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RAJYA SABHA
Wednesday, the 25th February, 2015/6th Phalguna,1936 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

DEMAND FOR DISCUSSION ON LEAKAGE OF CONFIDENTIAL PAPERS
OF IMPORTANT MINISTRIES OF THE COUNTRY

MR. CHAIRMAN: Now, Papers to be laid on the Table. ...(Interruptions)...
st AR AT (SR U< : W, U (AT ...(caagm)...
it Wl uge I9d o @ S iR

#t TRE WA : W), B AIfe A B 6 q9 $ Ayl WA b THH
MY 9o offeh gU & | &9, I8 <2 PI GR&T &I Al © |

st U : 39 S W fewpe feqis HIvT |

St TR AT : TR, IRPR THH PBIURS ST & AN BT g7 I8 & | IRPR
go-g3 Al B A1 991 JBI 8, AfbT BIC FID! Bl 9 Y Bl © |

st |t R Sft, 39 39 favy R fexpy™ &) fSaie S |
IR H B AT § 5" HAl; dAT G BRI GATR™ H NSg Gl
(3 &R T AHa) : U Sfl, A 99 89 e UR 99l BT 918 o,

PR B P& W TG & Y TIR & | 89 ST SIR SRR & o1 el ol Ul
S B E, I O WS I8 T | A9 Afew A, g9 =l BN |

sft TR SprETe B9 Aifed S
sft |ty : oMy Aifed < ST |
sft veie foar) (SR ueEn): WX, )T o Aifew WieR #R iy |

SHRI P. RAJEEVE (Kerala): Sir, the RSS Chief has made a serious charge
against Mother Teresa. This will have serious repercussions ...(Interruptions)...

MR. CHAIRMAN: Mr. Rajeeve, please, this is not the time for it. You will get

ample opportunities to raise it. Now, Papers to be laid on the Table.

PAPERS LAID ON THE TABLE

Production Sharing Contract between the Government of India and Oil and

Natural Gas Corporation Limited and Phoenix Overseas Limited

THE MINISTER OF STATE OF THE MINISTRY OF PETROLIUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Sir, I lay on the Table, a
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copy (in English and Hindi) of the Production Sharing Contract (PSC) between the
Government of India (Ministry of Petroleum and Natural Gas) and Oil and Natural
Gas Corporation Limited (ONGC) and Phoenix Overseas Limited, with respect to
Contract Area identified as Block RJ-ON/6.

[Placed in Library. See No. L.T. 1846/16/15]

Notifications of the Ministry of Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Sir, I lay on the Table—

(i) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Home Affairs, under sub-section (3) of Section 141 of the Border
Security Force Act, 1968:—

(1) G.S.R. 18 (E), dated the 9th January, 2015, publishing the Border
Security Force, Air Wing, Non-Gazetted (Combatised), Group 'B' and
Group 'C' Posts Recruitment (Amendment) Rules, 2015.

(2) G.S.RR. 17 (E), dated the 9th January, 2015, publishing the Border
Security Force, Headquarters (Public Relations Officer) Recruitment
Rules, 2015. [Placed in Library. See No. L.T. 1806/16/15]

(il)) A copy (in English and Hindi) of the Ministry of Home Affairs Notification
No. G.S.R. 35 (E), dated the 16th January, 2015, publishing the Citizenship
(Amendment) Rules, 2015, under sub-section (4) of Section 18 of the
Citizenship Act, 1955. [Placed in Library. See No. L.T. 1803/16/15]

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON HUMAN RESOURCE DEVELOPMENT

10 GIEIRIU Sfear (&g ucen) : Aeigy, H fHeiR =g (@ddl & qERy
3R Fxeon) fadaed, 2014 & ey H QT G A dwreE e deaeh S
vl affr &1 §1 &) dfedt ufrdeT @St den 2 #) g wRar € |

STATEMENTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

SHRI MOHD. ALI KHAN (Andhra Pradesh) : Sir, I lay on the Table, a copy
each (in English and Hindi) of the following Statements of the Department-related
Parliamentary Standing Committee on Agriculture (2014-15):—
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(i) Fifty-third Report on action taken by the Government on the recommendations
contained in their Thirty-sixth Report on ‘Optimisation of Employment

Generation Potential of Animal Husbandry Sector’; and

(i1) Fifty-fourth Report on action taken by the Government on the recommendations
contained in their Forty-eighth Report on ‘Demands for Grants (2013-14)’
of the Ministry of Agriculture (Department of Animal Husbandry, Dairying

and Fisheries).

CLARIFICATIONS ON THE STATEMENT BY MINISTER

Re. Outbreak of HIN1 seasonal influenza (Swine Flu) and steps taken by
Government of India in this regard

MR. CHAIRMAN: As decided yesterday, we shall seek the clarifications, and
give sufficient time to the hon. Minister to respond to the queries raised, and we
will conclude this by the time we come to the Question Hour. Thank you. Dr. T.

Subbarami Reddy, not present. Next Shri Basawaraj Patil.

3t TUARTS UIfied (HUIIcd) : AT FHINT ST, TRSR 7 Igd 4 I Had
I3 &, R W 59 ddy 4 Bifuced # 9t A1 | o a3 999 9 994
fy S I € AR & FHed1 ¢ & g7 39 999 7 v fvad srrees wi
A1 BT T 7, e SR I8 g P g8l w) AR @ 79EE I age 9§
39 R H WHR ®F IR ¥ 3R 3 HRAE! & S Fifavl a1 S9ar &1 e
B gl H IR SATET WA T 21, 396 U § TReR 4 g -l g & 98 39
faem # 3R 3N ®eH I3 |

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Chairman, Sir, across

the nation several youth and young children are being seen wearing masks over their

noses and mouths. The Swine Flu has been a new-found complication since 2009
across several nations. In India, it has become a very serious epidemic. Today, we
hear that almost all public schools, including the famous Doon School, have closed
as a precautionary measure against Swine Flu or the Seasonal Influenza HINI.
The private healthcare system has been taking undue advantage of the situation as
the Government healthcare system has failed miserably in the country. More than
1,000 deaths have already been recorded, and lakhs of people are suffering from
the complications of the Swine Flu. There is news across several institutions that
some vaccine has been developed. But there is also the contrary view that the
vaccine won't be required at all if the Indian Systems of Medicine — the Ayurveda,
Homoeopathy and Unani — are made proper use of; there won't be much necessity
of this vaccine. But the Union Government is yet to respond to that. They have



4 Clarifications on the [RAJYA SABHA] Statement by Minister

circulated information about just the allopathic treatment and the availability of

allopathic medicine. But the Indian Systems of Medicine...
MR. CHAIRMAN: Please raise your query.
SHRI ANANDA BHASKAR RAPOLU: Yes, Sir. I am coming to that.

The Indian Systems of Medicine, Unani and Homoeopathy offer immediate remedial
measures for such an epidemic. But the Government has not at all mentioned this
in their communication, through their advertisements or in any other format. This
has thrown a challenging situation.

MR. CHAIRMAN: Please raise your question.

SHRI ANANDA BHASKAR RAPOLU: The Union Government has failed to
utilize the Indian Systems of Medicine. They must take immediate remedial measures
including the utilization of Ayurveda, Unani and Homeopathy.

MR. CHAIRMAN: Thank you. Shri Ahmed Patel.

st orEwe uTH (ORI [T AEIGY, g fAfFReX 9 &l HIN1 Seasonal
Influenza TR Sl 9 &7 o1, I9 W H IT4 B FIRBHe argm 431 S 7 I8
S g QAT 8, WX AT | I§ 98 Bl bl 9IM gl $9H I8 fa@r Bl BIReT
P! TS ® f& it is a seasonal problem instead of epidemic. AX I ¥ A EEN S
AR o9 B STHRd T 39 U H HfSw I Re N 39RT ' P S=E U@
I BT ardrExe] 957 fhar iR 98 Uab dRE 9 ¥ & B DIRE @ . T | OW
T I Ig 919 98! 81 ® | 3R Hif$r 7 S wy W a1 SHBT ThATATST BReAT
FIRY AT 3R gAD! WARIAA o1 @Y o |

FHTART ST, ST8f T WX T8 U<e &I §aTd 8, § FHe g b ass RIferdt oo
fewie & & | § 0% 1 o 987 R o1, Cgda TRAT § A o, IreAcEE e} H
W oor | g g # R B9S g E, S 40 IR §IR S¥ F | R Q9
H 39 P9 14 BOR AART Y9I 8T &, P9 800 W 900 AN AN Y &, e
TG S T | N A F 39 9gd TR A oF @ Toxd 7 | HA SN T @ b
IRt BRI srdeilad €, I’ HINT ARG &1 a8, I JRIAIE & 9d1d 8,
T AGRENS ¥ Il BfAdhed BT &, <fbd 31 §@ & Y Pl gsdl & b el
TR B 9d @ BIRSY, I8 ¥ SR qral WeRi § Wigd U] <Red &1 Sl daReds
g, agl o Rew B wilRy, Saat f gleer Suee 7€ & 1 gae g At @
BfUce H ST gl & | A1 3 $9d aR H T Qrad 87 Bel - 9P| 9gd e
TE I Tho [PAT & | PRA BT Al ¥l AR A9 & | R 99 Ared Bl A
IEd Y B9 9l Wed & W fRegd 2 A S Sffds €, 98 S Wl 7 Bledd
foar g, S & MR W 2 | 9T 89 Dlg VAT d &l IT Pis V4T A-eRaT Ried
AT AT BIs VAT Heboq qATG, Ty Wl sfidvs AM+ U2 AR 9gd & 1R
2, Nl 1N =1 A 9gd 81 ARIFe! o BT S’d © |
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R, GEAR A § T SR AT A1 @G | I8t W HA Sl 7 U g H
co-morbid conditions of the victims &% ¥R H d1d @I T | He has said that many of
the deaths in cases of Swine Flu have been attributed to co-morbid conditions of
the affected patients. Which are the most vulnerable groups? i T R T g2 And
what is the fate of those that have the prevailing disease and those that don't? ar
P A BH g b aR § Al gar HRA1 91y | Heled, g MR T e, S
3R I S8 R Ysqeigordic af ofl, dfd g w31 St a1 Aiere Jifear & ar
Tordie 9 | 7 S96 9gd AR € SR 9= fesiiea e ot ff q @ ¥
SEl 96 W TSR 7, § aredl g 6§ Tad |ifed 8%, offed § adr ared
g 5 g M) &1 315 Caex g1 &1 781 & | 3@ g1 udl =gl I a1 fba
HEl B 3R e waa | O =Sl Bl ff s # I B SeRd © | arear § 6
WRIAR I BIs UAT U e Npfod 81 IT T 8o gaoidl & ar # &I W4T
W g4, dife g AT QF Bls SAISH B, A S Sl [HAT ST A | YD Tl
B BN 5 uge ot QAT goN © | WIed U] Usel fl gam o 3R IW el RE |
ool fpar T o | 3afov 3 TRIRAT ¥ oTR 59 R § PIs UG Ried g9
IR, dIfd RN BI Sl Thellt &, 98 §X 8 A | I© PH A Y AP, TR
3R 3= 9ol |El T F e b | § 73 78iey 9§ Mg S b 9 39 IR H
& §, 4 39 IR § TV FeIhdped & AR Ried & S1d d B IR N |

sft yie fart (SR Ueen): AW |9l 7RIS, H IUd HIeH ¥ @Ry
= & & § e ArEdr € 5 s iR 3T MR 7 Wd Wier fear ¥ e
800 ¥ UTET HId wWIgd Ul ¥ §S ©, it dR<dd AT ORI A T, HifP I8
H, grior sfFe § S A g% ©, 98l o1 I8 9 e &1 81 8l urg, s
& 8 USSR ol WX MU | 39 AR § R 9Tl ol Y AT B WAHNT Bl
@ ARy, R ®% BOR AN WX © | SUBI HROT IE © b UIr &l H SR
S b GRERIST & &l H YR R A Hl gpR o1 w@rRey g ugam § g
TE INIHdl W&l ¥ | oy § Ay WA St | S aredn € f @ w5 St s
AT 1 F@TgT el BT YBall AN $Hd SR g3l AR PHel SN g3? gas!
ard § w3l Sft & e | o Arsdn g fb 3y W @l 98d 9 bR & 3MR”
TR Hled R <% H BT dr8d &, [ad SIT&T AN $9b RO ORI H 8 A
2 3R IUB 918 IO AR FeF Y= BT AR AT 7 3R STAHIe 4 A1 gART ...

3t Uiy : HUAT FTET Yoy |

3t yIe foEaR: W, § ued € yo j@1 g H v wews § HA Sl § S
e § & ORI, TR iR 78 4o & AR A S &1 ¥ 39 W gz
TE frar, O 991 9 I Y9 A, Fife GIE I F e T FY A2 B Ghd
g ¥ 39 MR @1 R d@ @ AT @ 1 s o ued g9 A% B B 9
9 MR B ORI IF B W, Al 98”81 | g8 Al ORI b ged MfReR
3R faer |91 & Wier B Al 18T ool 81 T, WG Bl Bl A7 | g § Rt
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[ft vHTe foamt]

YE S ATEdl § 3R I7e qal aredl § b dW 9 IR I T I 981 b q=
HAT S T I PET AT 3R R 7 W el o1 b IT 9gd Wl A1y, 1 3
RIT IR IS Pl WERICAT ITA BRI 2 82 H 0 J§ AR A1 =g & <w
H WIg el BT U1 AXIS De IR HE SN Al AR 94 A1 drall &l Sff
IS W7 8, PUAT W W Yh IR F&H DI g DI HUT DN |

st TRET AT (FTR U<): TIRAT AT, A 7A1 S 7 S gade & B,
IE Pl 9 Hal VAT ol B fh pad imarRedr § 8k 39 S+ iiRar 9 J81 foran
2 | I8l die drel |l 7 ®el {6 fBa @i 59 MR & BRU gs SR B
Hial & Ifard g9 @ 919 #Al S A WeR @ R fhaw T ot o guw ywifag
g W e ¥ R | uid @y, 9 w@igd ¥ 8, @ S 81, Ry 8,
S BN qatad SR TREYR H 98 BT &, AFTogied Bl, ©iF 81 3R 3 sdra
T AT AT AT AT T, E W PO ANl Bl g, A I PV A I &, I B A
oG W el € | 89 |l 8 ATl S HUR [SEHI HReb 8 I8 S ol &l
39 I DI BIS AHAM T8 8 o2 fa%a & 3Fd I 7 39 ISR & I & &N
TR BN & Y AHA™ H & 7, offdd o g fF g 7 8 el I M,
RT 791, Ifaame # fE&he 8RT, SRaaRi H B89 SIU 3iR ¥ & T9M dNl SEIg
BId Tl SIGH | HA SN, H g S Aredn g b uf 99 i arel i A I,
9% R H AUHT I8 Al UaT § 6 S $9 Ml ©, WigT T I SNl B, @ B
TGN, HTSTSICH Ha MY, A 9T 3T 9P Y Bl URATC Al Fdbra
JT T AT T IMT T fEUCHE & BIs TN HHST T8 a9 Whd 22 ST,
Bl B TSI, HUST S Siaey bl 9185V, i 59 <9 H 3MS.T.UF. Bl 919
fon a1 g f6 9 81 9 P & | H W |31 R8T g, AR AUBT I G © [H e
Slaed] $I U U HHST q918Y, S §9¢ IR ¥ U URATNC Aieged 99 $l § AP |
R ey a9 S ATegee &I o] &) | T MY S Fewd 82 A1 & e §
AR T@Reg HA1 St 9 HeAr @redl g 6 31 sl IR gl & forg ge1 Ser
o1 fo5 TS @1 Wt AfeRi aiRE < & g H UF TIT SR AT o7 | IS
ORI & ffReR, i go fafwex €, 9 €1 sithacs 81 Y | 9 S7E.T.GE. Sl E,
g eS8 Y | Al S THUIST B gdT arell qHe Sof o, § =g 6 s9d ar o
Al oy oot Sa § § 6 e 9 Siall. H Big uRadH far g a1 el e 22

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Sir, in the context of

clarifications on the statement, the steps taken by the Government of Tamil Nadu may

be taken note of by the Central Government because effective preventive measures
are in place in the State of Tamil Nadu as per the directions and guidance of hon.
Amma. Accordingly, all the 24 hours, the Control Rooms are in operation. Also, we
are obtaining fever surveillance reports relating to each and every case. Now the

hon. Member, Shri Ahmed Patel, has rightly pointed out that poor people have to
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necessarily go to the capital of the State for treatment. But, in our State, in every
medical college, we are having a separate unit, and also in each and every district
headquarter, we are having a separate unit to control and monitor this Swine Flu.
That must be taken note of by the Central Government as well as by this august
House. This is a very vital aspect. Also, we are having four lakhs of Tamiflu tablets
and 7,000 Personal Protective Equipments in Tamil Nadu. And, at every State entry
points as well as in airports, we are having screening camps. In this way, we are,
effectively, controlling the Swine Flu. So, as per the directions and guidance of
Makkal Muthalvar, hon. Amma, our State Government is doing everything to control
the Swine Flu.

sft B30, @t ((BR) : W), 08 T ANHEYH & WIRT & uar oFal & &
AR <9 7 f dWiRar € 1| S9@ RUE Buch & O T0qUS, AR, S, wargd
U] SR ST AT S 76 @R R2 I - gdlell B udl ol © 6 3 dHiRal I8t )
N T | SYTIS. F GAGD T HIR b AW § AN Bled e, ATSSIRA]
3R AT S & 3R TP AT & d8d, 39 < & rad ff s 8o Hed
2, 99 RE1E B gd 2 | 92 A e uRve & B9 I, I59 WHRI & BN 9,
3G T HIHT WU Ugde eifuced 3R AR 8T 9 of form ® 1 ...(sgagm)...

3t U9 PR A9 (e Farer) ¢ dLdv

ot &3f. @l - ARG R el SRa e F' I E 1 3/ TiEl A BIS s
T g91 € | JHM Ui IR BUY H 3lb BT 8, ER <9 BWR ¥UY H SIF BT
2, 9%d Pl U g BUY A A’ gl &, 1 fb @il & forg I sRyarel 94 87
P SISl 81 I2 ©7 2009 ¥ A1 I8 WIS el B! IR < 4 g o1 iR 39 99y
A B9IR 9 SATET | gs o | SR I8 Bl AT 98 B, A dlel $B &R G|
% AT g, el T sRudre e el & | a9 gL, B ARER o | 89 I8 WS
Tel FI & % I8 IR N0 & G99 B T A1 (ALY F T Dl B, 69 I
# g, fra o # 7€ 2, wife SR @ T B15 o1fy @ 7, T B e g ©

3t gumafd : FIRMPHIE oy |

sit .4t @l W), S ol €, 9 Ui B9IR 39U 9 SIIGT 9161 R 8 ©, Sldid
FART SI ALSN.TA.QH. &1 o9 8, IUHT $el ¢ b Udh oIk 29y H Sfg 81 S
(Y | 3ffed feaT AP IeYC & aRER H B: B9R IUY H 9 8 I8! 8, Al
BT A gBf FH ST qhT 8, et Mg & I TE T2 IR, W IE HEAl
2 5 S IR 8, 98 AR Nidsl & qaifas T4 iR Siaesl o1 ff it T
s s ® | W), I $UY BT ARG AT 8 | SHD! IoIR H Sl BIaEo™y 8 b
FH F PHF 300 FYY § I8 ARG 39 GHI Ao 7 | W, AfRAD! | I§ W@IsT U]
I B3N 3R 2 R 9 Al SATQT AT S99 AR MU & | § 931 W6y | Pl aradi
g fb I8 Sl UH-95 AP B, BH I A 39 ARG Bl JERERI $ oY, 761 & fog,
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[ &4 @]

fafstest & forw, Sfaed & forv, IR & folv Sueerdr sRRit SIw | w@rey faunT =
3G AIfed 8l form € | s9d s IR Hobd UV MU o | facell TaHe &1 Hel
2 6 7 <€ &1 Saui™ fhar iR 7 & dRiE &1 SauH fhar T iR wrsde
FRIT B @t g SR B el TaHe & SRREER, ¥ & AIfed 39 99 7 o
g WRBR 7 IR B dlls B |

#t |HTARY : 39 FATE I8 AT | I HH T

sit AR : R, 39 RRed 9 W7 9ard I8l 2 & g a1 519 2009 H w@rsT
Ue] B3N AT, 99 ¥ PR 3 AP Bl PRI 7 T aN F RT fBA1? IR, AR Bl
Irqaifaferds @ g8rft? JIRT, 39¢ oIl iR 99Tfdd Wk €, S99 ol IRGR T 1
precautionary measures fofq g a7 World Health Organization @1 PIg T SERARH
AMfl, S¥d 1€ & WHR 39 vy ) AR s

#t W PAR HY (SR U< : FAMART SN, A 3241 St 3 i RIS e
H 3@l 7, 99 RUE & omeR R S 91d A1l @1 Repre eq d o1 far m 2,
IAP AFAR 4,982 HId BN DI SN 8199 Bl el & 3R 65,000 F SAT&T AT
B o wed Bl el & | Nod uf= ardl 4 59 A qa Sgrer qidl ol g
N & fiell 8 | S @ a1 § Feer dredl g, 98 I8 © b wW@isd U 9 sad ds
T R A 1 gs §, dERT W g8 8, olf$ Sl S BT HINE 3R S BRA B
AT 3R JHST 8, S TR BHT ARPR BT A G {6 Ui &R B¢ H w@rg
U B CIC BN, O WRBR 7 98d d8] dR ART b 89 9gd <! gfaem e &l
T E | HEIGY, § 9ed & W9 § IE 91d A dredl g b oo of guR qw A
70 BRI AT U &, @t e mHes had 40 UV Bl 40 $UT ST HHM ATl
e A1 T BIR YUY H YT CIE BRIBR (U1 S M DT JATH B Fhell
22 WEIGy, § 9% HE dredl € & dERY TR § iR gotet wE ¥ | 399 ygdl W
gga A T IR BAR <9 H E, HIR Pl 91 HRY, TSH DI I BT, I By
A fRAT €, NEdT sofre a9 72 B {6 991 <918 @R s & TR A W)
e & | 9l SfY, § oud W ¥ WRPR I TURAIYES AU BT aredl g &
J 70 RIS AN, S GR TRIG T, Rd 99 a8 o iR ¢ wM & forg I
TE B, R WBR WM T o™it 1R FHRET &1 T WaR & 1 ) fFges
BRI BT DI UL BT BT XS] W@ 82 R IRBR U TR ARl Bl Siedic
WHR & T F FIPR FYJed B B[R Gl 82 A8Igd, TaEe & SIgH
Pl WIS T 83T | I IRYATA H Y, Il Sl 81 TN, <fb dbs TR Al
T E S g b Mg H R E, g@ H R E, o WO E, o § W E, 99
TS9N H MR T ABISY, TNIT IS IRUATA H TATS BRI b foI¢ Hel Sem? safery
H 3P HIEgH W WRSR A g A1 dedl g (9 TR HRAl & gt &
o w1 Wi & FYed T 3R A BRI BT Dls UGG I BT ARATAT §9
Hed H SMYM? g=dre |
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#ft fae e (@feer dwrer): Qi weed, § oud HIegH | A Tl
St A P8 FIRMGe= ol agl gaR A3 e Erd St 19 Sl 99 U8l ©,
SHB! H ST A1edl § & Ugal 9 Hd RUIC ganm 21?7 dife A di= & ar
H FIRftbeper § forar & 6 dH-9R 8w a8 da-d1 /R &l 8 | § I8 S
aredl § [ SUd1 UBa B4 $d [$caT g3 AT 3R B AT IR BT TAN Y
fpar? MU Ul Wede H ®el g 6 JdF Ud AT & ghfacg REdl 8 | R
SHD! SRIISOIRM R 3 AT ST Fahdll § A1 39 W Pl A4 8 Saaddc fhar

ST T B, N9 39 dRIT B SI1eT Shided 91T ST Hdh?

TR, WA SN 9 Ut WeHe W dEl § fF 60 R <X fBU € | T 39 60
TR CSX @I W1 & WY BIg logic AT reason 8?7 I8 % 60 BOR & I, HH
g1 ST R A81? Riifh BAR I Bl A=l SISl I(EET 7, 399 IR AN & 3R
-7 wT d I8 w@red e Bl 1 8, 981 B 99 Sl 4 b daar g, dl
TE 60 BAR BT 3fidel B RI?

FaTafd qeled, § 3fd § a1 € Pl A AR § SAeT 9 TEl o |
it |umafa: Jw] 9 79

2 fde e W, I8 W dRe @ise 81 TAR I8l I § Ui Anl Bl Hid
gs 3R I8 U= Hid W 9N 299 ¥ 98d WIET © | W), AN I8l HH HId B Bl
PR ST, L. I FIATA H TP exclusive isolated ward 3R JFe $Hd FlcHT
@ oy ST ST 81819 =1 Al 39 Aledd Pl RN YTl b A1 AR BR A ©
I g YTl A I IS Hisd &, W 89 ANl & A WR B, dlld TP W A
q 8l | gare |

it Ao IBA (AERT): WY, BN T MAFRER gwdl § 3R H1hl difde © |
o AT 3 @81 ¥ % S &) B8 Soxd T8 7, 99 B dgld J § | oAfdT
W AW A S UST gaN B, AN THY SN T 3R S I W ¥ ife HIG BT gERI
A WIS Ul §9 AT § | ST © fdh Q¥ W PIS SMID! BHA §IN & AR AN e
BY T | 519 M) EHAT BT 8, O BF I oS AFd 3, fomId Bl 7, Afehd fora
TWE F R I A, § I H, S W@ U] BT BIEIH 7T §, SHY ANl Dl FHE
H 921 31 <& 8 fh ST R w1 AR |

W, ¥ Weie B W T8 A1 | 39S IR F s Ry M F IR I' gamn m
g 5 fra am W € &R fody @ fAR € | feT SR § s Sh. offftew #
A gLl Gl W Bl IsT Ul I A Bl TS | HERMSG H HRGAG Sl el
PI Afedr {umgd Ag1 HaAdvil WIe Fel A Sl &l & | ORI g 91 & Wi
U gETET @I T P U H AT Y | R I ¥ 5H UPR Bl Ga¥ 3 I8 © |
qgd STET Hid ORI H g3 © | 2o MfFRER &1 39 W &4 <A1 @18Q | 89 S
SIHRT UG & HUR 81 BIe Fhd © b I8 UIfbwi o a1 8, Ig e 1
frar & | 59% fog a9 iR € 1 S 5 o B, @ aee T e 5 ewal
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[ o1 Ired ]

9T} I 9917 SIdT & fb 3muh 29 H I - AN I B R 18 3 AR F
Ao A1y {6 aR-gR W@IgT U, 7, FoRAT AR < H Rl 8l &1 & AR 89
2ol SR T ) WE) B2 5P IR H U W AT 991 B Sexd | F ST
AT FTEAT § 6 BAR HERTSE H 11 BRI Bl AEE! & AR s H B ST DS
Bl AETET 7, oMb 39 dHRY B <ReT a1 Bl 9ga w49 srudarel 4 7 1 59
%ﬁﬂwmm%ﬁm% IADT ;M Y shortage %, E@@mﬁ shortage %,
SR H 7, fIGMR H 7, g9 & 98 9 drall # A shortage T | H AR #A
St 4 I8 e &x1 gredn § 6 o Wi @ 8, S99h R H s el 3 oy
HRAT AMMBY, ITdbI GRI Ira W B Aoy | § IR yew & g H@A Af iRgers
AET S B 9N UG BT AT [ IR U<w § W@Msd ¥l A Sl AN IR 8, 30!
T g TaHe WA BN | I% el a1 ¥ 1 39% IR H Ue ISy Ay aw e
ey f5 i1 wareT v 9 Nfed A €, S e @ g, Sa W g SiE g
Y | 39 FHRY B TYRAT I o1 B IMAWHAT & | VA SR F T & forw
TP IR Ay §9M1 SRkl | g=aTg |

SHRI P. RAJEEVE (Kerala): Thank you, Mr. Chairman, Sir, for giving me the
opportunity. Together with the Statement, the Minister gave an annexure of cases. In
2009, 27,236 cases had been reported and the death figure was 981. That is, only
3.6 per cent deaths were reported in 2009. But, this year, only for the three months’
period, the number of cases reported is 14,673 and the death percentage is 5.73 per
cent, that is after doing all these efforts. As per the Minister’s statistics, in 2009,
the death percentage is only 3.6 per cent, but for the last year, it is 23.26 per cent;
now, it is 5.73 per cent. What is the reason for this increase in the rate of death

after making all efforts to control this, as is stated in your Statement?

My second point is on taking steps to control this. Actually, the Government
slashed the Budget to the health sector by ¥ 6,000 crores during this period. Actually,
we need more funds for the Health Ministry to control this disease. But, as per the
reports, the Government slashed ¥ 6,000 crores from the Health Ministry Budget.
What are the reasons for this? What is the response of the Ministry regarding this?

Sir, as per the Statement, the Minister stated that the vaccination for the general
public is not advocated as a public health strategy at this juncture as immunity is
only for one year. Moreover, it is said, vaccination may not provide full protection
against the virus. As per the reports, Sir, in the last summer, the Government
contracted to buy 120 million swine flu jabs from two manufacturers, Glaxosmithkline
and Baxter. But, then, they reduced the order to just 44 million swine flu jabs. As
the emergency frettered out, only 6 millions of these have actually been used and

4 million are being given to WHO for use in Africa. Now, we have 34 million
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swine flu jabs in our custody. This is as per the media reports. Then, what is the
present situation? As per this report, the country’s buffer stock is 34 million vaccines.
This had been purchased in the last year. If this is the truth, if vaccination is not
giving full protection and not advisable, then why has the Government purchased
that much of swine flu jabs? Otherwise, why is it still kept in the buffer stock? It

is a very serious issue.

My third point is, as per the Statement by the Minister, the medical research
comprises 21 laboratories. Is it sufficient? Then, the people are compelled to depend

on private laboratories. They are charging ¥ 5,000 and ¥ 6,000. There is a serious..
MR. CHAIRMAN: What is the clarification sought?

SHRI P. RAJEEVE: Sir, I am seeking particular clarifications. I am totally

concentrating on the Statement. I have specific questions.

Then, we had submitted several recommendations during the period of Chikungunya.
The State of Kerala had submitted a request to the Government to start a National
Research Laboratory in southern India, particularly Kerala. But, no response from
the Government. Now, we are lacking sufficient Government laboratories. I would
like to know from the Minister whether he is ready to start more public sector

laboratories in the country.

My last point is on vaccination, Oseltamivir. It is manufactured by a Central
Public Sector Company. I would like to know whether the Government has allotted
more funds to this CPSU during this period to produce more tablets to address this

issue. Thank you.

SHRI TIRUCHI SIVA (Tamil Nadu): Thank you, Mr. Chairman, Sir, for giving
me the opportunity. The pandemic virus HINI is supposed to have been over in
the year 2010. The WHO has conveyed that there will be a continuous spread of
this virus as a seasonal influenza in the years to come. And as my colleague has
rightly pointed out, the pandemic years were declared to be 2009 and 2010, in which
the death rate was 981 and now within two months, from January to February till
date, the death rate has been 841 and the asterisk says that it may increase. So,
the situation is very alarming. The Government has assured that so many steps have
been taken, we are still afraid because one of our colleagues in the Lok Sabha has
been affected with this Virus and was supposed to have been transmitted that in
Delhi. So, what are the precautions that have to be taken? You said that vaccination
cannot be administered to all the people, but we want to know what the steps are,
and if you say the vaccination has got the durability of one year only, at least that

could be taken note of.
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MR. CHAIRMAN: Thank you.

SHRI TIRUCHI SIVA: Sir, just one minute. As regards the IEC activities
which the Ministry has advised to the State Governments, what is the monitoring
methodology adopted? What are the IEC activities taken by the State Governments?
The death rate which is being given by the State Governments is always lesser.
Even in Tamil Nadu, it is said that there is no death, the report says that there are
so many deaths due to HINI Virus.

MR. CHAIRMAN: Thank you. ...(Interruptions)... Thank you. Please, please.
SHRI A. NAVANEETHAKRISHNAN: No, no ...(Interruptions)...

MR. CHAIRMAN: Please don’t start this. ...(Interruptions)... No, no, please
conclude.

SHRI TIRUCHI SIVA: So, we want State-wise break-up of the death rate.
MR. CHAIRMAN: Please conclude ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, a very, very important ...(Interruptions)...

MR. CHAIRMAN: We are very short of time. No, it does not matter. Please
conclude.

SHRI TIRUCHI SIVA: I want to know the State-wise break-up of the death rate.
MR. CHAIRMAN: You seek that information from the hon. Minister.

SHRI TIRUCHI SIVA: Sir, ...(Interruption)... Why is the intervention?
...(Interruptions)... It is a very reasonable clarification. ...(Inferruptions)... So, also the
IEC activities that has been taken ...(Interruptions)... Advertisements have not been
given in regional languages. Kindly give us the details as to which are the television
channels and which are the newspapers where these advertisements have been given.

MR. CHAIRMAN: Thank you. Shri Ramdas Athawale.

4 IS o (HERTS) : ARG TIRHT TR, I§ W@ Ul W <%0 3 geal
T ST T8T 81 3R 89 2015 & 1 SIaRI ¥ 22 BRAW] IF & s Q& ©, dl Il
g b =7 <1 7SI H 14,573 AN 39% RIAR U T 3R 399 7)1 a1l $I G 841
gl H w3 "qeley ¥ qol drsdl g 6 9 a1 qEH § wWisT T s bl 96 Tl
8?7 FIT TSI WK 378 2, SISy QA1 81 <& 87 ...(aem)...

3t QAR : @IS, Y AU FaTd Seal 9§ YBU, Rifh GHI 987 P © |

sft IMET™ 3o : Uy Sft, I8 W giifey w_T ug fded € 6 eR amu
398 Hog BY X8 & Al I8 IERTS H B 7 fhd Y 75w § ', Wil B Swie T8
firerdl 8, ol T8 el § 3R S 3RYUAId & Sided had © (& 3T WIgHR
ISy, W& 9 TE A1 Ahd B .. (FGE). ..
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st |gUTaf : 3MUBT FaTd T B2

2 IS o™ : H Pel dledl § b Id! AfRTHA Hae o1 Bl gDl
2 S w@ed v F iR AT €, 3 Si- uidh & fha @ €, g9 st
STM&RT @1yl ... (agH). ..

MR. CHAIRMAN: Shri Baishnab Parida. Please be very brief; we have a few
minutes left.

SHRI BAISHNAB PARIDA (Odisha): Sir, Swine Flu is spreading throughout the
country alarmingly and the reports we are receiving from the Government sources
and the newspapers show that the Government is not adequately prepared to meet
this danger. My previous speakers have mentioned the plight of the poor people,
those who are affected by Swine Flu. They do not have money for testing; testing
is very costly also. So, my request to the Government is that this free testing for
the poor people should be declared throughout the country and the names of the
hospitals where they can get this free testing and treatment should be announced

in every city.
MR. CHAIRMAN: Thank you.

SHRI BAISHNAB PARIDA: Sir, second thing is, what I have seen yesterday I
am mentioning it. It was reported in some newspapers that some spurious and fake
medicines have also been supplied in the market now and some unscrupulous people
and manufacturers are taking advantage of this. So, the Government should be very
vigilant about that. And some deaths also occur due to this ...(Interruptions)...

MR. CHAIRMAN: Please seek the clarification.

SHRI BAISHNAB PARIDA: So, I also want to know the State-wise death rate
and number of people suffering from Swine Flu in different States of India.

3 AR AEFIE BAS (SR 3R HR) : IiFNE TIRHT W), WRT A Sff
TP [ATd § | I[b § SRR I §, TH-PWR F Ued 10-15 &A1 7 7 ARl Bl
HId gs T |

MR. CHAIRMAN: Please ask your question. ...(Inferruptions)... 1 am sorry; the

maiden speech formula does not work here.

3t AR AEFE AN : W), AR TP AT ©l G Q¥ Pl I8 Ul § B O
PR A q16 Bl aofs A AR MR o= § R giyced 3R qral =ivf off, 9
qEH-T89 T3l ol B I8 W Sl AR SRR, T ©, SeM Hel [ gH Ja=ii=,
ARG AT 91t AR, RiFa! STod Tsdl 8, SHa! B4 21 39 dad § H3] d1ed
H YSIRE oM 6 a8l ) dex 4§ U S Holl oMY, I $9 g Sif YRT STH-
HIHR IR 8, SHBI d8f TR SIel forar S qepl
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MR. CHAIRMAN: Thank you very much. Shri Balwinder Singh Bhunder.

...(Interruptions)...

st HA. @Rl WR, R gh RARMBHIE B

it wmafa : T2, T2, Wil . (@au)...

st FAft. @t - IR, W® v FIRfBeeE 7, § Kb emen fie fm

MR. CHAIRMAN: No, no; I don’t have time; please understand. ...(Interruptions)...

5t A @rft - W, 92 fF snen fime @Ry | R I F R i wsa
St S BEl B...

sft wumafe : =1E1, 7181, SRAY, this is not the time to say this. Bhunderji, please

be brief. ...(Interruptions)... Please don’t take his time. ...(Interruptions)...

st &0, @l : 5 g2 wfeam 9 o g8 IR 81 ST e & fog #
AT @redl g 6 g &) el f gem & 7 .. (caum)...

MR. CHAIRMAN: You are impinging on his time, please. ...(Interruptions)...
Mr. Bhunder, please.

3t gafder fig 4s¥ (G19) : TRAA W, IR ol § I8 I Ul 7, AR
We W g4 9gd ST PR I ©, gAY BAR FE $B bH Hie™ Bl O B A A
PIs Uc B OAT &, 89 IR TR & HHY Bl SN IR 8, o9d & 3R 39 I
T | AP & IR B 99 B ol M S BT H 91 IHIIGT IERT $HY
fpar gan ®1 <fp § va dis S AmEdn §, aife 9 AR 1 9d @) 7 SR S
T FIRMPSHIA B, 89 I8 94T a18d & [ o FAfer I8 Iamwd & &= sqat
PIS IR B2 3R 8, dl 98 Shided & I1 81?2 Sl Fe STw<! 91d 8, P IR
H 2 ol ATA g & 5 anfl 9% U B JRAT TE Bl IR B IR I
2, dI 98 SWhidea 81 Tl ST $9dh IR | Agd Ta-ic a1 I Il 8, difh
M IE 3R T 9¢ R SWH! AP WY? S WG N 8, IS5 AT S 89 7, a8
T TI-HE YT ST A BRIl ©, oifhd SUh INT AT HH ol 9P [T A Bl
T DI T HIAT AT |

DR. ASHOK S. GANGULY (Nominated): Sir, I just want to raise a couple of

points. Does the hon. Minister consider this as a public health emergency without

causing panic? Number two, will the Government consider promoting special
precaution for children and older people? Number three, is there a national message,
which the hon. Minister wishes to issue in order to alert people, without creating a
panic? If the answer is in the affirmative, will the hon. Minister consider repeating
it because it is a pre-emergency situation which we must not lose sight of? Thank

you, Sir.
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MR. CHAIRMAN: Thank you very much. Hon. Minister, you have 16 minutes.

THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI JAGAT
PRAKASH NADDA): Sir, I will try to be very concise.

MR. CHAIRMAN: Thank you.

sft ST 9HTI AET : GHMRT S, bl HY TEITE1 §T9UOT U 9RRYE R 3R
D] Sl TR &, SHD! € A P WHR 1 O AT Sl 8, IUD IR § Uh
Req wede €1 offl o 9 W 9gd 4 Fel o FIRbde A 81 a9 Ugd df
H I8 SR BRAT AEdl § AR LA <1 a7l § (b be ISR 34 4 T2,
I 3 B 39 99y WR 9gd TR R8T B | 39! 94 IRl IR TOR vEd §U well

in time, all precautionary measures were taken. It is not because of me personally,

the Government works in continuity, and it is a continuous process that prior to this

seasonal influenza activated, the Health Ministry always goes for a review meeting.

qHg IEd e 7E # g g g R M 3 | s9F A & A e |9
SRYATAl BT MR AU State Governments ®I GI-<9 g1l TR W< ©T 9 A9 Iy
Y| ITP! Ysell AT I§ Pel s (& Isolation Ward T U, TEI AT Slaey
P DI YTOR ST <1 A0 IR A ST S d gs % personal protection & IR
ﬁ%ﬂTUﬁWIﬁﬂgﬂﬁwwﬁ?suspected casesﬁ%lﬂ#é@w,w
MEldId, SHDBI ¢ all that was done by the Central Government and advised to
the State Governments. By and large T State Governments REEED ORT YR&AT oI
At fFar ® | Isolation Wards I Y €, doctors were trained, personal protection
equipment was there in place and drugs were there in place. IEC & HIEgH | 4
JRIG M IR 39PT Usacigoitic W fam T g1 99 T A 9HY-9EH 1R 39
fhar g, g AR 7 A1 fFA1 T 3R 4% WHRI 9 W1 9 39D THHRI B
Bl gl Al W), A W, Yo H, Gl S8 $HHI YR gsacigsiic fear wan
g SR amer ot e < @7 R

3a Al BT S HEH T, I B Bl § qIbIET 9gd AIRA”EA ol gl 39 W
M AT W RTae WY Forei 3y €, St oeiy BT H accept BRT BT YA

B, in the sense that you are trying to make me more alert. I will be, and I am

already also. We are trying to do it.

B9 3R TR T Amcd didell IR W MBRrew & e fsar wrmi
IR E T R IR WF A b IR H <gHA TFBR T @ Tl PR ITDB BIS
Uleerr g €, Al S Ulee™d &1 9 &4 g T 2 Personally I had a talk with Telangana
Chief Minister, I had a talk with the Telangana Health Minister, I had a personal

meeting with Health Secretary of Telangana and whatever support they needed, it
was given to them within 24 hours. It was acknowledged by the Chief Minister

himself, thanking me that 'you have taken all precautions and you have given us all
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ElsusicasiisEll

support.' I personally had a talk with the Rajasthan Chief Minister. i 3T el fb
IR 3MYP YR el deT & PIs T 8, MY 8H gd13Vl 3R 3P INT <R
BRI # 8 FH1 8, 99 A1 M g4 syl S - It &1 FE, 837
g IR B ARY Aol GeI1 $RaTs TS, SAD R BRferdl &1 g

H ge IORYM T, ORI T, FERTG T | YR & qEHE Sff 4 HT
I B, HERTE, & 43 H31 Sl I qradia @l 3R get ffiex & |y Reyg fean
IR H 9 ge Reg A <l § qamn arsan g & {9-R @i a1 59 w9
SR 918, d AR B GRI SeNd 99 B S

STef 9% THRAT &1 FaTdl €, no stone has been left unturned. $g ARGR &
ERT 8¥h Rl BT YA fhar T &1 1 would not like to take it, & a8 pandemic
21 I8 2000 H W AT 7, 2010 H W AR T AR g Al ol Wl R ®, 39 AW
YE IR o FHY W T 3 & B

9 89 IEC @I 41 B ©, Al 89h] SO [l $I &M I DI 01 8, (]
H oMU AT W I A | U ol 99 panic BN @I SR T8l ©, but we
have to be alert because this virus is very common. 3T ST g, 398 B% 8T
3R WIaR &N | In normal circumstances cough and fever also take place. ¥X &
B Add I8 & b &9 g Wﬂﬁ differentiate Y UIU, it is very difficult; so we

have to be alert.

& ST protocols &, ITBT H 3MUh AT IAMT TSl gl ST 3MoIdHd &P
USdcigoiie H 31 J&T 8, in 'A' Category, an antibiotic has to be given, the patient
should be sent back and be kept under observation at home for two days. If something

aggravates, then only he comes into the 'B' category.

319 BB e B EﬂTg el et <8l | W—Gﬁ @Tﬁ, S X category P medicine
shops g, S8 W fAerfll It cannot be purchased by anybody. If& Big AfSRE @y
NN 3R arg P Tamiflu et Y, al Ig el il I8 Sidex & prescription U¥ Bl
et ok Uep Uprses ARSRIT g & &1 fierdl, S 89R dadse R 41 sudiss
2 3R Usqcisoied # Wl 81 7 Usdcisoied 4 g9 91 & N foe A g & &
Y HRAFISIST €1 T HSIRT H there is no need for testing. But everybody wants to
go for a test. g B ®led 3 I8 & &b avoiding the protocols EHRI e &1

QIl This is not possible. This is not needed also.

Number two is the 'B' category. It is the category when a patient has got
comorbidity. He has got hypertension. He is diabetic. He is having respiratory

problems. He is suffering from cancer. He is suffering from other problems. Uit
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Yiee™d H “§” HSTRI H the medicine should start without testing. And, at the same
time, SHP! F[ER AR BT @AY ST AT PSR &, SAH ST, gleHe 3R
TSR &1 3aegdhdr 8Kt g1 It is the 'C' category. Here a test is done. But one
should not wait for the test results. The treatment has to be started immediately and
he has to be admitted. So, these are the three categories. 34 SHH BH ...(HALT)...

SHRI ANANDA BHASKAR RAPOLU: Why are you not honouring the Indian

Medicine System? ...(Interruptions)...

MR. CHAIRMAN: Let him conclude, please. ...(Interruptions)... Please, let him
conclude. ...(Interruptions)... Mr. Rapolu, please do not interrupt. ...(Interruptions)...
Please do not interrupt. ...(Interruptions)... Mr. Rapolu, please do not interrupt.

...(Interruptions)...

#t SR gHIe AN 41 ST, AP Foled & oy g=yars| df St WHO &
standards & 3R world accepted standards g, S standards ®1 Bl & maintain B
This is not the time to go for experiments. We cannot afford to go for experiments.

But your suggestion is well taken. T T8l dd $Hd gleHe &I Fald &, 98 9
NG

319 91 I8 37Ts b Ta1s & B g1 a1 H B dier 1 =g 6 qaE @ S5 HH
T8 81 §9 ot weHe H W w7l § fB we have already supplied, 58,000 capsules,
33,000 N-95 masks, 9,500 personal protection equipments to the affected States. We

are also maintaining a stock of the drugs to meet certain requirements. In addition,
we have got stock of 10,000 N-95 masks and sufficient number of personal protection
equipments. ST TATS &I BIS HHI el g1 I o1 RUICH & R Tah U fbye
ﬁ@%,Wﬁﬁmﬁmﬁﬁg,ﬂgﬁmﬁawureaﬂmélﬁ
?%Eﬂ? B W assure fHar ¥ 6 you give me information. STd 39 el a1 &9 N
YT E_CI'I'.% qgﬂTQDﬁl g a_cl'l'g % gR ¥ S9! instructions ]%'Q g fP don’t wait b
d g Bl | MUBT stocks resewewmw,ﬂgwﬁaﬁﬁ%lmm
A 9 3R F&T & ATgH § H I HI A A8 § B A8 Dl DIs HH G

A W reasons dI e I ST 91 @ﬁ%, Fﬁm comorbidity Eb"[\_rﬁaﬂ?%,
IE 25 to 60 per cent ¥ | 3R A ATY U H W, qI T8l S S TS T, ST 50

per cent is because of comorbidity. In Delhi, it is 66.6 per cent; in Gujarat, it is

32.4 per cent; in Haryana, it is 30 per cent; in Karnataka, it is 58.3 per cent; in
Madhya Pradesh, it is 41.3 per cent; in Maharashtra, it is 37.5 per cent. In spite
of all the IEC, ...(Interruptions)...

2 Golld AR (FIRES): IRES BT 9 gl ST ....(FFeH)....
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sft ST 9T Al W WX U 981 &b aN W SMeRNI T8l 7, 98 § 3Mud]
fAySTar g |

Sir, in spite of all the IEC,W@E&T@% |%ﬁaﬁémmaﬂﬁ@ﬁ
T 3R U ¥ 3P Bl I AT 9¢ &l Bl sHiferv §9 war fe ufae 7 gl afed
S Y& T8l T ORI, ALY Ja¥ AR ISR BT FaTdl 8, Al 981 R surveillance
g5 3BT g ol BARI Sl T EHGEIE P TMIV, HRd AR Heo YRATS H WA
%, @ agl A S s STI'SL T surveillance & BRUT IR 3T THY - SHIE-SE TR
SIThY 3@ T, $AfIU the number of cases have been reported more in Rajasthan
and Madhya Pradesh because of the surveillance system. This is the report that has

come from the Central Team. ...(Interruptions)...
st fawea sgR (fRwmad ueen): W), ..(agm)...

Yt ST geTer W Hed, § g WIREwE & 9 S 91 B FHEAl 9l
g | sy 89R) I8 BIRMT RET 8 6 $9P golrel & g 89 33 dls W HH T
BIS | § 39 91 &I ARG <ol gl Individual questions AT &, S qATARIS Sff
q PE | B Wed Pl SRNGT fhar gl el 919 df ug ¥ 6 uigde # S @
STRd el gl TR ASH DI Wsde H S Bl AaIdhdl & el 9$ I8! 8l Ig 39
A BT B ®, <RIT, § AT T8] aredl _i’, but in most of the cases, first, they
went to private hospitals. Now, who will go to private hospitals? Of course, the
people who can afford it. A9 TaHe BIUCed H $9db U SaoM HRATT Bl
3T Y JIRUATYSA H BART dlS TIR B, IHeExeT § 89RT d78 IR B, | am taking
a review on a day-to-day basis. e g @t fore Bl ...(gaYT)... i g8 e
%E &l g P Y g8f S-y, dAfhT W1 I8 dEA 2 6 R B Wie 7 a1 IFh
STl B 1 AT § | BRI Sl SRew BiAferdl 8, 98 Miged 8, dfbd R g
UIZAe ofd § T ¥ ...(FGEM)....

SHRI AHMED PATEL (Gujrat): But facilities are not sufficient. They have to
go to the State Capital.

SHRI JAGAT PRAKASH NADDA : We will try to enhance our capacity, U¥
S gART BURTET §, 39 HURAST § 89 [1:g[ed ¥a1 < %2 © IR ARl &1 89 Ruied
é?_&\r%,WW@W%meﬁﬁﬁaﬁ?Wsymptomatic
treatment &1 G, YT ¥ &I 3MMAT gl SAMIY H AMUD AMHT S 1l bl Had gu
WWWWW%IWW%cawal approach%,ﬁ%@ﬂﬂﬁﬁ%@ﬁ
A UE W BT 1Y & there is no casual approach. The Cabinet Secretary has
taken a review meeting with all the Chief Secretaries of the affected States. ITA
BT § % R PIS FH 8, R BIs A 8, Al 98 9d1sYl &+ $al & fH we have
got all the facilities and we are trying to do our best. 3f¥aTel il 9 e g f6 o9
BRAferct @t efe 9 e g1 9y, &9 FURAET gerddl, dfed ke & foag St e
T E, we are doing it and we are doing our level best. IBH TRl & IR H Bl
2, IS9P IR H I8 HEl § & R ok & AR &9 UHUIS Bl Sl gd18 el
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off, ORA BIg Ulee™ a7g oI, that has been withdrawn 3R RTT APpelR & @M &,
ST FIDI IFPB AFAR & Jeig=a e |

TINIGOE S 7 IAATg & 9 AFedst & aR H HET 8, B IAD! 9%
MY |

TN St 7 PET B fH personal protection equipment I &I g, 99 f& personal
protection equipment P BIg HH Aol B ARG b gR H BT 3MYP! UgSA B Gl

&3T1 Rajeeve ji mentioned about the expert's opinion. Certainly, we will look into this.

5T St 7 JeAHeE & IR § Pl & & o da-il= ol 721 < j2 &1 JadleA
P TN H geIYCH Bl UM I8 AT 8 {5 we should not give vaccination first.
IFqDT Sl efficacy T, 89 W DY U AT I GUNT, it does not give protection
100 per cent.

SHRI P. RAJEEVE: Then, why did the Government purchase 44 million...
SHRI JAGAT PRAKASH NADDA: That is why, we took a fresh opinion.
it g foart : R, §9 UBT o1 % ggen Wi &9 e ..(c@aum)...
MR. CHAIRMAN: Hon. Minister, please conclude. ...(Interruptions)...

SHRI JAGAT PRAKASH NADDA: On 13th May, 2009, the first case was
diagnosed, which was imported from the USA.

st wIg foart : R, §9 BT 6 59 91 IF diagnose TIM?7 ...(ALH)...
MR. CHAIRMAN: Please let the hon. Minister conclude.

%ﬁwmﬂg:W,ﬁiﬁﬁmﬁﬁ#mc%aﬁﬁw,wearetaking

care and we will also see to it that whatever is the best is done. ...(Interruptions)...
SHRI P. RAJEEVE: Sir, I have raised ...(Interruptions)...

MR. CHAIRMAN: Please. ...(Interruptions)... We have run out of time.
...(Interruptions)... PUAT 5 SV |

SHRI JAGAT PRAKASH NADDA: Rajeeveji, at this point of time, I am not

able to give you that answer. But, of course, I will give you the clarification about
this because that needs full examination.

MR. CHAIRMAN: Hon. Minister, please conclude.

sft ST WISl : IR, S GO MY ©, Sl A AWRar 9 form g1 H
39 BISY & ATIH A FID! assure HIAT ATEAT B P S inputs I Y &, ITR!
1 B9 ST 37U review meeting H I and we will try to see to it how best we
can strategise. ....(Interruptions)...
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12.00 Noon

s fia SR ¢ amun ¥' FEl garn & 9 Hi-A 9t $osneH A2
...(TTHT)....

MR. CHAIRMAN: Please don't interrupt. ...(Interruptions)...

3 S YHre g HSH Sil, 31U ggd gudlg & b fFHrae 9@ gon Bl
.(TA)... § G HRAT & W AR $H BISH P sentiments BT &9 H IE g,
I assure the Members that with all possible ability at my command, we will try to

do the best and see to it that no stone is left unturned. We will try our best. 31 I

Sit o Fore g, Sdl ST & g9 Reg Hifc # I Whatever inputs 1 have got,

I will try to include into the Programme. That is what I can assure you.

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Thank you very much. This discussion is now over. Question
Hour. Question No. 16.

Naxal leaders and groups arrested and neutralised

*16. SHRI A. U. SINGH DEO: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the number and details of naxal leaders and left-wing groups that have been

arrested and neutralized in recent times;

(b) whether Government believes that the present policies are sufficient to
deal with naxal activities in the country and whether they have been successful in

eliminating the problem;
(c) if not, the details of steps proposed to be undertaken by Government;

(d) the details of new anti-naxal policy for tackling naxal activities and by when

it will be implemented; and

(e) whether Government plans to continue with Integrated Action Plan (IAP)

and include MPs in the committee to determine its spending?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (¢) A Statement is laid
on the Table of the House.
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Statement

(a) The State-wise details of Left Wing Extremist (LWE) cadres arrested and
killed during second half of 2014 and January, 2015 are given in Statement-I (See
below).

(b) to (e) The Central Government has adopted an integrated approach to
deal with the menace of Left Wing Extremism (LWE) in the areas of security,
development, enforcing rights and entitlements of local communities and public
perception management. The State Governments specifically deal with various issues
related to LWE activities in the States. The Central Government closely monitors

the situation and supplements the efforts of the State Governments.

On the security front, apart from providing Central Armed Police Forces (CAPF)
battalions to assist the State Police Forces, in counter-LWE operations, the Government
of India provides assistance for capacity building of the States through Schemes like
the Security Related Expenditure (SRE) Scheme, Special Infrastructure Scheme (SIS)
and the Construction/Strengthening of Fortified Police Stations Scheme. Other security
related interventions include providing Helicopters as air support during counter-LWE
operations, setting up of Counter Insurgency and Anti-Terrorist (CIAT) Schools and

assistance to raise India Reserve Battalions.

On the development front, the Central Government is implementing special schemes
like the Road Requirement Plan for improvement of roads, projects for installation of
mobile towers, improvement of rail connectivity, education and health infrastructure
in the LWE affected areas. The scheme titled 'Additional Central Assistance (ACA)
for LWE affected districts' is also under implementation for development of affected
areas. The State Governments and the District Collectors have been advised to ensure
consultation with the local Members of Parliament while finalizing the works to be
taken up under the ACA.

Meetings with the Chief Ministers and Chief Secretaries/Director Generals of
Police of the Left Wing Extremism (LWE) affected States are held regularly to

review and monitor the policy adopted to deal with LWE insurgency.

It is the belief of Government of India that through a combination of Activity
and development related interventions, the LWE problem can be successfully tackled.
It is worth mentioning that due to the measures adopted by the Government, LWE
violence has significally declined in the last four years ie. 2011, 2012, 2013 and
2014. The State-wise details of LWE violence during the last five years are given
in Statement-II (See below). The multi-pronged efforts of the Government are slowly

showing positive results.
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SHRI A.U. SINGH DEO: Sir, the Naxal menace is now an important national
concern and it is time that the Government of India took more responsibility on
itself. The huge expenses on the deployment of the Central Reserve Police Forces
(CRPF) in the anti-Maoist operations should not be charged to the State Governments.
I would like to know from the hon. Home Minister whether the Central Government
is now willing to waive off the expenses charged to the State Governments for
deployment of Central Reserve Police Forces in the anti-Maoist operations in the

respective Naxal-affected States.

ot RS TefiwE Ited): Iuufy weiey, M- 9T 3 A= 9ol BT W@d ISl
W ST SN & IR H U gul g § 39 9R ¥ I8 a1 aEdl § 5 g A8
Bl AT T 7 ST 9T I8 6T W 39! Wit & forar ¥ ok firers A
P TRE A ST B AR DY B

I g1 99 & foy o &1 vy 81 ReR @ 396 aR | W a8,
e, AP vd S9-AE i & T WRI W S BT 81 531 Bl GRET Il Bl Sif
A STERd g=cll 8, S99 foy 89 S9! 94 TR & 9Edl dRd g1 5 wed &
A ywifad €, 98l gRem & U bl efoRds gRem dai & AIegH ¥ Hae BRI,
GfeT 1 ASTge PRl WIS SHREFAR o1, fortified G T G, Yoy of
TPl I1, 39 99 & foly Fg wWaR W <ft 81 e & fov @ e war T4
2, Rife 39 wRats § e &a gon 7, gafoy g8t f&ar &t gead gt 81 &
T8 o & v sfedcs WM 9/ ©1 599 uqifad S-S 57l 8, S99 ¥ &)
Tl @1 89 30 FRIe BUI ST & 3R 3T TF AeR B 3R A 9,050 HRIS SUY Bl
IR €t 775 Bl Road Requirement Plan (RRP), S f&h € & &M ¥ Hdfdd g, 396
Bol-1 H 84 7,300 RIS BUY 9 RTell ®f QT €1 5034 Tt # 5477 fohairiiex &
S RIE g9 oY, I ¥ 3300 fhdeR IS 99 TS 8 3R 3 S 2200 fhdeR
RIS g1 a1t 8, S BH A, 2015 AP IRT PR |

MR. CHAIRMAN: Thank you. Second supplementary, please. ...(Interruptions)...

it T3 e fRg: W=, 931 St 9 ®_7 999 ¥ o1, is the Central Government
willing to waive off the charges of the CRPF deployed in the Maoist-affected areas?

MR. CHAIRMAN: Just one minute. The hon. Minister would like to respond.

3t o RE: 9wl Aeiey, A e | g uee el o 6 sl 3 S
RIS ®BIRIST e aed & ReRe W fSid &1 il 8, IT61 g Bl gR1
WY R g IRAR d89 e ft ae At § o 17 Al oRiw fewrg &t
STt €, ST @d B RFERI W TaHed &SI Bl 81 I8 FaRT URY ¥ &
Tell 3 &l 5 afe wew 7 N Aferd) oRiw fswra gt €, O we TaiHed
P Ree w8 9@ fSwigie fhar Sar 7, safae 961 @9 A e Ta-Hed
B 89 Bl 8, e TIHe $ gRT 98 Gd g8 el o1 Sl
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MR. CHAIRMAN: Thank you. Second question.

SHRI A.U. SINGH DEO: Sir, the Naxal-affected States have different surrender
policies for the Naxals in their respective States. This disparity often impacts negative
effect on the surrender of the Naxals. Since the Naxal menace is an important national
concern, will the Government of India consider having a uniform surrender policy
for the Naxals and make attractive rehabilitation settlement schemes to encourage

surrender of Naxals pan India in the Naxal-affected States?

At RWE iy et Tl weigy, 899 Wex iR REfAferess & o
QIS 99118 8, S 1.4.2013 I Th s AT Bl Ts Bl AP 3fdid o1d g hex
P T WX B & d 9 &g IR s g BYF ool ® 3R 7eg9 Ud I &
P b U ST g T9Y T B SHT I A1 I fha feuiivie B1ar 81 JeR
Tt e & forw 9@ 9 A1 & 4,000 $UF U AR HT1 IegUs & S« 2

IR O TSR BRA 8, S99 A Sl BIs BRUSX, FoFeRIT TIRE B T el
g, SOB! W IBIAl B9 BRd &l S WX & A1 BRRIR, Ml 98 9IRE Bl arad
A1 & BT Al JaTraoh g9 I &l ...(TaH). ..

MR. CHAIRMAN: No supplementaries on supplementaries, please. Shri Sharad
Yadav.

3 ¥RE Ieq: U FEIGY, § Y8 43 Sl § I§ Pedl dedl g SR Hard
BT TRl § b Sl Tae JWIfad Sl 2, 8 ¢Isddl Solldl Wl 2l 9 QT &l
IR @f o Fwer gl B 59 WS 9Wel & glgd b dgdd Sqdb! N 3d9 g9
T R q91E g8 6 Tadedia bl UsT 8o o1, 39 § ISl | SAfY 39 ANl @l
ST STS9d ol 8, S Sfeardl ol & S9d! < # fhwdl dve & st T8l 81 &%
TRE & d9b Bl AarST g1 Sfral @ a7, fhar iR fUwsi &1 emars g iR S
RITCH-IIRAT Il & S9a! WY marst Bl ofe <97 § 3ol gIgdal o 8, [t
PIS AT Tl i1 AT B, gferd iR 31 ARt sl § S 3% 2 8, 98 @ Uh
SR 91 21 WA IS SHHT U ATId R gally, S grsdael TRAT 7 I1oifad
ifedl | aRar Ed €, g3 THE 1R dord #, 4R uiet § 3R S el # grgdd
oRaT # 9gd nT 21 SWfry SHaT ARTEE goll dRd Udh a¥E 9 Sl & ORT # T,
AThca 3R SAHITE BT A €, ST AN DI T&T TR § oIl Bk 390 TART
P FHEM BT UM I YBUI T4 SHBR] AT, T9 $el I8 ax) ISl § R
IRGR B S 391 WG9 &1 8T 8, 394 HH fl 8 Fhell ¥ &R sHd! Sl B ol
ft =T 99 AT Bl

ot RS giivE Fted): s96) 919 W B9 M &g X

DR. E.M. SUDARASANA NATCHIAPPAN : Sir, Tamil Nadu, Karnataka

and Kerala are taking pro-active steps and preventing Left-Wing extremists from
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entering their States. Very often they carry out joint patrolling and other action. Is
the Government of India providing additional Central assistance for such pro-active

actions taken by State Governments?

3t gRWIE arefiws =terdt: S 6 #9 uge € 9ar 6 S HErdn g9 bR ©,
I8 fefgae-arse ¥t #_d & 3R Sgaudc &1 ol Wdl ar ® 98 W 89 S8 &,
RIS BT Al 89 IO 8, Sl &7 W g9 g0 8, SHST WAl 9 89 JoKl ©§ 3iR
9fawy § ®rg ot U ST MY, 1 gER & H Argyl

it qEERTS 9ifed : SN e dTd € 2010 ¥ 2014 T, IS1 ATAT § gAH BH!
s §l U YR B FIF0 WRBGR BT AT 81 R ST 4] Fardn 11 {6 R
3R Pulicd g7 &1 T & IR H U81 W oot Tl gl offh IRER HIhI HeAd
BIB U AdhA B BN B T 8l IE 37 T8 & IR § WHR & U9 Dl
SM®RI & Al RGR gary|

sft gRTS wefturs aierd): 59 & w fefRgaey &1 sde #-d € &k we @1
AMBe B & dl & 15 e # S50, 3R A dved & W i 919 & &l 99
A1 BN 9T QT BIs el AT 2 A1 89 8% 15 o H Aife o= &) fsel a1 #E
#F T < AT g8 offl S9d R e @ oy g S @Y ST # 6 b
3 3R I g HA MY I SR S Aaedre guTfad TRAT B 981 CalaR]ee,
Xed, IS, Tel, Uo[hel, JATSHITAT aiRg §4l ISl BT AThel A & AR AR
PlIg VFT <1 & JAT IS d). scoiord RUIE <l € d S9P $HUR Aady yyqifad
gATh] H AGE B & foly &H BH IR & € |

MR. CHAIRMAN: Question No.l17. ...(Interruptions)... The questioner is not

present; let the answer be given. ...(Interruptions)...

Implementation of Plant Protection Code for tea industry

*17. SHRI T. RATHINAVEL: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that the tea industry fears hurdles and challenges in the

implementation of the Plant Protection Code;

(b) whether it is also a fact that the tea industry feels that the Tea Board and

Government need to be sensitized about the hurdles being faced by tea growers;

(c) whether it is a fact that tea growers wanted the implementation to happen

in a gradual manner; and

(d) if so, whether Government is considering to extend a helping hand to tea

growers?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) The Tea Industry has been showing interest and extending cooperation in
the implementation of Plant Protection Code. The industry has raised issues like
limited number of approved Plant Protection Formulations at present, traceability of
pesticides from the green leaf to finished products (made tea) etc.

(b) Tea Board and the Central Government are sensitive to and aware of the
concerns. Tea Board has organized series of meetings with the representatives of
Tea industry, Tea Research Institutes and other Government regulatory Departments/
Ministries to address different issues and concerns raised by the industry.

(¢) Tea Board first notified the Plant Protection Code on 21st March, 2014 to
come into force with effect from Ist April, 2014. Thereafter the tea industry was
given additional time to comply with the mandatory provisions of the Code. The
full compliance of the Code requirements has come into force with effect from 1st

January, 2015. Hence, the Code has been implemented in a gradual manner.

(d) The Tea Board has been conducting awareness programmes to help the tea
growers to adopt the Code. The awareness programmes include workshops, pamphlet

in vernacular languages, newspaper advertisements, bulk SMS etc.
DR. K. KESHAVA RAO: Sir, I raised my hand. ...(Interruptions)...

MR. CHAIRMAN: I am sorry I can't take more than three supplementaries.
...(Interruptions)... 1 have to rotate supplementaries. ...(Interruptions)... Dr. Keshava
Rao, you are a very senior Member; you understand the problem. ...(Interruptions)...
Let the answer be given first.

DR. K.P. RAMALINGAM: Mr. Chairman, Sir, due to the implementation of
Plant Protection Code with effect from Ist April, 2014, it is not only affecting the
industrialists but also the small farmers. On procurement, the Tea Board is rejecting
fifty per cent of tea leaves of small farmers. Is the Government thinking of supplying
fully subsidized non-harmful pesticides to small farmers? Till then, the implementation
of Plant Protection Code can be stayed.

SHRIMATI NIRMALA SITHARAMAN: The implementation of the Code actually

has been staggered for the convenience of small growers.

From 1st April, 2014, it was supposed to have been implemented. On the

request of small growers and the industry, it was extended till September 2014 and
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subsequently it is only from Ist January, 2015 the implementation has commenced.
The hon. Member has given a suggestion. We will see what we can do about it.
But the implementation is done after building quite a lot of awareness among them,
455 workshops have been held and, therefore, at this stage, I shall only consider

the Member's suggestion.

SHRI T.K. RANGARAJAN: Sir, in Nilgiri district and in other areas the
real people who are affected are small growers. So, I ask the Government what
protection you are going to give to small growers. Are you thinking of giving any

other incentive for these growers?

SHRIMATI NIRMALA SITHARAMAN: Sir, first of all, this Plant Protection
Code is for the best practices that farmers can adopt. The tea growers are using
pesticides. Best practices have been brought in through the Code. We are also trying
to make sure that the industry is conscious that by using chemicals their export
possibilities are going to be reduced and not enhanced. Best practices have been
propagated through various workshops. So, the protection that you can offer to small
growers is more in bringing greater awareness and also helping them to identify
such formulations which can help them to have less chemicals and more organic

pesticides and fertilizers. ...(Interruptions)...
DR. K.P. RAMALINGAM:*

MR. CHAIRMAN: Let the answer be concluded. ...(Interruptions)... This is not

your question. ...(Interruptions)...
DR. K.P. RAMALINGAM:*

MR. CHAIRMAN: This is not your question. ...(Interruptions)... This is not

going on record. ...(Interruptions)...

SHRIMATI NIRMALA SITHARAMAN: Thank you Chairman, Sir. I am trying
to assure the Members on the concerns of small growers. And the growers together
with plantation organizations, together with the Tea Board, are working to find more
formulations which can help them. Yes, there can be much more. There are only
about 33 on which the Tea Board is working, of which 10 have been certified by
labelling authority, that is, FSSAI. There can be more formulations but that doesn't
today mean that we go about saying that we don't have substitutes. So, what are
we doing? We are definitely spending a lot of time with small farmers and small
tea growers and ensuring that the pesticide residue is at acceptable minimum level

and that is where, I think, emphasis is being placed now.

* Not Recorded.
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SHRIMATI VIJILA SATHYANANTH: Sir, my great concern is that tea growers
are given 39 per kg whereas the manufacturing cost is about ¥70 and the tea is sold
in the market at about ¥120. So, the Tamil Nadu Government provides an additional
subsidy of 32 per kilogram for the tea growers. Amma gives an additional subsidy.
With her great vision, she has planned a fund which has been created for the benefit
of tea growers. Is there any such plan with the Government of India to protect the

tea growers, especially in Tamil Nadu?

SHRIMATI NIRMALA SITHARAMAN: Mr. Chairman, Sir, the subsidy for tea
production is for organic production, that is, for conversion from regular production
to organic production. There is, of course, a subsidy given and that is only for
converting from regular production to organic production. But to protect the small
farmers, small tea growers, I would like to underline the fact that this effort, through
the Plant Protection Code, is more from the point of view of better product cultivation
by use of better inputs, and, therefore, that is also one of the ways in which we

are protecting the interests of small tea growers.

MR. CHAIRMAN: Now, Question No. 18; the questioner is not present in the

House. Let the answer be tabled.
oA b IR0 &1 F SN B RYAT $ T UeE @l TS R
*18. 30t 31eeh Ielt T : T AT 3R IEWT WA I8 I B HUT BNl e

(P) DT AXDR §RT qY 2013-14 H TSR 15T BT TMHI0T &3 § I bl
WA & g fba o=RIfd ye™ &1 1 8; SR

@) fHdT SR B WU B T3 § 8% 37 W) fha= o=l &1 faer foan
T’

Tiftrsg iR SET FATed & o FA (A e Warwn ¢ (@) e T
B YT T | % R 99! A ARl & AT JEaed e i g
qiftTsg faurT &1 FrIidl &1 JawRadT [JeN & fog Il &1\l (ToHeisels)
ST & TEd O 98 & folg 2013-14 & R 21.58 BRIS BYY B R AR
DI TS 21 AP AT AR THST fIB BRIBH (IMSUASIUN) & d8d MY FTD BT
T4 et S99 & {7 2013-14 # 3ienfe iy gd dae+ faum (Semgdidh) grT
JIORATE H 3 SHTsAT & oY 59,34,076 BUY Bl Helg FIAT af T oA

() ToRIM TR -1 Gid fear & {6 2778.88 dxIs vU¢ & e & @y
2013-14 & SRTH ITSRATH 5T H 17601 THUHUAS SHIsAT AMUT &1 T i
IR TAYETHS &9 H 119 SHIAT 7 oA I9T & U 2013-14 & SRIF 22836
PRIE BUY & U & A1 $E RGR H 9% Aenfiie et e (3MEsyH)
TR f6y £
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Funds for setting up industries in rural areas of Rajasthan

1*18. SHRI ASHK ALI TAK: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the quantum of funds provided to the State of Rajasthan in the year 2013-

14 by the Central Government for setting upindustries in rural areas; and
(b) the number of industries set up and the quantum of funds invested thereon?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Industry is a State subject.
The Central Government plays a supportive role through its various schemes. An
amount of ¥ 21.58 crore has been released during 2013-14 to the State of Rajasthan
under Assistance to States for Infrastructure Development of Exports (ASIDE) Scheme
of Department of Commerce. Further, Central assistance of ¥ 59,34,076 was given to
3 units in Rajasthan by the Department of Industrial Policy and Promotion (DIPP)
in 2013-14 for modernization and technology upgradation under the Indian Leather

Development Programme (ILDP).

(b) The Government of Rajasthan has informed that 17601 MSME units were
setup in the State of Rajasthan during 2013-14 with an investment of ¥2778.88 crore.
In the non-MSME sector 119 units filed their Industrial Entrepreneur Memorandum
(IEM) with the Central Government, proposing an investment of ¥22836 crore during
the year 2013-14 for the State of Rajasthan.

This is a Rajasthan-specific question. Are there any supplementaries? Mr. Vijay
Goel.

st foora e [mafd Sft, w3 S 9 oo SR H g A AN ° e 6
industry is a State subject. offeh, - for@r Sar 8 fF in the non-MSME sector, 119
units filed their Industrial Entrepreneur Memorandum with the Central Government
proposing an investment of ¥22,836 crore. @l { A Sl | JE ST AT&T fg\v' 5 g4
Jcel a-He BT RIT I 82 Ol 3B B8l fh 21.58 BRI BUY S84 Reiol fhy
g for State of Rajasthan under Assistance to States for Infrastructure Development
of Exports. A1 U HIF-BIF A W &, S {6 ISR F6 & o Agar Ta-ie
P! RPB IV e TITHS Bl sl & folv Agg < I 82 § I8 gafery S
Iredl g, i o9 I Agd TaHe & A1 THINY oY 2 T, A SHH! Aded 2 &
Il Tg-HE BT BIs T PIs el al SR BHTI

T Original notice of the question was received in Hindi.
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SHRIMATI NIRMALA SITHARAMAN: First of all, these funds have been
given under two or three Schemes. The first is under ASIDE and the other one is
through the Industries Department. One is for creation of infrastructure, which will
help further exports, and the second is for improving the facilities for modernising
technology. So, both the examples, or the figures, which have been given in the
answer to the first part of the question, are for infrastructure development under
ASIDE and for promotion of modernised methods of production and technology
upgradation.  But, as far as the Central Government’s role in non-MSME units is
concerned, it is only for registration. Therefore, the role of the Central Government

is limited to the extent of modernising or for upgradation of infrastructure.

SHRI VIJAY GOEL: When there is no role of the Central Government, where

is the need of registration by the Central Government?

SHRIMATI NIRMALA SITHARAMAN: Sir, let me very quickly explain on that.
In the establishment of industries, there is no role of Central Government. That is

where the State Government’s role is there. That is what has been highlighted in it.
IPR cases lost against USA

*19. SHRI GULAM RASOOL BALYAWI: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that Government has recently lost some Intellectual
Property Right (IPR) cases against USA;

(b) if so, the details thereof; and
(c) the action taken in the matter?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) and (c) Do not arise.

2 [ g aferardt: qufa S, §AR <9 @1 1 difgd duar 8, WRER 9
e g8 JASfIIT b AH H B, MU & A § B A1 Widbedr q A1 fear @
I g3l &1, fIa1 Iq! &M 3R IS 89K < Bl YOIl HRell ©, 98 JDbI
BIfl-ARIB &, olfdp 9 &A1 S $© Ue H, Sl $© G H A W& & 3R Sl
AN &, WRIAR A A iR gdfed # 3k 9 =i S 89R e & faall-faamT
FTTPR TUR &R &, FIT Sl §AR D &, S GAIAd b ANl AT I JATAD Bl
TSRl AR <2 B 39 WU W {HRA GRE BT PIg Peoll PY EN & AT TAR <
1 AT IR AT AR T JET 82
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wald ol Sl e (S U 2l o G L te bl d gy o3 Gliag
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SHRIMATI NIRMALA SITHARAMAN: Mr. Chairman, Sir, let me assure through

you that no such impact or pressure, if I have understood the expression correctly,

is being put on us on anything to do with intellectual property of this country.

#i W [ SforErdt: IRE Ared, § #3 qeledr | S el § b o|
S Hdlfedd Sl W SAGHIG & A1 SHD! JeT AT IG-IGG & fofg, S g9RT
WHR B AT IR oW 7, 39 W 91 $© W7 81 &1 € A1 39 3R I8aR T
P oIy 91 WRHR B HIg S HIfT 8, ORI AN DIS 39 IR Bl a1 7 & qeb?

Ol S s il Lila s i g0 5 ke e ccaabia (e jin 1 bl J gy aDE Gl
ke s A S eSS b g s (S el b op Dlellatil g s (Blatie

S S s el b ) s O eSS gy el ¢ Sl ) (S IS
3l (S ek ol (58 8T e oo (8 sl (S5S (S 8w IS S

SHRIMATI NIRMALA SITHARAMAN: Again, I wish to assure the hon. Member,
through you, Mr. Chairman, Sir, that there is no pressure on the Government of

India. Of course, in order to protect our national interest in terms of our Intellectual
Property Rights (IPRs), — as is well announced, and, it is in public domain — we
have formed a think-tank who have drafted a policy for this country. A draft policy
has been made, which is also put in the public domain, on which views from the
public, anyone concerned, and all stakeholders have been elicited. The opinions are also
drawn through the public domain. This think-tank would be working on it, and, after
incorporating the suggestions which have come from the public or the stakeholders,
the draft policy will be submitted to the Government, and, the Government would,
obviously, consult all ministries to ensure that there are no gaps in the protection
of IPRs of this country. We again assure you that this is being done in a very

transparent manner, and, there is no pressure on us.

SHRI V.P. SINGH BADNORE: Sir, on the IPR, one of the biggest issues with

T Transliteration in Urdu script.
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the United States has been the software. Now, the software industry is one, where
we and they have a problem, and, that is the only issue which really comes about.
This question, although it has not really been explained, is on the software, and,
there are issues, which have always been there about the software usage, IPRs, what
they are doing and what we are doing. Can you please throw some light on this?

It must be on this point that this question has been raised.

SHRIMATI NIRMALA SITHARAMAN: I am not sure on what point this question
has been raised but the answer is that we are under no pressure and, in an open
and transparent manner, we want to have a broader policy formed. Already, all of
us are conscious that the framework of law in this country is very robust to protect
the Indian copyright or any other intellectual property-related matter, software or
anything else. For instance, pharmaceuticals or such others are very much areas in
which the intellectual property in India is high and meets the intellectual standards
the world over. And, therefore, I won't want this debate to be confined to any one
particular area but, let me assure the House, through you, Mr. Chairman, Sir, that in
each of the area, the think-tank has also gone into great details to look into how to

formulate the policy, and, we shall ensure that Indian interest is kept high on board.

PROF. M.V. RAJEEV GOWDA: Sir, the Minister must be aware of reports that
neem, basmati and many other traditional Indian items are being patented in the United
States. If the Government is under no pressure, let me assure the Minister that the
House would be happy to put pressure on the Government to take action to follow
up on these issues with the minister and ensure that Indian traditional knowledge is

not patented by others and that our heritage will be protected while going forward?

SHRIMATI NIRMALA SITHARAMAN: Absolutely, there is no doubt about it.
It is not left in the grey area. The Indian traditional knowledge is part of what the
think-tank is working on. The ministry is seized of the matter. The House can be

assured that every aspect of IPRs is being taken care of.

SHRI ANAND SHARMA: Sir, the Minister's assurance is welcome. I would like
to specifically ask with regard to our discussions with the United States of America,
both during the Prime Minister's visit and during the Trade Policy Forum meetings.
The US has a very strong lobby which is putting pressure on India, in case of
pharmaceuticals, to go beyond the TRIPS Agreement, and that is exactly what is a
matter of concern because our intellectual property laws are entirely in sync with
the multi-lateral TRIPS Agreement of the WTO. Now, we were a bit concerned
when we read the reports that the Government of India and the Government of

United States of America have agreed to set up a Joint Task Force on this subject,
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on the IPR issues. I would like the Minister to clarify whether we are discussing
the pharmaceuticals, particularly with regard to TRIPS plus issues, or what are the

terms for this Joint Task Force, if you would like to clarify.

SHRIMATI NIRMALA SITHARAMAN: Sir, first of all, let me assure you
that there are no new task forces being formed. Under the Trade Policy Forum,
a mechanism which has existed since 2010 is what is continuing even today and
through that discussions are being held. Therefore, as the former Minister himself has
very clearly said that our laws and our IPR regime are TRIPS compliant, there is no
proposal to amend anything to do with the India Patent Act, including issues related
to pharma. So, absolutely, there is nothing for us to have to state it upfront here,
but our laws are TRIPS complaint and there are no proposals to amend anything
to do with the Indian Patent Act.

B Ol Bl BIEdl ¥ SIR-TSH

*20. el ®9d ota1 g : &1 Igifermw &R wrgfae w3 I8 9am @
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@f <iieR)

e Yera Sroret
01.03.05 14.59 4.80
01.03.06 14.59 4.80
01.03.07 14.66 4.69
01.03.08 14.78 4.74
05.06.08 13.75 3.71
27.02.10 14.78 4.74
25.06.11 14.78 2.06
14.03.12 14.78 2.06
14.09.12 9.48 3.56
12.11.14 11.02 5.11
03.12.14 13.34 6.14
02.01.15 15.40 8.20
17.01.15 17.46 10.26

IYFT | @ ST Fhall @ b 2005-12 F IR, Ui TR IS Yeb 14-15 TR
ofiex @) IS H 3@ 71 9@ w9 14 RiawR, 2012 B USId W S Yo A &l
AT AT, A9 RTORG TR S Y SIofd IR IedTe Yo H dagoul ghg bl s 2l
Ugiel 3R SIoTdl & SIS Yo H BT o § I s gigdi SUHIEGIISI TR SHD T4
STel 391 @1 78 g1 SR Podb A ghg P P GO IR H Uh e WIR b
et g & faer FRiET fRmaar 9$6 a9 & fol o9 ue™ &1 8l 9@
&5 & o 37 SmeEl & aded 9, e FRiEan iR asd i § Ievd B
qrell ISR gord a1 W Fgrar fyer |

Uglel 3R SISl & Hed H B4l 81 &b BRI, FRIFUHE HdegTiie Saral i
U 3R SISl & UGS DI GATE ¥ gAT &1 Jolls 2014 H USIel BT FGaxT
ot Joa T 73.60 URT e o S 3@ T 57.31 T oficx & 7 B ¥ YR, N
2014 ¥ facell W STl &1 el 9! o T 58.97 U oflex o7 Sl $9 AHY °C PR
% 46.62 R ofiex &1 T Bl

S UBR EAS foell # Ugid iR SIod & e HA: 16.29 WO Uf ofiey
3R % 12.35 Uf ofle} T HH 8 U €, Udld 3R SIofd IR e Yoob H glg
3 7.98 URT <flex 3R ¥ 6.70 U <fleR & &l 7g 8, Sl 39 91 bl &90ial & b Hed
q P IR 1 § BHI & oM & 4 s SUHIGIsi IR faRd & faan
T B
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fageor-1
T 2014 | BT IA DI URAT IRBE AR-IR Fd oI
IS SR/
STTaR-14 105.29
BIRI-14 106.19
AT-14 105.30
- 14 105.56
A3-14 106.85
-4 109.05
JATS-14 106.30
I~ 14 101.89
Ryawax-14 96.96
JFFTER-14 86.83
TaER-14 77.58
feawaR-14 61.21
STTaRT-15 46.59
BRRT-15* 55.15
%16.2.2015 TP

fageor-11

S 2014 ¥ el # I iR S & gewt faml e § e

SINEE Ugldl (X/eller)  SIoldl (/ilex) BRI

1.1.2014 71.52 53.78 1.1.2014 B FRIRT & AR RTEdt
5.1.2014 72.43 54.34 qi ¥ gig

1.2.2014 54.91 gt ¥ gfg

1.3.2014 73.16 55.48 gl H gfg

1.4.2014 72.26 55.49 USid &b qod H Pl SR SNl b

Jyal TRI H gig

16.4.2014 71.41 qi H BH

13.5.2014 56.71 qi ¥ gig

1.6.2014 57.28 gl H gig

7.6.2014 71.51 qi ¥ gig
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IRE  Ugid (/eller)  Sild (/) BRI

25.6.2014 71.56 X 9IS H gfg

1.07.2014 73.60 57.84 qeai | gig

1.8.2014 72.51 58.40 I ¥ gfg (SIeey/dHl ([Ugrd)
16.8.2014 70.33 q1 H B

31.8.2014 68.51 58.97 I H gfg (SIeeay/dHl ([Ugrd)
1.10.2014 67.86 q1 H B

15.10.2014 66.65 q1 H HH

19.10.2014 55.60 gl | P!

1.11.2014 64.24 53.35 q1 H BH

1.12.2014 63.33 52.51 gl | B4

16.12.2014 61.33 50.51 qi H B

1.1.2015 61.33 50.51 q1 H B

17.1.2015 58.91 48.26 qi H Bl

4.2.2015 56.49 46.01 qi H B

16.2.2015 57.31 46.62 gt ¥ gfg

ERLIE] 57.31 46.62 16.2.2015 B RART F AR ARTAT
SN
smssifiee wia

Fluctuations in prices of crude oil

#20. SHRIMATI KANAK LATA SINGH: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the details of fluctuations in the prices of crude oil in the international

market during the last one year;

(b) the details of fluctuations in the retail prices of petrol and diesel in the
country during the said period and by how much excise duty on petrol and diesel

was raised by Government during the same period, the date-wise details thereof;

(c) whether it is a fact that Government has constantly increased the excise duty
to prevent consumers of the country from benefiting from the decline in the prices

of crude oil in the international market; and

T Original notice of the question was received in Hindi.
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(d) if so, the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (d) A Statement is
laid on the Table of the House.

Statement

(a) The details of average price of Indian basket crude oil since January 2014

are given in Statement-I (See below).

(b) to (d) The details of revision in Retail Selling Price (RSP) of Petrol and

Diesel at Delhi since January 2014 are given in Statement-II (See below).

Further, the details of the revisions in the Excise Duty on Petrol and Diesel
since 2005 are given below:

(R per litre)

Date Petrol Diesel
01.03.2005 14.59 4.80
01.03.2006 14.59 4.80
01.03.2007 14.66 4.69
01.03.2008 14.78 4.74
05.06.2008 13.75 3.71
27.02.2010 14.78 4.74
25.06.2011 14.78 2.06
14.03.2012 14.78 2.06
14.09.2012 9.48 3.56
12.11.2014 11.02 5.11
03.12.2014 13.34 6.14
02.01.2015 15.40 8.20
17.01.2015 17.46 10.26

It can be seen from the above, the Excise Duty on Petrol remained in the range
of ¥ 14-15 per litre during 2005-12. Even when the Excise Duty on Petrol was
reduced on 14th September 2012, a corresponding increase was made in the Excise

Duty on Diesel in a revenue neutral manner. The recent hikes in Excise Duty of
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Petrol and Diesel have been made without passing its impact to consumers. One of
the primary objectives behind increase in Excise Duty is to fund the infrastructure
development programme of the Government, particularly building of roads. Allocation
of these resources to road sector will also spur economic activity and employment

generation arising out from the road construction

The consumers of deregulated sensitive Petroleum products viz. Petrol and Diesel
have gained substantially due to reduction in the price of Petrol and Diesel. The
Retail Selling Price of Petrol which was ¥73.60 per litre at Delhi in July 2014 is
now ¥57.31 per litre. Similarly, the Retail Selling Price of Diesel has been reduced
from ¥58.97 per litre at Delhi in August 2014 to 346.62 per litre, at present.

Thus, while the price of Petrol and Diesel in Delhi has been reduced by 316.29
per litre and X12.35 per litre respectively, the increase in Excise Duty on Petrol and
Diesel is ¥7.98/litre and %6.70/litre only indicating that a major component of the

benefit of reducing international crude oil prices has been passed on to the consumers.
Statement-1

Month-wise average price of Indian Basket crude oil since January 2014

Month $/bbl
Jan-2014 105.29
Feb-2014 106.19
Mar-2014 105.30
Apr-2014 105.56
May-2014 106.85
Jun-2014 109.05
Jul-2014 106.30
Aug-2014 101.89
Sep-2014 96.96
Oct-2014 86.83
Nov-2014 77.58
Dec-2014 61.21
Jan-2015 46.59
Feb-2015* 55.15

*Upto 16.2.2015
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Statement-I11

Revisions in Retail Selling Price of Petrol and
Diesel, at Delhi, since January 2014

to Questions

Date Petrol (X/litre) Diesel (X/litre) Reasons

1.1.2014 71.52 53.78 RSP as on 1.1.2014

5.1.2014 72.43 54.34 Increase in prices

1.2.2014 54.91 Increase in price

1.3.2014 73.16 55.48 Increase in prices

1.4.2014 72.26 55.49 Reduction in price of petrol and
increase in delivery chg. of diesel

16.4.2014 71.41 Reduction in price

13.5.2014 56.71 Increase in price

1.6.2014 57.28 Increase in price

7.6.2014 71.51 Increase in price

25.6.2014 71.56 Increase in rail freight

1.07.2014 73.60 57.84 Increase in prices

1.8.2014 72.51 58.40 Increase (diesel)/reduction (petrol)
in price

16.8.2014 70.33 Reduction in price

31.8.2014 68.51 58.97 Increase (diesel)/reduction (petrol)
in price

1.10.2014 67.86 Reduction in price

15.10.2014 66.65 Reduction in price

19.10.2014 55.60 Reduction in price

1.11.2014 64.24 53.35 Reduction in price

1.12.2014 63.33 52.51 Reduction in prices

16.12.2014 61.33 50.51 Reduction in prices

1.1.2015 61.33 50.51 Reduction in prices

17.1.2015 58.91 48.26 Reduction in prices

4.2.2015 56.49 46.01 Reduction in prices

16.2.2015 57.31 46.62 Increase in prices

Current RSP 57.31 46.62 RSP as on 16.2.2015

Source — 10CL
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ekt 6 @1 R : smeRoiy w9y weed, § sud Hegd | A 43
St 9gd 81 aMeRYdd U3 Yol dredl gl a9 a1 HAl Sl 7 TR < b1 9AR B
g, Jfbd I8 WaINSe T8l 8, H®ifd S, 2014 H ®He I P &M 107.14 SlelR
Al %l AT SR GHE H I 50 SleiR A H UR 3 AT Bl A, 2014 H USIA B
P 71.51 BT YR <flex off, 3@ I§ X 57.31 ¥UY B

AR H@31 Sfl, H S ST @red! € 6 Sl9 SRS aTSiR H ®ed dd 3
BT § A F SI&T BT FRTEE 1 gl &, A <9 H YA BT $F X W Ugid
IR Si9d A Hufl < &1 99 iy forn, @ S Y WRER gRT STE
3Jeh FGIPR SIdl Bl IF o ¥ dfrd $x f3ar 1 ST Yodb T & g
FIT B 8?7 FI1 9 201 Bl, HATAI TG Yo d¢1 QM2 T I8 Sl b oIy
MBI FEl HSH 872

3t g gu= - Uiy S, $9 QA1 <9 | 9g 9gd J9e a9 © 6 R A
H RIS GI6IR 3§ Hed df & &M &I REe g3 8, 89 ol 391 3fa 3§ 9Ra
P IuHiaTRll & AT o 97 Rl T8 BRd 82 a3 ST Sl 4 ¥eT Pl 984
g SR € f6 fod ard R e 999 1) I8 107 Siok o1l § a1 S9d N
He 6 T FHI VAT T, S19 §0d BI BHISd gall, a9 I8 111 Slolk b ggll
U &, Th I I8 50 Sl F TTH Sas), 2014 H 43.36 Sl dd Ht ggar o
Al 99 d H §H AN SUHIIRI B FI TE 7d § SR YaIgsl Sl R agrs,
I8 o U Bl

HEIed, BN < H Sl Ufhar 2006 ¥ Fell R Wb d1& AN FADR FRTST
A1ed B RPHSTT W 2010 A, I $ 3SR ARV $1 o7 a1 81 A1MRY, IFBT
Wtradeparitypriceﬂ@ﬁﬁ@%%lﬁ%ﬁ%ﬂﬁﬂ@ﬁﬁﬁm
2, 99 B9 SUYHIEIRI d% Uga &l S H e dF-arR 7EHl iR aoiR
H S Heg § Hekil gs, SUP! Sl BRIST IWY Alede W d, 396 P8 = &
IR H BRI Ugel wAfedr off & a8 Sudiaare @1 el 89 @i A fed 914
HEM H 16 297 29 U Yol H Suwreel o fou iR Sisied # 15 3¢ 4 497 Qv

sl fRera SR : FaTel YIRS @1 8 e B

st wumafy : 38X WSY, S8} WV |

8t efig gue : fwd Sf, § 99 R Al 81 R8T g S Il 9 BB} Ul
TSl G ol § 39 IR H 1 H8 &1 & I8 919 9el § b WHR 7 7 3UY 98 Iy
Igid W 3R 6 397 70 I SI5a W gaeS ©UCT dorill Heled, H 91 Sfaeas!
& Y, NRERT & W UG qHEE el e & w1 <2 4 ey T80 8
TIfRU, YT F81 9947 91T, R4 b G &7 g+t a1 Ao =n1feu? 39 Javen &
T TR ST IRBR 3R hg IRGR T T JawqT Hedl ol

MR. CHAIRMAN: Easy, easy.
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3l Rig UUE : Ul B9 SUHIGRl Bl AT 3R P8 YW1 g9d BRSP [Jh
& B b I 9 o9 AT S L (=ag ). .

3 Fed agdel : A 9 AN E S AN (). ..
sft effg 9 : TP isolation W IW@T &l S AHAT & ...(GH)...

3 qEd Tgdel : S AN B9 UaISS Scl WA BRA Bl g bR o
...(TTHT)....
st w9l : Tqgdal Sil, MY 99 S8y, please. Your turn will come.

st eifg ggE : UfST SN, Ue WHI B UaNISS STl Bl 3MUd ud ue I8
93 €, Q@ Ud gu 99 €, S Yoy, YaIgS SUc! HEl a@ oAl? .. (FaUH)...

2 G agdal : AU TAR S H A GRS Sl g8 B g8 GeH PR
P B G DI I L. (TALT)....

st QUMY : 3T I Seve Y W@ B2

sft erig WU : g WRHR 7 IUHIGIRI B Ugd AEd fedr L.(@au)... fhR
U & B & B & T B U9 @1 L (ag). .

MR. CHAIRMAN: Please. ...(Interruptions)... Please don’t do it. You want
to ask a supplementary question. Why are you interfering in the main question!

...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: I cannot listen to this kind of an answer.

...(Interruptions)...

MR. CHAIRMAN: I am sorry. There is a procedure by which you have to go.

..(Interruptions)...
S I AGdG] ¢ AT SN DY A H g SHicb Dl BRI ... ().
it SIfeTer I WA : IT [STHIE AT B T, AU U Yol .. (FEHH). .
sft ATl @ MY 95 TIZT ... (TAHH)...
2 AT TAJdQl : $HP d1A9[E AT HE I8 & b 16 BUUI F AT MUD! by
AT gl
#it 3rfaATer I @@= ;Y TR Yoyl e i aR 3@ 82
3l Aed agde!  H 7 MU IAT g ...(FEEH). ..
it wumafy : T8, @Sl L (age). ..
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3 gged aqgdal : *
MR. CHAIRMAN: Please. This is not on record. You finish. Second Question,

please.

sfiweht Beip orar R : W F5ET SN, SMUY o TR % T EU W gt H
garaT 3R ) ot e garn ® b Ui iR S5l & I H B & § &I WA
gl IUHGITAT TR gD JH1G STt &1 &1 1 71 &, Safdp 3fd & W=7 H aru
gl 3R SIvfd IR IS Yob H ghg Rdd Y Uglal TR 7 BUY 98 Uy 3R Sisied
W 6 ¥YY 70 U ghg B 21 AUG IR H I§ RSB R 27 H HeA @mEd g b
9 IRE ¥ SHAl Bl TARTE B Sl & HUR FAR TS|

2 eifs wuE ;Ui Sfl, 899 BIS TERTE eI fBaT 8, g9 YaaeS Scl H
9 feA1 § < geIas! df 7, S9N 899 Ugid IR 7 $UT 98 TN 3iR SIed WX 6 $UY
70 99 foru, I8 9 fa9gdr & 94 &7 99rm Bl

MR. CHAIRMAN: Thank you. Shri Praful Patel.

SHRI PRAFUL PATEL: Mr. Chairman, Sir, listening to the answers, I just want
to be very brief in two parts. Will you then, by increasing the excise duty, from
time to time, acknowledge that you have not deregulated the sector? You first say
that you have deregulated the prices of diesel and petrol and they are linked to
market forces. So, on the other hand, you arbitrarily decide to increase the rates of
excise duty. So, please acknowledge or admit that there is no deregulation in the

sector. At least, that is part one of my question.
MR. CHAIRMAN: One question, please.

SHRI PRAFUL PATEL: Actually, this is more of a comment. But let him
acknowledge whether they have genuinely deregulated the sector or not. Part B
is that it is a matter of interest for most people here in the House. In Delhi, say,
petrol is available at around %53 a litre. In Mumbai its price is around 65 a litre.
Mumbai is a port. Mumbai is where the refining takes place and the products have
to move upstream into other parts of the country. I acknowledge that States have
different rates of sales tax in various states and, therefore, it makes a difference.
But the difference is of twelve rupees between Mumbai and Delhi. Is it only because
of sales tax differential, or, is it also because of some other expenses which are
loaded by the oil refining companies? I think the country must know that. I cannot
believe that the difference of twelve rupees can only be on account of sales tax

differential, because in Delhi also there is sales tax. Sales tax is there in other parts

* Not recorded.
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of the country. Other States also levy sales tax. How much can be the difference

and on which basis is this pricing being differentiated between Mumbai and Delhi?

sft epfg wamE: 9wafa o, SOH 1 Il 999 81 WRT Ugd Awiidel &l I8
IR @B 6 I8 Fedifded exucyd 2 b w1 f$-X7ele I8 87 I8 f$-Xele
gl PR 1 9gd G-, e & 91 g9a! $-3eie far 81 WaRl &
I e § d9-da § SR B g iR g™ BT SIUGR I8 Bl ... (TaHT). ..

it wwmafa: T2, T2 ... (@aE)...

3t Rt 9aE: § U%od dod ol fIgM d § TRl ...(ad). .
MR. CHAIRMAN: It is a philosophical question.

sft erfg UeH: BT B STRUT BRI LL(FAUH)... H AT 9ew iR 99 TS
®1 A faarn I fF Il & sfex T aRee gar B, fieel § @i o Xe
T 3R WERTSE § 1 3l ve g7 nfl-anfl Sd WRR A d8f & fa|r o 81 VAT
Eg dras[q HEIRTS H TS o H) @1 Bl LBT is the primary reason for the

higher tax/price regime in Maharashtra.
SHRI PRAFUL PATEL: I only gave an example. ...(Interruptions)...

MR. CHAIRMAN: No, no. ...(Interruptions)... Prafulji, this is not a discussion.

...(Interruptions)... No, no. This is not a discussion. ...(Interruptions)...

SHRI DHARMENDRA PRADHAN: No. ...(Interruptions)... Sorry, hon. Member.
...(Interruptions)... He quoted Mumbai. ...(Interruptions)...

MR. CHAIRMAN: If you are not satisfied with the answer ...(Interruptions)...
SHRI DHARMENDRA PRADHAN: It is because of LBT by your regime.

SHRI PRAFUL PATEL: Leave Maharashtra. ...(Interruptions)... Talk about any
other State. ...(Interruptions)... Talk about Karnataka. ...(Interruptions)...

sft effg weIe: TR B SISTI-STeT ST regime BT B ...(TAYT)....
MR. CHAIRMAN: May I request...
SHRI PRAFUL PATEL: Talk about Gujarat and Delhi. ...(Interruptions)...

it eifg weE: STl B SIST-3TeNT S regime BT €, RdT avig A 3T
3T UTfEeT Bl B ...(Haem ). ..

MR. CHAIRMAN: This is not a discussion.

# g gU: gEE 9 ey HEW 81 g ¥ yedicl Bl ..(agr). .



Oral Answers [25 February, 2015] to Questions 45

At APet geel: T S, H ATH DS S T FY @ g A Rih oo m
el § fb ...(gaum)...

st s guE: AU s B AW [ g/ H gRs BT U IaTeRYl e
..(TAHT)....

MR. CHAIRMAN: Let us not get into this discussion. Precious time is being lost.

SHRI PRAFUL PATEL: Sir, I am on a very limited point. I am sure it engages
the entire House. There is a price differential of a product at the port where there
is a refinery and when the same product moves upstream to Delhi or North India.
Even if there is a price differential between Gujarat and Delhi, why would the
difference be so much? I only wanted an answer as to what the reason is. It may
be different. There could be ten reasons. I only wanted to know what the reasons

are. That is all I am saying. I am not criticising you.
MR. CHAIRMAN: All right.
SHRI PRAFUL PATEL: 1 want to know the reason.

3t s g 9l ofl, I8 Repa W vy & 6 ) & 3fex STeT-37erT
VAT Ue €, I8 U@ BRI & 7e7-3el¥ Ugd Abi-od 8 & oyl oo fawdi w,
SR ReTgTR @rge 8, § R g {6 q8Rre # ¢ &1 sqa U] 81 SNRT ¢
foram <mar 8, RBE 4 U 9R M WX IR U IR OM IR < foram ST Bl
...(TII).... ST &9 Sgeet 3 fdes far § {6 s9a! o 9 &9 &Ry, &9
I UgE HRY, dfbd ®s ISl § I8 SIRI 8 3R Ps oAl H Ui B, bs oA H T8
TN 81 ISl | 3TeAN-37elT qedl b fU I8 yqgd RO 2

SHRI RAJEEV CHANDRASEKHAR: Sir, my very specific question is: Will
the Minister kindly enlighten the House on the total savings in the import bill in
the period between July 2014 and February 2015 compared to the period last year?
What is the total quantum of savings? Could you please enlighten us on where the
savings have been distributed? How much of it has been given to the consumer;
how much of it has been given to oil marketing companies; and how much of it

has gone into the Budget?

3l Rig 9YN: QIR Sfl, § AR e Bl garl arg b gEe /oA
9 gR $9 UPR B calculation T8I B &I &, MR H Iolel Py Al JhAM g3l B
T ST lsde WRIGT oI, 98 S9 9T & ¥ R WRIGT o1, 99 60 SR, 70 Sl
80 STeR, 90 SleR @I TH digac §u® 3iaX 21 fl 39 A1dt &1 919 nf¥s v gx7
BT, 99 calculation HRAT, I TP AT ATBICT HHAT BT T 30 TR HRIS
A IIET inventory loss &1 $B [d¥I W fE-TeIeM & BRI ABR HI Aleds! H
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I g3 ol il wHe 3T HRIRAC ¥ 9 IR, FR 89 IGPH] IqA™ § Hae
B, Al AT ATBICT ST I JHAM g3l &l

SHRI P. RAJEEVE: Thank you, Sir. The consumer is not getting the benefit of

the decrease of the price of crude oil. Yesterday, I got an answer from the Finance

Ministry to my Unstarred Question, what the revenue to the Government is due
to the increase of the excise duty, it is 322,000 crores. That is the reality. In 2007
the crude oil price was $64. At that time the petrol price was $42. Now, the crude
oil price is $55.15. If we keep the same pattern, the petrol price should be I36.
In 2007, the diesel price was 330. If we keep the same pattern, the diesel price
should be 25. But now it is 346.62. In 2007, the LPG price was 3281. If we keep
the same pattern, the price should be ¥242. But now it is ¥450. Then, what has
prevented the Government from transferring the benefit to the common man due to
the decrease in the price of crude oil? Why is it not similar to the price of petrol,
diesel and LPG prevailing in 2007?

3t effs wue - Ui wEIRY, § 9E SR ued o feun B g9e g favy
I8 & fb B9 price mechanism ®T 2010 | 3T BT Bl bl (T 21 § agd R
H TE SIS, 31 A § 6 U IR A AR 9eg 4 AIARE IR S 7 g9
g 31 ISR o7 % 59 < A qoAd: RN YhsHBA Sdc TelM? J4 shHIRTD
fedc 9o W@ € % SHPT price mechanism HHAT 8, FT I cost plus B AT T
TS $ex-eMd Alhe I & H IWd g HYI? WBR 1 2010 H, 2010 ¥ (0 Sl
qﬂ"l"i?ﬂ foram %, g TPP & ®c BT foram %\*, Trade Parity of Price &I form & 3R
AT I B S fhar 21 3¢ & feoe 9 R I @ 99 g€, g9 Ugd 98 U0
TEdl Bl AT IR B9 B UG WBR B TR § W) @ ISR B [GRT |
T TR YT AR % BT STl Bl

2 Farm IR - R, Y 43 qEled 39 91 S W s ©
MR. CHAIRMAN: This is not a discussion.

%ﬂﬁamﬁgaﬁ:w,ﬁﬁwgﬁms%ﬁﬁvw%m%,lhave the right
to reply. ST &A1 S WA Bl ISMAT AT, SH FHY AU SART QU1 GALA fpar o
MY BHART Tﬁ AT B gy Iz el f& Import Parity Price TT&! BT ARG TIR
9 H S refining cost of production BN, SHB! SIS ATfRy

MR. CHAIRMAN : Yechuryji, that is history.

SHRI SITARAM YECHURY: That is not history, Sir. I just want to know at
that point of time, Sir, it is common sense. I import some thing, I refine it, then,
what should be the cost? What is the cost of refining that product? Why are you

maintaining this import parity price?
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MR. CHAIRMAN: You can raise that subject at the appropriate time.

SHRI SITARAM YECHURY: Why is the Government denying that benefit to

our people?
MR. CHAIRMAN: I am giving you a supplementary. Thank you.
SHRI SITARAM YECHURY: This is not fair. He should answer.

SHRI SUKHENDU SEKHAR ROY: Sir, I have been raising my hand since the

Question Hour began, but you are not calling me.

MR. CHAIRMAN: I am sorry, I can give only three. ...(Interruptions)... Please.
If anyone wishes to have a discussion on this, please give a notice for this, it will

be considered.

SHRI SUKHENDU SEKHAR ROY: Since morning I am raising my hand and

you have disallowed.
MR. CHAIRMAN: I have to rotate supplementary. Please understand. Q.No.21.
3t waa aqdel : AW, H ogw d 8 o 9 e o L cam). .

MR. CHAIRMAN : You have intervened and got your share. ...(Interruptions)...

I am sorry. We can discuss it separately.
3l Fed aqgdel : #3A1 S g8l YoM ... (@aY)... T have not intervened.
MR. CHAIRMAN: Q. No. 21 39 Hw&iFe ity
3t wea aqdel : § J8i g8 919 SSMI A8l §, ...(FauH). .
it Ui« @i, Wil
3t Agd aqgdal : A9 G APl & AL qd ... (FaEH). ..

SHRI ANAND SHARMA: We are not satisfied with the Minister's reply. We

will seek your indulgence and we will move a notice.
MR. CHAIRMAN: Please do. ...(Interruptions)... Please do.

SHRI ANAND SHARMA: The answer is not satisfactory. The House is not
satisfied.

MR. CHAIRMAN: If the reply is incorrect, factually raise a question.

3 W@ed Agdel : IR, I reply is incorrect BT AT Tl 2l A1 YH A B
YT BT ISAT oI
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sft gumafy : R MY I § B 3 Ul .. (aE). .

3ft e Agddl ¢ AU S RG b GH W Bl A A1 L (@@uT)..
BT UIST DI ARB ¥ ....(FAYT)... 37T BT BT | AT T21 <1 A ... (FIHH). ..
ELESIEIC T EC

Investment plan of sail to expand and modernise projects in Jharkhand

*21. SHRI SANJIV KUMAR : Will the Minister of STEEL be pleased to state:

(a) whether Steel Authority of India Ltd. (SAIL) is planning to invest more than

95,000 crore to expand and modernize various projects across Jharkhand;

(b) if so, whether it will include revival of Sindri unit of FCIL, wholly owned

subsidiary of SAIL incorporated in November 2011, for the purpose;

(c) how Government plans to provide 3247 acres of land required for the project
out of total land of 6652 acres with FCIL at Sindri, of which only 498 acres is

encroachment free and how SAIL is planning to pull resources for this; and

(d) the future plans of Government to support FCIL at Sindri? Security breach

at Indian airports ?

THE MINISTER OF STEEL (SHRI NARENDRA SINGH TOMAR): (a) to (d)
A Statement is laid on the Table of the House.

Statement

(a) to (d) Steel Authority of India Limited (SAIL) is in the process of investing
about 11,000 crore as per their on-going phase of modernization and expansion of
Bokaro Steel Plant and mines in Jharkhand. This does not include revival of Sindri
unit of Fertilizer Corporation of India Limited (FCIL). SAIL explored the possibility
of revival of Sindri plant but due to non-availability of minimum of 3247 acres of
contiguous and encroachment free land, the project could not be pursued further. The

Government is considering other alternatives for revival of fertilizer unit at Sindri.

SHRI SANJIV KUMAR: The Steel Authority of India Limited is in the process
of investing about X11,000 crores as per their ongoing phase of modernization and
expansion of the Bokaro Steel City Plant and mines in Jharkhand. 1 want to ask
the hon. Minister whether this will also include the Government looking into the
long-standing displacement problem in Bokaro Steel City because of mines and steel

plant.
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Mt Wz g AR A [T ST, A EE T S 9 SO §,
I G H g1 el § b PRI Tid Wic 3§ YFBHIHRUl R [ARIRIBROT BT
FT B I8 Bl g8 faweme o R s &1 o e @ 7, &1 99 W [fPed
wY W &E &

st |y ERT e

SHRI SANJIV KUMAR: Sir, I have been told that this process does not include
the revival of the Sindri unit of the Fertilizer Corporation of India Limited. SAIL
explored the possibility of the revival of the Sindri plant, but due to the non-
availability of minimum 3,247 acres of contiguous and encroachment-free land, the
project could not be pursued further. The Government is considering other alternatives
for the revival of the fertilizer unit at Sindri. I want to ask the hon. Minister what

those alternatives are.

sft Wy Rig AR : 79T qurafa S, 99T 95w o S $ET 7, 98 9 Bl
2011 3R 2013 # e BiEASOR wiie &1 §TogR fBa1 9, 39 AFel H g o
B3N AT 3R A Bl 39D SAEERT & M5 ofll A IR BIEASSR PN 3iH
e & A 9 wrd w1 e fan o9 Ao B 98 R LI Wie o o,
I96 o g1 &1 saegsar ol Bicassk wic & oy 4 & Iuaerd g, dfeH
TR wiie & fu ot 4 B ez o ..(agH)...

MR. CHAIRMAN: Please. Let him complete.

st g g R : I YA BT 3247 s & HUN Jadhal Al T I
A P AT el gs, Al FfEad ®9 4 qd 7, S ST fa=9R o1, IFa! @I
R e, wife I e @ic o= 2, a1 3000 Ths A S1f¥d YT 1 sawaddr
gt € Ik 9.t araR wifie o 2, o1 S9d forg W yft @t srawaedr BRl
BIEATSOR BRI 3 SfEAT & urd YA 8, <ifpT S0 4y R g )} IRE 4
HRTHAT 8 3R 38 AHY T8 YA B B & ANY T8I 81 3AY Al 7 o fIaR
B WIRT fmar on e wicamsR #3Tea 89 gfie & Rargd w1 gl g, wife
SHEIRTYR § gfeqan d® 19 ulgveis o W&l g iR I8 99 & # faeN a1 efe
H W AELIS Tl WA AR SRS FFd A GG e BT FTOER B Bl
efte 3 fdaR @R Y81 & SR BRIaE! 41 #) & 2l

SHRI ANANDA BHASKAR RAPOLU: Respected Chairman, Sir, the Steel
Authority of India is one of the vital factors in the Indian economy. It is a very
important basis of the Indian industry. Besides Jharkhand, the Steel Authority of
India also has a role to play across the country. In Telangana and Andhra Pradesh,

it has a very important involvement. I would like to know from the hon. Minister
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what the planning of the Steel Authority of India is for expansion and what its
investment proposals are while taking up projects in Telangana and Andhra Pradesh,
besides Jharkhand.

st g g R« A 99y S, S fe A we T @ B fE
Jd T FEdQl WRAM T SR rfemawen # IWH! FEAQUl ANEH B, a1 Ad A
AT SMYFHIDHRT 3R fARARIBIUT BT AT BT JH R0 IRY fhar 7, R )
S 72 BOIR PRIS DU Pl A9 Al § AR a8 B AR =R H gl et A4
13 fiferad e W &1 IUET FRAT 8, olfp Yaaue 3fR MYFTPHIBRUN GRT B
P 91e SHD! IcUTe & 23 fHferaT e 81 SUw| Ael 2025 AP il SAGT Bl
eradr 50 fAfora e &, 39 e @ IS4 U+ AT 9915 Bl Al 59 91 BT At
TS O] BT 7 P T8t R &Y ifes Iucterdar g, W I5al § g9 gish Isal &
A1 el R Y &R W & IAET H Ul IR <

ot gRder : guIf Aeey, § Mud weEH | S¥Id WA St 9§ g8 ST A
5 =1 S¥Tq HA) St BT 39 91 B GA © {6 Ih B P FARN AFAG 6
Ud IqRS HAT &7 3Fd PAR 7 30 TdER Bl g9dE W (e FREN & IR H BT
fp Red @e RE el iR Rl ¥ gdl 9RT &1 IRAT 3R BiEATSOR Bl
B9 T YD AT & oI § a1 FrEar g 6 1992 H I8 SREM dI8UhaiR
B YBR AT AR 2002 H 49 oMl d9 9 PR 3/ db AR S-Sl AT FAT AT
SWd HAT §Y, 9 SIAR IV R IE 6 I8 3R 9B Rd a_iFl wicasor
PR G, W AT Ib $O el galll a1 84 YedN ¢ b A3 & 39 @_e
F FIN F IO AT FIRAT DI ARG FH GH BT 2?7 VH 9IM o9 & 915 fhd
TRE PHH SOV d &, 98 ) S=dT &I g ST areyl

#t g fig AR - A Tl St g2 9 T8 € fF e W 3 e e,
QR HY AT SR &1 9G] & ITIHY U8l & IR H 9a © b WA iR
IR AT ] BIEATSSR Wi ®I gAsiiad R bl el F TR iR dRar,
Sl BR BT, Sl e gl

st eRdwr : W), AR oFd R St A 9 I om, § g8 qam A

# AW WA qfer@mEt : WR, I S BEAOR dTell a1d el § 3R 39 W
St =al g8 8, B0 Ue © 5 ome S W du HA €, 89 oMM d R’ &6
BIEATZOR e BT A1) B & oy I &=+ W M 50 A1 o f gRdwr arg 7 qarn
T f 9 sIRdEs g, 97 fSER &1, R &R i) BicagsR @icd W o R
FATETS 81 REI 8 3R Sl Yukil 81 I8 Sl Pel--bel Bl gl Ub a8l AR
<8 B, 39 Riafiel § Wes &I ®Is 3 Sad fAel, d1fep S+ar ff 399 3raerd &l

b & Ig el AT &l el
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Los s> ol sl = ol b G OB s e com sl Qg oD Gilin
S S ) ol con e anS e sa g T A b e 2 S
s Sl 8 e ey A S S s S b 50008 5
03 O 300 8 (5 i ) (o cos Je  on BeS e e S oL
~b S Yy Slea (S B S s m o Gl s ) s sl e KD
o) o i ASU e Gl s sl (S 58 G (e sl (al ¢ gt
K LS i b8 LS oS S eyl

3t s g AR 9 [Tl St §9 99 gl SR | 9an faan B, § A
HEH Pl Y8 ARG BT A8 g (b ggel Sl 91 3T 8l, oMb 5 ARPR a4 b

g guE HA BRI & e IR SRR ¥ gfeqdl @ S drell I 9Isuerg|
BT GRT ST B, IF GN IR&r H NefaIarur 81, 39 efe ¥ R Y &l 38 o

Security breach at Indian airports

*22. SHRI T. K. RANGARAJAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the Airport and date-wise number of security breaches that took place at
Indian airports;

(b) the steps taken so far to contain them; and
(c) what steps are being taken to prevent such security breaches at private airports?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (¢) A Statement is laid
on the Table of the House.

Statement

(a) As per the information provided by Ministry of Civil Aviation, details of
cases of security breaches/lapses reported at various airports during the years 2011,
2012, 2013, 2014 and 2015 are given in Statement-I and II (See below).

(b) and (c) Ministry of Civil Aviation (MCA) is the nodal Ministry for Civil
Aviation Security in the country. Bureau of Civil Aviation Security (BCAS), under
the Ministry of Civil Aviation, issues necessary guidelines/ instructions/orders from
time to time in regard to civil aviation security, including instructions/orders etc. for
preventing security breaches/lapses. BCAS investigates into incidents of such lapses/
security breaches on a need basis and brings such security breaches/lapses to the
notice of the concerned agencies for taking appropriate corrective/remedial action.

+ Transliteration in Urdu script.
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To prevent such security breaches/lapses at airports, BCAS has taken steps
to strengthen security arrangements, including time bound deployment of Central
Industrial Security Force (CISF) at airports, deployment of Quick Reaction Teams
at major airports and regular monitoring of security arrangements by inspections and

dummy checks.

CISF has been deployed for security at some airports, where it works under
the operational control of BCAS/Ministry of Civil Aviation. CISF too has taken the

following steps to prevent recurrence of security breaches/lapses:

(i)  Issues of infrastructure deficiency viz. inadequate perimeter heights/light/
wall, overhangs, concertina coil etc. have been taken up continuously with

Airport Operators for rectification.

(i)  Pruning of wild vegetation in and around the perimeter wall have been

taken up.

(i)  CISF is continuously in touch with the Airport Operators to ensure watch
towers are strategically positioned to have maximum coverage of perimeter

wall.

(iv) The frequency of vehicles/foot patrolling has been reviewed and increased

at the respective airports.

(v)  CISF is in touch with local police to increase the vehicle/beat patrolling

in the city side around the peripheral area.

(vi) To check the alertness of security personnel, frequency of checking by

the supervisory officers has been enhanced.

(vil) Security arrangements at the gates leading to the airside have been reviewed
and suitable corrective measures taken to avoid such re-occurrence of

lapses/breaches.

(viii)) The issue of re-fixation of norms for deployment of CISF for foolproof

security has also been taken up with BCAS.

(ix) Placement of CCTV cameras in terminal buildings as well as throughout

the peripheral area has been taken up with the airport operators.

Surveillance audits are also done of airports to ensure that Airport Security
Groups who are responsible for providing security are doing their job competently.
Shortcomings noticed during such surveillance audits are brought to the notice of

the Ministry of Civil Aviation for appropriate action to address such shortcomings.
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Statement 1

to Questions 53

S1.No. Name of the Airport Date of security Number of
breaches/lapses breaches
I. Bhubaneswar Airport 02.03.2011 1
2. Cochin Airport 08.06.2011 and 2
25.08.2011
3. Chennai Airport August, 2011 and 2
April, 2012
4. Coimbatore Airport 17.04.2011 1
5. Delhi Airport (T3 Terminal) 05.03.2012 and 2
15.03.2012
6. Delhi Airport 20.06.2014 and 2
21.06.2014
7. Goa Airport 06.06.2011 and 2
March, 2012
8. Guwahati Airport 02.11.2012 1
9. Kangra Airport 15.04.2012 and 2
09.10.2013
10.  Kolkata Airport 05.02.2011 and 2
24.05.2011
11.  Madurai Airport 11.06.2011, 3
06.07.2011 and
13.07.2011
12.  Mumbai Airport 10.02.2011, 7
26.02.2011,
21.03.2011,
03.05.2011,
10.02.2012,
01.09.2012 and
21.08.2012.
13.  Nagpur Airport 21.08.2012 and 2
05.02.2015
14.  Udaipur 12.05.2011 1
ToraL 30




54 Oral Answers

[RAJYA SABHA]

Statement — I1

Year-wise detecils of security breaches

to Questions

Year Name of Airport Date No. of breaches
Mumbai Airport 10.02.2011 4
26.02.2011
21.03.2011
03.05.2011
Goa Airport 06.06.2011 1
Udaipur 12.05.2011 1
Kolkata Airport 05.02.2011 2
24.05.2011
2011 )
Bhubaneswar Airport 02.03.2011 1
Cochin Airport 08.06.2011 2
25.08.2011
Chennai Airport August, 2011 1
Coimbatore Airport 17.04.2011 1
Madurai Airport 11.06.2011 3
06.07.2011
13.07.2011
TotAL 16
Mumbai Airport 10.02.2012 3
01.09.2012
21.08.2012
Nagpur Airport 21.08.2012 1
Delhi Airport (T3 Terminal) 05.03.2012, 2
2012 15.03.2012
Chennai Airport April, 2012 1
Kangra Airport 15.04.2012 1
Goa Airport March, 2012 1
Guwahati Airport 02.11.2012 1
ToraL 10
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Year Name of Airport Date No. of breaches
2013 Kangra Airport 09.10.2013 1
TotAL 1
2014 Delhi Airport 20.06.2014, 2
21.06.2014
TotAL 2
2015 Nagpur 05.02.2015 1
ToraL 1
Granp ToTAL 30

SHRI T.K. RANGARAJAN: Sir, according to the Annexure, at all the major
airports and at some minor airports, security breaches are there. After safety audit
also, security breaches are there everywhere. There are 556 instances of flouting of
safety norms by private aircraft. What is the Government going to do in this regard?
Secondly, cyber crime is on the rise in our country. How much is the security alert?

How many personnel are trained to handle cyber security in this country?

sft RS urefiwE e : w9y A@eey, A Wew 3 faRad |
WAIhe FIeaT gB1 8, P seM Sl Aferie] Favad Yol 8, 98 faRad oo |
Refes 781 g1 w9y wew 7 Wiifhe gwe g1 8 & o=l w feaat ar
JRETT T TS T 3R §H W 3G M F oIy 3@ q% FT-FT HEH IO Y T

HEIGY, BIdife gl Ulferdl & 9% ¥ P YuT T8l 8, fhR il § 59¢ IR 4 3
g AT AT | GIRUIE DI ST GR&T &, 98 Ministry of Civil Aviation & 3feia

3l ® | Bureau of Civil Aviation Security, International Civil Aviation norms &

AR BRI HAT B

T8 HATAT & AT IX ST 3 98 TRUICH &, OTTH H 26 TIRUICH hypersensitive
2, 56 sensitive © IR 16 normal category ¥ 3d Bl Te AT | EW foru 59
WRUCH TR CISF & 24,000 ST W gl 8 TSRUIC WX IB & Surveillance Audits
BId &1 S Y _grEiE:ﬂ BId1 ®, S9dT Surveillance Audit g1dT 81 &1 K’m T} NSG
staff 3R officers ¥ ¥ Ry gl

3o Wb U9 4ol & & f6d eRUIE R [H9-f5y dRIg &1 e 97 gs,
IHP! foree 1 #9 TIR HRA1S 21 Ya-eaR | 2011 § Yo qR e "l ... (ag). ..

SHRI SITARAM YECHURY: Sir, the hon. Member has asked about cyber

security breaches.

sit ERE geitws @t : s TN foaRea § WRifhe v gBT B, offd
T il wed faRaa ue= 9 Reifes =81 21
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MR. CHAIRMAN: The question relates to ‘security breaches’. Please read the

question.
SHRI SITARAM YECHURY: Security includes cyber security also.
MR. CHAIRMAN: The question is on security breaches at Indian airports.

SHRI SITARAM YECHURY: That is correct. The supplementary is on cyber
security breaches at Indian airports, domestic airports. The question is specific to

cyber security.
MR. CHAIRMAN: All right, okay.

3t gRwTs gl Aedt : seT WRifhe Fdve B, R W@ § g g §
5 X <o & oIy ... (maum)...

SHRI SITARAM YECHURY: Cyber security means that on the web site of the
airports, there is an encroachment. Somebody logs into the website, gives wrong
information and creates a security encroachment. Now what step is the Government

contemplating to take in this regard?

MR. CHAIRMAN: All right. Let the hon. Minister reply.

it o g - quIi wRigY, SR A de Al AR ARl S T Bl
39 9T 39 S & fAIT cyber security threat T I9T doiol gl Hdel TWRUICH B
RIRIRST 31 efe o €1 720, 9fcs IR < &1 HRIRS &1 &9 3 I@d g &9
SIS cyber security system Eal strengthen B & forg Y gHId HeH IS B
T8 HAT $ TRE ¥ &9 g9 ol TP Hac! A 975 7, Forad U9-U ey
P IET AT 8, S 39 &F ¥ 30 U ARG @A B, DT credibility 81 399 8AR
U F cyber security system Bl AR 3w strengthen T <1 B S & TIgH
gr9s fHar 21 § IRiE SRl § 6 AR i HEM & 31=R &1 I9a! RUIS a7 St
IR 9 IR H YWl HSH oY ST A

MR. CHAIRMAN: Now let him put his second supplementary. ...(Interruptions)...

2 IR AP : < b BT F Rl STeal I STed] HeH ISY S Wb I
BT Y4y BINMY, & A 3T Y |

o

it o g R Siedl 81 93, $9 IR e oI SITgd|

MR. CHAIRMAN: What is the second supplementary, please?

SHRI T.K. RANGARAJAN: Sir, the Minister should take note of the hon.
Minister’s statement. My second supplementary is this. Is it true that the Government
is planning to hand over some portion of security at airports to private security

people?
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1.00 p.Mm.

st eRws ureliws @t @y wEigy, v B3 uuisia de1 gl RIS
DI UIsde Tl H I HT DS FaATA B &l gl AEER HIZHA Bl oI TAR T8 HAT
8 o [ Sft 9 S e @ 7, S99 qY S Bl BT 86

SHRI P. RAJEEVE: Sir, I read in newspapers that some persons are enjoying
the benefit of not going for frisking at airports. It is being understood that some
officials, including the Home Secretary, and also some persons not holding any such

offices are also enjoying this exemption and not going for frisking.

it RIS Tefiurg e} : 9T 99 T F (SIS FAd 7, 39 ol T Dl
GIoHT 81 81 S P8 A g %’, dg according to rules BT B

SHRI P. RAJEEVE: My question is very specific, Sir. I need your protection.

MR. CHAIRMAN: Please put a specific question. The question should have been

like this. Is there an amendment/change/modification in the existing list of exemptions?

SHRI P. RAJEEVE: My specific question is, is any bureaucrat included in this
special category and is there any other individual who is not holding office still

enjoying as per these new directions?

3t gRWE uritwig =) : T g 8§

MR. CHAIRMAN: Question Hour is over. The House is adjourned till 2.00 p.m.

WRITTEN ANSWERS TO STARRED QUESTIONS
Permit system for foreign citizens in North-Eastern States

%23. DR. SANJAY SINH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether there is a provision of permit system for foreign citizens in North-

Eastern States;
(b) if so, the details thereof; and

(c) whether Government proposes to eliminate permit system in order to promote

tourism?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c¢) The visit of foreigners in
India is regulated by the Foreigners (Protected Areas) Order, 1958 and the Foreigners

T Original notice of the question was received in Hindi
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(Restricted Areas) Order, 1963. All areas falling between the inner as defined in the
foreigners (Protected Areas) Order, 1958 and the International Border of the State have
been declared as Protected Areas Under the Foreigners (Restricted Areas) Order, 1963,

some areas have been declared as restricted areas for entry and stay of foreigners.

The entire area of the States of Manipur, Mizoram and Nagaland was excluded
from the Protected Area permit regime foreigners subject to certain conditions initially
for a period of one year w.e.f. 1st January, 2011, which is being extended periodically.
This relaxation has been extended by the Ministry of Home Affairs till 31.12.2015.

Recently in January, 2015 Ministry of Home Affairs has allowed the opening
of two additional tour circuits for the foreign tourists in Arunachal Pradesh relaxing
Protected Area Permit regime. Certain powers with respect to issuance of permits have
also been delegated to Resident Commissioner and Deputy Resident Commissioners
located at Delhi, Kolkata and Guwabhati.

Review of inner Line/Protected Area/Restricted Area Permit regimes is done
from time to time depending on security and all other relevant inputs from various

agencies and stakeholders.
Funds for development and promotion of sports

1*24. SHRI VISHAMBHAR PRASAD NISHAD: Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) whether Government has allocated/approved/released funds for development/
promotion of sports during the last five years;

(b) if so, the details thereof;

(c) whether the approval for the proposals received from State Governments for
the construction of sports stadia, etc. is pending; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS
AND SPORTS (SHRI SARBANANDA SONOWAL): (a) and (b) Yes Sir. Details of
funds allocated/ approved/ released by the Ministry of Youth Affairs & Sports for
development/ promotion of sports during the last five years (including the current
year) are given in Statement (See below).

(c) and (d) Ministry of Youth Affairs & Sports does not implement any Scheme
for construction of Sports stadia in States of the country. Therefore, no approval for
proposals received from State Governments for the construction of sports stadia is
pending with this Ministry.

T Original notice of the question was received in Hindi
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Declaration of Bhubaneshwar as an International Heritage City

*25.SHRI ANUBHAV MOHANTY: Will the Minister of CULTURE be pleased
to state:

(a) whether there is any proposal to declare Bhubaneshwar as an International
Heritage City;

(b) whether there is any proposal from UNESCO to consider declaring
Bhubaneshwar as an International Heritage City; and

(c) if so, the present status of the proposal?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c¢) No, Sir. There is no proposal to declare Bhubaneshwar as an

International Heritage City.
Light and Sound programme in the Andaman Cellular Jail

*26.SHRI RITABRATA BANERJEE: Will the Minister of CULTURE be pleased

to state:

(a) whether it is a fact that in the light and sound programme of the Andaman
Cellular Jail, there is no mention of the heroic school students who were sent there
as a part of the Chittagong Armed Rebellion;

(b) if so, the reasons therefor; and

(c) whether there are any plans to include the glorious role of the brave hearts

in the light and sound programme?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The Cellular Jail at Port Blair in Andaman and Nicobar Islands is
not a centrally protected monument under Archaeological Survey of India. However,
based on the information received from the Department of Tourism, Andaman and
Nicobar Islands Secretariat, Port Blair, it is mentioned that in the script of Sound
and Light show at Cellular Jail, Port Blair, though there is no specific mention of
the heroic school students who were sent to Andamans as a part of the Chittagong
Armed Rebellion, there is a mention of the Chittagong Armoury case along with
other incidents like Alipore Conspiracy case, Kakori case, the Lahore bomb case, the
Mopla rebellion, the Nasik conspiracy while mentioning about struggle against

foreign domination.

(b) The script of the Sound and Light show was got approved by the Andaman
and Nicobar Pradesh Council, All India Freedom Fighters Samity, New Delhi and
Ex-Andaman Political Prisoners’ Fraternity Circle before commissioning of the show.
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The present script is the same script which has been in use since the time this
show was started and no addition/deletion or re-recording of the script has been
done since then.

(c) There are no plans to modify the original script.
Encouragement to private sector for development of sports

+#27. SHRI BHUPENDER YADAV: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether Government has encouraged private sector for development and
management of various sports in the country during the last few years;

(b) if so, the details thereof;

(c) whether Government is assisting the private sector in any way to promote
sports; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL):

(a) and (b) The Government has instituted National Sports Development Fund
(NSDF) in 1998 with a view to mobilizing resources from Government as well
as non-governmental sources, including the private/corporate sector and non-resident
Indians. This fund has received contributions from Board of Control for Cricket
in India (BCCI), Steel Authority of India Limited (SAIL), Oil and Natural Gas
Commission (ONGC), Jindal Steel and Power Ltd., Oriental Bank of Commerce,
Videocon International Ltd., Powergrid Corporation of India, State Bank of India,

Jaypee Sports Internatioinal Limited, etc.

Further training to promote rural sports, nationally recognized sports, paralympic
sports and Olympic sports has been included in Schedule VII of the Companies
Act, 2013, which would allow companies to spend on development of sports from
the funds earmarked for Corporate Social Responsibility (CSR) related activities.
Inclusion of sports in this Schedule is expected to give a boost to the promotion and
development of sports in the country and the much needed funds from companies,
both in public and private sector, are expected to flow into sports sector.

Further, the Ministry confers Rashtriya Khel Protsahan Puruskar on the corporate
entities in recognition and appreciation of their contributions towards development

of sports in the country.

+ Original notice of the question was received in Hindi
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(c) and (d) In order to encourage corporate entities, both public and private and
individuals, for contributing to NSDF, 100% exemption from income tax is available
on all contributions to National Sports Development Fund (NSDF). Contributors to
NSDF are free to assign the funds for specific purpose.

Welfare of migrant labourers

*28. SHRIMATI VANDANA CHAVAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is monitoring the implementation of the Inter-State
Migrant Workmen (Regulation of Employment and Conditions of Service) Act, 1979;

(b) whether Government maintains a registry of migrant labourers;

(c) the State wise details of the number of migrant Iabourers currently working

different parts of the country;

(d) whether any study has been conducted to assess the living conditions, health

and security of migrant labourers in the country, if so, the details thereof; and
(e) the details of steps taken by Government for the welfare of migrant labourers?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Yes, Sir. The Central
Government monitors the implementation of the Inter-State Migrant Workmen
(Regulation of Employment and Conditions of Service) Act, 1979 for the establishments
which fall under the central sphere. The responsibility for enforcement of the
provisions of the Act for the establishments located under the States spheres lies

with the respective State Governments.
(b) Yes, Sir.

(c) Details showing the State-wise number of migrant labourers as per census

2001 are given in Statement-I (See below).
(d) The Central Government has not conducted any study on a national platform.

(e) For welfare of the migrant labourers, Government of India has enacted the
Inter-State Migrant Workmen (Regulation of Employment and Conditions of Service)
Act, 1979 which aims to regulate their employment and conditions of service. The
Act inter-alia, provides for payment of journey allowance, displacement allowance,
residential accommodation, medical facilities and protective clothing, etc. to these
workers. As per Section 3 of the Act, the wage rates, equal pay for females, holidays,

hour of work and other conditions of service of an inter-State migrant workman shall
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be the same as those applicable to other workman and migrant workman shall in no
case be paid less than the wages fixed under the Minimum Wages Act, 1948. The
provisions of various labour laws like the Employees Compensation Act, 1923; the
Payment of Wages Act, 1936; the Industrial Dispute Act, 1947; the Employees State
Insurance Act, 1948; the Employees Provident Funds and Miscellancous Provision
Act, 1952 and Maternity Benefit Act, 1961 are also applicable to migrant workers.
Whenever the violations of the provision of the Inter-State Migrant Workmen
(Regulation of Employment and Conditions of Service) Act, 1979 come to the notice,
the concerned authorities take appropriate action against the erring authorities. These

details are given in Statement-II (See below).

In addition to the above, the Government has also enacted the Unorganized
Workers’ Social Security Act, 2008 to provide for social security and welfare of
unorganized workers including migrant workers. The Act has come into force w.e.f.
16th May, 2009. The Act provides for formulation of schemes by the Central

Government for different sections of unorganized workers on matters relating to:
(1) Life and disability cover;
(i) Health and maternity benefits;
(iii) Old age protection; and
(iv) Any other benefit as may be determined by the Central Government
The Government has launched Rashtriya Swasthya Bima Yojana (RSBY) to provide
health insurance coverage for certain categories of unorganized workers which include

migrant workers also. The scheme provides for cashless health insurance cover upto

% 30,000 on family floater basis in any empanelled hospital throughout the country.

The Act also provides for formulation of schemes by the State Governments
relating to provident fund, employment injury benefits, housing, educational schemes

for children, skill upgradation, funeral assistance and old age home.

The Central Government and some of the States have signed MoUs to facilitate
strengthening of inter-State coordination mechanism for smooth implementation of the
activities in source and destination areas of migrant workers. The project approach
includes:

(1) Social protection to brick kiln workers by converging Government schemes

at source and destinations States;
(il) Improving workplace facilities;

(iii) Promoting collective bargaining by imparting rights based education to

workers;
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(iv) Social dialogue for improving labour recruitment and working conditions;

and

(v) Focused approach towards elimination of child labour in brick kilns.

Ministry of Finance administers Swavalamban Pension Scheme and Aam Admi

Bima Yojana for welfare of the workers in the unorganised sector and these are

available to migrant workers also.

Statement-1

Number of migrant workers State-wise as per Census 2001

S1.No. Name of the State/UT No. of Migrant Workers
1. Andhra Pradesh 1,22,02,795
2. Arunachal Pradesh 2,25,768
3. Assam 29,67,253
4. Bihar 72,01,618
5. Chhattisgarh 42,67,852
6. Goa 3,00,067
7. Gujarat 91,18,394
8. Haryana 36,19,689
9. Himachal Pradesh 13,78,996
10. J and K 7,65,762
11. Jharkhand 35,27,643
12. Karnataka 82,47,920
13. Kerala 28,12,441
14. Madhya Pradesh 1,01,25,610
15. Maharashtra 2,06,85,108
16. Manipur 2,05,885
17. Meghalaya 1,99,730
18. Mizoram 1,78,687
19. Nagaland 1,79,646
20. Odisha 46,28,673
21. Punjab 35,43,444
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SI.No.

Name of the State/UT

No. of Migrant Workers

22. Rajasthan

23. Sikkim

24, Tamil Nadu
25. Tripura

26. Uttar Pradesh
27. Uttarakhand
28. West Bengal

29. Delhi

30. Andaman and Nikobar Islands

31. Chandigarh

32. Dadra and Nagar Haveli

33. Daman and Diu
34, Lakshadweep

35. Puducherry

91,38,707
1,14,009
77,34,609
4,02,593
1,41,07,361
15,22,759
96,57,360
28,13,920
87,224
2,78,187
50,107
43,891
7,966
165,681

ToraL

14,25,07,355

Statement-I11

Details of inspection/Convictions during the last 4 years in the

implementation of Inter-State Migrant Workmen (Regulation of
Employment and Conditions of Service) Act, 1979

SI.No. Particular 2011-12  2012-13  2013-14 2014-15
(Upto
December 2014)
1. No. of Inspections 174 155 286 61
conducted
2. No. of Prosecution 141 51 109 35
launched
3. No. of Irregularities 6177 5660 5073 2890
4. No. of Conviction 60 77 50 18
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Impact of fall in crude oil prices etc. on fuel subsidy

*29.SHRI M. P. ACHUTHAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that the continued fall in prices of crude, deregulation
of petrol and diesel and implementation of modified Direct Benefit Transfer on LPG

(DBTL) Scheme have cut the fuel subsidy burden to a considerable extend; and
(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The fall in
international crude price coupled with pricing reforms viz. deregulation of the
price of Diesel and implementation of Direct Benefit Transfer on LPG (DBTL)
Schemehas facilitated the reduction in under-recoveries of the Public Sector Oil
Marketing Companies (OMCs). The product-wise subsidy incurred by the OMCs
on sale of these products during 2013-14 and projected subsidy during 2014-15
are given below:

® in crore)

Under-recovery and Fiscal Subsidy 2013-14 2014-15 (Projected)
Diesel 62837 10935
PDS Kerosene 31255 25410
Subsidized Domestic LPG 48378 38918
Sub Total (A) 142470 75263
Payment to OMCs for Direct Transfer of 3869 3645

Subsidy to LPG Scheme (B)

GranD ToraL (A+B) 146339 78908

Relaxation in minimum land size provision for

setting up of manufacturing zone
*30. DR. PRADEEP KUMAR BALMUCHU:
Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether it is a fact that Government is contemplating on reducing the

minimuml and size required for setting up of a manufacturing zone;

(b) if so, the details thereof and the reasons therefor; and
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(c) the manufacturing zones that are going to get the benefit of this relaxation?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Government is not
contemplating to reduce the minimum land size for setting up a National Investment
and Manufacturing Zone (NIMZ) under the National Manufacturing Policy. The policy
envisages an NIMZ with a minimum area of 5000 hectares.

(b) and (c) Do not arise.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Import of metallic waste and scrap

161. DR. T.N. SEEMA: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the country and item-wise quantum and value of metallic waste and scrap
imported from various countries during each of the last three years and the current

year;

(b) whether Government has taken note that various kind of explosives and other
hazardous waste are also included in the import of scrap from various countries, if

so, details thereof;
(c) whether import procedures were violated by several firms in India;

(d) if so, the details of cases of violations of procedures examined and the

action taken against such firms; and

(e) whether Government proposes to review import policy of scrap in view of

the above?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITARAMAN): (a) The quantity of metallic

waste and scrap imported is given below:—

2011-12 2012-13 2013-14 2014-15 (upto Nov.)*

Quantity Value Quantity Value Quantity Value Quantity Value
(in Ton) (in ¥ cr) (in Ton) (in T cr) (in Ton) (in ¥ cr) (in Ton) (in T cr)

7797953.10  29999.30 9198147.50 38649.16 570977749 29574.21 4959332.98 24311.57

*Figures of 2014-15 are provisional. (Source: DGCI&S)
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The country and item-wise quantum and value of metallic waste and scrap
imported from various countries during each of the last three years and the current

year up to November, 2014 are given in the Statement-1 (See below)

(b) In 2 cases, live ammunitions were found and actions like booking of case
against the importer, imposing fine/penalty and issuing show cause notice, have been

taken against the importer.

(c) to (d) The details of cases detected by Customs where import procedures
were violated by the importing firms in the import of scrap during the last 3 years

and action initiated against such firms, are as under:

Details of detected cases of violation of import procedures in the import of

scrap in the last 3 years

% In crores
No. of cases Value of Duty involved  Fine/Penalty
detected seized goods imposed
2011-12 13 19.51 2.92 2.26
2012-13 13 3.21 0.42 0.15
2013-14 17 4.5 036 1.86
2014-15 28 7.03 1.04 0.92
(up to Now.
2014)

(e) No, Sir.
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Widening trade deficit with China

162. SHRIMATI AMBIKA SONI:
SHRI AVINASH RAI KHANNA:
SHRIMATI RAJANI PATIL:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government is aware of country's fast widening trade deficit with

different countries particularly with China;

(b) if so, whether India's exports to China do not match with Chinese exports

to India;
(c) the factors responsible for fall in exports to China;

(d) whether Government proposes to bridge the widening trade gap with many

countries particularly with China by adopting new strategies; and
(e) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) Details of exports-imports and trade deficit with China during the last three

years are given below:-
Bilateral Trade between India and China during 2011-12 to 2013-14

(Value in Million USD)

Year Export Import Total Trade Trade Deficit
2011-12 18,076.55 55,313.58 73,390.13 37,237.03
2012-13 13,534.88 52,248.33 65,783.21 38,713.45
2013-14 14,824.36 51,034.62 65,858.98 36,210.26

(Source: DGCI&S)

(c) As shown in the table in reply to (b) above, though exports to China decreased
in 2012-13 compared to 2011-12, the exports increased by 9.5% in 2013-14 relative
to the previous year. India’s exports to China are characterized by primary products,
raw material and intermediate products. The exports to China face tariff and non-

tariff barriers for agricultural products, and limited market access in other products.

(d) and (e) In order to boost exports and to address the widening trade deficit

Government has taken a number of measures which, inter-alia, include market study
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initiatives to identify specific product lines with export potential, actively taking up
issues relating to tariff and non tariff barriers in bilateral meetings and institutional
dialogues, measures to support exports through various incentive measures and product
and market specific incentive schemes etc. As regards trade with China, India has
impressed upon China to recognise the need for reduction in trade imbalance for
a long term, sustainable and harmonious development of economic co-operation
between two countries. During the 10th meeting of the India-China Joint Economic
Group (JEG) at Ministerial level, held in September, 2014 in Beijing, both countries
reaffirmed their determination to expand and diversify bilateral trade and economic
cooperation. The two sides agreed to take positive steps towards rebalancing bilateral
trade and addressing the existing structural imbalance in trade that has a bearing
on its sustainability. Both countries signed the “Five-Year Development Programme
for Economic and Trade Cooperation” wherein reduction of trade imbalance over
the next 5 years has been identified as one of the principal objectives of trade and

economic co-operation between India and China
New legislation on SEZs

163. SHRIMATI RAJANI PATIL:
SHRI K.C. TYAGI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government proposes to bring any new legislation on Special

Economic Zones (SEZs) in the country;
(b) if so, the details thereof;
(c) how many SEZs are effective in the country; and

(d) the State-wise details of land acquired by Government for SEZs in the

country during the last one year?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No Sir.

(b) Does not arise in view of reply to (a) above.

(c) As on 23.02.2015, in addition to seven Central Government Special Economic
Zones (SEZs) and 11 State/Private Sector SEZs setup prior to the enactment of the
SEZ Act, 2005, there are 352 notified SEZs out of which 199 SEZs are exporting.

(d) As per Entry No. 18 of the State List in the 7th Schedule to the Constitution
of India, land is a State subject. Land for SEZs is provided by the concerned State



86 Written Answers to [RAJYA SABHA] Unstarred Questions

Governments. The Board of Approval (BoA) on SEZs only considers those proposals
which have been duly recommended by the State Governments. Details showing the
State-wise SEZs, along with land details, notified during the last one year are given

(See below) in Statement.
Statement

State-wise SEZs, along with land details, notified during the last one year

SI1.No. States No. of SEZs Total arca of Notified SEZs

(In hectares)

1. Kerala 1 7.49
2. Mabharashtra 3 298.83
ToraL 4 306.32

Extension of deadline for SEZ developers

164. SHRI PARIMAL NATHWANI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Special Economic Zone (SEZ) developers have sought extension
of deadline for the execution of their projects in last three years and current year,

particularly from Jharkhand State and if so, the number and details thereof; and

(b) how many SEZ developers have been granted extension of deadline and on

what terms and conditions the extension is granted?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) In terms of Rule
6(2)(a) of the Special Economic Zones Rules, 2006, the letter of approval granted
to a Special Economic Zone (SEZ) developer is valid for a period of three years
within which time effective steps are to be taken by the developer to implement the
approved project. The Board of Approval may, on an application by the developer,
extend the validity period of the letter of approval. In last three years and current
year, 224 Developers have sought extension of time for the execution of their projects
including one Developer from the State of Jharkhand, i.e. Adityapur Industrial Area
Development Authority for setting up a SEZ at Adityapur, Jharkhand. Out of the
said 224 applicants, 211 Developers have been granted extension of time, including

Adityapur Industrial Area Development Authority.
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Fresh review of exported/imported goods

+165. SHRI P.L. PUNIA: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government is contemplating a fresh review of the goods that are

imported or exported;

(b) the number of times the goods for import and export were reviewed during

the last three years;

(c) whether Government is contemplating putting a break on the import of

processed items, sesame seeds, edible oil, pulses, fresh fruits etc.; and

(d) if so, the details thereof and the details of its likely impact on the condition

of employment and foreign exchange?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Export and Import
of goods are regulated as per the provisions of Foreign Trade Policy (FTP). Indian
Trade Classification (Harmonised System) [ITC (HS)], 2012 notified under FTP,
contains item-wise export and import policy of goods which inter-alia are covered
under four categories namely, ‘prohibited’, ‘restricted’, ‘trading through State Trading
Enterprises’ and ‘free’. In addition, there are some goods which though are ‘free’
for import/export, but subjected to conditions stipulated in other Acts or laws for
the time being in force. Further, Government also prescribes such other conditions/
restrictions, as deemed fit, to regulate export/import of specified goods/commodities
e.g. minimum export/import price; quantitative restrictions; port restrictions; quality/
standard parameters etc. EXIM policy of the Government is a dynamic process
which is changed/modified in response to evolving international scenario and domestic
conditions. Any change in EXIM policy of an item is brought about after due

consultation/review by the concerned line Ministry/Department.

ITC (HS), 2012 contains more than 11000 tariff lines and changes in EXIM
policy of items or modifications in conditions of importability/exportability of items
are brought about through notifications, as published in the Official Gazette and also
uploaded on the DGFT’s website (www.dgft.gov.in). Details of such reviews in last
3 years [after notification of the ITC (HS), 2012 on 18.4.2012] are as tabulated

below:

T Original notice of the question was received in Hindi.
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Year 2012-13 2013-14 2014-15*

No. of changes 35 48 28

*Data available as on 20.02.2015
(¢) No such proposal is under consideration at this stage.
(d) Question does not arise.
Establishment of industrial parks

166. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government is contemplating establishment of industrial parks in

various parts of the country;
(b) if so, the details thereof; and

(c) whether the places have been identified in Himachal Pradesh for the
establishment of such industrial parks, till date, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) ‘Industrial Park Scheme’
was notified by Department of Industrial Policy and Promotion (DIPP) vide notification
No.12(4)/2001-1P&ID dated 1st April, 2002 and the Scheme ended on 31st March,
2006. The Department used to accord approval to those undertakings which had
developed industrial parks for availing benefits under Section 80-IA of Income Tax
Act, 1961. The scheme did not involve in establishment of any industrial park in

public sector.

For upgradation of industrial infrastructure in Industrial Estates/Parks/Areas, DIPP
notified a scheme ‘Modified Industrial Infrastructure Upgradation Scheme (MIIUS)’
in July, 2013.

(b) 21 project proposals have been accorded ‘In-principle’ approval under ‘MIIUS’.

The details of these projects are given in Statement (See below).

(c) Two projects at Industrial Area in the District Kandrauri and Industial Area
in District Pandoga have been accorded ‘in-principal’ approval under ‘MIIUS’ in the

State of Himachal Pradesh and these are also included in the Statement.

T Original notice of the question was received in Hindi.
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List of Projects which were accorded ‘in-principle’ approval under MIIUS

Sl.  Name and location of the State Project Central ~ Date of
No. Project Cost as Grant In-
per MIIUS (X cr)  Principle
® cr) Approval
1 2 3 4 5 6
1. Industrial Area, Kandrauri  HP 106.98 26.97 13.06.2014
2. Industrial Area, Pandoga HP 112.00 33.46 13.06.2014
3. Industrial Area Zuangtui, Mizoram 29.76 1522 13.06.2014
Aizawl
4. Bodhjungnagar Industrial Tripura 62.00 4190 13.06.2014
Area
5. Industrial Growth Centre, Chhattisgarh 54.31 12.15  13.06.2014
Urla, Distt. Raipur
6. Sirgitti Engineering Cluster Chhattisgarh 33.20 8.32 13.06.2014
7. Industrial Infra Upgradation Haryana 100.56 29.27  13.06.2014

of IMT Manesar

8. Industrial Infra Upgradation Haryana 88.02 29.27  13.06.2014
at IMT, Bawal

9. SIDCO, Industrial Growth J & K 14.60 7.45 13.06.2014

Centre, Samba
10. Industrial Estate, Kathua J & K 27.75 12.91 13.06.2014
11. Devipur Industrial Area Jharkhand 105.00 2736  13.06.2014

12.  Tupundana Industrial Area, Jharkhand 24.50 8.11 13.06.2014
Ranchi
13.  Furniture Hub at Ernakulam Kerala 97.29 4544  13.06.2014

14. Kolhar Industrial Area, Karnataka 124.82 48.36 13.06.2014

Bidar

15. Bangalore Aerospace Park, Karnataka 93.00 4743  13.06.2014
Devenhalli

16. Industrial Area, Sitapur, MP 75.00 12.75  13.06.2014
Morena

17. Industrial Area, Ujjaini, Dhar MP 43.74 12.08  23.07.2014
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1 2 3 4 5 6

18. Angul Aluminium Park, Odisha 172.55 43.01 13.06.2014
Angul

19. Punjab Small Industries and Punjab 58.71 16.58  24.06.2014

Export Corporation Ltd.
(PSIEC) Estate, Patiala

20. Paddy Processing Cluster, Telangana 135.93 4529 10.07.2014
Ranga Reddy

21. Pashamylaran Industrial Telangana 80.00 26.47  25.08.2014
Area, Medak
TotaL 1639.72 549.80

Trade barriers faced by foreign companies

167. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether it is a fact that foreign companies are facing many trade barriers

to carry out their business;
(b) if so, the details thereof;

(c) whether these foreign companies have asked India to remove trade barriers
for their smooth business with India so as to contribute their share of help in the
economic development of the country; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir.

(b) to (d) Do not arise.
Grants to States for establishment of tea plantations

+168. SHRI MAHENDRA SINGH MAHRA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the Ministry provides grants to the States for the establishment of
tea plantations;

(b) if so, the State-wise details of amount provided to the States under this

head during the last three years; and

T Original notice of the question was received in Hindi.
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(c) if not, the concrete steps taken by Government for the production of good

variety tea to promote export?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN) : (a) Government provides,
through the Tea Board, financial assistance for establishment of new plantations in
various regions of the country. Besides, subsidy is provided for replanting/replacement

planting and rejuvenation pruning. Subsidy is disbursed directly to the growers.

(b) State-wise disbursement of subsidy to the growers during the last 3 years

is furnished below:

State-wise subsidy disbursed for last 3 year for
Replanting, Rejuvenation and New Planting

(Amount in X crore)

State Activity 2011-12  2012-13 2013-14  Total

Assam and Northern Replanting 22.23 25.70 22.33 70.26
Eastern States Rejuvenation 061 055 054  1.70
New Planting 4.55 4.10 5.46 14.11

ToTAL 27.39 30.35 28.33 86.07

West Bengal Replanting 10.90 15.48 12.21 38.59
Rejuvenation 0.23 0.35 0.34 0.92

New Planting 0.00 0.00 0.00 0.00

ToTAL 11.13 15.83 12.55 39.51

Tamil Nadu Replanting 1.47 4.15 2.41 8.03
Rejuvenation 1.23 1.73 1.12 4.08

New Planting 2.00 1.32 0.32 3.64

ToTAL 4.70 7.20 3.85 15.75

Kerala Replanting 1.54 2.70 2.92 7.16
Rejuvenation 0.31 0.43 0.51 1.25

New Planting 0.35 0.40 0.36 1.11

TotaL 2.20 3.53 3.79 9.52

Karnataka Replanting 0.00 0.00 0.05 0.05
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State Activity 2011-12 2012-13 2013-14  Total
Rejuvenation 0.01 0.00 0.02 0.03

New Planting 0.00 0.00 0.00 0.00

TotaL 0.01 0.00 0.07 0.08

Himachal Pradesh Replanting 0 0 0 0
Rejuvenation 0.05 0.02 0.02 0.09

New Planting 0.01 0.005 0 0.015

TotaL 0.06 0.025 0.02 0.105

GranDp ToTAL 45.49 56.94 48.61  151.04

(c) Does not arise in view of (b) above.
Measures for price stabilisation in tea industry

169. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government has taken up remedial measures for price stabilisation
in tea industry by helping small and medium plantation holders through subsidy and

access to better market through export; and

(b) if so, the progress in this aspects coupled with re-plantation initiative and
compensation for the holiday period?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Government has been
implementing the Price Stabilisation Scheme (PSF) and Plantation Crop Insurance
Scheme (PCIS) since 2003 which came to an end on 30.09.2013. Presently no subsidy
scheme is available for stabilisation of prices in tea industry for helping small and
medium plantation holders.

Tea Board provides support for marketing of produce of small and medium
plantation holders through auction centres at Guwahati, Kolkata, Siliguri, Jalpaiguri,
Cochin, Coimbatore and Coonoor. Tea Board also provides assistance towards
meeting additional transport and handling charges incurred for teas exported through
ICD Amingaon, marketing of Packaged Teas of Indian Origin (Brand Support) and

participation in international fairs and exhibitions.

(b) Under the “Tea Development and Promotion Scheme” of the Tea Board

during the Twelfth Plan, the unit cost of replantation including the crop loss for
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the gestation period is included in the subsidy provided to tea growers. The Twelfth
Plan scheme includes provisions of subsidy for replantation, replacement planting,
rejuvenation pruning, extension planting, irrigation and mechanisation covering an area
of approximately 74,400 ha., including the small holdings. An outlay of I 482.90
crore is earmarked for the purpose. The scheme aims at increasing production, field
productivity and quality of tea.

Modernisation of National Productivity Centre

170. DR. EM. SUDARSA NANATCHIAPPAN : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government is working on modernizing National Productivity Centre
with training programmes for middle level and upper level management, humanresources

with latest knowledge with IT enability; and
(b) if so, what is the annual programme and allotment of fund for this initiative?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The National
Productivity Council (NPC) arranges for training of its Junior, Middle and Senior
level personnel at regular intervals in their respective domains. The expenditure in
this regard is met by NPC from its own budget which includes Plan and Non-Plan

support from the Government.
Fall in price of crude oil vis-a-vis fall in rupee against dollar

171 SHRI RAM NATH THAKUR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Indian economy saves I 4000 crores due to fall in price of crude oil
by a dollar per barrel whereas the country looses ¥ 8000 crores due to appreciation

in Indian currency by a rupee against the dollar;
(b) if so, the details thereof; and
(c) the action plan Government has made to tackle with this crisis?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) It is estimated
that for every one USD decrease in crude price, the country’s import bill decreases
by around X 8,578 crore (Eight Thousand, Five Hundred and Seventy Eight crores).

If the rupee appreciates vis-a-vis US Dollar then for every one rupee appreciation

T Original notice of the question was received in Hindi.
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in exchange rate, the country’s crude oil import bill decreases by around ¥ 12,328

crore (Twelve Thousand, Three Hundred and Twenty Eight crores).

() The Government continuously monitors the export/import performance of
different sectors, including Crude oil and need-based corrective measures are taken

from time to time keeping in view the financial and overall economic implications.
Free trade pact with European countries

172. SHRI BAISHNAB PARIDA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether India has entered into a free trade pact with European countries;
(b) if so, the details thereof;
(c) the status of bilateral trade with EU countries;

(d) the action plan of the Central Government to attract investment from EU

countries; and
(e) what is the current investment of EU countries?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government
of India is negotiating a bilateral Broad Based Trade and Investment Agreement
(BTIA) with the European Union (EU), covering a number of tracks ranging from

Trade in Goods to Services. So far fifteen rounds of negotiations have been held.

(c) During the year 2012-13 and 2013-14, the bilateral trade between India and
European Union was US § 102.74 billion and US $ 101.59 billion respectively.

(d) Foreign Direct Investment (FDI) Policy is reviewed on an ongoing basis,
with a view of making it more investor friendly. The Government makes significant
changes in the FDI Policy regime from time to time, to ensure that India remains
an attractive destination. A Plan ‘Scheme for Investment Promotion’ is implemented
which comprises of components for promotion of FDI into India under which financial
assistance is provided for organising Investment Promotion activities. Recently “Make
in India” campaign was launched on 25th September, 2014 which aims at promoting
India as an Investment destination and to establish India as a manufacturing hub by
attracting the global investors to India to make their products in India. An Investor
Facilitation Cell has also been created in “Invest India” to assist, guide, handhold

and facilitate investors during the various phases of business life cycle.

(e) The cumulative FDI from European Union to India was US $ 63.90 billion
during April, 2000 to December, 2014.
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Concessions to SEZs

173. SHRI HUSAIN DALWAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government proposes to provide certain concessions to Special

Economic Zones (SEZs);
(b) if so, the details thereof;

(¢) whether Government has taken any decision on Minimum Alternate Tax
(MAT) and Dividend Distribution Tax (DDT) and dual use of infrastructure in SEZs;
and

(d) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The fiscal
concessions and duty benefits allowed to Special Economic Zones (SEZs) are in-
built into the SEZs Act, 2005 and Rules thereunder. These exemptions are uniformly
applicable to all SEZs and are in the nature of incentives for export and are consistent
with the principles that guide export promotion initiatives of the Government in general.
Ongoing review and reform, as necessary, of Government policy and procedure is
inherent to Public Policy.

(¢) and (d) Ministry of Finance has withdrawn the exemption from Minimum
Alternate Tax (MAT) to SEZ Developers and Units with effect from Ist April, 2012,
and also the exemption of Dividend Distribution Tax (DDT) in the case of SEZ
Developers under the Income-tax Act for dividends declared, distributed or paid after
Ist June, 2011. The proposals in respect of legislative changes in direct tax laws
are considered through the Finance Bill during the Annual Budgetary exercise. In
order to facilitate creation of Social and Commercial infrastructure and other facilities
in Non-Processing Area (NPA) of SEZs, Government vide notification G.S.R. 5(E)
dated 2.1.2015 has allowed dual use of facilities in NPA by both SEZ and non-SEZ
entities.

Visit of Japanese delegation

174. SHRI HUSAIN DALWAI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether a Japanese delegation recently visited a few cities in India to explore

business opportunities;

(b) if so, what has been the outcome of this visit;
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(c) whether a group of businessmen from Gujarat also visited Japan recently;

(d) if so, the details thereof; and

(e) whether Government proposes to encourage such visits of businessmen/

industrialists representing various States of the country?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. The

following Japanese delegations visited India recently:

(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

A Japanese delegation consisting of members from the Japan Electronics
and Information Technology Industries Association (JEITIA) and different
leading electronic component manufacturing companies from Japan had
visited Department of Electronics and Information Technology on 2nd
June, 2014.

A delegation led by Mr. Eikei Suzuki, Governor of Mie Prefecture visited
New Delhi and Bengaluru in September 7-10, 2014.

A delegation led by Mr. Akihiro Ohta, Minister for Land, Infrastructure,
Transport and Tourism (MLIT) visited India in September 22-25, 2014.

A delegation led by Mr. Masayoshi Son, Chairman, Softbank visited India
in October 26-28, 2014.

A delegation led by Mr. Daisaku Kadokawa, Mayor of Kyoto visited New
Delhi and Varanasi in October 27-November 1, 2014.

A 38 member delegation from members of Lake Nakaumi, Lake Shinji
and Mt. Daisen Area Economic Councils and the San-in-India Association
visited New Delhi, Kochi and Mumbai in November 4-10, 2014.

A delegation led by Masami lijima, Chaiman of the Japan-India Business
Cooperation Committee (JIBCC) visited India in November 17-18, 2014.

A delegation from the International Friendship Exchange Council (FEC)
led by Mr. Kenichi Watanabe, Chairman, FEC Japan-India Cultural and
Economic Exchange Committee visited Delhi, Mumbai, Goa and Chennai
in December 2-10, 2014.

A Japanese delegation of the officials from Ministry of Internal Affairs
and Communications of Japan (MIC) and Japanese Industry had a Joint
Working Group meeting with Indian delegation of Government departments

and Indian Industry on December 3, 2014 in New Delhi.

The purpose of the visits was to explore business opportunities and to explore

possibilities of working jointly in areas of mutual interest. Some of the delegations
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have expressed their intention to open business or invest in India. In the Joint
Working Group meeting, the issues of Green ICT, ICT for Disaster Management,
Cyber Security and leveraging of National ID for Social and Economic benefits,

cooperation in the areas of Telecom Standards were discussed.

(c) and (d) A delegation led by Commissioner of Transport, Government of
Gujarat including 13 members from Government and Industry, visited Japan during
September 8-12, 2014.

The main objective of this delegation was to promote and invite participation
for Vibrant Gujarat Global 2015 Summit to be held during January 11-13, 2015 at
Gandhinagar. The delegation aimed to draw the attention of the investors in Japan
towards the potential investment opportunities offered by the State of Gujarat in
various sectors. The delegation included representatives from various industry sectors
of Gujarat, such as Infrastructure, Finance, Pharmaceuticals, Automotive, FMCG,
petrochemicals and Chemicals. The delegation visited the manufacturing facilities and
corporate headquarters of some of the largest companies based out of Japan such as
Suzuki Motor Corporation, Bank of Tokyo-Mitsubishi UFJ etc. and had one-to-one
meetings with some of the leading organizations such as Mizuho Bank, Teijin Inc.,

Terra Motors, Matsuda and Partners and many others.

(¢) Keeping in view the Tokyo Declaration of Ist September, 2014 and Special
Strategic and Global Partnership with Japan, the Government is determined to improve
the business environment in India and further deepen bilateral economic and financial

cooperation.
Rate of industrial growth

175. DR. T.N. SEEMA: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:
(a) the rate of industrial growth in the country during last five years;

(b) whether many industrial units have been closed down due to impact of

globaland domestic recession;

(c) if so, the reaction of Government there to along with the details of such

closures during the last four years and the current year;
(d) the type of industries which are most affected by recession;

(¢) whether Government is considering any bail-out package for such industries;

and
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(f) the details of short term and long term strategies being planned to increase

investment in industrial sector and enhance job opportunities?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a)The industrial performance
measured in terms of Index of Industrial Production (IIP) reflects movements in the
monthly production of manufacturing, mining and electricity over base of 2004-05,
which is released by Central Statistics Office (CSO) every month. As per IIP, the
industrial growth in the country was 5.3% in 2009-10, 8.2% in 2010-11, 2.9% in
2011-12, 1.1% in 2012-13 and (-) 0.1% in 2013-14. IIP has thereafter recorded a

positive growth of 2.1% (Provisional) during April-December in the current year.
(b) The details of industries closed down are not centrally maintained.
(¢) to (e) In view of (b) above, do not arise.

(f) Several initiatives have been taken recently to give the necessary thrust for
attracting investment in the industrial sector which enhances job opportunities, through
policy amendments, procedural simplifications as well as promotional measures. These
include pruning the list of industries that can be considered as defence industries
requiring industrial license, two extensions of two years each in the initial validity
of three years of the industrial license permitted up to seven years, removal of
stipulation of annual capacity in the industrial license, and deregulating the annual
capacity for defence items for Industrial License. Certain instances of inverted duty
structure affecting domestic industry have been addressed. The recent amendments
in Foreign Direct Investment (FDI) policy include allowing FDI in Defence up to
49% and FDI in Railway infrastructure up to 100%, easing the norms for FDI in
construction and exempting FDI in medical devices from sectoral restrictions of

pharmaceuticals.

Improvement in ‘Ease of Doing Business’ in India through simplification and
rationalization of the existing rules and use of information technology to make
governance more efficient and effective has been taken up. Integration of 14 Central
Services through the e-Biz Platform has been already completed. The Government
has launched a “Make in India” initiative with 25 thrust sectors to provide a major
push to manufacturing in India. Information on the thrust sectors has been put up on
Make in India’s web portal (http://www.makeinindia.com) along with details of FDI
Policy, National Manufacturing Policy, Intellectual Property Rights and the envisaged
National Industrial Corridors including the Delhi Mumbai Industrial Corridor. An
Investor Facilitation Cell, with back end support up to the State level has also been
created in ‘Invest India’ to assist, guide, hand-hold and facilitate investors during the

various phases of the business life cycle.
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Visakhapatnam-Chennai Industrial Corridor

176. DR. T. SUBBARAMI REDDY : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the progress of Visakhapatnam-Chennai Industrial Corridor project;

(b) the extent of investment it has attracted so far and the estimated investment

expected in the next one decade;

(¢) whether any tax incentives have been proposed by the Centre and also by

the State Government for these projects on the corridor;
(d) if so, the details thereof; and

(e) whether all necessary infrastructure facilities are being created on the corridor
which runs through the seven coastal districts of Andhra Pradesh, if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (e) Visakhapatnam-Chennai
Industrial Corridor (VCIC) project is presently at the stages of conceptualization
and planning.The Asian Development Bank (ADB) has been entrusted for undertaking
study of VCIC project. ADB has since submitted the final report on Conceptual
Development Plan (CDP) of VCIC. Out of four nodes identified by ADB in the
CDP-VCIC region, ADB has prioritized two nodes, namely, Visakhapatnam and
Srikalahasti-Yerpedu of Andhra Pradesh, for Master Planning.

Policy framework on IPR

177. DR. T. SUBBARAMI REDDY: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether there is proposal to bring out policy framework on India's Intellectual

Property Rights (IPR) regime in the near future;
(b) if so, by when it is expected to be finalized;
(c) what will be the salient features of such policy;

(d) whether IPR legal framework would also be reviewed, in compliance with
WTO norms; and

(e) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Government
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has constituted an IPR Think-Tank with certain terms of reference which inter-alia
includes drafting of a National Intellectual Property Rights Policy. No target date
has been fixed for finalizing the IPR Policy.

(c) to (e) Does not arise, in view of the answer given to parts (a) and (b) of

the question.
Share of US, Russia, China and Japan in foreign trade

178. SHRI K.C. TYAGI: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) the details of share of countries like Japan, USA, China, Russia in India's

foreign trade; and
(b) the steps Government is taking to improve trade relations with other countries?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Percentage Share of

countries like Japan, USA, China, Russia in India’s foreign trade is as follows:

Countries 2013-14 2014-2015 (Apr.-Dec.)
Export Import Total Export Import Total
Trade Trade
Japan 2.17 2.11 2.13 1.72 223 2.03
USA 12.45 5.00 8.06 13.76 4.63 8.31
China 4.72 11.34 8.601 3.88 13.12 9.40
Russia 0.67 0.87 0.79 0.70 0.94 0.85

(b) India, based on its economic interests, explores possibilities of Free Trade
Agreements with various countries, as a way to enhance trade and investment. During
2014-15 (Apr-Feb), Government has taken several steps to improve trade relations

with other countries. Details of some of the activities/events are as under :—

(1) 27th International Pharmaceutical R&D and Manufacturing Expo/Conference
was held on 2nd July, 2014 in Tokyo.

(i) Meeting of WTO was held in Geneva on July 2nd 2014.

(ii1) ASEAN Economic Minister’s (AEM) meeting was held on 26th August,
2014.

(iv) 7th Indian-Oman Joint Commission meeting was held on 29th October, 2014.
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(v) 2nd India — CLMV (Cambodia, Laos, Myanmar and Vietnam) Business
Conclave was held on 10th December, 2014 in New Delhi.

(vi) Meeting of India — Vietnam Sub-Commission on Trade was held on 21st

January, 2015.

(vii) 7th India-Kenya Joint Trade Committee Meeting was held on 12th February,
2015 in New Delhi.

(viil) 5th India-Myanmar Joint Trade Committee Meeting was held in Nay Pai
Taw on 17th February, 2015.

New excavations in Jharkhand and Gujarat

179. SHRI PARIMAL NATHWANI : Will the Minister of CULTURE be pleased

to state :

(a) at how many new sites excavation has been started for digging out evidences
of old civilization in the country, the State-wise details of new excavation sites added

in the last three years and current year; and

(b) the details of new excavation sites to be explored in near future across the

country with special reference to Jharkhand and Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The details of the excavations started by the Archaeological
Survey of India (ASI) for the current field season ie. 2014-2015 and details of
excavation carried out by the Archaeological Survey of India (ASI) during the last
three years ie. 2011-12, 2012-13 and 2013-14 are given in Statement I and II
(See below) respectively. However, at present Archaeological Survey of India has
no proposal for excavation in Jharkhand. Excavation work taken up in Gujarat in
2014-2015 will continue.

Statement-1
List of excavation started for the current filed season ie. 2014-2015.
1. Kayar, District Yavatmal (Maharashtra)
2. Binjore, District Ganganagar (Rajasthan)
3. Papaur, District Siwan, (Bihar)
4. Rukministhan, District Nalanda (Bihar)

5. Suabarei, District Puri, (Odisha)
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6. (i) Vadnagar, District Mehsana (Gujarat)
(ii) Bhaurch, District Bharuch (Gujarat)
(1) Soneri Mahal (2) Batuknath Vyamshala (3) Old Jail.
7. Keeladi, District Sivaganga (Tamil Nadu)
Statement-11
List of excavation carried out during the last three years i.e.
2011-12, 2012-13 And 2013-14
SI.No Name of the site
2011-12
I. Tikoda (Khandera-Narwar-Tikoda area), Distt. Raisen, Madhya Pradesh
2. Malhar, District Bilaspur, Chhattisgarh
3. Rupnagar (Rupar), District Rupnagar, Punjab
4, Khirsara, District Nakhatrana, Gujarat
5. Kurugodu (Budhikolla), District Bellary, Karnataka
6. Patne, District Jalgaon, Maharashtra
7. Sisupalgarh, District Khurda, Odisha
8. Bangarh, District South Dinajpur, West Bengal
9. Raja Vishal ka Garh, District Vaishali, Bihar
10.  Harsai Stupa, Gorpura, District Begusarai, Bihar
11.  Itkhori, District Chatra, Jharkhand
2012-13
I. Tikoda (Khandera-Narwar-Tikoda area), Distt. Raisen, Madhya Pradesh
2. Khirsara, District Nakhatrana, Gujarat
3. Itkhori, District Chatra, Jharkhand
4. Karanpura, District Hanumangarh, Rajasthan
5. Maner, District Patna, Bihar
6. Ahichhatra, District Bareilly, Uttar Pradesh
7. Mabharaj ki Khedi, District Udaipur, Rajasthan
8. Tola Salargarh at Piprahwa and Tola Ganwaria, District Siddhartha

Nagar, U.P.



Written Answers to [25 February, 2015] Unstarred Questions 103

S1.No Name of the site

2013-14
1. Dangdongri, District Raisen, Madhya Pradesh
2. Karanpura, District Hanumangarh, Rajasthan
3. Ahichhatra, District Bareilly, Uttar Pradesh
4. Lauriya-Areraj, District East Champaran, Bihar
5. Pulicat, District Tiruvallur. Tamil Nadu

Raja Bali ka Garh, District Madhubani, Bihar

N &

Purana Qila, New Delhi

8. Sarnath Varanasi, Uttar Pradesh

Fellowships awarded to SC/ST category experts

180. SHRI AMBETH RAJAN : Will the MINISTER OF CULTURE be pleased

to state:

(a) whether it is a fact that Government has been awarding Senior and Junior

Fellowship Awards to experts belonging to various fields;
(b) if so, the details of criteria fixed to give such fellowships;

(c) the details of experts belonging to SC/ST category to whom fellowships

were awarded during last five years; and

(d) if no, such fellowships has been awarded to SC/ST category experts, the

reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes Sir. Senior and Junior Fellowships are awarded annually under
the ‘Scheme for the Award of Fellowships to Outstanding Persons in the Field of
Culture’.

(b) Under the scheme upto 400 fellowships (200 Junior in the age group of
25-40 years and 200 Senior in the age group of above 40 years) are given every
year to outstanding persons in the fields of art and culture. Online applications are
invited every year and fellows are selected on the basis of assessment of project
proposals/interview by an Expert Committee constituted by Ministry of Culture.
Junior Fellows are given fellowship @ I 10,000/- pm and Senior Fellows @
% 20,000/- pm for a period of 2 years.
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(c) Fellows are selected by the Expert Committee on the basis of merit of
their project proposals/interviews irrespective of their categories. The scheme does
not provide for any separate quota for SC/ST candidates and, therefore, no details

are available.
(d) Does not arise in view of (c) above.
Heritage bye-laws for ancient monuments and archaeological sites

181. SHRIMATI VANDANA CHAVAN: Will the Minister of CULTURE be

pleased to state:

(a) the monuments for which surveys for site plans as prescribed by the Ancient
Monuments and Archacological Sites and Remains (Amendment and Validation) Act,
2010 have been conducted;

(b) for which monuments have heritage bye-laws been prepared;

(c) the details of expert-heritage bodies, other than Indian National Trust for Art
and Cultural Heritage (INTACH) notified by Government to assist in the preparation

of heritage bye-laws; and

(d) whether the Central Regional Documentation Centres as envisaged in the

Act has been set up and if not, by when it is expected to be set up?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) So far 726 monuments have been surveyed for site plans as prescribed
by the Ancient Monuments and Archaeological Sites and Remains (Amendment and
Validation) Act, 2010.

(b) So far, no heritage bye-laws has been notified.

(c) The expert heritage bodies notified by Government to assist in the preparation

of heritage bye-laws other than INTACH are as under:
1. Reach Foundation, Chennai,
2. School of Planning and Architecture, Bhopal,
3. IIT, Kharagpur, West Bengal, and
4, Aga Khan Trust for Culture, New Delhi

(d) No, Sir. The Central Regional Documentation Centres will be set up once
the site plans are prepared and heritage bye-laws are notified. As such, no fixed

time limit can be indicated as of now.
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World heritage status for delhi
+182. SHRI PRABHAT JHA: Will the Minister of CULTURE be pleased to state:

(a) whether the UNESCO has proposed to include Delhi among the World
Heritage Cities;

(b) if so, the details thereof;

(c) whether Government after completing all the formalities laid down in this
regard has informed the UNESCO; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The State Government of Delhi has proposed to UNESCO
to include ‘Delhi’s Imperial Capital Cities’ among the World Heritage Cities. The
nomination dossier of ‘Delhi’s Imperial Capital Cities’ had been forwarded to UNESCO
in 2014 for the purpose of its inscription in the World Heritage List.

(c) and (d) Yes. Sir. As per the UNESCO Guidelines after the submission of
the nomination dossier UNESCO sent their own evaluation mission. In October,
2014 an ICOMOS evaluation mission came to evaluate the site. They had asked
for some additional information in respect to the property which was forwarded to
UNESCO by November, 2014. ICOMOS team had called for a meeting on 19th of
January, 2015 in France and Prof. A.G.K. Menon, Convenor, INTACH Delhi chapter

attended the meeting.
Documents of Andaman Cellular Jail

183. SHRI RITABRATA BANERJEE : Will the Minister of CULTURE be

pleased to state:

(a) whether it is a fact that the Andaman Cellular Jail documents do not have

details of all the periods upto 1938; and
(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No Sir, Records referred to are available.

(b) Not applicable.

T Original notice of the question was received in Hindi.
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Roadmap for heritage development in Maharashtra

184. SHRI RAJKUMAR DHOOT: Will the Minister of CULTURE be pleased

to state:

(a) whether Government has put in place a road map for heritage development

in Maharashtra and rest of the country within a time-frame; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) and (b) The mandate of the Ministry of Culture is to preserve and
promote tangible and intangible cultural heritage of the Country including Maharashtra.
The Ministry is continuously engaged in heritage development in the country through

its various Organisations and Schemes.
Protection and conservation of cultural heritage centres

185. SHRI PRAMOD TIWARI: Will the Minister of CULTURE be pleased to

state:

(a) the number of cultural heritage centres and other places of heritage importance

identified in various States;

(b) the measures taken by Central and State Governments for their protection

and conservation; and
(c) the funds allocated for this purpose during last one year?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) There is no provision under the Ancient Monuments and Archaeological
Sites and Remains Act, 1958 and Rules, 1959 to declare or recognize Cultural Heritage
Centres. However, as per section 4 of the Ancient Monuments and Archaeological
Sites and Remains Act, 1958, ancient monuments or archaeological sites and remains,
as the case may be, which are of historical, archacological or artistic interest, and
have been in existence for not less than 100 years, may be declared by the Central
Government as of national importance. At present, 3685 monuments/sites have been
declared as of national importance in the country. A State-wise abstract is given in

Statement (See below).

(b) The protection and maintenance of monuments, declared as of national
importance is taken up by Archaeological Survey of India by way of structural
repairs, chemical preservation and environmental development around the monument

which is a regular and ongoing process and the required works are taken-up on
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need basis as per the established principles of conservation, subject to availability of
resources. In addition, creating of tourist related amenities (e.g. drinking water, toilet
blocks, facilities for physically challenged, pathways, cultural notice boards/signage,
vehicle parking, cloak rooms, etc.) at the centrally protected monuments/sites are
also the regular activities which the ASI undertakes as per needs and availability

of resources.

(¢) The funds allocated for this purpose during last one year (2013-14) was
% 16963.86 lacs.

Statement

Abstract of number of Centrally protected monuments/sites under the

Jurisdiction of Archaeological Survey of India in the country

SI.No. Name of State Nos. of Monuments/Sites
1. Andhra Pradesh 129
2 Arunachal Pradesh 3
3 Assam 55
4 Bihar 70
5. Chhattisgarh 47
6 Daman and Diu (U.T.) 12
7 Goa 21
8 Gujarat 203
9 Haryana 91
10.  Himachal Pradesh 40
11.  Jammu and Kashmir 69
12. Jharkhand 13
13.  Karnataka 506
14.  Kerala 27
15. Madhya Pradesh 292
16.  Mabharashtra 285
17.  Manipur 1
18.  Meghalaya 8
19.  Mizoram 1

20.  Nagaland 4
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SI.No. Name of State

No. of Monuments/Sites

21.  N.C.T. Delhi 174
22.  Odisha 79
23.  Puducherry (U.T.) 7
24.  Punjab 33
25.  Rajasthan 162
26.  Sikkim 3
27.  Telangana 8
28.  Tamil Nadu 413
29.  Tripura 8
30.  Uttar Pradesh 743
31.  Uttarakhand 42
32. West Bengal 136
ToraL 3685

Unstarred Questions

Funds for Tribal Museum, Koraput in Odisha

186. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of CULTURE
be pleased to state:

(a) whether it is a fact that Tribal Museum, Koraput in Odisha has submitted

a proposal for sanction of funds for undertaking various activities;
(b) if so, the details thereof; and

(c) the action taken on the application including reasons for such action or lack
of it?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes, Sir

(b) to (c) Tribal Museum, Koraput submitted a proposal in November, 2009
seeking financial assistance for Development of Museum. On scrutiny of the proposal,
it was found incomplete and accordingly deficiency memo was sent to the Organization
on 29.12.2009 requesting it to furnish the requisite information. However as no
reply was received from the Organization despite a reminder, the proposal was
closed in the Ministry and the original proposal was returned to the Organization
on 16.6.2014.
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Archaeologically protected sites in West Bengal
187. SHRI VIVEK GUPTA: Will the Minister of CULTURE be pleased to state:

(a) the details of proposed/declared archaeologically protected sites in the State
of West Bengal from 2012-2014;

(b) the details of funds sanctioned/proposed to be sanctioned for the development
of newly protected sites/monuments;

(c) the details of any proposals for refurbishing or maintenance of all
archaeologically protected sites in West Bengal;

(d) whether the Ministry has any annual audit report or regular mechanism in
place for all these monuments, keeping check on their conditions; and

(e) if so, details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The monuments/sites declared as of national importance under
Archaeological Survey of India from year 2012 to year 2014 in the State of West
Bengal are as under:

1. Motijhil Jama Masjid, Murshidabad, District Murshidabad

2. Radha Damodar Temple, Birsingha, District Bankura

3. Brindaban Chandra Temple, Birsingha, District Bankura

(b) ¥ 15,39,760/- has been sanctioned for conservation and development of
Motijhil Jama Masjid, District Murshidabad, for the year 2014-15. No fund has been
earmarked for the other two monuments, as they have been declared as monument

of national importance recently.

(c) Annual repair works and special repair works as per need and availability
of resources are undertaken by Archaeological Survey of India for conservation,

preservation of monuments/sites declared as of national importance.

(d) and (e) Periodical inspections of the monuments/sites declared as of national
importance are made from time to time by the field offices of the Archaeological
Survey of India to assess the quantum of deterioration, if any, upon which estimate

are framed and conservation works are undertaken.
National Commission for notifying heritage sites
188.  SHRI VIVEK GUPTA : Will the Minister of CULTURE be pleased to state:

(a) whether Government plans on making a National Commission for notifying,

protecting and preserving heritage sites in India, and if so, the details thereof;
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(b) whether Government has accepted any recommendation made by the Standing
Committee of Ministry of Culture on the National Commission of Heritage Sites Bill,
2009;

(c) if so, the details thereof and if not, the reasons for not accepting any/all

recommendations; and

(d) the details of the status of work and progress on the National Commission

of Heritage Sites Bill, 2009 that is pending since five years in the Rajya Sabha?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (d) Yes Sir, The National Commission for Heritage Sites and
Bills, 2009 which inter-alia provides for constitution of a National Commission
for Heritage Sites, as introduced in the Rajya Sabha in February, 2009 envisages
responsibilities for the Commission that include (i) make lists of heritage sites,
for nomination to UNESCO and also maintain a National Register of such sites
(i1) identify and recommend measures and guidelines and short and long term policies
for conservation, protection and management of heritage sites and the integrated
intangible cultural systems, (iii) conduct research for identifying and categorizing
heritage sites, (iv) publish heritage maps on the basis of such studies (requires local
expertise and application) and (v) make recommendations on matters referred to it

and periodic reports on any matter relating to heritage sites.

Based on the inputs received from various stakeholders, Ministry of Culture is

reviewing the Bill.
Promotion of cultural capital

189. SHRI DARSHAN SINGH YADAV: Will the Minister of CULTURE be

pleased to state:

(a) the amount Government proposes to reserve for promoting cultural capital

of the country; and

(b) whether Government has any proposal to promote the cultural affairs of the

tribal and other marginalized groups?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) There is no designated cultural capital of the country and, accordingly,

no funds are reserved for this purpose.

(b) Ministry of Culture allocates 2% of its Annual Plan allocation to promote
the cultural affairs of the tribal groups/individuals through its cultural organizations

and Central sector schemes.
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Renovation of heritage temples, churches and mosques

190. SHRI SHANTARAM NAIK: Will the Minister of CULTURE be pleased

to state:

(a) the names of temples, churches and mosques declared as national heritage

by Government;

(b) the names of churches, temples, and mosques under repair and renovation

under Central Governments financial assistance;

(c) when these works started, and going to be completed and the financial

assistance given so far and/or assured; and

(d) whether Government had given any financial assistance for St. Xavier

exposition in Goa in 2014-15?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) Information is being collected and will be laid on the table
of the House.

(d) No, Sir.
National Commission for cultural and heritage sites

191. SHRI SHANTARAM NAIK: Will the Minister of CULTURE be pleased

to state:

(a) whether Government proposes to constitute a National Commission for cultural

and heritage sites;
(b) whether a Bill on the subject is pending in the House;
(c) the essential features of the Bill;
(d) whether any Standing Committee was constituted for the purpose;
(e) the main recommendation made by the Committee on the Bill;
(f) the heritage sites declared by Government, so far, in the State of Goa; and
(g) the names of the sites proposed to be declared in near future?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) Yes, Sir. The National Commission for Heritage Sites Bill, 2009
which inter-alia provides for constitution of a National Commission for Heritage Sites,

as introduced in the Rajya Sabha in February, 2009 envisages responsibilities for the
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Commission that include (i) make lists of heritage sites for nomination to UNESCO
and also maintain a National Register of such sites, (ii) identify and recommend
measures and guidelines and short and long term policies for conservation, protection
and management of heritage sites and the integrated intangible cultural systems,
(iii) conduct research for identifying and categorizing heritage sites, (iv) publish
heritage maps on the basis of such studies (requires local expertise and application) and
(v) make recommendations on matters referred to it and periodic reports on any matter
relating to heritage sites. Based on the inputs received from various stakeholders,

Ministry of Culture is reviewing the Bill.
(d) Yes, Sir.

(¢) The major observations of the Department—Related Parliamentary Standing

Committee are as under:

1) in the framework proposed in the Bill, its interface with ASI shall be
clearly brought out;

(il)  a transparent procedure of notification of heritage sites shall be provided

in the Bill to avoid any conflict between Central and State agencies;

(iii) the Commission shall be empowered to issue directions to any person,
agencies in possession of any heritage site to provide access, to desist
for doing any act which may endanger or destroy any site and the

person or agency shall comply with the directions of the commission;

(iv)  under the Bill, the National Commission will have the power to notify
the heritage sites, it does not provide any enabling agency and powers

for protecting the site.

(f) 21 monuments/sites have been declared as of national importance under

Archaeological Survey of India in the State of Goa.

(g) No site in Goa has been identified to be declared in near future as of

national importance by the Archaeological Survey of India.
Restarting development of Rudramahalya monument in Gujarat

192. SHRI DILIPBHAI PANDYA: Will the Minister of CULTURE be pleased

to state:

(a) whether Government is aware that there is an ancient monument named

Rudramahalaya at Sidhpur, Gujarat;
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(b) whether it is a fact that in 1980 the development of the said site was
stopped due to case in High Court and at present there is no litigation pending in
High Court;

(c) if so, whether Government is intending to start fresh development of said

site as decided earlier; and

(d) whether Government is intending to develop it for tourism or whether there

is any other plan of Government for development of said ancient site?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Yes, Sir. Ruins of Rudramahalya, Sidhpur at Patan is a centrally
protected monument of national importance and is under the jurisdiction of

Archaeological Survey of India.
(b) Yes, Sir.

(c) and (d) The conservation, preservation and maintenance of monuments/sites,
declared as of national importance is taken up by Archaeological Survey of India
by way of structural repairs, chemical preservation and environmental development
around the monument which is a regular and ongoing process and the required works
are taken-up on need basis as per archaeological norms. The expenditure incurred
on regular maintenance and conservation of Ruins of Rudra Mahalaya Temple at

Sidhpur, District Mehsana (Gujarat) during the last three years and the current year

is as under:
Year Amount (in )
2011-12 60,009
2012-13 65,159
2013-14 16,29,161
2014-15 3,12,977

(upto 31st January, 2015)

However, there is no plan for its development by the Archaeological Survey
of India.

Incidents of burning of churches in Delhi

193. SHRI P. BHATTACHARYA:
SHRI K.C. TYAGI:
SHRI PRAMOD TIWARI:

Will the Minister of HOME AFFAIRS be pleased to state:
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(a) what are the reasons for the sudden rise in the incidents of churches being

burnt down in Delhi and other parts of the country;

(b) what steps are being taken by Government to ensure the safety of religious

minorities and maintain the secular fabric of the country; and

(c) what steps Government is taking to keep a check on communal organizations
threatening citizens of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) NCT of Delhi As
per Delhi Police following incidents of attack on Churches occurred in Delhi in

the recent past :

(1) Fire incident at St. Sebastian Church, Dilshad Garden on 1.12.2014.

(i) Breaking of window pane of Jasola Church on 6.12.2014.

(ii1) Fire incident at Church of Resurrection at Sector-6, Rohini on 3.01.2015.

(iv) Vandalism at Vikas Puri Church on 14.01.2015.

(v) Theft at Saint Alfonso Church, Vasant Kunj on 2.02.2015.

Suitable instructions were given to Delhi Police to ensure enhanced deployment
of forces around religious places, intensive patrolling in vulnerable areas, installation

of CCTV cameras etc. Delhi Police has also been asked to take all possible steps in

the right earnest to ensure that the culprits in these cases are apprehended quickly.
Following steps have been taken by the Government to book the culprits and
ensure the safety of places of worship in the capital: -

(i) All the churches have been identified and assessed for their security

arrangements.
(il)) These churches have been depicted/plotted on a map for a holistic view.

(ii1) All the concerned officers specially DCPs and SHOs concerned have been

directed to take care of security of these worship places.

(iv) PCR Vans, ERVs and motorcycles patrol have been deployed around the
churches for enhanced security. At all vulnerable locations, static deployment

is made during night hours.

(v) There are 240 churches in Delhi. The DCP and police station staff have

also been directed to make surprise visit to the churches.

(vi) The directors and management of these institutions have been requested to

install CCTV cameras and deploy guards for the safety and security of these
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places. At present, 161 churches have installed CCTV cameras. 54 Churches

have got installed CCTV cameras on the insistence of Police.

(vii) Contact numbers of Coordinators of religious places have been exchanged

with concerned police station staff.

(viii) All field officers have been directed to keep a Visitors’ Register in each
church for making necessary entries by patrolling staff, in order to ensure

proper patrolling.

(ix) Local sources have been motivated to provide inputs for any such mischief

well in advance.

(x) A new Facebook page “Minority Brethren” has been created by Delhi Police

for posting problems related to any institution or school etc.

(xi) DCP Sh. Joy Tirkey has been nominated as nodal officer for the redressal

of the problems of minority community.

(xii) The steps so taken for the security and safety of the churches have been

given wide publicity through media with an aim to reach the masses.
Other Part of the Country :—

‘Public order’ and ‘Police’ are State subjects as per the provisions of the
Constitution of India. The responsibilities of maintaining law and order, registration
and prosecution of crimes including attacks on religious institutions in the States
rest primarily with the respective State Governments. Details regarding attacks on

religious institutions in the country are not maintained centrally.

(¢) The Right to Freedom of Religion is guaranteed under Article 25 and 26
of the Constitution of India. Secularism is enshrined in the Constitution and there
are provision of extant laws to deal with religion related offences and uphold the
secular fabric. State Governments are competent to deal with religion related offences

under the extant provisions of laws.

The activities of all organizations having a bearing on communal harmony in
the country are under constant watch of law enforcement agencies and requisite legal
action is taken, wherever necessary. The Central Government has declared Student
Islamic Movement of India (SIMI) as an unlawful association under the provisions
of Unlawful Activities (Prevention) Act, 1967 on 1.02.2014 for a period of five years
due to its continued indulgence in activities which are prejudicial to the integrity
and security, have the potential of disturbing peace and communal harmony and

disrupting the secular fabric of the country.
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Non-filing of annual returns by NGOs

194. SHRI D. RAJA:
SHRI M.P. ACHUTHAN:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that a number of NGOs receiving foreign donations have

not filed mandatory annual returns for years; and

(b) if so, the details of such NGOs and the action taken, if any, against such
NGOs?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. In 2011-12, notices were sent to
21,493 associations, who were found to have not submitted Annual Return under
Foreign Contribution (Regulation) Act, 2010 (FCRA, 2010) for the years 2006-07,
2007-08 and 2008-09. In 2014, notices have been issued to 10343, associations who
have not filed annual returns for 2009-10 to 2011-12. The details of NGOs who
have not filed returns is available on the website of the Ministry of Home Affairs
http://mhal .nic.in/fcra.htm. During 2012 registrations of 4138 associations was cancelled

under FCRA for non-submission of Annual Returns.
Attack on churches in Delhi

195. SHRI M.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that there has been a number of alleged attacks on the
churches in Delhi during the months of December, 2014-February, 2015; and

(b) if so, the details thereof and the action taken to book the culprits and ensure

the safety of places of worship in the capital?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per Delhi Police,
following incidents of attack on churches occurred in Delhi in the recent past:—

(1) Fire incident at St. Sebastian Church, Dilshad Garden on 01.12.2014.

(i) Breaking of window pane of Jasola Church on 6.12.2014

(iii) Fire incident at Church of Resurrection at Sector-6, Rohini on 3.01.2015.
(iv) Vandalism at Vikas Puri Church on 14.01.2015.

(v) Theft at Saint Alfonso Church, Vasant Kunj on 2.02.2015.
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Following steps have been taken by the Government to book the culprits and

ensure the safety of places of worship in the capital:—

(@)

(i1)
(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

(xii)

196.

All the churches have been identified and assessed for their security

arrangements.
These churches have been depicted/plotted on a map for a holistic view.

All the concerned officers specially DCPs and SHOs concerned have been

directed to take care of security of these worship places.

PCR Vans, ERVs and motorcycles patrol have been deployed around
the Churches for enhanced security. At all vulnerable locations, static

deployment is made during night hours.

There are 240 churches in Delhi. The DCP and police station staff have

also been directed to make surprise visit to the churches.

The directors and management of these institutions have been requested
to install CCTV cameras and deploy guards for the safety and security of
these places. At present, 161 churches have installed CCTV cameras. 54

churches have got installed CCTV cameras on the insistence of Police.

Contact numbers of Coordinators of religious places have been exchanged

with concerned police station staff.

All field officers have been directed to keep a Visitors’ Register in each
church for making necessary entries by patrolling staff, in order to ensure

proper patrolling.

Local sources have been motivated to provide inputs for any such mischief

well in advance.

A new Facebook page “Minority Brethren” has been created by Delhi

Police for posting problems related to any institution or school etc.

DCP Sh. Joy Tirkey has been nominated as nodal officer for the redressal

of the problems of minority community.

The steps so taken for the security and safety of the churches have been

given wide publicity through media with an aim to reach the masses.
Crime against women and girls in Delhi

SHRI NEERAJ SHEKHAR:
SHRI ARVIND KUMAR SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) the details of the increase in cases of rape, molestation, misbehaviour with
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women and girls in NCT of Delhi during 2014 in comparison to 2013 as per the
data of Delhi Police and National Crime Records Bureau (NCRB);

(b) the month-wise details of the incidents of rape, molestation and misbehaviour

with women and girls occurred during 2015 in Delhi so far;

(c) the reasons for increase in cases of crimes against women and girls in the

Capital; and

(d) the measures Government would take to curb rise in crimes against women

and girls in Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The details of cases
of crime against women in Delhi during the years 2013, 2014 and 2015 (up to
31.01.2015) are as under:—

Crime Head 2013 2014 2015

(upto 31.01.2015)
Rape (376 IPC) 1636 2166 146
Assault on women with intent to 3515 4322 314

outrage her modesty (354 IPC)

Insult to the modesty of women 916 1361 94
(509 IPC)

(¢) The higher rate of crime against women in Delhi is attributed to the fact that
the registration of crimes against women has increased as an outcome of increased
awareness of general public about their legal right and the special measures taken by
the Government due to which women feel encouraged to come forward to lodge their
complaints. Moreover, a conscious decision was also taken by Delhi Police in August,
2013 to ensure truthful registration of crimes. Police machinery was suitably sensitized,
enthused and monitored to ensure truthful registration of complaints which disclosed the
commission of cognizable offences. Analysis of the rape cases also reveals that in around
96% cases, the crime is committed by persons having acquaintance with the victim or

her family members and only in around 4% cases, strangers were found involved.

(d) The Criminal Law (Amendment) Act 2013, which had come into force in
Feb., 2013 contains provisions for enhanced punishment for crimes like rape, sexual
harassment, stalking, voyeurism, acid attacks, indecent gestures like words and
inappropriate touch etc. The new laws have provisions for increased sentence for
rape convicts, including life-term and death sentence, besides providing for stringent

punishment for offences such as acid attacks, stalking and voyeurism.
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Several steps have been taken by Delhi Police for the safety and security of
women. Steps taken to instill confidence in the minds of girls and women include
setting up of women helpline in each police station; increasing of Women Helpline
No.1091 from 4 to 10 line; security audit of paying guest accommodation and girl
hostels; watch on vulnerable routes; deployment of women in PCR vans at vulnerable
places; and deployment of women in certain areas prone to crimes against women.
During the year 2014, 17699 girls have been imparted self-defence training organized
by Delhi Police. Further, 8035 police officers have attended Gender sensitization
programmes. Delhi Police also uses IT enable technology to monitor crimes and

to make Delhi a zero crime capital.
Deletion of Article 370 of the Constitution

+197. DR. SANJAY SINH: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government intends to delete Article 370 of the Constitution in

relation to the State of Jammu and Kashmir;
(b) if so, the details thereof along with the reasons therefor; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) No, Sir. There is currently

no such proposal under consideration.
(b) Does not arise in view of (a) above.

(c) Sir, Article 370 was made in the Indian Constitution for continuance of the
State of Jammu and Kashmir with the Union of India on the basis of Instrument
of Accession. Thus, Article 370 is a device to continue the existing relationship of
State of Jammu and Kashmir with the Union of India. Through this Article, the
Union Parliament gets jurisdiction to enact laws on matters specified either in the
Instrument of Accession or by later addition with concurrence of the Government

of the State of Jammu and Kashmir.
Putting acid attack on women in heinous crime category
+198. SHRI P.L. PUNIA: Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Ministry is contemplating putting incidents of acid attacks on

women in the category of heinous crime;

T Original notice of the question was received in Hindi.
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(b) whether the Ministry is also contemplating awarding life imprisonment or

capital punishment in such cases by making amendments in Cr.P.C.;

(c) the manner in which Central Government is maintaining the compliance of

guidelines issued on the sale of acid; and
(d) the year-wise details of the cases of acid attack during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) There is no specific definition
of heinous crime in the Indian Penal Code (IPC) or the Criminal Procedure Code
(Cr.P.C.). The expression ‘heinous crime’ is generally used to describe offences which

have grave consequences both for victim and accused.

(b) In the Criminal Law (Amendment) Act, 2013, acid attack has already been
recognized as a separate offence and specific provisions in form of 326A and 326B
of the Indian Penal Code (IPC) have been inserted for cases of acid attacks. Section
326A of IPC provides for minimum 10 years imprisonment for the offence of causing
hurt by acid attack, extendable to life, and with fine with the condition that the fine
shall be just and reasonable to meet the medical expenses of treatment. Hence the

issue has already been addressed through the Criminal Law (Amendment) Act, 2013.

(c) In accordance with the direction of the Hon’ble Supreme Court, the Ministry
of Home Affairs has issued an advisory to all the States/UTs titled ‘Measures to
be taken to prevent acid attacks on people and for treatment and rehabilitation
of survivors’ dated 30th August, 2013. The objective of the advisory was to direct
the States/UTs to prepare Rules as per the provisions of the Poisons Act, 1919 in
accordance with the Hon’ble Supreme Court’s guidelines to check easy availability

of acids and also rehabilitation of the victims.

The Ministry of Home Affairs is also overseeing the implementation of Victim
Compensation Scheme in States/UTs. The Scheme is being mandatorily implemented
by the States/UTs to provide compensation to the acid attack victims. The notification
of the scheme by the States/UTs with a minimum compensation amount of
< 3,00,000/- in case of acid attack victims is also being monitored by the Hon’ble

Supreme Court.

The issue of notification of Rules as per provisions of the Poisons Act, 1919 and
the Victim Compensation Scheme is being monitored by Hon’ble Supreme Court. Since

these issues are State subjects, hence information about them is not available centrally.

(e) As per information provided by the National Crimes Records Bureau (NCRB),

the details of acid attacks, State-wise, year-wise are given in Statement (See below).
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Increase in crime against children in Delhi

199. SHRI VIJAY GOEL: Will the Minister of HOME AFFAIRS be pleased to

state:

(a) whether it is a fact that there has been alarming increase in incidences of

crimes against children in Delhi and is rated as the highest in the country;
(b) if so, the details thereof during the last three years;
(c) the steps proposed to be taken to stop the incidences; and
(d) what would be the process of their rehabilitation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per the report of
NCRB, Delhi reported the highest crime rate under crime against children as 75.88
and 132.26 during 2012 and 2013 respectively. The details of cases of crime against
children registered by Delhi Police, during the last three years and current year i.c.
2012, 2013, 2014, 2015 (upto 31.01.2015) are as under:—

Crime Heads No. of Cases Reported
2012 2013 2014 2015 (upto 15.01.2015)

Murder 41 35 48 04
Rape 415 757 1004 62
Molestation 234 949 1071 70
Kidnapping/Abduction 3686 5809 6437 507
Child Labour 78 72 57 08
JJ Act 34 73 65 02
POCSO Act 01 136 107 10
TotAL 4489 7831 8789 663

(¢) and (d) According to Delhi Police, the main reason for higher rate of crime
against children in Delhi is the registration of FIR of missing children under the head
of kidnapping cases as per directives of the Hon’ble Supreme Court of India and High
Court of Delhi. Delhi police has launched a project called “SNEH” to tackle the problem
of missing children. Under this scheme Juvenile Welfare Officers of the Police Stations
will work in close coordination with NGOs and shall undertake awareness campaign/
programme. Delhi Police has established Anti-Human Trafficking Unit (AHTUs) in each
district and in Crime Branch and has formulated Standard Operating Procedure in respect
of missing children, which mandates prompt registration of FIRs in respect of missing
children. The information about missing children is uploaded on Zonal Integrated Police
Network (ZIPNET) immediately. ‘PEHCHAAN’ scheme is used in areas where maximum
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children are reported missing. District Missing Persons Unit (DMPU) at the District level
and Missing Persons Squad for the whole of Delhi under Crime Branch continuously
monitor the cases of missing children. A Juvenile Welfare Officer (JWO) is appointed
in all police stations. Rescue operations for children who are forced in to labour are
also undertaken with the help of NGOs.

Regarding rehabilitation, Delhi Police follows the Standing Order No.68/2012
regarding duties of police under the Juvenile justice (Care and Protection of Children)
Act, 2000 and the Delhi Juvenile Justice (Care and Protection of Children) Rules, 2009.

Cases of custodial Kkillings, rape and torture

200. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) the year-wise and State-wise details of complaints of custodial killings, rape,
torture and enforced disappearances against army personnel received during the last

three years;
(b) the details of cases filed in such cases in civil courts;

(c) the details of cases where the Armed Forces (Special Powers) Act, 1958

has been invoked in the civil courts; and
(d) the details of cases where action has been taken by the armed forces itself?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Information is being collected and will be laid
on the Table of the House.

Training to State police forces for improving

counter-insurgency operations

201. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government has implemented, or is planning to implement any
programme for providing tactical training and technological assistance to State police

forces to improve counter insurgency operations;
(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) Yes, Sir. This Ministry
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has set up 21 Counter Insurgency and Anti-Terrorist (CIAT) Schools to tackle the
menace of naxalism/terrorism or insurgency in 9 Left Wing Extremism (LWE) affected
States i.e. Assam, Bihar, Chhattisgarh, Jharkhand, Nagaland, Odisha, Tripura and
West Bengal during the 11th Five Year Plan. Keeping in view the training needs
of these states, the Government has continued this scheme in 12th Five Year Plan.
So far, approximately 42,000 Police personnel have been trained to fight the menace
of terrorism in these States. Further, 4 new CIAT schools have also been sanctioned
i.e. one each in Jammu and Kashmir, Maharashtra, Andhra Pradesh and Telengana.
Besides this, Sardar Vallabhbhai Patel National Police Academy (SVPNPA), North
Eastern Police Academy and Bureau of Police Research and Development (BPR&D)
are also providing tactical training and technological assistance to State Police Officers.

The details in this regard are given below:—

(1) The Special Tactical Training Wing of Sardar Vallabhbhai Patel National Police
Academy (SVPNPA) under Ministry of Home Affairs is providing training to
police personnel of various States and Central Armed Police Forces (CAPFs)
to fight with the naxalites/terrorists and to face the challenges of internal
security. During the period from 2009 to 2015, the Special Tactics Wing of
SVPNPA has conducted 47 courses on tactics, 4 Training of Trainers Courses
on Tactics, 3 courses on Management of Tactical Operations, 3 courses on
Explosives, Improvised Explosive Devices (IED) and Post Blast Procedures
and 2 courses on Urban Operations and trained a total of 2144 Officers
(IPS-342, State Police Officers-1137 and Officers of CAPFs-665).

(i) The North Eastern Police Academy, situated in Barapani, Meghalaya is
imparting training to police officers in Basic Course and In-service Courses.
In Basic Course, adequate inputs are being provided to the newly appointed
Police officers in the rank of Sub-Inspector and DySP in the subjects related
to Counter Insurgency and Anti-naxal operations. Handling and Firing of
the weapons like SLR, INSAS, AK47, Pistol and MP5, Granade and use
of explosives are also taught. Trainees are also exposed in Field Craft and
Tactics of non-conventional warfare like Ambush and Counter Ambush, Raid,
Road opening and Convoy Protections, Cordon and Search, Collection of
Intelligence etc. Apart from the inputs provided to basic course trainees,
the Academy is also running specialized courses for serving police officers,

particularly on the subjects related to Counter Insurgency/Terrorism.

(ii1)) BPR&D is coordinating courses for State/UT Police in various Central Armed
Police Forces and Army where Specialized Training is being imparted to

police personnel for Handling of Explosive, Defusing of Explosive/IED,
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Commando Course, Field Craft, Night Vision Devices etc., Counter Insurgency
and Commando course and Weapon and Tactics courses organized by the
BSF. Similarly Identification and Handling of Explosives courses by the
ITBP, Counter Insurgency and Jungle Warfare courses by the Assam Rifles

are conducted regularly in which State/UT police personnel are trained.
Relaxation in restricted area permit in some pockets in NE

202. DR. CHANDAN MITRA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government is considering to do away with the system of obtaining
Restricted Area Permit (RAP) to visit some of the North Eastern States;

(b) if so the details of pockets where the RAP requirement is proposed to be

relaxed; and

(c) the steps taken by Government to relax norms on permission to travel from
one place to another in the North Eastern (NE) region to facilitate increased tourism

in the region?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. Proposal is under consideration for
simplifying the permit system for Green Lake Trekking in Sikkim.

(c) the entire areas of the States of Manipur, Mizoram and Nagaland have been
excluded from the Protected Area Permit (PAP) regime till 31.12.2015 for foreign
tourists subject to certain conditions. Certain relaxations have also been allowed in

PAP regime in Arunachal Pradesh.
Shortage of infrastructure to deal with abduction cases in Delhi Police

203. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government is aware that there is acute shortage of infrastructure

in Delhi Police to deal with cases of abduction;

(b) if so, what Government is planning to improve the infrastructure and solve

the cases of abductions at the earliest;

(c) how many cases of abductions and killings have been reported in Delhi

during the last three years; and

(d) how many cases have been solved so far, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARATHIBHAI CHAUDHARY): (a) and (b) There is no acute
shortage of infrastructure in Delhi. Funds are provided to Delhi Police for improving
their infrastructure. Anti Human Trafficking Unit (AHTU) had been established in each
District and Crime Branch of Delhi Police to deal with the cases of kidnapping/abduction.

(c) and (d) The details of cases under crime head ‘Abduction’ and ‘Kidnapping/
Abduction and Killing’ registered/worked out by Delhi Police during the last three
year and current year respectively i.e. 2012, 2013, 2014 and 2015 (up to 31.01.2015)
are as under:i—

Abduction
Year Reported Worked out Person Arrest
2012 274 190 107
2013 501 298 170
2014 688 263 124
2015 54 07 07

(upto 31.01.2015)

Kidnapping/Abduction and Killing

Year Reported Worked out Person Arrest
2012 29 16 48
2013 35 31 72
2014 37 29 72
2015 01 01 02

(upto 31.01.2015)

Terrorist plot unearthed by security agencies

204. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether security agencies in India have unearthed the plot to destabilize the

country by carrying out terrorist activities at various places;
(b) if so, the details thereof;

(c) whether certain groups and people are entering into India from various points
and engaging in anti-India and activities inimical to some neighbouring countries;

and
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(d) if so, whether such elements have been identified and action has been taken

thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The security agencies
have busted 34 terrorist modules in 2014 and 5 terrorist modules in 2015 in the
country. So far, the National Investigation Agency has registered 68 cases under
Section 16 and 18 of the Unlawful Activities (Prevention) Act, 1967, which prescribe

punishment for terrorist acts/conspiracy to commit terrorist act.

(c) and (d) Yes, Sir. In six cases being investigated by NIA, evidence has
emerged of certain groups and people entering into India and conducting anti-national

activities or activities inimical to some neighbouring countries.
Crime against women and girls

1205. DR. VIJAYLAXMI SADHO: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the cases of crimes against women and girls have

increased in the recent years;

(b) if so, the year-wise, State-wise and crime-wise details thereof during the last

five years and the current year;

(c) the reasons for the consistent increase in the crimes against women and

girls; and
(d) the action being taken or proposed to be taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per information
provided by the National Crime Records Bureau (NCRB), a total of 2,03,804 cases,
2,13,585 cases, 2,28,650 cases, 2,44,270 cases and 3,09,546 cases were registered
under crime committed against women during 2009, 2010, 2011, 2012 and 2013

respectively, showing a rising trend.

The year-wise, State-wise, crime-wise details of the crimes against women for the
last five years i.e. 2009-2013 is given in link Attp://mhal.nic.in/par2013/ParBud2015.html

(c) There are several factors societal, economic, gender etc. that are contributing
to the rise in crimes against women and girls. Moreover, there has been significant

increase in registration of crimes after enactment of the Criminal Law (Amendment)

TOriginal notice of the question was received in Hindi.
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Act, 2013, whereby, non-registration of FIRs by Police in cases of crimes against
women has been made a penal offence though insertion of Section 166A in the
Indian Penal Code (IPC).

(d) The Ministry of Home Affairs in collaboration with other Ministries/Departments
is working on several areas concerning women and children. The Protection of Children
from Sexual Offences (POCSO) Act, 2012, has come into effect from 14th November,

2012 is a special law to protect children from sexual abuse and exploitation.

The Ministry of Home Affairs has been sanctioned a sum of I 321.69 crore
out of the Nirbhaya Fund to implement emergency response system to attend calls

from women in distress and provide them immediate assistance.

The Ministry of Home Affairs has adopted a multi-pronged strategy to counter
human trafficking. In pursuance of this objective, the Ministry of Home Affairs has
established a total number of 225 Anti-Human Trafficking Units (AHTUs) in various
districts of the country.

To create a mechanism for tracking ‘missing’ and ‘found’ children, the Ministry
of Women and Child Development has developed a national portal called ‘Track
Child” which has data on ‘missing’ and ‘found’ children.

As per the Seventh Schedule to the Constitution of India ‘Police’ and 'Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. However, Government of India is deeply
concerned with the welfare of women and children; and through various schemes
and advisories to the State Governments/Union Territory Administrations, augments
the efforts of the States/UTs.

In order to augment the capacity of States in the domain of investigation
of heinous crimes against women viz. rape, acid attack, dowry death and human
trafficking, the Ministry of Home Affairs has decided to assist the States/UTs to set
up 150 Investigative Units for Crime Against Women (IUCAW) in most crime prone
districts of each State/UT on a 50:50 cost sharing basis.

Increase in number of missing children

1206. DR. VIJAYLAXMI SADHO: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware that the number of missing children is increasing

in the country;

FOriginal notice of the question was received in Hindi.
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(b) if so, the year-wise, State-wise and gender-wise details thereof for the last

three years and the current year;
(c) the number of missing children traced during the above period;
(d) the details of steps being taken by Government to trace the missing children; and

(e) whether the Hon'ble Supreme Court has issued directions in this regard and

what action is being taken by Government in this direction?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As per information
provided by the National Crime Records Bureau (NCRB), the sex-wise,
year-wise data on missing children is appended below, which indicates a

mixed trend.

2010 2011 2012 2013
Male 30954 34971 25702 25376
Female 46179 55683 39336 39847
TotaL 77133 90654 65038 65223

(b) The State-wise, gender-wise details of the missing children, as provided by
the NCRB, for the last three years are given in Statement-I (See below).

(c) The State-wise, gender-wise details of the traced children, as provided by
the NCRB, for the last three years are given Statement-II (See below).

(d) and (e) The Ministry of Home Affairs has issued a number of advisories
regarding missing children which are available in the website of Ministry of Home
Affairs.

e In pursuance of the Hon’ble Supreme Court’s order, the Ministry of Home
Affairs has circulated an advisory to file mandatory FIR in case of missing
children dated 25th June, 2013.

e The Ministry of Home Affairs has Issued a detailed advisory on the missing
children and steps to be taken for tracing the children on 31st January,
2012. It includes various directions to States/UTs like computerization of
records, involvement of NGOs and other organizations, community awareness

programmes etc.

Apart from the above, the Ministry of Women and Child Development in
consultation with the Ministry of Home Affairs has initiated a web portal named
‘Track Child’ in the country which is aimed at maintaining real time data of all
missing children containing extensive identification details to facilitate matching

of missing and recovered children.
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Total no. of children missing (Male-Female) State-wise for the year 2010-13

S1.No. State/UT Gender 2010 2011 2012 2013
1.  Andaman and Nicobar Islands Male 15 19 12 14
Female 16 48 15 23

2. Andhra Pradesh Male 1501 2084 1769 2283
Female 2199 3386 3079 3869

3. Arunachal Pradesh Male 26 23 32 12
Female 34 41 64 12

4. Assam Male 403 835 772 618
Female 592 1455 1437 1001

5.  Bihar Male NR 504 833 NR
Female NR 385 633 NR

6.  Chandigarh Male 70 104 62 46
Female 89 107 94 90

7. Chhattisgarh Male 1467 1248 1225 902
Female 3341 2657 2627 2005

8. Dadra and Nagar Haveli Male 9 2 4 4
Female 8 5 2 3

9.  Daman and Diu Male 9 4 5 4
Female 11 4 4 1

10.  Delhi Male 2634 2943 2356 3286
Female 2457 3111 2561 3895

11.  Goa Male NR 108 108 68
Female NR 140 161 91

12.  Gujarat Male 1045 1074 1375 973
Female 1823 2243 2423 1828

13.  Haryana Male 755 698 722 546
Female 504 493 489 472

14.  Himachal Pradesh Male 173 192 178 131
Female 147 245 196 125

15.  Jammu and Kashmir Male NR 198 239 202
Female NR 243 222 229

16.  Jharkhand Male NR NR 298 NR
Female NR NR 675 NR

17.  Karnataka Male 2279 1624 473 1865
Female 2566 2214 617 1977

18.  Kerala Male 411 428 391 578
Female 626 855 777 1003
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S1. No. State/UT Gender 2010 2011 2012 2013
19.  Lakshadweep Male NR NIL NIL NIL
Female NR NIL NIL NIL

20. Madhya Pradesh Male 4254 4369 NR 4076
Female 6466 7765 NR 6972

21.  Maharashtra Male 6573 5932 6296 5874
Female 8250 8201 9147 9460

22.  Manipur Male 27 37 63 30
Female 15 35 70 16

23.  Meghalaya Male NR 68 38 66
Female NR 105 49 83

24.  Mizoram Male NR 6 1 NIL
Female NR 3 12 1

25.  Nagaland Male 196 84 78 77
Female 241 105 92 100

26.  Odisha Male 789 643 1076 711
Female 1732 1533 2907 1943

27.  Puducherry Male 29 21 20 20
Female 43 53 30 29

28.  Punjab Male 170 427 407 343
Female 112 248 329 175

29.  Rajasthan Male 1541 1635 1423 1133
Female 1951 2539 2470 1715

30.  Sikkim Male 145 24 146 48
Female 197 53 132 76

31.  Tamil Nadu Male 994 961 1095 1090
Female 1510 1867 2117 2181

32.  Telangana Male - - - -
Female - - - -

33.  Tripura Male 81 149 144 136
Female 218 374 423 350

34.  Uttar Pradesh Male NR 2368 2317 NR
Female NR 1461 1540 NR

35.  Uttarakhand Male 342 334 428 240
Female 212 280 302 122

36.  West Bengal Male 5016 5825 1316 NR
Female 10819 13429 3640 NR

TotaL (MALE) 30954 34971 25702 25376

TotaL (FEMALE) 46179 55683 39336 39847
GRrAND TOTAL 77133 90654 65038 65223

Note: 1. NR stands for data not received 2. Data for 2014 is provisional 3. Data for Telangana from June only
4. NIL stands for no children missing
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Rise in infiltration along Indo-Bangladesh border

207. SHRI BHUPENDER YADAV: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the incidents of infiltration are constantly on the rise on the Indo-
Bangladesh border;

(b) if so, the details of the cases of infiltration coming to light during each of

the last three years and the current year; and
(c) the details of the steps taken by Government to stop this infiltration?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The cases of infiltration along the Indo-Bangladesh
border have been reported. However, no definite pattern emerges from the figures of
infiltration pertaining to last three years. The number of such cases reported during

the last three years and the current year are as follows:—

No. of cases of infiltration year-wise

2012 2013 2014 2015
(upto 31.01.2015)
707 1161 1018 86

(c) The steps taken by the Government to stop infiltration along the Indo-

Bangladesh border are as follows:—

e Effective domination of the border by the Border Security Force (BSF)
through carrying out round the clock surveillance of the border by patrolling
nakas (border ambushes) and by deploying observation posts all along the
Indo-Bangladesh border.

e The riverine segments of Indo-Bangladesh Border are being patrolled and
dominated with the help of water crafts/speed boats/floating Border Out Posts
(BOPs) of BSF water wings.

e Construction of fence, patrol roads, floodlighting systems and additional
Border Out Posts.

e Usage of Hi-Tech surveillance equipments along with day and night vision
devices for further enhancing the border domination.

e  Vulnerability mapping of the Border Out Posts (BOPs) which are sensitive with
regard to illegal migration/human trafficking along the Border has been carried
out. These identified BOPs have been strengthened by deploying additional man
power, Special Surveillance Equipment, vehicles and other infrastructure support.

FOriginal notice of the question was received in Hindi.
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Blast in Bengaluru

208.SHRI S. THANGAVELU: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Students Islamic Movement of India (SIMI) terror
module's hand is suspected in the recent Sunday blast on Church Street that claimed

the life of a woman and injured three in Bengaluru;
(b) if so, the details thereof;

(c) whether it is also a fact that SIMI involvements have been proved in many

terrorist strikes across the country in recent times; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The Bengaluru Blast
Case dated 28th December, 2014 is being investigated by the Karnataka Police. The
Karnataka Police have not been able to solve this case till now and hence the role

of any specific outfit is still under investigation.

(c) and (d) The NIA has investigated three cases pertaining to SIMI, which has
disclosed the involvement of this outfit in terror activities in the country. Further, SIMI
has also been declared as an ‘Unlawful Association’ under Section 3 of Unlawful
Activities (Prevention) Act, 1967 and is also included in the Schedule of terrorist

organizations under the same Act.
Illegal migrants into Assam from Indo-Bangladesh border

209. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the infiltration of illegal migrants into Assam via

Indo-Bangladesh border is still on;
(b) if so, the details thereof of such incidents in last three years, year-wise;
(c) the total number of illegal migrants/foreigners present in Assam;

(d) the steps taken by Central Government in this regard and to identify and

deport the illegal migrants from Assam; and

(e) the number of cases of identification of illegal foreigners and total number
of identified illegal migrants deported from Assam, year-wise during last three

years?



Written Answers to [25 February, 2015] Unstarred Questions 139

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (e) There are reports that some Bangladeshi nationals are
able to manage to enter into the country illegally despite several checks and control
measures taken along the International border. Since entry of such illegal Bangladeshi
national into the country is clandestine and surreptitious, it is not possible to have
accurate data of such illegal Bangladeshi nationals. The powers of identification and
deportation of illegally staying foreign nationals including Bangladeshi nationals have
been delegated to the State Governments and Union Territories Administrations under
Section 3(2)(c) of the Foreigners Act, 1946. The Government has set up 36 Foreigners
Tribunals in the State of Assam for detection and deportation of illegal immigrants.
Besides, additional 64 number of Foreigners Tribunals have been sanctioned in June,

2013 by the Governments of India for setting up in the State of Assam.

In order to curb illegal influx into the country several measures have been
taken by the Government which include strengthening of BSF and equipping them
with modern and sophisticated equipment/gadgets; raising of additional battalions
of BSF; reduction of gaps between border outposts; intensification of patrolling;
accelerated programme of construction of border roads and border fencing; provision

of surveillance equipments etc.

During the last three years (2012, 2013 and 2014) 14,254 cases were referred
to the Tribunals for opinion, out of which Tribunals had disposed of 1809 Cases,
declaring 396 number of persons as illegal migrants. 112 illegal Bangladeshi nationals
have been deported to Bangladesh during the said period.

Incidents of naxal attacks

210. SHRI RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether incidents of naxal attacks have increased in the naxal affected States

during the last three months;

(b) if so, the number of such incidents occurred during the last three months,

State-wise;

(¢c) the number of para-military personnel and civilian killed in these attacks

during the aforesaid period; and

(d) the steps taken by the Union Government to ecliminate naxalism from the

country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) Yes, Sir. An increase
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has been noticed in the incidents of LWE violence in the country during the last
three months i.e from November, 2014 to January, 2015. The State-wise details of
the number of incidents of LWE violence during this period are given in Statement-I
(See below).

(c) The State-wise details of the number of security forces personnel killed
including para-military personnel killed and civilians killed in these incidents during

the aforesaid period are given in Statement-II (See below).

(d) The Central Government has a four pronged strategy to tackle LWE
insurgency-Security Related Measures; Development Related Measures; Ensuring
Rights and Entitlements of Local Communities and Public Perception Management,
wherein it supplements the efforts of the State Governments over a wide range of

schemes and measures.

In security related interventions, apart from directly deploying Central Armed Police
Forces (CAPFs), the Government of India provides assistance for capacity building
of the States through schemes like the Security Related Expenditure (SRE) Scheme,
the Special Infrastructure Scheme (SIS), the Construction/Strengthening of Fortified
Police Stations Scheme etc. In addition, other security related interventions include
providing helicopters to States, setting up of Counter Insurgency and Anti Terrorism
(CIAT) schools, assistance to raise India Reserve Battalions (IRB), modernization and
upgradation of the State Police and their Intelligence apparatus under the Scheme

for Modernization of State Police Forces (MPF scheme) etc.

On the development front, the Central Government is implementing special
schemes for LWE affected areas like the Additional Central Assistance (ACA) Scheme
(in place of old Integrated Action Plan), the Road Requirement Plan-I (RRP-I) etc.

To ensure Rights and Entitlements of local communities, the Central Government
has enacted the Scheduled Tribes and other Traditional Forest Dwellers (Recognition
of Forest Rights) Act, 2006 to recognise and vest the forest rights and occupation in
forest land in forest dwelling Scheduled Tribes and other traditional forest dwellers,
who have been residing in such forests for generations, but whose rights could not
be recorded. The Rules were notified on 1.01.2008 have been further amended on
6.09.2012 to ensure better implementation. The Ministry of Tribal Affairs has also
issued comprehensive guidelines on 12.07.2012 on issues relating to implementation
of the Act.

Under Public Perception Management, the Central Government is implementing
the Media Plan to convey the Government’s view to the people of LWE affected
areas through the Media.
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It is belief of the Government that a combination of calibrated police action,
focused development efforts and improvement in governance are the effective

instrumentalities to combat LWE insurgency in long term.
Statement-1

State-wise details of the number of incidents of LWE violence

during the last three months

State November, 2014 December, 2014 January, 2015
Andhra Pradesh 0 2 2
Bihar 4 10 12
Chbhattisgarh 31 24 80
Jharkhand 25 36 24
Kerala 2 3
Maharashtra 2 4 6
Odisha 3 9
Telangana 1 2 1
TotAL 68 87 137

Statement-I11

State-wise details of the number of security forces personnel killed including

para-military personnel killed and civilians killed during the last three months

State November, 2014 December, 2014 January, 2015
SFs Civilians SFs Civilians SFs Civilians
killed killed killed killed killed killed
Andhra Pradesh 0 0 0 0 0 0
Bihar 0 1 0 2 0 0
Chhattisgarh 0 2 15 2 4 8
(15- (4-State
CAPF) Police)
Jharkhand 0 7 1 13 2 9
(1-State (2-State
Police) Police)
Kerala 0 0 0 0 0 0
Maharashtra 0 1 0 0 0 0
QOdisha 0 0 0 1 0 2
Telangana 0 0 0 0 0 0
TotAL 0 11 16 18 6 19
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Improper implementation of police reforms

211. SHRI AVINASH RAI KHANNA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the Supreme Court has recently slammed the Centre and State

Governments for improper implementation of police reforms;
(b) if so, the details of the police reforms lying pending for implementation;

(¢) whether the delay in the implementation of police reforms are affecting

several criminal investigation across the country; and

(d) if so, the time by when police reforms are likely to be implemented across

the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) In writ petition (Civil)
No. 310/1996-Prakash Singh and others Versus Union of India and others, the Supreme
Court vide Order dated 22.9.2006 passed seven directions to States/Union Territories
on Police reforms. A copy of the Supreme Court judgment was sent to all State
Governments for appropriate action. The Hon’ble Supreme Court is monitoring the

status of implementation of its directions.

(c) and (d) Police reforms is an ongoing process and police being a State subject
included in the Seventh Schedule to the Constitution of India, it is for the State
Government/UT Administration to implement various police reforms measures. The
Centre has been persuading the State Governments from time to time to bring in the
requisite reforms in the police administration to meet the expectations of the people.
It is not possible to indicate any time frame by which the recommendations would

be implemented across the country.
Fraud and duping by fake employees of banks

212. SHRI GULAM RASOOL BALYAWI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that a number of complaints have been received in
the Ministry and in the Office of Police Commissioner, Delhi Police in respect of
fraud and duping committed on the account holders of State Bank of India by fake

employees of the banks and cheats during the current year;
(b) if so, the details in this regard;

(c) the action taken in each case till date;
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(d) the steps taken/being taken to effectively check such instances; and
(e) the action taken against those involved in such frauds and rackets?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c¢) Ten complaints have
been received by the Delhi Police in respect of fraud and duping committed on the
account holders of the State Bank of India by fake employees of the Banks and
cheats during the year 2015 (upto 16.02.2015). Delhi Police has registered criminal
cases on eight complaints and two complaints have been transferred to concerned
State Police. The details of these ten complaints and action taken by Delhi Police

are given in Statement (See below).

(d) and (¢) Time to time directions have been issued to the staff of Delhi
Police to remain extra vigilant about such activities. Bank authorities have also been

requested to keep watch on such types of criminal activities to curb such crimes.

Statement
SI.  FIR No. Date, Gist of case and Detail of Present Status
No. u/sandPS person arrested

1. FIR No.62 On 30.01.15 Smt. Kanta Devi w/o Pending
dt.30.01.15  Sh. Satbir Singh /o RZ-567 phase-I, Investigation
u/s 420 IPC Nazafgarh, new delhi reported that on 29.01.15,
PS Baba Hari she received a telephone call from mobile
Dass Nagar No0.7033240789. The caller introduced himself
as an employee of SBI, Mumbai branch and
asked her to get updated her account number
and ATM pin number failing which her account
will be closed. After this, he withdrew I 11600/-
from her account.
2. FIR No. 12 Complainant Phool Kumar r/o D-1/379, Bhalswa Pending
dt. 05.01.15  Dairy, Delhi reported that one phone call was Investigation
u/s 420 IPC received on his phone number 7076672801 on
PS Bhalswa  05.01.15 At around 12.40 PM. The caller said
Dairy that he is an employee of SBI and asked his ATM
pin number for security check. He said that if he
did not give the ATM pin number, his ATM will
be blocked and so he gave his ATM pin number
to him. After some time he received a message
informing that ¥ 8000/- had been withdrawn

from his account.
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SI.  FIR No. Date, Gist of case and Detail of Present Status
No. u/sandPS person arrested

3. FIR No. 39 Complainant Ali Mohd. R/o H-89, Shakur Pur Pending
dt. 08.01.15  J.J. Colony, Delhi reported that one phone call Investigation
u/s 420 IPC was received on his phone number 9711575425
and 66d IT on 31.12.14 at around 12.00 PM. The caller said
Act PS Sub-  that he is an employee of SBI and asked his
hash Place account number, and said that if he did not give
the account number his ATM will be blocked.
So he gave his account number to him. After
some time he received a message informing that
T 48000/- has been withdrawn from his account.
4.  FIRNo. 76 Geeta d/o Suraj Pal r/o H. No. 417, Mangol Pending
dt. 29.1.15u/s Puri Kalan reported on 29.1.2015 regarding Investigation
420 IPC PS S. withdrawal of money from her account by
Rohini committing fraud. She works in Mayur X Ray
and Diagnostic Centre Mangolpuri. On 23.12.14
she received a call from mobile no. 9576455384
on her own mobile phone no. 8585986915. The
caller told her that he is calling form SBI and
asked information regarding her SBI account
and ATM card PIN No. After that she received a
message that cash ¥ 50,000/- has been withdrawn
from her account.
5. FIRNo. 28 Complainant Sunil Kumar reported that one Pending
dt. 09.01.15 person namely Vikram approached him as SBI Investigation
u/s 420 IPC agent and took some cash from him. When he
PS Rajender  enquired about him from the bank, the bank
Nagar officials told him that they had not appointed any
such agent. Hence, a case of cheating has been
registered and two persons have been arrested in
this case.
6. FIR No.63 A complaint has been received vide DD no.28-B, Pending
dt. 22.02.15 14.01.15 PS Maurice Nagar. The complainant Investigation
u/s 420, PS Ram Kishore r/o B-875, Sangam Vihar, Delhi
Maurice stated that he received a call from mobile no.
Nagar 8508970565. The caller introduced himself
as an employee of SBI. During conversation
complainant disclosed his SBI debit card details
and after that a transaction of ¥ 129000/- was
made from his account.




Written Answers to [25 February, 2015] Unstarred Questions 145

SI.  FIR No. Date, Gist of case and Detail of Present Status

No. u/sandPS person arrested

7. FIR No.64 A complaint has been received vide DD No0.48-B, Pending
dt. 22.02.15 30.01.15 PS Maurice Nagar. The complainant Investigation
u/s 420, PS Divakar r/o R. No. 19, Christan colony, delhi
Maurice stated that he received a call from mobile no.
Nagar 08002337159. The caller introduced himself as
an employee of SBI. During conversation, the
complainant disclosed his SBI debit card details
and after that a transaction of ¥ 2500/- was made

from his account.

8. FIRNo. 107 On 07.01.15 Sh. Narender filed a complaint Pending
dt. 22.02.15 that on 30.12.2014 an unknown person called Investigation
u/s 419/420 on his mobile phone from mobile phone no.
IPC PS 080022552941 Informing that he is from SBI
Chhawla and his ATM card has been blocked and that he
will have to tell his ATM card and PIN No. Later
he came to know that ¥ 1,30,509/- Have been
debited from his A/C No. 30028849018 without
his consent.

9.  Crime Branch A complaint was made by Dr. Ravinder Kumar Sent to SSP/
Gupta regarding withdrawal of X 2.15 lakh by Khalandhar
Mohd. Abiid Malik from his SBI Nakodar S/B vide No.497/
Account No. 10377904457. The complaint has HAC/Crime

been sent to SSP/Jalandhar, Punjab. dt.12.02.15.
10. Central A complaint received from Kimar Sora to CP/ Sent to CP/
District Delhi, on dt. 29.01.15. As per enquiry the Gurgaon,

location of the Mobile No0.7544872519 through Haryana on
which call was made to the complainant holder dt.20.02.15.
of account number 11585594358 State Bank

of India is in Bihar circle and the money portal

through which the money was transferred from

the account of the complainant is at Gurgaon,

Haryana. Hence, the complaint has been

transferred to Commissioner of Police Gurgaon,

Haryana on 20.02.2015.
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Human trafficking through airways

1213. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether many cases of human trafficking through airways have come to

light during the recent years;

(b) if so, the details thereof and the details of investigations made in those cases

and punishment awarded to the culprits;

(¢) whether the CBI has recently found in one of its investigations that the
Indira Gandhi International Airport situated at New Delhi has emerged as a major

hub for human trafficking from Nepal to Dubai; and

(d) if so, whether thorough investigation is being done into this and if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The Central Bureau
of Investigation has registered 3 such cases during the last three years under Sections
of IPC, Immoral Traffic (Prevention) Act, 1956 and Passport Act, 1967, which are

under investigation.

(c) and (d) CBI, New Delhi in a joint surprise check conducted on 17.7.2014,
in association with the officials of Bureau of Immigration, Anti Human Trafficking
Cell, Delhi Police and CISF detected a racket whereby 76 Nepali girls of age
between 20-30 years were going to Dubai by Air India flight No. AI-995, whereas
they were cleared by the immigration at IGI Airport, New Delhi for their intended
visit to Nairobi through Dubai for tourism. They were carrying return air tickets
from Nairobi and proof of hotel bookings, as pre-requisite for obtaining visa on
arrival in Nairobi. The paper visa issued by the Gulf countries helped them to
conveniently conceal their actual intent from the immigration and use their paper
visa on arrival at Dubai. Their onward/return air tickets from Dubai to Nairobi/
from Nairobi to Delhi/Kathmandu and hotel reservations at Nairobi were to be
automatically cancelled by the travel agents on the basis of standing instructions.
Further enquiries revealed that about 200 women from Nepal had travelled to Dubai
by using the above modus in the month of July, 2014. An enquiry was conducted
by the CBI which has been closed on 24.12.2014 as no case of criminality could

be made out during enquiry.

FOriginal notice of the question was received in Hindi.
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Attack on churches

214. SHRI RITABRATA BANERJEE: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that the attack on churches are increasing throughout

the country;
(b) if so, how many such cases have taken place in the last six months; and
(c) the action taken to stop such incidents?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) “Public Order” and “Police” are State subjects as
per the provisions of the Constitution of India. The responsibilities of maintaining
law and order, registration and prosecution of crimes including attacks on religious
institutions rest primarily with the respective State Governments. Details regarding
attacks on religious institutions in the country are not maintained centrally. State
Governments are competent to deal with religion related offences under the extant

provisions of laws.
Terrorists using NCR for hiding arms, ammunition and terrorists

215. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government is aware that terrorist outfits are using National Capital

Region (NCR) for hiding arms, ammunition and terrorists;
(b) if so, the details thereof; and
(c) what action Government has taken or proposes to take in the matter?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (¢) No such information
is available with the Government. However, there is a very close and effective
coordination amongst intelligence agencies at the Centre and the State levels on
intelligence sharing. The Multi Agency Centre (MAC) has been strengthened and
re-organized to enable it to function on 24x7 basis for real time collation and sharing
of intelligence with other intelligence agencies and States, which ensures seamless

flow of information between the State and the Central agencies.

Also, the Government continues to take all necessary steps to safeguard India’s

territorial integrity and safety/security of its people.
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Formation of a new cadre of spies

1216. SHRI RAM NATH THAKUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government proposes to form a new cadre of spies to strengthen

the internal and external security of the country;
(b) if so, the details thereof; and

(c) the action plan formulated by Government to form such cadres in all the
States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) Sir, no such proposal

is under the consideration of the Government.
Steps for safe return of Kashmiri Pandits in the Valley

217. SHRI SANJAY RAUT: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether Government has received any memorandum from delegation of
Kashmiri Pandits, who have been displaced from the Kashmir Valley for their safer

return and rehabilitation in the Valley;
(b) if so, the details of their demands; and

(c) the details of steps taken or proposed to be taken by Government for the
Kashmiri Pandits' safer return and their rehabilitation in the Valley during the last

one year?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (¢) Yes Sir. Memoranda
have been received from time to time from various associations of Kashmiri Pandits
for their return and rehabilitation in the Kashmir Valley.

The Government from time to time has announced Packages for return and
Rehabilitation of Kashmiri Migrants such as in 2004 and in 2008.

Under Prime Minister’s Package 2004, 5242 two room tenements have been
constructed in Jammu at four locations (Purkhoo, Muthi, Nagrota and Jagti) and have
been allotted to the migrants. Further, 200 flats have been constructed at Sheikhpora
in Budgam district (Kashmir Valley) and have been allotted to the migrants on sharing

basis, who have joined the State Government service under employment component

FOriginal notice of the question was received in Hindi.
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of Prime Minister’s Package 2008. Out of these 200 flats, 31 flats have also been
allotted to the local migrants who migrated from their native places to other places
within the Kashmir Valley.

A Comprehensive Package amounting to ¥1618.40 crore was announced by the
Government in 2008 for return and rehabilitation of Kashmiri Migrants, which provided
for many comprehensive facilities for the migrants e.g. financial assistance for purchase/
construction of houses, construction of transit accommodation, continuations of cash
relief to migrants, students scholarships, employment, assistance to the agriculturists
and the horticulturist and waiver of interest on unpaid loan, etc. The Package is being
implemented by the Jammu and Kashmir Government and till now, one family has
returned to the Valley availing the benefit of 7.5 lakh for construction of house.
1474 State Government jobs have been provided to the migrant youths and 469
Transit accommodations have been constructed in the Kashmir Valley and allotted

to the newly appointed migrant employees under the Package.

During the last one year, a series of deliberations have been held with the
representatives of Kashmiri migrants and the State Government. The State Government
has sent a proposal to the tune of I 5820 crore vide its letter dated 15.04.2014.
The proposal has been examined and in the first phase in-principle approval has
been conveyed to the State Government for providing 3000 State Government jobs
to the Kashmiri Migrants and construction of transit accommodations in the Valley
for them. The State Government of Jammu and Kashmir has also been requested
for expediting the identification of suitable land in the valley for rehabilitation of
the Kashmiri Migrants.

The review of such plans and packages is a continuous process and will continue

to remain so in order to remove the bottlenecks and shortcomings, if any.
Protection to senior citizens

218. SHRI ANUBHAV MOHANTY: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government is aware of the fact that there is a steep rise in the

crime against senior citizens;
(b) what steps Government proposes to take to check such crime; and

(c) what measures Government proposes to take to provide protections to the

senior citizens residing alone?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As per information provided
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by the National Crime Records Bureau (NCRB), the collection of data on crimes
committed against senior citizens has started since January, 2014. As per available
data, a total of 8,973 cases were registered under crime against senior citizens during
2014 (upto October, 2014). Previously NCRB used to collect data on crimes against
persons aged above 50 years for few categories of crime. Hence no definite inference

can be drawn on rise of crimes against senior citizen at present.

(b) and (c) As per the Seventh Schedule to the Constitution of India, “Police”
and “Public Order” are State subjects and, as such the primary responsibility of
prevention, detection, registration, investigation and prosecution of crimes including
crimes against senior citizens lies with the State Government/UT Administrations.
However, the Union Government attaches highest priority to matters of security of
its citizens and through various schemes and advisories augments the efforts of the
States/UTs.

The Ministry of Home Affairs has issued two detailed advisories dated 27.3.2008
and 30.08.2013, to all the State Governments/UTs advising them to take immediate
measures to ensure safety and security and for elimination of all forms of neglect,
abuse and violence against old persons through initiatives such as identification of
senior citizens; sensitization of police personnel regarding safety, security of older
persons; regular visit of the beat staff; setting up of toll free senior citizen helpline;
setting up of senior citizen security cell; verification of domestic helps, drivers, etc.
The recent advisory is available in the Ministry of Home Affairs website http://mha.
nic.in/sites/upload_files/mha/files/Advisory 040913.pdf-

Setting up of smart police stations

219. SHRI S. THANGAVELU: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Government is considering to set up SMART police

stations across the country;
(b) if so, the details thereof;

(c) whether it is also a fact that Government is considering to involve the private

sector and its Corporate Social Responsibility programme for the said purpose; and
(d) 1if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) During the 49th Annual
Conference of Director Generals/Inspector Generals of Police held on 29th November,
2014, Hon’ble Prime Minister introduced the concept of S.M.A.R.T. Police wherein



Written Answers to [25 February, 2015] Unstarred Questions 151

‘S’ stands for Sensitive and Strict, ‘M’ for Modern with Mobility, ‘A’ for Alert and
Accountable, ‘R’ for Reliable and Responsive and ‘T’ for Trained and Techno-savvy.
The Government has decided to establish one model SMART Police Station in each
State. Bureau of Police Research and Development (BPR&D) has prepared a plan
for building of such Police Stations.

Threat of biological attack in the country

220. SHRI MANSUKH L. MANDAVIYA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government is aware of increasing threat of biological attacks in
the country;

(b) if so, whether any action plan has been prepared/contemplated by National
Disaster Management Authority, in consultation with the State Governments, the
Ministry of Health and Family Welfare and other entities, to tackle any situation of
biological attacks in the country; and

(c) if so, the details thereof including any strategy to provide medical treatment
to large number of people in above said situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) Sir, at present no specific inputs regarding threat
of biological attacks are available with the Ministry of Home Affairs. However, the
Government is aware of the possibility of biological attacks in the country. In order
to effectively respond to any such crises or disasters, Standard Operating Procedures
have been formulated. In addition, the National Disaster Management Authority
(NDMA) has published guidelines on biological disasters including bio-warfare and
bio-terrorism. The guidelines have identified the bio-warfare/bio-terrorism agents,
characteristics of these agents, epidemiological clues to identify outbreak of disease
caused by them, laboratory identification and their management including prevention
and treatment. Ten Battalions of the National Disaster Response Force (NDRF) have
also been specifically trained to deal with such crises.

The Ministry of Health and Family Welfare (MoHFW), being the nodal Ministry
for biological disaster, has a Crisis Management Plan for biological disasters that has
been updated on 28.01.2015 and has been shared with concerned stakeholders. As
health is a State subject, the primary responsibility of detecting and responding to
biological events of national concerns vests with the State Government. The MoHFW
supports the State with guidance, outbreak investigation, laboratory diagnosis, advising
on appropriate public health measures and providing logistics support in terms of
human and material resources, wherever required. The State/UT Governments thought

its hospitals, both in Government and private sector would provide clinical care.
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Safety and security to NER people

221. SHRI BAISHNAB PARIDA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether the residents of North Eastern Region (NER) in Delhi and NCR has
made certain representation to Government for devising a mechanism for ensuring

their safety and security while in Delhi;
(b) if so, the details along with status of redressal of their grievances;

(c) whether it is proposed to construct some separate accommodation to help

out them to live tension-free in Delhi; and

(d) what are the details of other assistance proposed to be given to them to
ensure their safety, security and tension-free life in Delhi and NCR region in above

said situation?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) The Ministry of Home Affairs had constituted
a Committee in February, 2014 under the chairmanship of Shri M.P. Bezbaruah,
Member, North Eastern Council and other members to look into the various
kinds of concerns of the persons hailing from the North Eastern States who are
living in different parts of the country, especially the metropolitan areas, and to
suggest suitable remedial measures which could be taken by the Government.
Recommendations made by the Committee are special police initiatives for safety
and security of North Eastern people living in Delhi, NCR and other parts of the
country, educating people about the North East and addressing their grievances of
accommodations etc. The recommendations have been accepted and are at various

levels of implementation.
NGOs receiving foreign funds under FCRA

222. SHRIMATI WANSUK SYIEM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has zeroed-in on around 750 NGOs who receive foreign
donations but have not filed their returns which is a mandatory procedure under the
Foreign Contribution Regulation Act (FCRA);

(b) whether Government had collected information that many such NGOs are
operating as a front for many overseas lobbies bent upon stalling India's development

projects on flimsy environmental issues provoking the tribals and forest dwellers; and

(c) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No Sir. In 2011-12, notices were sent to 21,493
associations, who were found to have not submitted Annual Return under Foreign
Contribution (Regulation) Act, 2010 (FCRA, 2010) for the years 2006-07, 2007-08 and
2008-09. In 2014, notices have been issued to 10343, associations who have not
filed annual returns for 2009-10 to 2011-12.

(b) and (c) Adverse reports were received from intelligence agencies against
NGOs such as Tuticorin Diocesan Association, Tuticorin, East Coast Research and
Development Trust, Thoothukudi, Centre for promotion and Social Concerns, Madurai
and Greenpeace India Society, Chennai. Based on inspections/investigations, the
FCRA registration of Tuticorin Diocesan Association and Centre for Promotion and
Social Concern were suspended and their bank accounts frozen. FCRA registration

of East Coast Research and Development Trust was cancelled.
Encroachment on footpaths in Delhi

223. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether most of footpaths in Delhi are either encroached or blocked, forcing

pedestrian to walk on the roads, endangering their lives;

(b) whether Delhi Police is entrusted with the responsibility to remove

encroachments from footpaths;

(c) whether footpath from Sector-1 to Som Vihar, R.K. Puram (Tamil Sangam
Marg) is totally encroached; and

(d) if so, the details of action taken by Delhi Traffic Police in close co-ordination
with concerned civic/road agencies for removal of encroachments from footpaths and
roads under section 83/97 of DP Act and Section 283 of IPC to facilitate pedestrians
with hassle-free passage?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As and when any encroachment
on footpaths and right of way of the roads is noticed, action is taken by the concerned
agency (NDMC/MCDs/Delhi Cantt. Board) as per law.

(b) Delhi Police has informed that as and when any instance about illegal
encroachment comes to notice, the concerned land owning agency is informed
about illegal encroachment. Besides this, the Delhi Police provides assistance to the
concerned civic agencies in removal of any kind of encroachment on public land

and legal action is taken as per law in case any encroachment is noticed.
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(¢) As and when any encroachment is noticed, action is taken by Delhi Police
as per law. The details of action taken against the encroachers by Delhi Police in
the area of Sector-1 to Som Vihar (Tamil Sangam Marg) during the year 2012,
2013, 2014 and 2015 (upto 15.2.2015) under Section 83/97 of Delhi Police Act and
Section 283 of the Indian Penal Code (IPC) are as under:

Year 83/97 D.P. Act 283 of IPC
2012 10 01
2013 02 —
2014 07 —
2015 — —

(upto 15.02.2015)

(d) The details of action taken against the encroachers in Delhi under Section
83/97 of Delhi Police Act and Section 283 of the Indian Penal Code (IPC) are as

under:

Year 83/97 D.P. Act 283 of IPC
2012 5313 740
2013 5317 1107
2014 3814 2115
2015 220 287

(upto 15.02.2015)

Besides this, Delhi Traffic Police in association with the local bodies and local
police regularly participates in drives conducted for removal of encroachment from

footpaths and roads to facilitate smooth flow of traffic.
Ban on sale of acid

224. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether Government has asked States to ban sale of acid in the wake of
rising incidents of attacks on women using the chemical and has also asked States
to frame laws to make this crime a non-bailable offence;

(b) if so, the details thereof along with details of the States who have not

framed laws in the matter till date;

(c) whether acid is still available easily in the market and acid sellers are not

maintaining register on personal information about buyers;
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(d) the measures taken to check illegal sale of acid; and
(e) the number of sellers booked for selling acid illegally?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) In accordance with the
direction of the Hon’ble Supreme Court, the Ministry of Home Affairs has issued an
advisory to all the States/UTs titled ‘“Measures to be taken to prevent acid attacks on
people and for treatment and rehabilitation of survivors’ dated 30th August, 2013. The
objective of the advisory was to direct the States/UTs to prepare Rules as per the
provisions of the Poisons Act, 1919 in accordance with the Hon’ble Supreme Court’s

guidelines to check easy availability of acids and also rehabilitation of the victims.

Through the aforesaid advisory the States were reminded that they are empowered
to legislate on the issue of penalty for unlawful importation etc. i.e. Section 6 of
Poisons Act, 1919 and it is well within the competence of the State to amend
Section 6 and enhance the punishments if need be and insert a sub-section to make
the offences committed under the Act cognizable and non-bailable.

The issue of notification of Rules by the States is being actively monitored by the
Hon’ble Supreme Court of India and as per information available with the Ministry
of Home Affairs, most of the States/UTs have notified their rules in this regard.

(c) to (e) ‘Police’ and ‘Law and Order’ being a State subject in Constitution
of the India, the enforcement of the legislation with regard to availability of acids
is completely within the domain of the States/UTs. No information is maintained

centrally in this regard.
Making racial remarks against North Eastern people punishable

225. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Government is considering to make racial remarks
against North Eastern people to be punishable;

(b) if so, the details thereof;

(c) whether it is also a fact that the M.P. Bezbaruah Committee has suggested
various steps to eliminate discrimination against the people of the North East; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) Yes Sir. There are adequate laws to deal with the

issue of racial remarks made against any person. The recommendations made by the
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M.P. Bezbaruah Committee to make the laws more stringent and other measures for
safety and security of the citizens hailing from the North East Region and living
in metropolitan cities and other parts of the country etc., have been accepted for

implementation, and are at various stages of implementation.
Part completion of CCTNS project

226. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that the most innovative project of Government namely
the Crime and Criminal Tracking Network and Systems (CCTNS) is yet to take off
despite being in pipeline close to half a decade;

(b) if so, the reasons therefor;

(c) whether it is also a fact that the system is still work in progress and has

been only completed in part; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) No Sir. The project
implementation has started in most of the States/UTs. About 58 per cent of Police
Stations are generating FIR through the system.

(c) Yes Sir.

(d) As on 20th February, 2015, 88 per cent of total sites are ready for CCTNS
implementation, 59 per cent of the ten years’ legacy data has been digitized and 76

per cent of the total sites have been provided network connectivity.

Officers of Nagaland Police arrested for selling arms to
Naga militants by NIA

227.SHRI MAJEED MEMON: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether some Police Officers of Nagaland Police have been arrested for
selling arms and ammunition to Naga militants (NSCN-IM) by National Investigation
Agency (NIA);

(b) if so, what is the total number of such police personnel along with their

rank; and

(c) what stern action has been taken against them for their treacherous act so

as to check recurrence of such acts by other fellow policemen?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) As per the information
made available by the National Investigation Agency (NIA), 5 personnel of Nagaland
Police, one each in the rank of Superintendent of Police, Deputy Superintendent of
Police, Sub Inspector, Assistant Sub Inspector and Havildar have been arrested in a

case related to alleged selling of arms and ammunition to Naga militants (NSCN-IM).

After investigation of the case, the NIA has filed charge sheet against the accused

in the court of competent jurisdiction.
Ceasefire organizations in North-East

228. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be pleased

to state :

(a) the details of number of ceasefire organisations in the North-East region

including Assam with names and date of ceasefire;

(b) the State-wise including Assam total number of cadres in each organisation

along with names and number of designated camps;
(c) whether any monthly remuneration is paid to cadres staying in the camps;
(d) if so, the details thereof; and

(e) the State-wise and organisation-wise including Assam amount paid per cadre

in different camps?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The three factions of National Socialist Council
of Nagaland i.e. NSCN (Isac-Muivah), NSCN (Khole-Kitovi) and NSCN (Khaplang)
are currently under ceasefire agreement with the Government of India. However, other
insurgent groups of the North-Eastern States are also under Suspension of Operation
(SoO) agreement with the Government. The State-wise and organisation-wise details
of insurgent groups of the North Eastern States along with numbers of designated
camps who are presently under ceasefire/SoO agreement with the Government are

given in Statement (See below).

(c) to (e) The Central Government is implementing a scheme for surrender-cum-
rehabilitation of militants/insurgents of North Eastern Region since 1998. Under the
scheme, one time grant/money X 1.5 lakh, monthly stipend/remuneration X 3500/- per
cadre, incentives for weapons etc. are given to the surrenderees as a rehabilitation
package. In case of Manipur, one time grant/money X 2.5 lakh and monthly stipend/

remuneration X 4000/- per cadre are given to the surrenderees under a special
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surrender-cum-rehabilitation scheme formulated in 2012. During the financial year
2013-14, a sum of ¥ 15.55 crore has been released to the North Eastern States

towards payment of stipend/remuneration to the SoO/surrendered cadres.

Statement

State-wise and Organisation-wise details of insurgent groups of the
North Eastern States who are presently under ceasefire/SoO

agreement with the Government

Name of Insurgent Groups Date of agreement Number of

designated camps

Assam
United Liberation Front of Assam (ULFA/ Under SoO w.e.f. 03
Pro-Talk) 03.09.2011
National Democratic Front of Bodoland/  Under SoO w.e.f. 03
Progressive (NDFB/P) 01.06.2005
National Democratic Front of Bodoland/  Under SoO w.e.f. 02
Ranjan Daimary (NDFB/RD) 29.11.2013
Karbi Longri NC Hills Liberation Front Surrendered on 03
(KLNLF) 11.02.2010 following a

ceasefire agreement
Five Adivasi outfits, namely AANLA, Surrendered on 08
BCF, ACMA, STF & APA 24.01.2012 following

a ceasefire agreement
Manipur
Kuki National Organisation (KNO) August, 2008 07
United Progressive Front (UPF) August, 2008 05
Nagaland
National Socialist Council of Nagaland 01.08.1997 09
(Isac-Muivah)
National Socialist Council of Nagaland 28.04.2001 02
(Khaplang)
National Socialist Council of Nagaland 28.04.2012 04

(Khole-Kitovi)

Election for VCDC in BTC in Assam

229. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government proposed to hold election for Village Council
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Development Committee (VCDC) in the Six Scheduled Area of Bodoland Territorial
Autonomous District (BTAD) exercised by Bodoland Territorial Council (BTC) in
Assam for better implementation of rural development schemes of Central and State

Government, since there is no Panchayat System;
(b) if so, the details thereof; and

(c) if not, what are the steps taken by Government to monitor the execution
of Centrally sponsored rural development schemes in BTC?

THE MINISTER OF STATE IN THE MINISRTY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) At present there is no such proposal.

(b) In view of the (a) above does not arise.

(c) Currently, Centrally sponsored rural development schemes are implemented

by the Council in the rural areas as per powers devolved by the State Government.
Taliban training birds for suicidal attacks

1+230. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government’s attention has been drawn towards the news item titled
‘Pakshiyon ko aatmaghati hamley ke liye taiyyar kar raha taliban’ published on page
12 in the Punjab Kesri dated 2nd December, 2014;

(b) whether Government feels that such methods may be adopted by the terrorists
in India as well;

(c) if so, the steps being taken by Government to deal with this situation; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) There is no intelligence
input regarding any such methodology to be adopted by the terrorist groups.

(c) and (d) Do not arise.
SC directive on tracing missing children

+231. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) the State-wise number of missing children all over the country from January,
2014 till date;

FOriginal notice of the question was received in Hindi.
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(b) whether the Supreme Court, while mentioning about the incident of a child
who went missing from the Medanta Hospital of Gurgaon and was traced within three
days has remarked that if a child from the elite class or a child of a prosperous
person goes missing than thousands of policemen are engaged in searching him but

if the child of a poor person goes missing then even a FIR is not registered;

(c) whether after the directions of the Supreme Court, the Governments of
Andhra Pradesh, Arunachal Pradesh, Assam, Uttar Pradesh, Bihar, Chhattisgarh, Goa

and Gujarat have implemented the same; and
(d) if so, the State-wise number of FIRs registered?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As per information
provided by the National Crime Records Bureau (NCRB), the details of
missing children, gender-wise, State-wise for the year 2014 are given in the

Statement (See below).

(b) The Hon’ble Supreme Court did observe the same while adjudicating in Writ
Petition (Civil) 75 of 2012, Bachpan Bachao Andolan Vs. Uol in September, 2014.

(c) and (d) In pursuance of the Hon’ble Supreme Court’s order, the Ministry of
Home Affairs has circulated an advisory to all the States/UTs to file mandatory FIR
in case of missing children dated 25th June, 2013. However ‘Police’ being a State

subject, no information on degree of implementation is available Centrally.
Statement

Total No. of missing children (male-female) State-wise for the year 2014

SI. No. State/UT Gender 2014
1. Andaman and Nicobar Islands ~ Male 13
Female 18

2. Andhra Pradesh Male 1585
Female 2573

3. Arunachal Pradesh Male 5
Female 30

4.  Assam Male 526
Female 946

5. Bihar Male NR

Female NR
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S1. No. State/UT Gender 2014
6.  Chandigarh Male 52
Female 105

7. Chhattisgarh Male 664
Female 963

8.  Dadra and Nagar Haveli Male 5
Female 5

9.  Daman and Diu Male 3
Female 2

10.  Delhi Male 2905
Female 3583

1.  Goa Male 31
Female 53

12.  Gujarat Male 700
Female 1257

13.  Haryana Male 597
Female 604

14.  Himachal Pradesh Male 90
Female 106

15.  Jammu and Kashmir Male 229
Female 261

16.  Jharkhand Male NR
Female NR

17.  Karnataka Male 767
Female 843

18.  Kerala Male 554
Female 925

19.  Lakshadweep Male NIL
Female 1

20.  Madhya Pradesh Male 857
Female 1198

21.  Maharashtra Male 4808

Female 8282
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S1. No. State/UT Gender 2014
22.  Manipur Male 43
Female 40

23.  Meghalaya Male NR
Female NR

24, Mizoram Male 2
Female 5

25.  Nagaland Male 85
Female 108

26.  Odisha Male 297
Female 650

27.  Puducherry Male 24
Female 40

28.  Punjab Male 371
Female 155

29.  Rajasthan Male 964
Female 1368

30.  Sikkim Male 46
Female 50

31.  Tamil Nadu Male 1174
Female 2231

32.  Telangana Male 1381
Female 1533

33.  Tripura Male 598
Female 285

34.  Uttar Pradesh Male 1916
Female 3806

35.  Uttarakhand Male 209
Female 187

36.  West Bengal Male NR
Female NR

TotaL (MALE) 21501

TotaL (FEMALE) 32213

GranD TotaL 53714

Note: 1. NR stands for data not received. 2. Data for 2014 is provisional.
3. Data for Telangana from June only. 4. NIL stands for no children missing.
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Infiltration attempts by terrorists in Jammu and Kashmir

232. SHRI RAVI PRAKASH VERMA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether terrorists made desperate attempts with the help of Pakistani Army to

cross the international border to sneak into Jammu and Kashmir on several occasions;
(b) if so, the details thereof;

(c) whether infiltration incidents have been increased in Jammu and Kashmir

during the last few months;

(d) if so, the number of infiltration incidents took place during the last three

months; and
(e) the steps taken by the Union Government to foil the attempt of infiltration?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) Yes, Sir. During the

year 2014, 222 incidents of infiltration attempts have been noticed.

(c) and (d) No, Sir. The number of infiltration attempts during the last three

months is given below:

November, 2014 December, 2014 January, 2015

Infiltration attempts 8 13 3

(¢) The Government of India in tandem with the State Government, have
adopted a multi-pronged approach to contain cross border infiltration, which,
inter-alia, include strengthening of border management and multi-tiered and
multi-modal deployment along international border/line of Control, and near the ever
changing infiltration routes, construction of border fencing, improved technology,
weapons and equipments for Security Forces, improved intelligence and operational
coordination; and synergizing intelligence flow to check infiltration and pro-active

action against terrorists within the State.
Laboratories in the country to detect all kind of poisons

233. SHRI K.N. BALAGOPAL: Will the Minister of HOME AFFAIRS be
pleased to State:

(a) whether in our country there are many laboratories equipped with facilities

to detect all kinds of poisons, radioactive isotopes etc.;
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(b) if not, whether Government is planning to set up such labs in the country

and if so, the details thereof; and

(c) the number of incidents with details of sending samples abroad to detect

poisons as part of criminal investigations, during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The Toxicology
Divisions of the three Central Forensic Science Laboratories (CFSLs) located at
Chandigarh, Kolkata and Hyderabad under the Directorate of Forensic Science Services
(DFSS) and Chemistry Division of Central Forensic Science Laboratory (CBI), New
Delhi and nearly all the State Forensic Science Laboratories are equipped for detection
of most of the poisons. However, none of these CFSLs is having facility to handle

radioactive isotope etc.

(c) Records of samples sent abroad as part of criminal investigation are not

maintained Centrally in MHA.
Steps to induct more women police officers

234. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government is aware of studies that point that women are more

likely to report sex crimes if female police officers are available;

(b) why has Government not taken steps to address the critical shortage of

women police officers;
(c) the State-wise details of the number of women police officers in the country; and

(d) what steps Government propose to take to ensure that State Governments

train and induct more female police officers?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) It is expected that reporting of crimes

against women is likely to increase with greater representation of women in Police force.

(b) ‘Police’ is State subject; hence the primary responsibility of increasing women
representation in police vests with the State Governments/UT Administrations. The
Ministry of Home Affairs has issued several advisories to States/UTs pursuing them
to increase women representation in Police to atleast 33% of the total police. The
Ministry of Home Affairs also augments the efforts of the States/UTs through various

schemes and projects.
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(c) As per information available with Bureau of Police Research and Development
(BPR&D), the State-wise, rank-wise number of women police as on 01.01.2014 is

given in Statement (See below).

(d) The Ministry of Home Affairs has issued several advisories to States/UTs
pursuing them to increase women representation in Police. A recent advisory was
issued on 22nd April, 2013 whereby the States/UTs were requested to raise the women
representation in Police to 33%. The advisory is available in the website of Ministry
of Home Affairs. Moreover, in order to augment the capacity of States in the domain
of investigation of heinous crimes against women viz. rape, acid attack, dowry death
and human trafficking, the Ministry of Home Affairs has decided to assist the States/
UTs to set up 150 Investigative Units for Crime Against Women (IUCAW) in most

crime prone districts of each State/UT on a 50:50 cost sharing basis.
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Handing over Bengaluru blast case to NIA

235. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether Government has been apprised by the Karnataka Government on
the progress/breakthrough in Bengaluru bomb blast case of December, 2014, which

claimed the life of a woman and injured three others;

(b) if not, whether Government is considering handing over the case to the

National Investigation Agency (NIA);
(c) if not, the reasons therefor; and

(d) what additional steps have been suggested to the State Government for the
security of Bengaluru and Karnataka in the wake of this bomb attack, the arrest of
an ISIS operative from the city and other recent arrests of terrorist operatives in

Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (¢) The Bengaluru Blast
Case dated 28th December, 2014 is being investigated by the Karnataka Police.
The Karnataka Police have not been able to solve this case till now. However, the
Central Government has not received any recommendation from the State Government

to hand over this case to NIA.

(d) A very close and effective coordination exists amongst intelligence agencies
at the Centre and the States on intelligence sharing. The Intelligence inputs about
possible designs and threats are shared with the State Governments concerned on
a regular basis. The Multi Agency Centre (MAC) has been strengthened and re-
organized to enable it to function on 24x7 basis for real time collation and sharing
of intelligence with other intelligence agencies and States, which ensures seamless
flow of information between the State and the Central agencies. The arrest of ISIS
twitter handler and other terrorist operatives of Indian Mujahideen recently is the

result of close coordination between Central Agencies and the Karnataka Police.
Proposal to amend Passport Act and Citizenship Act

236. SHRI SHANTARAM NAIK: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government proposes to amend Passport Act and Citizenship Act
to address the issue of alleged acquisition of Portuguese citizenship by some Indian

citizens of Goa under a law enacted by Portuguese Government;
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(b) whether such Indian citizens have now become Portuguese citizens;

(c) whether Government of India has taken up the issue with the Portuguese

Government; and

(d) the details of demand made by Government of India with the Portuguese

Government?

THE MINISTER OF STATE IN THE MINISRTY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) The problems faced by some of the residents of
Goa regarding their citizenship issue has been brought to the notice of Government.
For resolving this issue as per the provisions of Citizenship Act 1955, Government
has constituted an Inter-ministerial Committee under the chairmanship of Additional

Secretary (Foreigners), Ministry of Home Affairs.
Vacancies in paramilitary forces

237. SHRIMATI SASIKALA PUSHPA: Will the the Minister of HOME AFFAIRS
be pleased to state :

(a) whether there has been a large number of vacancies in the Central Paramilitary

Forces in the country;
(b) if so, the year-wise and category-wise details thereof, for the last three years; and
(c) the steps taken by Government to fill up such vacancies?

THE MINISTER OF STATE IN THE MINISRTY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) As informed by Central Armed Police Forces
(CAPFs) and Assam Rifles (AR), number of vacancies existed during the last three

years (as on 31st December of each year), category-wise was as follows:—

Year Gen SC ST OBC Total
2012 15001 9255 4392 6330 34978
2013 15309 6220 4461 4478 30468
2014 18646 6354 3555 6304 34859

The vacancies are arisen out of retirements, resignations, new raising etc. which is
a routine ongoing administrative process. Timely action is taken to fill up the vacancies
by direct recruitment, by promotion or by deputation as per the Recruitment Rules. The
vacancies remained unfilled due to any reason including non-joining of the candidates

selected for the post are carried forward to the next vacancy year in the same category.
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EPFO funds for low cost housing

238. SHRI PAUL MANOJ PANDIAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government has decided to deploy Employees'
Provident Fund Organisation (EPFO) funds for low cost housing;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has decided to set up an expert

committee to examine deployment of EPFO fund for low cost housing; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) No, Sir.

(c) and (d) No, Sir. However, the Central Board of Trustees (CBT), Employees'
Provident Fund (EPF) in its 205th Meeting held on 19.2.2014 has decided to
constitute a Sub-Committee to look into the issue of providing housing to members
of the fund.

Action against officials for framing false terror cases

239. SHRI PAUL MANOJ PANDIAN: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether it is a fact that Government is considering to take action against

officials who found guilty in framing false terror cases against people;
(b) if so, the details thereof;

(c) whether it is also a fact that the National Investigation Agency has submitted

a detailed report to Government in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISRTY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) An Investigation report
has been received from the National Investigation Agency (NIA) in case RC 03/13/
NIA/DLI regarding alleged acts of omission and commission in arresting an alleged
terror accused by the Delhi Police. The NIA has closed the case against the accused
arrested by the Delhi Police and concluded that no case is made out against the
arrested person. The NIA report against the Delhi Police personnel in this regard is

under consideration for further appropriate action.
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Nirbhaya fund to fight sexual harassment

240. SHRIMATI RAJANI PATIL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has constituted Nirbhaya Fund to help girls in schools

and colleges to fight sexual harassment;
(b) if so, the status along with details thereof;
(¢) how far this fund has since been allocated and utilized; and
(d) what are the results of this mission to control crimes against women?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) 'Nirbhaya Fund' has
been set up to ensure dignity and safety of girl children and women. The Fund
has been created as a corpus in public account in Department of Economic Affairs
(DEA), Ministry of Finance. ¥ 2000 crore has already been credited into the Fund.
As and when the schemes from Ministries/Departments are approved to be funded
from ‘Nirbhaya Fund’, suitable allocations are done in their respective Demands and

the corpus in DEA is reduced by that amount.

(c) and (d) Allocation from Nirbhaya Fund has been made in the Union Budget
2014-15 for the following schemes:

(i) The Ministry of Home Affairs had been sanctioned a total of I 150 crore
out of the Nirbhaya Fund to implement emergency response system to attend
calls from women in distress and provide them immediate assistance. The

project is under implementation.

(il) ‘Scheme on Women Safety on Public Road Transport’ administered by

Ministry of Road Transport and Highways— I 50 crore.
Undertrials languishing in jails

241. DR. BHALCHANDRA MUNGEKAR: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the number of undertrials languishing in jails for more than two years, three

years and five years;
(b) the justification for not conducting speedy trials for them; and

(c) the course of action for conducting such trials?



172 Written Answers to [RAJYA SABHA] Unstarred Questions

THE MINISTER OF STATE IN THE MINISRTY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) As per the data compiled by
the National Crime Records Bureau (NCRB) at the end of 2013, the total number
of undertrials languishing in jails between two to three years, three years and more
than five years are 17210, 9842 and 3047 respectively.

(b) and (c) “Prisons” is a State subject as per entry 4 of List II of the Seventh
Schedule to the Constitution of India. Therefore, the administration and management of
prisons is primarily the responsibility of the State Governments. However, the following

measures have been taken by the Government in respect of undertrial prisoners:

(1) An advisory has been issued by the Government of India on 17.1.2013 to
the States/UTs regarding use of section 436A of the Cr. P.C. to reduce the
overcrowding of prisons. The same can also be accessed on the website of
the Ministry of Home Affairs at the link: http://mha.nic.in/sites/upload files/
mha/files/AdvSec436APrisons-060213_0.pdf

(i1)) The Union Home Minister has written to the Chief Ministers/LG of States/UT
on 3.9.2014 regarding use of section 436A of Cr. P.C. to reduce overcrowding
in jails of the country.

(iii) The Hon’ble Supreme Court in its order dated 5.9.2014 in the Writ Petition No.
310/2005- Bhim Singh Vs Union of India & Others relating to the undertrial
prisoners, has directed for effective implementation of Section 436A of the Code
of Criminal Procedure. The DG (Prisons)/IG (Prisons) of all States/UTs have
been requested by the Government of India on 22.9.2014 to take necessary
action to comply with the order of the Hon’ble Supreme Court in the matter.

(iv) An advisory dated 27.9.2014 has been issued by the Government of India to
the States/UTs on reckoning half-life of time spent in judicial custody of the
undertrial prisoners under Section 436A of Cr. P. C. The same can also be
accessed on the website of Ministry of Home Affairs at the link: http:/mha.
nic.in/sites/upload_files/mha/files/GuidelinesForRreckoningHalfLife 161014.pdf

Setting up of Central anti-terror mechanism

242. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the investigating agencies have recommended the
setting up of a Central anti-terror mechanism placing intelligence and investigation
wings under a single command for more coordinated action against emerging internal

security challenges;

(b) if so, the details thereof;
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(c) whether it is a fact that need has been felt to have a dedicated units to

pursue specific areas; and
(d) if so, the view of Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) No such proposal is
under the consideration of the Government at present as the existing system to deal
with the menace of terrorism is working satisfactorily. However, the Government

fine-tunes its strategy periodically in consultation with all the agencies concerned.
Model police stations in every State

243. DR. K.P. RAMALINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Government is considering to set up a model police

station in every State soon;
(b) if so, the details thereof;

(¢) whether it is a fact that Government has asked the State Government to

submit their proposal with specific location and other components; and

(d) if so, the response received by Government from the State Governments in

this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) During the 49th Annual
Conference of Director Generals/Inspector Generals of Police held on 29th November,
2014, Hon'ble Prime Minister introduced the concept of S.M.A.R.T Police wherein
‘S’ stands for Sensitive and Strict, ‘M’ for Modern with Mobility, ‘A’ for Alert and
Accountable, ‘R’ for Reliable and Responsive and ‘T’ for Trained and Techno-savvy.
The Government has decided to establish one model SMART Police Station in each
State. Bureau of Police Research and Development (BPR&D) has prepared a plan

for building of such Police Stations.
Treatment of civilians in CRPF field hospitals in remote areas

244. SHRI A.K. SELVARAIJ: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Government has asked the Central Reserve Police
Force (CRPF) field hospitals in remote areas to treat civilians too as well as to

provide free medicines to them;
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(b) if so, the details thereof;

(c) whether it is also a fact that Government is also considering to provide all
medical facilities in these hospitals for the benefit of the people living in remote

areas as well as for the CRPF personnel deployed in such areas; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) to (d) Government has not issued any directions to
CRPF for opening field hospitals in remote areas for the treatment of civilians.
Each Battalion of CRPF is authorized to have one hospital for medical care of the
battalion personnel. It has been reported that in some areas civilians living nearby
area are also coming to these hospitals for treatment purpose which is being extended

to them by CRPF on humanitarian grounds.
Guidelines to schools to step up security

245. SHRI A. K. SELVARAIJ: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that Government has issued new guidelines to schools
across the country to step up security in the wake of the attack on an army run
school in Peshawar in Pakistan;

(b) if so, the details thereof;

(c) whether it is also a fact that Government has also asked the police to make
a list of prominent schools in their area and nominate a nodal officer to look after

security arrangements in the school; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISRTY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) The Central
Government reiterated the ‘Standard Operating Procedure (SOP) for Dealing with
Terrorist Attack on Schools’ to all State Governments and UTs on 19.12.2014.
The SOP lays down procedure for preventing and dealing with extremist attack
on schools. Besides preventive measures, the SOP also provides for response
of the Schools Authorities in case of a contingency, communications with
parents, advance recee, mock drill etc. The local police is required to identify
and make list of prominent/high profile school in their jurisdiction and carry
out reconnaissance of these schools to prepare an operation-plan to deal with

any contingency.
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False rape cases in Delhi

246. SHRIMATI VIPLOVE THAKUR: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that a large number of rape cases registered in Delhi
during 2014 have been found false, and got registered only to extort the money;

(b) if so, the details thereof during 2014;

(c) the number of rape cases registered with the Rajouri Garden Police Station
during 2014, along with case-wise details of investigation conducted by Delhi Police
thereon, and the number of cases found false; and

(d) the action taken/being taken against the complainants and their accomplices
who have got registered false rape cases?

THE MINISTER OF STATE IN THE MINISRTY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) 2166 cases of rape
have been registered by Delhi Police during the year 2014 and no false rape case
has been found registered for extorting money till date.

(c) 17 cases of rape have been registered in Police Station Rajouri Garden by
Delhi Police during the year 2014. Out of these 17 cases no case is found to be
false, so far. Brief detail of the each case are given in Statement (See below).

(d) Does not arise.
Statement

Details of rape cases registered in Police Station Rajouri Garden,
Delhi during the year 2014.

S1.No. FIR No. & Date Case registered under section Present Position of the case
I. 69/14 376/506 1PC Pending Trial
21.01.14
2. 100/14 376D/506/34 IPC Pending Trial
1.02.14
3. 134/14 366/376/506/34 IPC Pending Trial
8.02.14
4. 258/14 363/376 IPC & 4 Posco Act Pending Trial
3.03.14
S. 337/14 328/376 1IPC Pending Trial

24.03.14
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S1.No. FIR No. & Date Case registered under section Present Position of the case
6. 690/14 328/354B/363/376D/506/509/34  Pending Trial
24.06.14 IPC & 4 Posco Act
7. 743/14 328/376/ 377 IPC Pending Investigation
05.07.14
8. 839/14 376/380/109 IPC & 4 Posco Act  Pending Trial
31.07.14
9. 878/14 323/376/ 377/506/34 1IPC Pending Investigation
11.08.14
10. 949/14 366/376 IPC Pending Trial
26.08.14
11. 1004/14 376 IPC Pending Trial
08.09.14
12. 1034/14 376D IPC Pending Trial
14.09.14
13. 1170/14 323/354A/376D/370/506/34 IPC  Pending Trial
14.10.14
14. 1229/14 366/376 IPC Pending Trial
31.10.14
15. 1243/14 376/506 IPC Pending Investigation
03.11.14
16. 1335/14 366/376 IPC Pending Investigation
20.11.14
17. 1466/14 376D/506 1PC Pending Investigation
13.12.14

Unemployment in rural areas

t247. SHRI MOTILAL VORA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that unemployment has increased in the rural areas in

comparison to the urban areas in the last one year;
(b) if so, the details thereof;

(c) the steps being taken by Government to remove unemployment among both

educated as well as uneducated people in the country; and

FOriginal notice of the question was received in Hindi.
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(d) the number of persons Government proposes to provide employment in next

three years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Reliable estimates of
employment and unemployment are obtained through labour force surveys conducted
by National Sample Survey Office (NSSO), Ministry of Statistics and Programme
Implementation. Last such survey was conducted during 2011-12. As per results of
the two most recent surveys, details of unemployment rates on usual status basis in

rural and urban areas are given below:

Unemployment Rate (%)

2009-10 2011-12
Rural 1.6 1.7
Urban 34 34
Rural + Urban 2.0 2.2

(¢) and (d) To address the unemployment issues being faced by both educated and
uneducated people, the Government runs various public employment generation schemes
like Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA),
Swarna Jayanti Shahri Rozgar Yojana (SJSRY), National Rural Livelihood Mission
(NRLM), Deen Dayal Upadhyaya Grammeen Kaushalya Yojana (DDU-GKY), and
Prime Minister's Employment Generation Programme (PMEGP). In addition, the
Government is promoting labour-intensive manufacturing and increasing employment
opportunities by promoting tourism and agro-based industries. The Twelfth Five Year
Plan projects 5 crore new work opportunities to be generated in the non-farm sector
and skill certification to equivalent numbers. National Skill Development Agency
has been set up to coordinate action among Central Ministries and around 75 lakh
persons have been skilled in 2013-14 to enhance their employability. The Apprentices
Act, 1961 has been amended to provide more opportunities for youth and to engage
more number of apprentices by industry.

Withdrawal rules under EPFO

248. SHRIMATI WANSUK SYIEM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether the Employees' Provident Fund Organisation (EPFO) is planning to
restrict premature withdrawals and hold back at least 10 per cent of the cumulative
contribution till the member reaches the age of 50;

(b) whether this restriction is to ensure that EPF subscribers have a ready social

security net in their old age; and
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(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) No, Sir.

(b) and (c) Does not arise in view of reply to part (a) of the question above.
Number of unemployed women in the country

249. SHRI TAPAN KUMAR SEN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether there has been an increase in the number of unemployed women

in the country;

(b) if so, the number of unemployed women registered in various employment

exchanges in the country during the last three years and the current year;

(c) the year-wise details of employment provided to these women during the

said period; and

(d) the steps being taken by Government to create more employment opportunities

particularly for women in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) As per information
received from states, total number of women job seekers, all of whom may not
necessarily be unemployed, registered with employment exchanges and number of

them placed during the last three years in the country are given below:

(X in lakh)
Year Total number of women Number of women
jobseekers jobseekers placed
2011 136.95 0.86
2012 156.46 0.68
2013 165.49 0.59

(d) Government of India has been making continuous efforts through normal
growth process and by implementing various employment generation schemes in
order to create additional job opportunities in the country. Some of the important
initiatives are, Prime Minister's Employment Generation Programme (PMEGP);
National Rural Livelihood Mission (NRLM), Deen Dayal Upadhyaya Grameen
Kaushalya Yojana (DDU-GKY), Swarnajayanti Shahri Rozgar Yojana (SJSRY) and
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Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA) besides
entrepreneurial development programmes run by the Ministry of Micro, Small and
Medium Enterprises. Under MNREGA, 30% of employment is targeted for women
and this has reached about 53% during the financial year 2013-14. In addition, the
Government is promoting labour- intensive manufacturing and increasing employment
opportunities by promoting tourism and agro-based industries. Special measures have
also been taken by the Government for enhancing the skill potential of rural and
urban females and make them more employable through schemes such as Ajeevika,
Seekho Aur Kamao, National Rural Livelihood Mission, National Urban Livelihood
Mission etc. To enhance employability of women, 33% of seats are reserved in
Industrial Training Institutes (ITIs) and 402 Government and Private women Training

Institutes in the country are exclusively for women.
Amendments in labour laws

1250. DR. SATYANARAYAN JATIYA: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the labour laws in which amendments are likely to be carried in the present

scenario;

(b) the measures adopted to protect and promote the interests of labourers in

these amendments; and

(c) the details of steps taken to expand services facilities for workers under

Employees' Provident Fund and Employees' State Insurance Corporation?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Government is
contemplating amendments in various Labour Laws to make them more effective
and contemporary to the emerging economic and industrial scenario. The Acts under

which the amendment proposals are at various stages of consideration are as under:
(1) The Child Labour (Prohibition and Regulation) Act, 1986
(i)  The Factories Act, 1948
(iii) The Mines Act, 1952
(iv) The Employees Provident Fund and Miscellaneous Provision Act, 1952

(v)  The Building and Other Construction Workers (Regulation of Employment
and Conditions of Service) Act, 1996

FOriginal notice of the question was received in Hindi.
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(vi) The Building and Other Construction Workers' Welfare Cess Act, 1996
(vil) The Minimum Wages Act, 1948
(viii) The Contract Labour ( Regulation and Abolition) Act, 1970

(ix) The Inter-State Migrant Workman (Regulation of employment and Conditions
of Service) Act, 1979

(x) The Payment of Bonus Act, 1965.

Review/updation of Labour Laws is a continuous process after tripartite
consultations amongst Government, Employers and Employees' Organisations. While
undertaking such changes overall interests of labour like wages, employment, social

security, working environment, health and safety etc. are protected.

(c) It is proposed to reduce the threshold limit for coverage under the Act from
20 employees to 10 employees to expand the service coverage net of the Employment
Provident Fund and Misc. Provision (EPF&MP) Act, 1952. Further, details of step
taken to expand services facilities for workers under Employees' State Insurance

Corporation (ESIC) are as under:-
(1) Threshold for coverage of factories reduced from 20 to 10 or more persons.

(ii)) Coverage of medical and educational institutions has been implemented in

24 and 23 States respectively.

(ii1) During the current financial year up to 30.9.2014 the scheme has been

extended to 52 areas covering 93396 employees.

(iv) Registration of factories/establishments and their employees is now online
and employers are able to generate code number for their establishment and

temporary identity cards for their employees online.

(v) The Corporation decided on increasing in the fee to be paid to IMPs from

existing ¥ 150/- per IP family per year to ¥ 300/- per IP family per year.
Eradication of child labour

251. KUMARI SELJA: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) whether Government is taking steps to eradicate child labour in the country;
(b) if so, the details thereof;

(c) whether any cases of child labour which have been serious in nature have

surfaced, if so, the details thereof; and
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(d) the action being initiated by Government against child labour?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Government
has taken multi-pronged action to eradicate child labour in the country. Child Labour
(Prohibition and Regulation) Act, prohibits the employment of children below 14
years of age in certain occupations and processes. Government is also implementing
the National Child Labour Project (NCLP) Scheme Since 1988 by which children
withdrawn from prohibited employment are rehabilitated through Special Training

Centres. The Government is also creating awareness against the evil of child labour.

(c) and (d) As per information available from States/UTs, during the year 2014,
1098 violations came to notice, 1054 prosecutions were launched against the employers

and there were 785 convictions.
Increase in labour disputes

252. SHRI AMBETH RAJAN: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that labour employer disputes have increased over the

years; and

(b) if so, the details thereof and settlement awarded in labour-employer disputes

during the last three years?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) No, Sir. as per the
information collected from Office of the Chief Labour Commissioner (Central) that
the disputes pending at the end of the year witnessed a decline in 2013-14 (-2.7%)
as compared to an increase (+5.7%) at the end of 2012-13.

(b) The details showing the Industrial Disputes handled, Settled etc. in Central
Sphere during the financial year and settlement awarded in labour-employer disputes

during he last three years are given in the Statement (See below).
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Stoppage to admissions in ESI, PGI of

Medical Sciences and Research

253. SHRI T.K. RANGARAJAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the Ministry has decided to stop admission of
students in the ESI-Post Graduate Institute of Medical Sciences and Research; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Employees'
State Insurance Corporation (ESIC) has, inter-alia, taken following decisions regarding

medical education:

1. The focus of the ESI activities should be on providing primary secondary
and super specialty medical care services to Insured Persons.

2. Employees' State Insurance Corporation (ESIC) should exist the field of
medical education entirely as it is not the core function of the ESIC.

3. Employees' State Insurance Corporation (ESIC) may neither undertake further
admissions in the medical colleges and other Medical Education Institutions
(Post Graduate Institute of Medical Sciences and Research, Nursing, Para-
medical and Dental College) nor start new medical colleges. All ongoing
Medical Education programme may continue till the admitted students pass
out or are adjusted as per provisions of the Essentiality Certificate issued

by the State Government, whichever is earlier.
Rate of unemployment

254. SHRI P. RAJEEVE: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:
(a) the rate of unemployment in the country;
(b) whether Government has taken any steps to address this issue;
(c) whether the loss of employment is reflected in the unemployment figures; and
(d) if so, the details of loss in jobs in different sectors?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) As per results of the
survey on employment and unemployment conducted during 2011-12 by National

Sample Survey Office, Ministry of Statistics and Programme Implementation,
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unemployment rate on usual status basis was estimated at 2.2 per cent in the

country during 2011-12.

(b) In order to address unemployment issues, Government of India has been
making continuous efforts through normal growth process and by implementing
various employment generation schemes in order to create additional job opportunities
in the country. Some of the important initiatives are, Prime Minister's Employment
Generation Programme (PMEGP); National Rural Livelihood Mission (NRLM) and
Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-GSY), Swarna Jayanti
Shahri Rozgar Yojana (SJSRY) and Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA) besides entrepreneurial development programmes run by
the Ministry of Micro, Small and Medium Enterprises. In addition, the Government
is promoting labour-intensive manufacturing and increasing employment opportunities

by promoting tourism and agro-based industries.

(c) As per results of the surveys, conducted during 2009-10 and 2011-12, the Labour
Force Participation Rate (LFPR), Worker Population Ratio (WPR) and unemployment

rate as per usual status (principal and subsidiary) are given below:

(in percentage)

2009-10 2011-12
LFPR 40.0 39.5
WPR 39.2 38.6
Unemployment rate 2.0 2.2

(d) As per the result of last three surveys conducted during 2004-05, 2009-10

and 2011-12, sector-wise estimated employment is given below:

(in crore)
Sector 2009-10 2011-12
Agriculture & Allied 24.7 232
Industries 10.0 12.7
Services 11.8 12.7
TotAL 46.5 47.4

Forced labour and trafficking in the country

255. SHRI SUKHENDU SEKHAR ROY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether according to 2014 Global Slavery Index published by a global
Human Rights organization, over 14.2 million people in India are involved in forced

labour and trafficking amounting to modern slavery;
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(b) whether Government concurs with the 2014 report of Walk Free Foundation

in this regard; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Yes, Sir. There is such a

report in the public domain.

(b) and (c) The Report highlights the role of Ministry of Home Affairs, Ministry
of Social Justice and Empowerment, Ministry of Law and Justice, Ministry of Labour
and Employment and the National Human Rights Commission and also that of State
Governments. Government of India has not made any assessment of the credibility

of this report.

The question has been circulated to the concerned Ministries and reply will be
laid on the Table of the House.

Introduction of wage code

256. SHRI PAUL MANOJ PANDIAN:
SHRI AVINASH RAI KHANNA:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government plans to introduce a wage code that will
replace central laws pertaining to wage related matters and cover both the organized

and the unorganized sectors;
(b) if so, the details thereof;

(c) whether it is also a fact that Government has invited suggestions from

various corners in this regard; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) the Second National
Commission on Labour had recommended that the existing Labour Laws should be
broadly grouped into four or five Labour Codes on functional basis. Accordingly,
the Ministry has taken steps for drafting a unified Labour Code on Wages based on

the provisions of the following four Labour Laws:—
(1) The Minimum Wages Act, 1948.

(2) The Payment of Wages Act, 1936.
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(3) The Payment of Bonus Act, 1965.
(4) The Equal Remuneration Act, 1976.

(c) and (d) Apart from general suggestions received from various stakeholders
which is being given appropriate consideration, the Ministry will be carrying out

tripartite consultations before finalizing the Labour Code on Wages.
Labour reforms

257. DR. BHALCHANDRA MUNGEKAR: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the areas where the Ministry is contemplating labour reforms;

(b) the list of reforms and nature of reforms for wider public debate rather than

vaguely talking of labour reforms; and

(c) the possible effects of these reforms on economic industrial growth and

employment?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (¢c) Government has
taken various initiatives to address the issues of complexity incompliance due to
multiplicity of Labour Law and also for bringing transparency and accountability
in enforcement of labour laws. The Government has taken the following action

in this regard.

(i) Governance reform through use of technology including launching of unified
Shram Suvidha Portal which provided for allotment of unique Labour
Identification Number (LIN) to establishments and also a transparent Labour
Inspection Scheme through computerized system based on risk based criteria.
Further, under the Employees Provident Fund Organization (EPFO), portability
for Employees Provident Fund is being provided through Universal Account
Number (UAN).

(i1) Legislative measures to make Labour Laws more effective and contemporary
as well as to bring ease of compliance. The amendments in the Labour
Laws (Exemption from furnishing Returns and Maintaining Registers by
certain Establishments) Act, 1988 carried out recently will make it easy
for the very small and small industrial units to maintain the records
and registers for compliance of labour laws. Further, the amendments in

the Apprentice Act, 1961 carried out recently will facilitate and increase
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the participation of industry in engaging apprentices thus improving the

employability of youth.
Medical colleges run by ESIC

258. DR. K.P. RAMALINGAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Government has asked the State Government
to take over the Employees' State Insurance Corporation (ESIC) run medical

colleges;
(b) if so, the details thereof;

(c) whether it is also a fact that Government has spent about ¥ 10,400 crore

to start construction of medical colleges in 13 locations across the country;

(d) whether it is also a fact that it will take another ¥ 3000 crore more to

complete construction and ¥ 80 crore to run these hospitals; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) The Employees'
State Insurance Corporation (ESIC) has, inter-alia, taken following decisions regarding

medical education:

1. The focus of the ESI activities should be on providing primary, secondary

and super specialty medical care service to Insured Persons (IPs).

2. ESIC should exist the field of medical colleges education entirely as it is
not the core function of the ESIC.

3. hand over on-going medical colleges and other medical education
institutions having separate infrastructure to State Government willing for

such transfer.

(c) to (e) Around X 10,000 crore are allocated for 12 ESIC medical college
projects under construction. The project-wise details are given in the Statement
(See below).

The Annual expenditure likely to be incurred on running of (i) A medical
college is about ¥ 60-80 crore and (ii) Associated 500 hospital is about
% 100-125 crore.
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Statement

ESIC Medical Colleges-estimates of project cost as on 30.9.2014

S1.No. Medical College location Estimates of Project cost #
details as on 30.9.2014

Total Spent Balance
1.  Bhita, Patna 792.06 343.55 448.51
2. Basai Darapur 1470 223.54  1246.46
3. Faridabad 758.61 519.41 239.2
4. Mandi 924.82 594.12 330.7
5. Gulbarga Medical College complex 1180%* 1030.47 149.53
**Para-medical Institute 696.15 341.90 123.21
6. Rajajinagar, Bangalore 696.15 341.9 354.25
7. Paripally, Kollam 540 321.51 218.49
8.  Alwar 861.41 441.1 420.31
9.  Coimbatore 580.57 385.76 194.81
10.  K.K. Nagar, Chennai 494.62 118.2 376.42
11.  Sanathanagar, Hyderabad 694.72 485.15 209.57
12.  Joka, Kolkata 634.88 301 333.88
ToraL 9990.84 53455 464534

# As defined by the Bill of Quantities (BOQ) of the project
*The Medical Education complex at Gulbarga includes buildings for Medical; Dental; and Nursing College

**Para-medical Institute at Gulbarga in the Medical Education complex
Migration of labourers

259. SHRI K.C. TYAGI: Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(a) what Government is doing in order to handle the issue of migration of

labours in the country;
(b) the States which are witnessing highest immigration and emigration of labour; and

(¢) what are the socio-economic and political factors responsible for labour

migration in the respective States?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) For welfare of the migrant
labourers, Government of India has enacted the Inter-State Migrant Workmen

(Regulation of Employment and Conditions of Service) Act, 1979 which aims to
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regulate their employment and conditions of service. The Act, inter-alia, provides for
payment of journey allowance, displacement allowance, residential accommodation,
medical facilities and protective clothing, etc. to these workers. As per Section 3 of
the Act, the wages rates, equal pay for female, holidays, hours of work and other
conditions of service of an inter-State migrant workmen shall be the same as those
applicable to other workmen and migrant workmen shall in no case be paid less than
the wages fixed under the Minimum Wages Act, 1948. The provisions of various
labour laws like the Employees Compensation Act, 1923; the Payment of Wages Act,
1936; the Industrial Dispute Act, 1947; the Employees State Insurance Act, 1948;
the Employee Provident Funds and Miscellaneous Provision Act, 1952 and Maternity
Benefit Act, 1961 are also applicable to migrant workers. Whenever the violations
of the provisions of the Inter-State Migrant Workmen (Regulation of Employment
and Conditions of Service) Act, 1979 come to the notice, the concerned authorities
take appropriate action against the erring authorities. In addition to the above, the
Government has also enacted the Unorganized Workers' Social Security Act, 2008
to provide for social security and welfare of unorganized workers including migrant
workers. The Act has come into force w.e.f. 16th May, 2009. The Act provides
for formulation of schemes by the Central Government for different sections of

unorganized workers on matters relating to:
(i) Life and disability cover;
(il) Health and maternity benefits;
(ii1) Old age protection; and
(iv) Any other benefit as may be determined by the Central Government.

The Government has launched Rashtriya Swasthya Bima Yojana (RSBY) to provide
health insurance coverage for certain categories of unorganized workers which include
migrant workers also. The scheme provides for cashless health insurance cover upto
% 30,000 on family floater basis in any empanelled hospital throughout the country.

The Act also provides for formulation of schemes by the State Governments
relating to provident fund, employment injury benefits, housing, educational schemes

for children, skill upgradation, funeral assistance and old age home.

The Central Government and some of the States have signed MoUs to facilitate
strengthening of inter-State coordination mechanism for smooth implementation of the

activities in source and destinations areas of migrant workers. The project approach includes:

(1) Social protection to brick kiln workers by converging Government schemes
at source and destination States.
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(i) Improving workplace facilities.

(iii) Promoting collective bargaining by imparting rights based education to
workers.

(iv) Social dialogue for improving labour recruitment and working conditions,

and
(v) Focused approach towards elimination of child labor in brick kilns.

Ministry of Finance administers Swavalamban Pension Scheme and Aam Admi
Bima Yojana for welfare of the workers in the unorganized sector and these are

available to migrant workers also.

(b) Uttar Prdesh, Andhra Pradesh, Bihar, Kerala, Tamil Nadu, Rajasthan, Punjab,
West Bengal, Karnataka, Maharashtra and Odisha have recorded higher rate of growth
of emigration of labour during the last three financial years. No data is available

relating to immigration of labourers.

(¢) The Socio-economic factor responsible for migration of labour are landlessness,

poverty, lack of job opportunities, fair wage employment and regional disparities.
Land on lease for mining of limestone in Gujarat

260. SHRI CHUNIBHAI KANJIBHAI GOHEL: Will the Minister of MINES
be pleased to state:

(a) whether Central Government had given land on lease to various Industries

of Gujarat for mining of limestone; and
(b) how much land has been received back after using for mining of limestone?

THE MINISTER OF STATE IN THE MINISTRY OF MINES
(SHRI VISHNU DEO SAI): (a) and (b) The State Governments are the owners of
the minerals located within their respective boundaries and grant mineral concessions
under the provisions of the Mines and Minerals (Development and Regulation)
Act, 1957 and rules made thereunder. The Ministry of Mines does not allot any
land on lease for grant of such mineral concessions, including mineral concessions

for limestone in Gujarat.
Health survey of mine workers
261. SHRIMATI VANDANA CHAVAN: Will the Minister of MINES be pleased to state:

(a) whether Government has conducted a health survey of the mine workers in
the country;
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(b) how many mine workers are suffering from Silicosis, Tuberculosis and

respiratory tract infections;

(c) how many mine workers have been diagnosed of Silicosis and how many

deaths due to Silicosis have taken place during last three years; and

(d) the steps taken by Government to improve the working conditions and to

protect the workers from Silicosis?

THE MINISTER OF STATE IN THE MINISTRY OF MINES AND STEEL
(SHRI VISHNU DEO SAI): (a) No, Sir.

(b) and (c) Under section 25 of Mines Act, 1952; ‘Silicosis’ has been notified
as a disease due to mining operation. ‘Tuberculosis’ and ‘Respiratory infections’ are

not notified as diseases due to mining operation under the Mines Act, 1952.

As per the provision of section 25 of the Mines Act, 1952, management of
mines reports to Directorate General of Mines Safety (DGMS) about the Silicosis
affected cases. As reported, the number of workers affected by Silicosis during last

three years and current year is as follows:

Year 2012 2013 2014 2015
(upto 15.02.2015)
Number of Silicosis cases reported 0 4 1 0

* No cases of death due to Silicosis have been reported during the period.

(d) The Government has taken the following steps to improve the working

condition and to protect mineworkers from Silicosis:

(i) adequate provisions for safety and health of persons employed in mines are
made in the Mines Act, 1952; Mines Rules, 1955; Coal Mines Regulations,
1957; Metalliferous Mines Regulations, 1961 and Oil Mines Regulations,
1984;

(i) adequate provisions regarding precautions to be taken to control the airborne
dust in mines including wet drilling, dust monitoring, provisions of dust
mask, dust respirator, personal dust samplers, dust sampling and testing as
well as appointment of dust in-charge in mines have been made in the Coal

Mines Regulations, 1957 and Metalliferous Mines Regulations, 1961;

(iii) the Occupational Health of workers employed in mines is monitored/checked
by conducting medical examination of workers before the job placement and

re-examination at every five years intervals in accordance with provisions of
the Rule 29B of Mines Rules, 1955;
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(iv) the mines management is required to comply with provisions made in this
regard, which are checked during the course of inspections by DGMS and

take necessary measures to ensure compliance; and

(v) identification of cases of Silicosis/pneumoconiosis requires special knowledge
and expertise amongst the medical officers. Regular training courses and
workshops are being organized at different centers in the country by the
DGMS in which medical officers are being exposed to the latest techniques

and tools on the subject.
Usage of vacant mines
1262. SHRI. RAMDAS ATHAWALE: Will the Minister of MINES be pleased to state:

(a) whether any provision has been made for optional usage of mines lying

vacant after mining;
(b) if so, the details thereof and if not, the reasons therefor;

(c) whether Government has formulated any action plan to level the vacant

mines; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF MINES
(SHRI VISHNU DEO SAI): (a) to (d) Rule 23A of Mineral Conservation and
Development Rules, 1988 (MCDR 1988) provides that every mine shall have a Final
Mine Closure Plan. As per Rule 3(jj) of MCDR 1988, “final mine closure plan”
means a plan for the purpose of decommissioning, reclamation and rehabilitation in
the mine or part thereof after cessation of mining and mineral processing operations
that has been prepared in the manner specified in the standard format and guidelines
issued by the Indian Bureau of Mines (IBM).

Further, Rule 23C to Rule 23F of MCDR 1988 provides that the lessee has
to submit a yearly report setting forth the extent of protective and rehabilitative
work carried out as envisaged in the approved Mining Closure Plan, if there is any
deviation, reasons thereof. A financial assurance has to be furnished by every lease
holder commensurate with the area to be put to use for mining and allied activities.
If the competent authority believes that the protective, reclamation and rehabilitation
measures as envisaged in the approved mine closure document in respect of which
the financial assurance was given has not been carried out in accordance with the

mine closure plan, either fully or partially, the competent authority may forfeit the

TOriginal notice of the question was received in Hindi.
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sum assured by adopting due procedure.

Rule 34 of MCDR 1988 provides that every holder of prospecting licence or
mining lease shall undertake the phased restoration, reclamation and rehabilitation
of lands affected by prospecting or mining operations and shall complete this work

before the conclusion of such operations and the abandonment of prospect or mine.

Rule 29A of Mineral Concession Rules, 1960 provides that the lessee shall not
determine the lease or part thereof unless a final mine closure plan duly approved
by the competent authority is implemented to the effect that protective, reclamation
and rehabilitation work in accordance with the approved mine closure plan or with
such modifications as approved by the competent authority have been carried out

by the lessee.
Registered/unregistered mines in the country
1263. SHRI ASHK ALI TAK: Will the Minister of MINES be pleased to state:

(a) whether it is a fact that there are several registered mines operating in the

country and if so, the State-wise details thereof;

(b) whether it is also a fact that in addition to the registered mines there are
other mines also which are operating in the country and if so, the State-wise details

thereof; and

(c) whether Government proposes to take any action against mines operating

illegally in the States and if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MINES
(SHRI VISHNU DEO SAI): (a) and (b) As per provisions of rule 45 of Mineral
Conservation and Development Rules (MCDR), 1988, Indian Bureau of Mines, a
sub-ordinate office of the Ministry of Mines, registers mines of MCDR minerals in
the country. State-wise details of registered and unregistered working mines in the

country as on 31.01.2015 are given below:

Sl. No. State Registered working  Unregistered working
mining leases mining leases
1 2 3 4
1. Andhra Pradesh 900 59
2. Assam 4 0

FOriginal notice of the question was received in Hindi.
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1 2 3 4
3. Bihar 8 0
4. Chhattisgarh 150 0
5. Goa 113 0
6. Gujarat 557 0
7. Haryana 2 0
8. Himachal Pradesh 27 0
9. Jammu and Kashmir 41 0

10. Jharkhand 161 1
11. Karnataka 196 0
12. Kerala 58 0
13. Madhya Pradesh 413 17
14. Mabharashtra 106 0
15. Meghalaya 14 0
16. Odisha 132 0
17. Rajasthan 804 0
18. Tamil Nadu 640 0
19. Telangana 264 11
20. Uttar Pradesh 25 0
21. Uttarakhand 73 0
22. West Bengal 22 0

GRAND ToTAL 4710 88

Source: Indian Bureau of Mines

(c) The 88 mining leases working without registration has been suspended by
the Indian Bureau of Mines and recommended to the concerned State Government

for termination.
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Mines and Minerals Development and Regulation Ordinance

264. SHRI. RAJEEV CHANDRA SEKHAR: Will the Minister of MINES be

pleased to state:

(a) whether the Ministry has received any memorandum from the Karnataka
Government requesting it to consider consulting State Governments prior to

implementing the new Mines and Minerals Development Regulation Ordinance; and
(b) if so, the details thereof and the decision taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF MINES
(SHRI VISHNU DEO SAI): (a) No, Sir.

(b) The draft Mines and Minerals (Development and Regulation) (Amendment)
Bill, 2014 seeking to amend the Mines and Minerals (Development and Regulation)
(MMDR) Act, 1957 along with the Explanatory Note explaining the provisions of
the proposed draft Bill was placed on the website of the Ministry on 17.11.2014

calling for comments/suggestions on the draft Bill.

Comments/suggestions were invited from the general public, Governments of
States and Union Territories, Mining Industry, Stake Holders, Industry Associations,
and other persons and entities concerned, on the draft Bill. Comments in this regard

were received also from the Government of Karnataka.

The MMDR Act, 1957 was amended through the Mines and Minerals (Development
and Regulation) Amendment Ordinance, 2015 on 12th January, 2015.

Prices of imported crude oil

265. SHRI P. RAJEEVE: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) the details of the prices of imported crude oil in the country during the last

three years; and
(b) the retail price of petrol, diesel and LPG in the same period?

THE MINISTER OF STATE OF THE THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The details of
revision in retail selling price (RSP) of major petroleum products at Delhi including

price of crude oil (Indian Basket) since 1st April 2012 are given in the Statement
(See below).
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Statement

Revision in retail selling price of major petroleum products at Delhi
including price of crude oil (Indian Basket) since 1.4.2012

Date Crude Oil Petrol Diesel PDS Domestic LPG
(Indian Basket) SKO  Subsidized Non-Subsidized
($/bbl.) R/Nitre) (R/14.2 Kg. Cyl.)
1 2 3 4 5 6 7
01.04.2012 121.50 65.64 4091 14.83 399.00
24.05.2012 104.11 73.18
03.06.2012 98.49 71.16
18.06.2012 95.86 70.24 41.29
NA
29.06.2012 93.46 67.78
24.07.2012 101.49 68.48
01.08.2012 102.95 68.46 41.32
14.09.2012 115.99 46.95
18.09.2012 112.26 756.50
01.10.2012 110.23 883.50
03.10.2012 108.59 14.79
07.10.2012 110.11 410.50 895.50
09.10.2012 110.69 67.90
27.10.2012 107.33 68.19 47.15
01.11.2012 107.53 922.50
02.11.2012 106.31 895.50
16.11.2012 107.91 67.24
16.01.2013 107.92 67.56
18.01.2013 108.92 67.26 47.65 942.00
28.01.2013 110.35 14.96
16.02.2013 114.49 69.06 48.16

01.03.2013 108.44 904.50
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1 2 3 4 5 6 7

02.03.2013 107.10 70.74

16.03.2013 106.44 68.34

23.03.2013 104.78 48.67

01.04.2013 107.18 68.31 48.63 901.50
02.04.2013 107.18 67.29

16.04.2013 99.28 66.09 48.67

01.05.2013 101.34 63.09 847.00
11.05.2013 101.37 49.69

01.06.2013 99.34 63.99 50.25 802.00
16.06.2013 116.07 66.39

29.06.2013 101.05 68.58

01.07.2013 100.38 50.26 832.00
02.07.2013 100.87 50.84

15.07.2013 105.80 70.44

01.08.2013 105.51 71.28 51.40 875.00
01.09.2013 110.73 74.10 51.97 932.50
14.09.2013 110.68 76.06

01.10.2013 105.60 72.40 52.54 1004.00
01.11.2013 106.77 71.02 53.10 954.50
01.12.2013 109.35 53.67 1017.50
11.12.2013 107.75 414.00 1021.00
21.12.2013 109.12 71.52 53.78

01.01.2014 108.76 1241.00
05.01.2014 105.65 72.43 54.34

01.02.2014 105.50 5491 1134.00
01.03.2014 106.44 73.16 55.48 1080.50

01.04.2014 104.56 72.26 55.49 980.50
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1 2 3 4 5 6 7

16.04.2014 106.52 71.41

01.05.2014 105.84 928.50
13.05.2014 105.58 56.71

01.06.2014 107.14 57.28 905.00
07.06.2014 106.43 71.51

25.06.2014 110.86 71.56

01.07.2014 109.75 73.60 57.84 922.50
01.08.2014 104.44 72.51 58.40 920.00
16.08.2014 100.53 70.33

31.08.2014 100.97 68.51 58.97

01.09.2014 101.29 901.00
01.10.2014 95.34 67.86 880.00
15.10.2014 83.85 66.65

19.10.2014 85.06 55.60

23.10.2014 83.61 417.00 883.50
01.11.2014 83.00 64.24 53.35 15.14* 865.00
01.12.2014 67.72 63.33 52.51 752.00
16.12.2014 57.76 61.33 50.51

01.01.2015 53.53 61.33 50.51 708.50
17.01.2015 45.24 5891 48.26

01.02.2015 46.73 605.00
04.02.2015 54.97 56.49 46.01

16.02.2015 59.05 57.31 46.62

Current RSP 57.31 46.62 15.14%* 417.00 605.00

*Since there is ‘Nil” allocation of PDS Kerosene in Delhi currently, RSP of PDS Kerosene 1.11.2014
onwards is at Mumbai.

Note— 1. Prices of Petrol since 26.6.2010, Non Subsidized Domestic LPG since 13.9.2012 and Diesel
since 19.10.2014 are as per IOCL.

2. In cases where price of Indian basket crude oil is not available for the date, the price for the
previous working day has been given.
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Under exploration of sedimentary oil basins

266. SHRI D. RAJA
SHRI M. P. ACHUTHAN:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that about two-third of sedimentary basins of oil remains

under-explored;

(b) if so, whether it is a fact that the current falling cost of oil field services
due to global fall in oil prices can be used to significantly step up exploration

activity; and
(c) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE OF THE THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c¢) India has
26 sedimentary basins and deep offshore areas upto Exclusive Economic Zone (EEZ)
covering an area of 3.14 million square kilometres. As of now about 48% of the

basinal area have been appraised.

A number of sedimentary basins have either no/or scanty data and require

additional geo-scientific data coverage and analysis for proper understanding.

To address the issue, the Government is taking the following steps :

(1) A project to reassess hydrocarbon resources in all sedimentary basins of
India has been initiated.

(i) A project for appraisal of unappraised areas of all sedimentary basins of

India has been initiated.

(iii) A policy on non-exclusive multi-client speculative survey for assessment of

unexplored sedimentary basins through Service Providers is being implemented.
Import of petroleum products

267. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the price of crude oil in international market at present is around
X 16 to 18/- per litre only;

(b) if so, the details thereof;
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(c) if not, the product-wise and company-wise rate at which petroleum products

have been imported during last three months till date; and

(d) the reasons for non-percolation of benefits of the cheaper crude oil in India
to common people and exorbitantly higher rates of petrol and diesel in India in the

era of decontrol of petroleum products?

THE MINISTER OF STATE OF THE THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The current price

of Indian Basket Crude oil on Free on Board (FOB) basis is given below:

$/bbl.* 3/$* Z/bbl. /litre
55.15 61.99 3418.75 21.50

*average for February, 2015 (up to 16.2.2015)

(¢) The details of import of crude oil and petroleum products by oil companies
during October to December 2014 along with company wise details for the Public
Sector Oil Marketing Companies (OMCs) are given in the Statement (See below).

(d) The Consumers of deregulated sensitive petroleum products viz. petrol
and diesel have gained substantially due to reduction in the price of petrol and
diesel. The Retail Selling Price of petrol which was ¥ 73.60 per litre at Delhi on
Ist July 2014 is now ¥ 57.31 per litre. Similarly, the Retail Selling Price of diesel
has been reduced from ¥ 58.97 per litre at Delhi on 31st August, 2014 to ¥ 46.62

per litre, at present.

Thus, while the price of petrol and diesel has been reduced by ¥ 16.29 per litre
and X 12.35 per litre respectively, the increase in Excise Duty on Petrol and Diesel
is I 7.98/litre and I 6.70/litre, indicating that a major component of the benefit of

reducing international crude oil prices has been passed on to the consumers.
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Price difference between ATF and petrol and diesel

268. SHRI ARVIND KUMAR SINGH:
SHRI NEERAJ SHEKHAR:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Aviation Turbine Fuel (ATF) is higher/superior quality fuel than

petrol and diesel;
(b) if so, the details thereof;

(c¢) whether the price of ATF in India is cheaper than petrol and diesel even

after the rate cut in February, 2014; and
(d) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Petrol and
diesel are primarily automotive fuels used in vehicles while Aviation Turbine
Fuel (ATF) is used in aircraft turbines. The applications of automotive fuels
and aircraft fuel are totally different and hence, comparison with respect to
superiority of these fuels over one another cannot be made. The comparison,
if any, can only be made for fuels having the same application and governed

by the same specification.

(c) and (d) The basic selling price of ATF, petrol and diesel are governed by

the prices of the respective product prevailing in the international oil market.

As on 01.02.2015, Retail Selling Price (RSP) of ATF is cheaper than petrol
and diesel primarily due to higher excise duty levied by the Central Government

on petrol and diesel in comparison to ATF.
Revamping gas allocation prioritization

269. KUMARI SELJA:
DR. PRADEEP KUMAR BALMUCHU:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government has taken a decision to revamp the

system of prioritization in the allocation of gas to States; and

(b) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) No, Sir. Since
domestic natural gas is a scarce commodity, Government has been following the
policy of sectoral priority in allocation of domestic gas and presently there is no

policy for allocation of domestic gas to individual States.
Plan to reduce LPG gas connections

270. DR. PRADEEP KUMAR BALMUCHU:
KUMARI SELJA:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Oil Marketing Companies (OMCs) are planning to

reduce the number of LPG connections in the country; and
(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Sector Oil
Marketing Companies (OMCs) have reported that they are not planning to reduce the
number of LPG connections in the country except blocking those suspect duplicate

domestic LPG connections which do not meet the Know Your Customer (KYC) norms.
Improving refineries of IOCL, BPCL and HPCL

271. SHRI VIJAY GOEL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that there is scope for improvement of refineries of
IOCL at Haldia and BPCL as well HPCL at Mumbai; and

(b) if so, the steps taken/proposed to be taken therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Indian refineries
have adopted modern technologies for production of petroleum products and continuously

upgrade the technologies in line with their requirements and international trends.

Indian Oil Corporation Limited, Bharat Petroleum Corporation Limited and
Hindustan Petroleum Corporation Limited have recently undertaken a number of
initiatives for upgradation and modernization of their refineries. Details of such

initiatives/projects are given as under:
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Name of the Company Refinery Project undertaken/proposed to be
undertaken
Indian Oil Corporation Limited  Haldia e Distillate Yield Improvement

Bharat Petroleum Corporation ~ Mumbai
Limited

Hindustan Petroleum Mumbai

Corporation Limited

Project to improve the distillate
yield of refinery from 67.2 to
71.4% wt. and to increase in
HS crude processing from 61.4%
to 82.4% including heavy crude
processing up to 29% wt.
Replacement of Old Crude and
Vacuum Distillation Units with
an Integrated Crude/Vacuum
Distillation Unit to enhance safety
and mechanical integrity
Conversion of existing Catalytic
Reforming Unit (CRU) to an
Isomerisation Unit to produce
100% Euro IV MS

Setting up of a Diesel Hydro
Treatment (DHT) Unit to produce
100% Euro IV Diesel

Propane De-asphalting Unit (PDA)
revamp for increasing the capacity
by 168 thousand metric tonne
using ROSE Technology

New Fluid Catalytic Cracking
Unit (NFCCU) for processing of
high Conradson Carbon Residue
feed stock

Diesel Hydro Treater (DHT) for
the quality upgradation of raw
HSD to BS-IV compliant HSD
Diesel Hydro Desulphirisation
(DHDS) Isotherming for HSD
quality upgradation and capacity

enhancement
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Reduction in import bill of petroleum products

272. SHRI ANAND SHARMA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of the reduction in the import bill of petroleum products following
steep fall of global crude prices;

(b) the details of the reduction in the retail prices of diesel and petrol since
September, 2014;

(c) whether Government has raised the excise duty on petrol and diesel in the

recent months; and

(d) if so, the details and the revenue earned from the increase in the excise
duties?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM
AND NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details
of monthly import bill of crude oil and petroleum products in the current year
(April-December, 2014) and previous year (April-December, 2013) are given in
Statement-1 (See below). It may be seen that the crude oil import bill during the period
April-December, 2014 has reduced by X 61,727 crore vis-a-vis April-December, 2013.

(b) The details of revisions in retail selling prices of petrol and diesel since

September, 2014, at Delhi, as per IOCL are given in Statement-II (See below).

(c) and (d) The details of increase in the excise duty on Petrol and Diesel since
Ist September 2014 are given in the Statement-III (See below). The Government is
expected to generate additional revenue of ¥ 20,573 crore in the current financial

year 2014-15 due to increase in Excise Duty on petrol and diesel.

Statement-1

Import bill 2014-15 (April-December, 2014) (Provisional)

Month Unit Crude Oil ~ Products Total Import
April, 2014 Quantity TMT 16902 1515 18417
Value Million US$ 12744 1138 13882
% crore 76660 6884 83543
May, 2014 Quantity TMT 14905 1634 16540
Value Million US$ 11303 1166 12469

3 crore 67602 6958 74560
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Month Unit Crude Oil  Products Total Import
June, 2014 Quantity TMT 16211 1618 17829
Value Million US$ 12437 1048 13486
% crore 74461 6327 80788
July, 2014 Quantity TMT 14222 1767 15989
Value Million US$ 10843 1254 12096
X crore 65423 7638 73060
August, 2014 Quantity TMT 15990 1751 17741
Value Million USS$ 11658 1140 12798
% crore 70827 6942 77769
September, 2014 Quantity TMT 15989 1910 17900
Value Million US$ 11068 1100 12169
X crore 67440 6864 74304
October, 2014 Quantity TMT 16193 1481 17674
Value Million USS$ 10051 971 11023
% crore 61808 6006 67814
November, 2014 Quantity TMT 15005 1558 16563
Value Million US$ 8219 888 9107
% crore 50728 5544 56273
December, 2014 Quantity TMT 16566 1711 18277
Value Million US$ 7385 933 8317
% crore 46163 5923 52086
TortaL (Provisional) Quantity T™MT 141983 14946 156929
Value Million US$ 95709 9638 105347
% crore 581111 59085 640196

TMT: Thousand Metric Tonne.

Source: Petroleum Planning and Analysis Cell.
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Import bill 2013-14 (April-December, 2013) (Provisional)

Month Unit Crude Oil  Products Total Import

April, 2013 Quantity T™MT 16408 1171 17579
Value Million USS$ 12191 864 13055

X crore 66460 4684 71144

May, 2013 Quantity TMT 17181 1497 18678
Value Million US$ 12394 980 13374

% crore 69339 5559 74898

June, 2013 Quantity TMT 14310 1067 15376
Value Million US$ 10391 792 11183

% crore 60223 4710 64933

July, 2013 Quantity TMT 16353 1383 17736
Value Million USS$ 12226 915 13141

% crore 73726 5579 79305

August, 2013 Quantity TMT 17573 1425 18998
Value Million USS$ 13364 946 14310

X crore 83818 6214 90031

September, 2013 Quantity T™MT 15082 1578 16660
Value Million US$ 11794 1074 12868

% crore 74317 6844 81161

October, 2013 Quantity TMT 15361 1577 16938
Value Million US$ 11888 1129 13017

% crore 74211 7032 81243

November, 2013 Quantity T™MT 14614 1118 15732
Value Million USS$ 11163 836 11998

% crore 69316 5239 74555

December, 2013 Quantity TMT 15822 1404 17226
Value Million USS$ 12343 1300 13644

X crore 76572 8081 84653
TotaL (Provisional) Quantity TMT 142704 12219 154922
Value Million US$ 107754 8836 116590
% crore 647981 53941 701923

TMT: Thousand Metric Tonne.
Source: Petroleum Planning and Analysis Cell
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Statement-I11

Revisions in Retail Selling Price of petrol and diesel, at Delhi,
since September 2014

Date Petrol Diesel Reasons
(R/litre)

01.09.2014 68.51 58.97 RSP ason 1.9.2014
01.10.2014 67.86 Reduction in price
15.10.2014 66.65 Reduction in price
19.10.2014 55.60 Reduction in price
01.11.2014 64.24 53.35 Reduction in price
01.12.2014 63.33 52.51 Reduction in prices
16.12.2014 61.33 50.51 Reduction in prices
17.01.2015 58.91 48.26 Reduction in prices
04.02.2015 56.49 46.01 Reduction in prices
16.02.2015 57.31 46.62 Increase in prices
Current RSP 57.31 46.62 RSP as on 16.2.2015

Source: Indian Oil Corporation Limited.
Statement-111

Revision in Excise Duty on petrol and diesel since September, 2014

(X per litre)

Date Excise Duty on Petrol Excise Duty on diesel
As on 1.09.14 9.48 3.56
12.11.14 11.02 S5.11
3.12.14 13.34 6.14
2.01.15 15.40 8.20
17.01.15 17.46 10.26

Note: including education cess @ 3%.
Diversification of crude imports

273. SHRI ANAND SHARMA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is considering the diversification of crude imports to

ensure the energy security of the country;
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(b) the details of quantity of crude imports and value from the top five oil

exporting countries to India; and

(c) whether Government proposes to establish facilities for strategic reserve of

petroleum products to meet emergency situations?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Public Sector Oil
Companies have made significant efforts to diversify their sources of crude oil over

last few years.

(b) The details of top five countries exporting crude oil along with its value to
India in 2014-15 (Apr.-Dec.) are given in the Statement (See below).

(¢c) There is no proposal before the Government to establish facilities for strategic
reserve of petroleum products. However, the Government, through Indian Strategic
Petroleum Reserves Limited (ISPRL), is setting up Strategic Oil Reserves for storing
crude oil, with storage capacity of 5.33 Million Metric Tonnes (MMT) at three
locations viz. Visakhapatnam (storage capacity: 1.33 MMT), Mangalore (storage
capacity: 1.5 MMT) and Padur (storage capacity: 2.5 MMT) to enhance the energy

security of the country.
Statement
Countrty-wise crude imports during 2014-15 (Apr.-Dec.) (P)

(Million Metric Tonnes)

SL. Country 2014-15 Sector wise Break Up
No. (Apr-Dec) (P) PSU/IV *##Private  Total

Quantity in  Million < Crore  Quantity

MMT US$ in MMT
1 Saudi Arabia 25.87 16.42 9,996 60,726 9.46 25.87
2 Venezuela 17.58 - - - 17.58 17.58
3 Iraq 17.52 1543 9,086 55,538 2.08 17.52
4 Nigeria 14.43 11.86 8,668 52,629 2.57 14.43
5  Kuwait 12.96 11.97 7,799 47,389 0.99 12.96
TotaL 88.37 55.69 35,549 2,16,282 32.68 88.37

P: Provisional
** Country-wise cost break-up details not provided by RIL
Source: Oil Companies and compiled by PPAC
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Achivements of OVL in its operations abroad

274. SHRI TARUN VIJAY: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) what are the achievements of ONGC Videsh Limited (OVL) in its operations

abroad; and

(b) the details regarding ONGC Videsh operations in South China Sea and the
result of its presence with details of any hurdles by any other foreign country, if

any, in discharging its duties?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) ONGC Videsh Limited
(OVL) has stake in 36 oil and gas projects in 17 countries. Currently, it produces
oil and gas from 13 Assets, in 4 Assets hydrocarbons have been discovered
and are at various stages of development, 17 Assets are at various stages of

Exploration and there are two pipelines Assets.
The performance of OVL during the last three years is as under:—

(} in million)

Particulars FY’12 FY’13 FY’14

Turnover (Net 223,473 175,578 217,772
Revenue)

Profit before tax 51,166 66,826 69,888

Profit after tax 27,212 39,291 44,453

OVL’s cumulative investment up to 31st March, 2014 was USD 22.60 billion

of which 60% has been financed through internal accruals.

(b) OVL acquired two offshore exploration Blocks 127 and 128, in Vietnam
offshore as Operator with 100% Participating Interest under Production Sharing
Contracts (PSCs) with effect from 16th June 2006. Subsequently, OVL has
surrendered Block 127, after fulfillment of PSC obligations and Government of
Vietnam approved the block relinquishment on 25th March 2011. OVL continues
to hold Block 128. The exploration period for the same has been extended up
to 15th June, 2015.

Further, no hurdle is being faced by OVL by in its Vietnam operations.
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Ban on allotment of new gas connections

+275. SHRI MAHENDRA SINGH MAHRA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether the allotment of new gas connections has been banned at present;

(b) if so, whether Government would lift the ban from the allotment of new
gas connections for those States wherein the quota of kerosene has been reduced;
and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir.

(b) and (c) Do not arise in view of (a) above.
Minimizing cases of arbitration

276. SHRI AVINASH RAI KHANNA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether the Directorate General of Hydrocarbons (DGH) has approached
Government for dealing with disputes with explorer to minimize incidence of arbitration

cases;
(b) if so, the details of views expressed by DGH in this regard;

(c) the present details of cases of disputes with explorers pending with arbitrators;
and

(d) the steps taken by Government to resolve such cases in a time-bound period?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, DGH
has submitted suggestion for improving the dispute resolution mechanism such as—
encouraging Conciliation proceedings; examination by Multi Disciplinary Team and
Executive Committee of DGH on potential litigations; timely appointment of arbitrators
by the Government; appointing arbitrators having domain expertise; delegating powers
to DGH to create its own panel of law firms/advocates; delegation of powers for fee
approval to the Executive Committee of DGH; vetting of the proposals by Advisory
Committee for referring the matters to Sole Expert/Conciliation.

(¢) The details of cases of disputes with explorers pending with arbitrators are

as under;

FOriginal notice of the question was received in Hindi.
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SI. No. Particulars

1. Reliance Industries Limited, British Gas Exploration Pvt. Ltd vs. UOI

2. Reliance Industries Ltd. vs. UOI
(Four Blocks KG-OSN-97/3, KG-OSN-97/4, MB-OSN-97/1, GK-OSN-97/1)

Reliance Industries Limited vs. UOI KG-DWN-98/3

Reliance Industries Limited vs. UOI (KG-DWN-98/3 pricing guidelines issue)
Videocon Industries Limited vs. UOI

Assam Company India Limited vs. UOI

Hindustan Oil and Exploration Company vs. GOI

NIKO Resources vs. UOI

o ® N AW

Cairn Energy vs. GOI — Ravva PSC

(d) Prompt actions are being taken in all the cases by Government for early
resolution as per the provision of the PSC. The Government has recently come
out with a Policy Framework for Relaxation, Extensions and Clarifications at the
Development and Production Stage under the PSC Regime for Early Monetization of
Hydrocarbons Discoveries, through which many issues pertaining to different blocks

have been resolved.
Policy for opening petrol pumps

+277. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the details of policy for opening petrol pumps in the country;
(b) whether oil companies of the country are following this policy; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c¢) Oil Marketing
Companies (OMCs) have informed that the new detailed guidelines for selection of
Retail Outlet Dealerships framed by them on the basis of broad guidelines issued
by Ministry of Petroleum and Natural Gas have come into effect from 21.05.2014.
Dealer Selection Guidelines are followed by all three Public Sector Oil Marketing
Companies (viz. IOCL, BPCL & HPCL) for opening of new Retail Outlets in rural as
well as urban areas. The Common Salient Features of the New Dealership Selection

Guidelines are given in the Statement (See below).

FOriginal notice of the question was received in Hindi.
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Statement
Common salient features of the new Dealership Selection Guidelines

There is neither marks-based evaluation system nor interview process for selection.
The selection is carried out by a transparent system of draw of lots/bidding. Individuals
and Non- Individuals can apply. All applicants meeting the eligibility criteria qualify for
the draw/bidding. As per the eligibility criteria an applicant has to meet the minimum
requirements on availability of suitable land at the advertised location, Finance, Age
and Educational Qualification. However, for Corpus fund locations, Finance is not an
eligibility criterion. All categories of applicants are required to have suitable piece of

land in the advertised location/area either by way of ownership/long term lease.

Adhering to the broad reservation principles under the constitutional scheme and
in line with Supreme Court pronouncements, 27% reservation for OBC category has
been introduced for the first time. Reservation for SC/ST is 22.5% and the remaining
50.5% is for Open category. Sub categories of reservation among the Main categories
i.e. SC/ST, OBC and Open categories have been introduced to take care of reservation
for Defence personnel, Para Military personnel/Central/State Government and Central/
State PSU employees, Physically Handicapped personnel, Outstanding Sports Persons
and Freedom Fighters. Able bodied Ex servicemen are also made eligible under
reservation for Defence personnel to enlarge the scope for Defence category.

Reservation for various categories in all the States except Arunachal Pradesh,

Meghalaya, Nagaland and Mizoram are as under:—

Category SC/ST OBC  Open Total

Combined Category 1 (CC1) 2% 2% 4% 8%
Comprising of:—

(i) Defence Personnel and

(i1) Para Military Personnel/Central/State
Government and Central/State PSU
employees

Combined Category 2 (CC2) 1% 1% 2% 4%
Comprising of:—

(1) Physically Handicapped Persons (PH)
(i1) Outstanding Sports Persons (OSP)
(iii) Freedom Fighters (FF)

SC/ST 19.50% 19.50%
OBC 24% 24%
Open 44.50% 44.50%

ToraL 22.50% 27%  50.50%  100%
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Reservations in States of Arunachal Pradesh, Meghalaya, Nagaland and Mizoram

would continue to be as under as approved by MOP and NG earlier:—

State Percentage of Regular and ~ Balance % to be awarded
Rural RO Dealerships to be to ‘Open’ category
awarded to ST category
Arunachal Pradesh 70 30
Meghalaya 80 20
Nagaland 80 20
Mizoram 90 10

All applicants meeting the eligibility criteria qualify for the draw/bidding. All
categories of applicants are required to have suitable piece of land in the advertised

location/area either by way of ownership/long term lease.

In order to take care of the fractions in reservation %, “200” point roster for
each State will be implemented instead of “100” point roster under the earlier

dealership selection guidelines.

The locations would be allotted to the roster numbers based on system of draw
of lots in order to avoid subjectivity and complaints from any particular category

of applicants.

In case of individual applicants, spouse will be made a partner up to a share of
maximum 50% unless the spouse is already gainfully employed and/or do not wish

to be made a partner in order not to dilute the financial and social status of women.
Draw of Lots/Bidding process

In the Draw of Lots/Bidding process, priority will be given to applicants with

regard to ownership of land as mentioned below:

Group 1: Applicants having suitable piece of land in the advertised location/

area either by way of ownership/long term lease including in all reserved categories.

Group 2: Applicants having Firm offer of purchase or long term lease for a

piece of suitable land including in all reserved categories.

Draw of lots/Opening of Bids will be held first amongst the eligible applicants
with land falling in Group 1.

Draw of lots amongst eligible applicants of Group 2 will be held only if there is

no applicant in Group | or applicants in Group 1 have been disqualified or withdrawn.
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The entire proceedings of the draw/bidding will be videographed in one shot.

The result of the draw will be displayed on the notice board of the venue
immediately and at company office. It will also be hosted on the website of the

company.
All of the above are common for allotment of Regular and Rural category of ROs.

The Parameters which are different for Regular and Rural category of ROs are

as under:
Parameter Applicability Regular RO Rural RO
Non-Refundable All % 1000/- % 100/-
Application Fee (SC/ST -X 500/-) (SC/ST -X 50/-)
Advertised location  All In any class of market i.e. Except on NH/SH

Urban/ Highway

Non-refundable A-Site RO % 30.0 lacs % 10.0 lacs
Minimum Bid (except SC/ [Initial Down Payment [Initial Down Payment
Amount ST category (IDP) - 1.5 Lacs] (IDP) - 0.5 Lacs]

locations under
CFS)

Non-Refundable B-Site RO % 15.0 lacs %5.0 lacs

Fixed Fee

Refundable Security ~ All % 5.0 lacs 0.5 lacs

Deposit

Nationality / All Should be Indian Citizen =~ Should be Indian Citizen

Residency criteria and Resident of Indiaas  and Resident of India as

per Income tax rules. per Income tax rules. For

Rural ROs the applicant
has to be residing in the
district of the advertised
location.

Educational All Graduate for regular 10+2 for rural ROs

Qualifications ROs except for CC1 and  except for CC1 and CC2

CC2 categories. For CC1
category (i.e. Defence,
Para Military, Central/
State Government,
Central/ State PSU
employees) and CC2
category (i.e. Physically
handicapped, Freedom
fighters, Outstanding
Sport spersons), the
eligibility is 10+2.

categories. For CC1
category (i.e. Defence, Para
Military, Central/ State
Government, Central/State
PSU employees) and CC2
category (i.e. Physically
handicapped, Freedom
fighters, Outstanding Sports
persons), the eligibility is
10th Pass.
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Long term strategy to meet shortage of petroleum products

1278. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government has made any long-term strategy and referential plan/
policy to meet the huge shortage of petroleum products including natural gas by the
year 2050;

(b) if so, the details thereof and if not, the reasons therefor; and

(c) the steps taken by Government to reduce the dependence on the imported
fossil fuel and to increase the production of alternative products like shale oil, natural

gas etc.?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) The Government is
aware of the expected shortage of petroleum products in the country and has taken
a number of steps to enhance availability in consultation with experts. The following
important steps, amongst others, have been taken by the Government to enhance

domestic production and reduce dependence on imported fossil fuels:

e New pricing guidelines for domestically produced natural gas approved to

incentivize exploration and production of natural gas in the country.

e Project for re-assessment of hydrocarbon resources in all sedimentary basins

of India taken up.
e Appraisal of unappraised areas of all sedimentary basins of India taken up.

e Policy on non-exclusive multi-client speculative survey for assessment of

unexplored sedimentary basins adopted.

e Improved Oil Recovery (IOR)/Enhanced Oil Recovery (EOR) implemented
by Exploration and Production (E&P) companies for enhancing oil recovery
from fields.

e Policy for exploration and production of CBM and also shale oil and gas

are being implemented.

e Policy framework for early monetisation of hydrocarbon discoveries under

PSC regime approved.
e Policy for exploration in Mining Lease Areas approved.
e Conservation measures to curtail waste of scarce energy adopted.

e New and renewable energy applications being promoted.

FOriginal notice of the question was received in Hindi.
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Steps to increase storage capacity for oil

279. SHRI SANJAY RAUT: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state :

(a) whether Government is considering to set up more underground tanks for
increasing storage capacity of oil to ensure supply of oil in emergency situations as

well as for taking the benefit of declining global oil prices;

(b) if so, the details of current capacity and how much storage capacity will
be built in the next three years; and

(c) how much investments are required for increasing the storage capacity in
the country and Government’s response thereto?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The Government,
through Indian Strategic Petroleum Reserves Limited (ISPRL), is setting up Strategic
Crude Oil Reserves with storage capacity of 5.33 Million Metric Tonnes (MMT) at
three locations viz. Visakhapatnam (storage capacity: 1.33 MMT), Mangalore (storage
capacity: 1.5 MMT) and Padur (storage capacity: 2.5 MMT) to enhance the energy
security of the country. Besides, in order to further increase the Strategic Crude Oil
storage capacity, ISPRL through Engineers India Limited, has prepared a detailed
feasibility study for construction of additional 12.5 MMT of strategic crude oil

storages in Phase-II.

(c) The capital cost for construction of 12.5 MMT of strategic crude oil storage
in Phase-II is approx. ¥ 13216 crore based on March, 2013 prices. The cost of
filling 12.5 MMT of crude oil based on the current price of crude oil ($ 55.19)
per bbl and the current exchange rate (X 62.43/$) is ¥ 31570 crore. Thus the total
investment required for increasing the storage in the country by 12.5 MMT in Phase-
IT is around X 44786 crore.

Strategic storage of crude oil

280. SHRI C.M. RAMESH: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that crude oil imports have been steadily increasing;
(b) if so, the details thereof;

(c) whether Government has formulated any long term purchase policy and

strategic storage of crude oil in the country; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) No, Sir.

(b) The details of crude oil imports since 2009-10 are given below:—

Year Import of crude oil

(in Million Metric Tonnes)

2009-10 159.20
2010-11 163.59
2011-12 171.73
2012-13 184.80
2013-14 189.24
2014-15 (Apr.-Dec.) (P) 141.98

(¢) and (d) The Oil Public Sector Undertakings are following the extant policy
guidelines with regard to import of crude oil issued by Ministry of Petroleum and
Natural Gas on 21st May, 2001. The Government, through Indian Strategic Petroleum
Reserves Limited (ISPRL), is setting up Strategic Crude Oil Reserves with storage
capacity of 5.33 Million Metric Tonnes (MMT) at three locations viz. Visakhapatnam
(storage capacity: 1.33 MMT), Mangalore (storage capacity: 1.5 MMT) and Padur
(storage capacity: 2.5 MMT) to enhance the energy security of the country.

Recommendations submitted by PNGRB on marketing margin

281.SHRI MANSUKH L. MANDAVIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to refer to answer to unstarred question 553 given
in the Rajya Sabha on the 27th November, 2012 and state:

(a) when did the Petroleum and Natural Gas Regulatory Board (PNGRB) submit

its recommendations to the Ministry;

(b) the details of the recommendations and the action taken by the Ministry

thereon;

(¢) whether the Ministry has responded back to the Department of Fertilizers,

if so, the details thereof and if not, the reasons therefor; and

(d) by when the issue would be resolved so as to protect the interests of the

consumers in the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Petroleum and Natural
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Gas Regulatory Board (PNGRB) has submitted its recommendations to Ministry of
Petroleum and Natural Gas (MoP&NG) on 20.01.2015.

(b) to (d) PNGRB has recommended a range of I 150-200 per 1000/SCM as
a marketing margin for domestic gas being supplied to fertilizer and LPG plants.
The recommendations of PNGRB are under examination in MoP&NG. After a
decision is taken in the matter, the same will be intimated to the Department of

Fertilizers.
Revival of strategic storage project

282. SHRIMATI WANSUK SYIEM: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether taking advantage of the slump in crude prices, India has revived
its dormant strategic storage project aimed at creating a 100 day buffer reserve of

crude;

(b) whether the Centre has cleared a mammoth budgetary support of
around ¥ 5,000 crore to help Indian Strategic Petroleum Reserves Limited (ISPRL)

build its storage facilities at Vizag, Mangalore and Padur; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government, through
Indian Strategic Petroleum Reserves Limited (ISPRL), is setting up Strategic Crude
Oil Reserves with storage capacity of 5.33 Million Metric Tonnes (MMT) at three
locations viz. Visakhapatnam (storage capacity: 1.33 MMT), Mangalore (storage
capacity: 1.5 MMT) and Padur (storage capacity: 2.5 MMT) to enhance the energy
security of the country. Besides, in order to further increase the Strategic Crude
Oil storage capacity, ISPRL through Engineers India Limited, has prepared a detailed
feasibility study for construction of additional 12.5 MMT of strategic crude oil

storages in Phase-II.

(b) and (c) The Expenditure Finance Committee, in its meeting held on
20.1.2015, has recommended an amount of I 2500 crore for filling the crude in
Visakhapatnam cavern against the 12th Plan outlay of I 4948 crore under Gross
Budgetary Support Scheme of Ministry of Petroleum and Natural Gas for Indian
Strategic Storage Programme for storage of crude oil by ISPRL. ¥ 2448 crore has
been approved to be used for filling strategic part of caverns being constructed at

Mangalore and Padur.
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Increase in arbitration cases of oilfield disputes

283. SHRI RAVI PRAKASH VERMA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether there is an increase of arbitration cases of oilfield disputes against

Government;
(b) if so, the details thereof;

(c) whether Directorate General of Hydrocarbons (DGH) has suggested a fresh
approach for dealing with disputes with explorers to minimize incidence of arbitration
cases against Government;

(d) if so, the details of suggestion made by the DGH; and

(e) the steps taken by the Central Government to ensure that approach by DGH

does not indicate any dilution in Government rights or revenue?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Government of
India has entered into 310 Production Sharing Contracts (PSCs) so far in Pre-NELP
field and exploration bidding rounds and NELP exploration bidding rounds out of
which 150 contracts are presently operative. 21 arbitration cases have been initiated
with regards to the contracts in the last 15 years, i.e. 5 cases during the period
2001-2005, 6 cases in 2006-2010 and 10 cases in 2011-2015.

(c) and (d) Yes, DGH has submitted suggestion for improving the dispute
resolution mechanism such as — encouraging Conciliation proceedings; examination by
Multi Disciplinary Team and Executive Committee of DGH on potential litigations;
timely appointment of arbitrators by the Government; appointing arbitrators having
domain expertise; delegating powers to DGH to create its own panel of law firms/
advocates; delegation of powers for fee approval to the Executive Committee of
DGH; vetting of the proposals by Advisory Committee for referring the matters to
Sole Expert/Conciliation etc.

(¢) The said proposals of DGH shall be approved, if they are in conformity
with the views of Ministry of Law and Justice as well as in conformity with the
provisions of PSCs.

Benefits given to consumers due to fall in prices of crude oil

284. SHRI BALWINDER SINGH BHUNDER: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether the prices of crude oil have come down heavily in the last ten
months;
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(b) if so, the details thereof and the number of times the prices of petrol and

diesel were reduced by Government;

(c) whether on all the occasions of reduction in the prices of petrol and diesel

the benefit has been passed on the consumers; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The details of
price of Indian basket crude oil since April, 2014 and the details of reduction in
Retail Selling Price (RSP) of petrol and diesel in Delhi during the corresponding

period are given in the Statement I and II (See below) respectively.

(c) and (d) The prices of petrol and diesel have been made market determined
effective 26th June, 2010 and 19th October, 2014 respectively. Since then, the Public
Sector Oil Marketing Companies (OMCs) take appropriate decision on price of these
products in line with changes in the prices in international market and other conditions.
Accordingly, the OMCs have carried out revisions in price of these products as
given in the Statement-1I above. Further, there have been 4 instances during the last
10 months when the Government has increased excise duty on petrol and diesel.
However, the increase in excise duty was not passed on to the consumers by the
Public Sector OMCs in the form of increase in Retail Selling Price. The details in

this regard are given in the Statement—III (See below).
Statement-1

Month-wise average price of Indian Basket Crude Oil since April, 2014

Month $/bbl
Apr.-14 105.56
May-14 106.85
Jun.-14 109.05
Jul.-14 106.30
Aug.-14 101.89
Sep.-14 96.96
Oct.-14 86.83
Nov.-14 77.58
Dec.-14 61.21
Jan.-15 46.59
Feb.-15* 55.15

*up to 16.2.2015
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Reduction in RSP of petrol and diesel due to reduction in Basic Price in Delhi

Date Petrol (X/Ltr.) Diesel (/Ltr.)

Pre Reduction Revised Pre Reduction Revised

Pevision RSP Revision RSP

RSP RSP
RSP as on 72.26 -
1.4.2014
16.04.2014 72.26 (0.85) 71.41 - - -
01.08.2014 73.60 (1.09) 72.51 - - -
16.08.2014 72.51 (2.18) 70.33 - - -
01.09.2014 70.33 (1.82) 68.51 - - 58.97
01.10.2014 68.51 (0.65) 67.86 - - -
16.10.2014 67.86 (1.21) 66.65 - - -
19.10.2014 - - - 58.97 (3.37) 55.60
01.11.2014 66.65 (241) 64.24 55.60 (2.24) 53.35
01.12.2014 64.24 0.91) 63.33 53.35 (0.84) 52.51
16.12.2014 63.33 (2.00) 61.33 52.51 (2.00) 50.51
16.01.2015 61.33 (2.42) 5891 50.51 (2.25) 48.26
04.02.2015 5891 (2.42) 56.49 48.26 (2.25) 46.01
Current RSP 57.31 46.62
No. of reduction since 1.4.2014 11 Nos. 6 Nos.

Price of petrol and diesel (eff. 19.10.2014) as per IOCL.

Revision in Excise Duty on petrol and diesel since April, 2014

Statement-111

(X/Litre)
Date Excise Duty on Petrol Excise Duty on Diesel
Ason 1.04.14 9.48 3.56
12.11.14 11.02 5.11
3.12.14 13.34 6.14
2.01.15 15.40 8.20
17.01.15 17.46 10.26

Note: including education cess @ 3%.
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Denial of entry of equipments of OIL in East Godavari District

285. SHRI BALWINDER SINGH BHUNDER: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Oil India Ltd. (OIL) is being denied carrying of its equipments on
the bridge on Vruddha Gouthami by villagers in East Godavari District;

(b) whether as a result of this denial, exploration activities of OIL have been

hit in last few years;

(c) if so, the details thereof along with loss suffered by OIL in the process;

and
(d) what efforts have been made to resolve this issue?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, Sir.

(c) This is delaying the drilling of one well in the Riverine Island. Drilling site
has been made ready for movement of rig and drilling materials since 29.12.2014.
An idle High Pressure High Temperature rig will have an additional cost connotation
of around US$ 47,500/- per day for Oil India Ltd.

(d) Oil India Ltd. is actively pursuing the matter with the district and State
Administration. Ministry of Petroleum and Natural Gas has also requested Chief
Secretary, Government of Andhra Pradesh on 18.02.2015 to intervene in this matter

so that the work can start without any further delay.
Supply of piped domestic gas in Bihar

1286. DR. ANIL KUMAR SAHANI: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is contemplating to supply the domestic gas through
pipeline in Bihar;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c) Piped Natural Gas
(PNG) forms part of the City or Local Natural Gas Distribution (CGD) network.
Petroleum and Natural Gas Regulatory Board (PNGRB), has been established under

+Original notice of the question was received in Hindi.
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PNGRB Act, 2006. PNGRB grants authorization for City and Local Area Natural
Gas Distribution Networks (PNG is a part of CGD network) in accordance with
the provisions of the said Act and the PNGRB (authorizing Entities to Lay, Build,
Operate or Expand City or Local Natural Gas Distribution Network) Regulation, 2008.

PNGRB has identified 8 Districts/Geographical Areas (GAs) in Bihar viz. Barh
Bihar, Begusarai, Gaya, Gopal Ganj, Patna, Saran, Siwan and West Champaran for
inclusion in the future bidding rounds for grant of authorization to develop CGD
networks, depending on the natural gas pipeline connectivity/natural gas availability.
Natural gas pipeline connectivity/gas availability for Bihar is envisaged through the
Central Government authorized GAIL’s Jagdishpur-Haldia Pipeline (JHPL).

Import of crude oil by OMCs

287. SHRI DHIRAJ PRASAD SAHU: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of crude oil prices in the international market imported by various
Oil Marketing Companies (OMCs) during the last two years and the current year

along with its landed cost;

(b) the product-wise details of prices of petroleum products including petrol,
diesel, kerosene, ATF and LPG and the production costs, taxes levied and subsidies

provided during the said period; and

(c) whether the global crude oil prices such as Brent/Nymex crude oil are linked

to petroleum products prices in the country?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The average prices of
Indian crude oil (basket) during 2012-13, 2013-14 and 2014-15 (upto 17.02.2015)

are given below:

Year 2012-13 2013-14 2014-15
(up to 17.02.2015)

Indian Basket crude oil ($/bbl) 107.97 105.52 87.79

The details of crude oil imported by the Public Sector Oil Marketing Companies
(OMCs) along with landed cost during 2012-13, 2013-14 and 2014-15 (April to

December, 2014) are given in the Statement-l (See below).

(b) The details of retail selling price (RSP) of major petroleum products at
Delhi, since Ist April, 2012 are given in the Statement-II (See below).
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Refining of crude oil is a process industry, where crude oil constitutes around
90% of the total cost. Crude oil is processed through several processing units.
Each of these units produces intermediate products streams, which require further
reprocessing and blending. It is difficult to apportion the total cost amongst individual
refined products, hence product-wise costs are not identified separately. The detailed
price build-up showing price excluding taxes, taxes levied by the Central and State
Governments and subsidy/under-recovery on diesel, PDS kerosene and domestic
LPG, at Delhi at beginning of last two years and the current year are given in the
Statement-III (See below).

(¢) The Retail Selling Prices of the products are linked to the prices of the
respective products prevailing in the international oil market and are not directly

linked to the prices of crude oil in the international market.
Statement-1

Details of crude oil imports (FOB Value) by Oil Marketing Companies
during 2012-13 to 2014-15 (Apr.-Dec.) (Provisional)

I0CL BPCL HPCL

Quantity Value Quantity Value Quantity Value

TMT Million 54 TMT Million X TMT  Million 4
UsS$ crore USS$  crore US$  crore

2012-13 50775 40327 220363 18531 15218 82956 12015 9726 53166
2013-14 51398 39864 242415 16938 13712 83301 12032 9475 57359

Apr.-Dec. 39555 27109 165187 13284 9757 59102 8489 5876 35683
2014
(Provisional)

TMT: Thousand Metric Tonne.
Source: Petroleum Planning and Analysis Cell.

Statement-I11

RSP of petroleum products since 1.4.2012 at Delhi

Date Petrol  Diesel PDS Kerosene Domestic LPG ATF

Subsidized  Non- Subsidized

RNitre) R/14.2 kg cyl) I/kl
1 2 3 4 5 6 7
01.04.2012 65.64  40.91 14.83 399.00 67800.30
16.04.2012 NA 67631.45

01.05.2012 67319.71
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1 2 3 4 5 6 7
16.05.2012 67046.95

24.05.2012  73.18

01.06.2012 65670.14
03.06.2012  71.16

16.06.2012 62109.95
18.06.2012 70.24  41.29
29.06.2012  67.78
01.07.2012 NA 61169.08
16.07.2012 62208.18

24.07.2012  68.48

01.08.2012 68.46  41.32 65005.59
16.08.2012 67135.76
01.09.2012 72281.92
14.09.2012 46.95

16.09.2012 73710.69
18.09.2012 756.50

01.10.2012 883.50 70515.97
03.10.2012 14.79

07.10.2012 410.50 895.50

09.10.2012  67.90

16.10.2012 68398.79
27.10.2012  68.19  47.15

01.11.2012 922.50 68397.52
02.11.2012 895.50

16.11.2012  67.24

01.12.2012 67709.12
01.01.2013 66236.19
16.01.2013  67.56

18.01.2013  67.26  47.65 942.00

28.01.2013 14.96
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1 2 3 4 5 6 7
01.02.2013 67561.04

16.02.2013  69.06  48.16

01.03.2013 904.50 70080.87

02.03.2013  70.74

16.03.2013  68.34

23.03.2013 48.67

01.04.2013 6831  48.63 901.50 66195.89

02.04.2013  67.29

16.04.2013 66.09  48.67

01.05.2013  63.09 847.00
11.05.2013 49.69
01.06.2013  63.99  50.25 802.00 62416.15

16.06.2013  66.39

29.06.2013  68.58

01.07.2013 50.26 832.00 66033.75

02.07.2013 50.84

15.07.2013  70.44

01.08.2013 71.28  51.40 875.00 70203.15

01.09.2013 74.10  51.97 932.50 75031.09

14.09.2013  76.06

01.10.2013  72.40  52.54 1004.00 77089.42
01.11.2013  71.02  53.10 954.50 73607.26
01.12.2013 53.67 1017.50 74204.74
11.12.2013 414.00 1021.00

21.12.2013  71.52  53.78

01.01.2014 1241.00 76241.33

05.01.2014 7243 5434

01.02.2014 54.91 1134.00 74072.20

01.03.2014 73.16 5548 1080.50 74825.55

01.04.2014 7226  55.49 980.50 71800.21
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1 2 3 4 5 6 7

16.04.2014 71.41

01.05.2014 928.50 71033.87
13.05.2014 56.71
01.06.2014 57.28 905.00 69747.98

07.06.2014  71.51

25.06.2014  71.56

01.07.2014 73.60  57.84 922.50 70161.26

01.08.2014  72.51 58.40 920.00 70004.87

16.08.2014  70.33

31.08.2014  68.51 58.97

01.09.2014 901.00 69603.25

01.10.2014  67.86 880.00 67525.63

15.10.2014  66.65

19.10.2014 55.60

23.10.2014 417.00 883.50

01.11.2014 64.24  53.35 15.14* 865.00 62537.93
01.12.2014 63.33  52.51 752.00 59943.00

16.12.2014 6133  50.51

01.01.2015 6133  50.51 708.50 52423.00

17.01.2015 5891  48.26

01.02.2015 605.00 46513.03

04.02.2015 56.49  46.01

16.02.2015 5731  46.62

CURRENT 5731  46.62 15.14* 417.00 605.00 46513.03
RSP

Note: Price of Petrol since 26.6.2010, Non-subsidized domestic LPG since 18.9.2012 and diesel since
19.10.2014 are as per IOCL.
NA: The prices of non-subsidized 14.2 kg domestic LPG cylinders notified on 18.9.2012.

*Since there is ‘Nil” allocation of PDS kerosene in Delhi currently, RSP of PDS kerosene 1.11.2014
onwards is at Mumbai.
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Statement-111

Price Buildup of diesel, at Delhi

Total Price before Government Levies

Less: Under Recovery incurred by OMCs
Price component realized

Custom Duty

Excise Duty including Education Cess @ 3%
VAT (Including VAT on dealer commission)
Dealer Commission

RSP per litre

Price Buildup of PDS kerosene, at Delhi
Total Price before Government Levies

Less : Government Subsidy

Less : Under Recovery incurred by OMCs
Price Component Realized

Custom Duty

Excise Duty including Education Cess @ 3%

VAT (Including VAT on wholesaler and retailer
commission)

Wholesaler and Retailer Commission

RSP per litre

1.4.2012

46.94
14.36
32.58
0.90
2.06
4.46
0.91
40.91

44.84
0.82
31.03
12.99
0.00
0.00
0.71

1.13
14.83

Unstarred Questions

2.4.2013

43.99
6.52
37.47
0.86
3.56
5.65
1.09
48.63

44.27
0.82
30.49
12.96
0.00
0.00
0.71

1.29
14.96

(in X/litre)
1.4.2014

49.29
5.93
43.36
0.97
3.56
6.41
1.19
55.49

48.21
0.82
34.43
12.96
0.00
0.00
0.71

1.29
14.96

Price Buildup of domestic LPG (Subsidized), at Delhi (in I/14.2 Kg. Cylinder)

Total Price before Government Levies

Less : Government Subsidy

Less : Under Recovery incurred by OMCs
Price Component Realized

Custom Duty

Excise Duty including Education Cess @ 3%

VAT (Including VAT on wholesaler and retailer
commission)

Wholesaler and retailer commission

RSP per cylinder (Rounded off)

966.69
22.58
570.68
373.43
0.00
0.00
0.00

25.83
399.00

830.50
22.58
434.52
373.40
0.00
0.00
0.00

37.25
410.50

902.05
22.58
506.06
373.41
0.00
0.00
0.00

40.71
414.00
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Reduction in prices of petrol and diesel

1288. SHRI LAL SINH VADODIA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of reduction in the prices of petrol and diesel after the formation
of the new Government from June, 2014 to 5 February, 2015 and the amount reduced

each time, and dates thereof;

(b) the details of quantum of increase in the consumption of diesel and petrol

after reduction in prices; and

(c) whether Government proposes to provide petrol and diesel at even cheaper

prices in the coming days?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The details of reduction
in retail selling price of Petrol (deregulated on 26.6.2010) and diesel (deregulated on
19.10.2014) since 1st June 2014 are given in the Statement-1 (See below).

(b) The details of monthly consumption of petrol and diesel along with growth

rate since 2013-14 is given in the Statement-II (See below).

(c) The prices of petrol and diesel have been deregulated by the Government.
Thereafter, the Public Sector Oil Marketing Companies (OMCs) take appropriate
decision on their prices in line with international oil prices and market conditions.

Statement-1

Reduction in RSP of petrol and diesel due to reduction in Basic Price at Delhi

Date Petrol (X/Ltr.) Diesel (/Ltr.)
Pre Reduction Revised Pre Reduction Revised
Revision RSP Revision RSP
RSP RSP
1 2 3 4 5 6 7
RSP as on 71.41 57.28
1.6.2014
01.08.2014 73.60 (1.09) 72.51 - - -
16.08.2014 72.51 (2.18) 70.33 - - -
01.09.2014 70.33 (1.82) 68.51 - - -
01.10.2014 68.51 (0.65) 67.86 - - -

FOriginal notice of the question was received in Hindi.
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1 2 3 4 5 6 7
16.10.2014 67.86 (1.21) 66.65 - - -
19.10.2014 - - - 58.97 (3.37) 55.60
01.11.2014 66.65 (2.41) 64.24 55.60 (2.24) 53.35
01.12.2014 64.24 (0.91) 63.33 53.35 (0.84) 52.51
16.12.2014 63.33 (2.00) 61.33 52.51 (2.00) 50.51
16.01.2015 61.33 (2.42) 58.91 50.51 (2.25) 48.26
04.02.2015 58.91 (2.42) 56.49 48.26 (2.25) 46.01
CURRENT RSP 57.31 46.62

Price of petrol and diesel (eff. 19.10.2014) as per IOCL.
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Efforts made for future natural gas requirements

289. SHRI A.U. SINGH DEO: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of current efforts made by Government to satisfy country’s future

natural gas requirements;
(b) the list and status of the current transnational pipeline projects;

(c) whether there have been delays in implementation of the projects and if so,

the reasons for the delay;

(d) whether Government has taken any efforts to speed up these projects, if so,
the details thereof;

(e) the estimated year by when the pipelines are expected to begin functioning; and

(f) the impact that procurement through transnational pipelines will have on

domestic supply of LNG?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Government has taken
several steps to improve the availability of gas in order to meet the country’s future
natural gas requirements. These include revision in the price of domestic natural gas,
intensification of domestic exploration and production activities through New Exploration
Licensing Policy (NELP) rounds, development of shale gas policy framework, research
and development of gas hydrate resources in the country, import of Liquefied Natural
Gas (LNG), exploring possibility of transnational gas pipelines, clearance for exploration
and development of some NELP blocks, exploration in the Mining Lease Area with

certain conditions and acquisition of overseas oil and gas assets.

(b) to (e) India is currently pursuing the Turkmenistan-Afghanistan-Pakistan-India
(TAPI) pipeline project to receive natural gas supply from Yolotan Osman (Galkynysh)
fields in Turkmenistan. The length of the proposed pipeline is 1814 kms with a
capacity of 90 Million Standard Cubic Metres per Day (MMSCMD) of natural gas
in which India and Pakistan’s proposed share is 38 MMSCMD each and that of
Afghanistan is 14 MMSCMD.

Two Government level agreements, viz., Gas Pipeline Framework Agreement
(GPFA) and Inter-Governmental Agreement (IGA) were signed amongst the participating
countries in December, 2010. The Gas Sales and Purchase Agreement (GSPA) was
signed between the buyers and the seller on 23.5.2012 and the Operations Agreement

which deals with the issues of gas nomination, metering and allocation at delivery
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point was also signed on 8.7.2014. During the 20th Steering Committee Meeting
held in February, 2015, timelines were discussed for identification and selection of
Consortium Leader and gas is expected to flow in pipeline within 3 years from the

date of induction of Consortium Leader.

(f) Natural Gas procured through TAPI transnational pipeline project is envisaged to

bridge the gap between demand and supply of natural gas to consumers in various sectors.
Expansion of capacity of NINL

290. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) what are the plans of Metals and Mineral Trading Corporation of India
(MMTC) for expansion of the capacity of Neelachal Ispat Nigam Ltd. (NINL) and

the time line for achieving various targets within such plans; and

(b) whether MMTC is directly or through NINL in negotiations with any Public
Sector steel company to merge itself with such company and if so, the broad contours

of such negotiations?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Board of Neelachal
Ispat Nigam Limited (NINL) has approved in-principle to expand plant capacity
from its existing capacity of 1.1 million tonnes to 5.0 million tonnes in 2 Phases.
In Phase-I, the capacity enhancement shall be made from 1.1 million tonnes to 2.2
million tonnes. In Phase-II, the capacity will be further increased from 2.2 million
tonnes to 5.0 million tonnes. Phase-I is to be completed by 2020-21. M/s. MECON
have been entrusted with the task for preparation of Techno Economic Feasibility

Report (TEFR) for expansion of plant to 5.0 MT in 2 phases.

(b) MMTC has so far not considered any proposal to merge NINL with any

Public Sector steel company.
Impact of cheaper/inferior quality steel imported from China

291.SHRI DHIRAJ PRASAD SAHU: Will the Minister of STEEL be pleased

to state:

(a) whether the indigenous steel production is facing a lot of difficulties due to

import of cheaper/inferior quality steel from China;

(b) if so, the details thereof along with the quantity of steel imported from

China during the current year;
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(c) whether any consultations have been held with steel manufacturers and other

stakeholders in this regard;
(d) if so, the outcome thereof; and

(e) the corrective steps taken/proposed to be taken by Government to safeguard

the interest of indigenous steel industry against such imports?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) and (b) The global steel industry in general is going through a
difficult phase. Likewise, the domestic steel industry has also been subdued. Due to
excess capacity/production and decrease in demand in China, steel from China has

been finding its way to various countries, including India.

As against imports of about 8.1 million tonnes of steel into India, during April,

2014 to January, 2015, about 2.9 million tonnes has been from China.

(c) to (e) Domestic steel manufacturers and other stakeholders have been

representing against imports in general, and Chinese imports in particular.

Steel is a deregulated sector. However to ensure that only quality of steel is
imported into India, Ministry of Steel has notified Steel and Steel Product (Quality
Control) Order on 12.03.2012, as last amended on 4.12.2014.

Supply of iron ore by NMDC
292. SHRI A.U. SINGH DEO: Will the Minister of STEEL be pleased to state:

(a) the details of prices at which National Mineral Development Corporation

(NMDC) is supplying iron ore in the domestic market during the last five years;

(b) the details of prices at which iron ore is exported to Japan during the last

five years;

(c) the reasons for the price realization from Japan being lesser than price
realization in the domestic market and the methodology used for calculating the

export price; and

(d) whether an enquiry has been conducted and any action taken against parties

responsible, please provide details and findings of any enquiry or action taken, if any?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL
(SHRI VISHNU DEO SAI): (a) Details of prices at which National Mineral
Development Corporation (NMDC) is supplying iron ore in the domestic market

during each of the last five years are as under:—
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Period Domestic Price (in I/Ton for mine basis, excluding

Royalty, Taxes, Duties etc)

Baila Lump Baila Fines
1 2 3

F.Y. 2009-10
Apr.” 09 — Dec.’ 09 2458 1666
Jan.’10 — Mar.” 10 2728 1936
F.Y. 2010-11
Apr.’ 10 - June’ 10 3781 2924
July’10 — Sept.’10 4340 3356
Oct.’10 — Dec.’10 4137 3199
Jan.’11”— Mar.” 11 4353 3366
F.Y. 2011-12
Q1 :Apr.’11 — June’11 4540 2870
Q2: July’11 — Sept.’11 4600 2880
Q3: Oct.’11 — Dec.’11 5120 3380
Q4 :Jan.’12 — Mar.’12 4960 2590
F.Y. 2012-13
Q1: Apr.’12 — June’12 5480 2800
Q2:July’12 — Sept.’12 6190 3030
October’12 6070 2690
November’12 5380 2610
December’12 5380 2610
January’13 5060 2610
February’13 5060 2610
March’13 4950 2610
F.Y. 2013-14
April’13 4600 2610
May’13 4600 2610
June’13 4600 2610
July’13 4400 2510

August’13 4200 2510
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1 2 3
September’13 4200 2510
October’13 4300 2610
November’13 4300 2610
December’13 4500 2810
January’14 4500 2810
February’14 4500 2910
March’14 4500 2910
F.Y. 2014-15
April’14 4500 2910
May’14 4300 2910
June’14 4600 3160
July’14 4600 3160
Aug.’14 4600 3160
Sep.’14 4600 3160
Oct.’14 4600 3160
Nov.’14 4400 3160
Dec.’14 4200 3060
Jan.’15 4200 3060
Feb.’15 3750 2760

(b) Details of the prices at which iron ore is exported to Japan during the last

five years are as under:—

Period Export Price (US$ /DLT, FOB Vizag Port)
Baila Lump Baila Fines
1 2 3

F.Y. 2009-10 71.71 61.50
F.Y. 2010-11

Q1:Apr.’11 — June’ 11 139.40 122.80

Q2: July’ 11 — Sept.’11 170.27 150.02

Q3: Oct.” 11 —Dec.’ 11 147.63 130.07

Q4:Jan.” 12 —Mar.” 12 158.95 140.04
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1 2 3

F.Y. 2011-12

QI :Apr.’11 —June’11 No Export No Export
Q2: July’11 — Sept.’11 No Export No Export
Q3: Oct.’11-Dec.’11 No Export No Export
Q4:Jan.’12 — Mar.’12 No Export No Export
F.Y. 2012-13

Ql: Apr.’12 - June’12 146.90 135.20
Q2: July’12 — Sept.’ 12 153.60 141.38
Q3: Oct.’12— Dec.’12 131.93 121.43
Q4:Jan.’13 — Mar.’13 116.57 107.30
F.Y. 2013-14

Ql: Apr.’13 — June’13 154.78 142.47
Q2: July’13 — Sept.’13 142.16 130.84
Q3: Oct.’13 — Dec.’13 133.34 121.90
Q4: Jan.’14 — Mar.’ 14 140.77 126.86
F.Y. 2014-15

Ql: Apr.’14 — June’ 14 136.96 122.43
Q2: July’14 — Sept.’ 14 111.96 103.16
Q3: Oct.’14 — Dec.’14 96.75 88.06
Q4 :Jan.’ 15- Mar.” 15 88.05 72.29

(c) Sales under export agreements are done on Free on Board (FOB) port basis

whereas domestic sales are done on Free on Rail (FOR)/Free on Truck (FOT) mine

basis and as such these two types of prices are not directly comparable.

(d) Does not arise in view of reply given at (c) above.

Proposal from Rajasthan for development of tourist destinations

1293. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of TOURISM

be pleased to state:

(a) whether State of Rajasthan has forwarded any schemes for development of

tourist destinations to the Central Government;

FOriginal notice of the question was received in Hindi.
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(b) if so, by when these schemes would be approved; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) Development of Tourism is primarily undertaken by State
Governments/UT Administrations. However, Ministry of Tourism provides Central
Financial Assistance for projects which are prioritized in consultation with them.
The projects which are complete as per scheme guidelines are sanctioned subject to

availability of funds, infer-se priority and utilization of funds released earlier.

The following 9 project proposals for development of tourism infrastructure
and for fairs and festivals, submitted by the State Government of Rajasthan are
under process for grant of CFA in the current financial year, i.e. 2014-15 subject to

adherence to the Scheme Guidelines.

S1. No Rajasthan

l. Mega Desert Circuit—Jaisalmer-Jodhpur-Bikaner-Sambhar-Pali-Mount Abu
Mewar Complex Circuit
Hadoti Circuit for Jhalawar-Baran-Bundi

2

3

4. Development of Sawai Madhopur-Karauli
5 Development of Bharatpur-Vair-Deeg

6

Development of Dholpur as a Destination — Light and Sound show at Muchkund,

Development of Talab Shahi, Cruise in Chambal, Conservation of Cenotaphs etc.
7. Development of Sahalio Ki Bari, Udaipur
8. Development of Sekhawati

9. Organizing of fair and festival/events in Rajasthan

Declaring sites of freedom struggle as places of national importance
294. SHRI TARUN VIJAY: Will the Minister of TOURISM be pleased to state:

(a) whether Government is considering to make the sites of freedom struggle

and martyrdom of revolutionaries in Tamil Nadu as places of national importance;

(b) whether Government has any information about the great sacrifices of Rani
Velu Nachiyar and Muradu Pandiar brothers hanged in 1801 by British with 400

other Tamil freedom fighters; and

(c¢) whether Government would consider making such places revolutionary pilgrim

centres and tourist places for national integration?
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) The development and promotion of various tourism destinations
and products and implementation of tourism projects is primarily the responsibility of
the respective State Government/Union Territory (UT) Administration. The Ministry
of Tourism, however, provides Central Financial Assistance (CFA) to various State
Governments and Union Territory Administrations for tourism projects prioritised in
consultation with them for each financial year, subject to receipt of Detailed Project
Report (DPR), liquidation of Utilization Certificates (UC), availability of funds, inter-

se priority and adherence to scheme guidelines.

The Ministry of Tourism had, sanctioned Freedom Fighters Circuit project to
Tamil Nadu during the year 2008-09 with CFA of ¥ 290.19 lakh. No projects having
focus on Rani Velu Nachiyar and Muradu Pandiar brothers has been prioritized by

the State Government of Tamil Nadu.

The Ministry of Tourism does not have any policy to declare any site as a

pilgrim centre or tourist destination.
Deployment of women personnel at tourist spots
1295. DR. SANJAY SINH: Will the Minister of TOURISM be pleased to state:

(a) whether Government is considering to deploy women personnel at tourist

spots in view of the rising incidents of crime against female tourists in the country;
(b) if so, the details thereof; and
(c) the concrete steps being taken to further ensure the safety of female tourists?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) ‘Public Order’ and ‘Police’ are State subjects as per the
Seventh Schedule of the Constitution of India. As such, the prevention of crime,
including crimes against tourists, is the primary responsibility of State Governments/
Union Territories. In order to ensure safety and security of tourists, including foreign
tourists, Ministry of Tourism has advised all the State Governments/Union Territory
Administrations to deploy Tourist Police in the States/Union Territories. No specific
proposal of deployment of women police personnel in tourist areas have been sent
to State Governments/Union Territory Administrations. The State Governments of
Andhra Pradesh, Goa, Karnataka, Kerala, Maharashtra, Himachal Pradesh, Rajasthan,
Jammu and Kashmir, Uttar Pradesh, Delhi, Punjab, Madhya Pradesh and Odisha have

deployed Tourist Police in one form or the other.

FOriginal notice of the question was received in Hindi.
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(c)

In order to ensure safety and security of tourists, including foreign tourists,

the Ministry of Tourism has taken following steps:

(@)

The Ministry of Tourism, on a pilot basis, has set up the ‘Incredible India

Help Line’ to guide the tourists.

(i) Grant of Central Financial Assistance to Government of Rajasthan, Uttar

Pradesh and Andhra Pradesh for setting up of Tourist Facilitation and Security

Organisation (TFSO) on a pilot basis.

(ii1) Adoption of code of conduct for Safe and Honourable Tourism, which

contains a set of guidelines to encourage tourism activities to be undertaken
with respect to basic rights like dignity, safety and freedom from exploitation

of both tourists and local residents, in particular women and children.

(iv) All the Chief Ministers of the State Governments and Administrators of

™)

Union Territory Administrations have been asked to take immediate effective
steps for ensuring a conducive and friendly environment for all tourists and
also request them to publicize the steps being taken/proposed to be taken to
increase the sense of security amongst the present/prospective visitors and

also to counter the negative publicity, if any.

In the wake of some unfortunate incidents involving foreign tourists, Ministry
of Tourism has also posted an advisory on its website www.incredibleindia.

org.

(vi) Guidelines on Safety and Security of Tourist for State Governments/Union

Territories and Tips for Travellers have been formulated in August, 2014 and
circulated to all State Governments and Union Territories. These guidelines
have been issued with an objective to help/provide direction to the State
Governments and Union Territory Administrations in formulating guidelines for
tourists safety and security. The guidelines also includes ‘tips for travellers’

and cover the following:

e Precautions to be taken during pre-travel arrangements.

e Travel information on calamities/situations by the State Government.
e Identifying, locating tourists in times of emergency.

e Government communication and inter agency coordination.

e Regulations of service providers (Transport Services, Accommodation
Sector). Regulating leisure and recreational services including adventure

sports.
e Address insolvencies and dispute settlement.

e Enforcement.
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Financial assistance to tripura for tourism

296. SHRIMATI JHARNA DAS BAIDYA: Will the Minister of TOURISM be

pleased to state:
(a) the names of tourist places in the North-Eastern States;
(b) how many of these spots are getting financial aid from the Centre;

(c) whether Central Government has sanctioned any amount for the places of

tourism in Tripura; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) The names of a few of the important tourist places in the North

Eastern States are given in the Statement-I (See below).

(b) Development and promotion of tourism is primarily the responsibility of the
respective State Governments. However, the Ministry of Tourism provides Central
Financial Assistance (CFA) to various State Governments for various tourism projects
prioritized every year in consultation with them subject to availability of funds, inter-

se priority and adherence to the scheme guidelines.

(c) and (d) Yes, the Ministry of Tourism has sanctioned CFA to the Government
of Tripura for the development of tourism infrastructure in the State. The details of
the CFA sanctioned to the State during the 11th Five Year Plan are given in the
Statement-II (See below). However due to pendency of utilisation certificate the State
has not been sanctioned CFA since 2012-13.

Statement-1

The names of the few important tourist places in the North Eastern States

SL.LNo.  Name of the State Name of tourist places

L. Arunachal Pradesh  Tezpur-Bhalukpong-Bomdila-Tawang Tourist Circuit
Bhalukpong
Tipi
Sessa
Bomdila
Dirang

Sela Pass
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S1.No.

Name of the State

Name of tourist places

Arunachal Pradesh

Nuranang

Jaswant Garh

Zemithang

Tawang

Bumla Pass

PTso Lakes

Tezpur-Seijosa-Bhalukpong-Tipi-Tezpur Tourist Circuit
Itanagar-Ziro-Daporijo-Aalo-Pasighat Toursit Circuit
Itanagar

Gyekar Sinyik

Jawaharlal Nehru State Museum

Ziro

Talley Valley

Shivalinga at Kardo Hills

Daporijo

Menga Cave

Aalo

Likabali

Malinithan

Doimukh-Sagalee-Pake Kessang-Seppa Tourist Circuit
Doimukh

Sagalee

Pake Kessang

Pappu valley

Seppa

Ziro-Palin-Nyapin-Sangram-Koloriang Tourist Circuit
Palin

Nyapin
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SL.No.  Name of the State Name of tourist places

Arunachal Pradesh  Sangram
Koloriang
Daporijo-Taliha-Siyum-Nach Tourist Circuit
Daporijo
Taliha
Siyum
Nacho
Aalo-Mechuka Tourist Circuit
Mechuka
Tato
Pasighat-Jengging-Yingkiong-Tuting Tourist Circuit
Pasighat
Daying Ering Wildlife Sanctuary
Siang Reiver
Mouling National Park
Yingkiong
Dehang-Dibang Biosphare Reserve
Gelling
Tuting
Singa
Tinsukia-Tezu-Hayuliang Tourist Circuit.
Namsai
Wakro
Parasuram Kund
Tezu
Hayuliang
Walong

Dong Valley
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SL.No.  Name of the State Name of tourist places

Arunachal Pradesh  Dibrugarh-Roing-Mayudia-Anini Tourist Circuit

Roing
Mayudia
Bhismaknagar
Hunli
Mehao Wildlife Sanctuary
Sally Lake
Margherita-Miao- Namdapha Tourist Circuit.
Miao
Namdapha National Park
Nao-Dihing river.

2. Assam Kamrup District
Assam State Museum
Zoo-cum Botanical Garden
Planetarium-Guwahati
Science Museum (Regional Science Centre)
Srimanta Sankardev Kalakshetra
Silpagram
Dighali Pukhuri
Kamakhya
Basistha Ashram
Navagraha Temple
Umananda Temple
Sukreswar Temple
Tirupathi Balaji Temple
Hajo
Sualkushi

Madan Kamdev
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SL.No.  Name of the State Name of tourist places
Assam Pabitora Wild life Sanctuary
Chandubi
Kulsi

Deepor Beel

North Guwahati

Dirgheswari Temple

Dolgobinda Temple

Aswaklanta Temple

Moni Korneswar Temple
Rudreswar Devalaya.

Aouriati Satra

Kanoi boroshi bua, etc.

Dhubri District

Tarakata Silpagram at Asarikandi
Tourist Lodge at Dhubri
Wayside amenity centre at Bilasipara, Dhuburi

Development of Netai Dhubuni Ghat, Panch Peer
Dargah, Maha Astami Snanghat at Dhubri.

Mahamaya Dham, Bogoribari

Ramraikuti Satra, Strassal

Florican Park, Bilasipara

Development of Simli Beel, Agamoni, etc.
Goalpara District

Development of Surya Pahar Tourist spot, Goalpara,

Assam, etc.

Bongaigaon District

Construction of Tourist Lodge at Bongaigaon
Wayside amenity centre at North Salmara, Bongaigaon.

Development of Karya Kujia Beel, Abhayapuri
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SL.No.  Name of the State Name of tourist places

Assam Development of Historic Ultapaani Bongaigaon, etc.
Kokarjhar District
Tourist facilities at Chakrasila
Tourist complex at Gossaigaon, etc.
Barpeta District
Yatriniwas at Barpeta
Upper Bungalow, Mathanguri
Guest room accommodation, Barpeta Road
Tourist Lodge at Barpeta Road
Vishnujyoti Sarovar, Barpeta Road
Barpeta Satra, etc.
Nalbari District
Guest house Nalbari,
Wayside amenities at Rangia
Son Konia Ghat, Nalbari
Damodhar Dham Satra
Bagheswari Devalaya, Nalbari, etc.
Morigaon District
Wayside amenity Centre at Amlighat, Jagiroad
Mayang, etc.
Nagaon District
Tourist complex at Phuloguri, Jakhalabandha
Batadrawa Than
Tourist lodge at Nagaon
Tourist Spot at Chapanala
Wayside amenities at Amoni, Nagaon
Wayside amenities at Samaguri

Water Sports, Samaguri
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S1.No.

Name of the State

Name of tourist places

Assam

Sivasagar District

Island at Kaliabhomora Bridge, etc.

Golaghat District

Golaghat Tourist Lodge

Sankar Baruah Park and Jumuna Park at Golaghat
Bamub Pukhuri at Golaghat

Gopal Ata Satra at Golaghat

Open Air Theathre at Golaghat

Park near Dhanshree River

Integrated Complex at Agartoli, Kaziranga
Wayside amenity centre at Bokakhat

Camping site near Kohara Tourist Welcome Centre

Tourist Lodge at Kohora (Aranya, Banani, Banoshree

and Kunjiban)

Kaziranga National Park

Rural Tourism at Durgapur Village, etc.
Jorhat District

Heritage and Eco-Tourism Resort at Majuli
Jorhat Tourist Lodge

Tourist Park Titabor, etc.

Development of Ranghar Bakari
Development of Kerenghar Bakari

Tourist Reception Centre near Kerenghar
Sivasagar Tourist Lodge

Wayside amenities at Rajmay

Tourist facilities and Museum at Charideo
Development in and around Joyusagar Tank
Rudra Singha Park

Rudra Singha Ethnic Village
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SL.No.  Name of the State Name of tourist places

Sivasagar District Sound and light show at Talatal Ghar, Sivasagar in

Assam, etc.

Dibrugarh District

Bamunbari at Moran

Wayside amenities at Dibrugarh, etc.
Tinsukia District

Dibru-Saikhowa National Park

Rural Tourism Centre at Dehing Patkai
Wayside amenities at Tinsukia
Yatrinivas at Kakopathar

Wayside amenities at Digboi

Joypur, etc.

Dhamaji

Gogamakh, etc.

Sonitpur

Wayside amenities at Biswanath Chariali
Tourist Lodge at Biswanath Chariali
Tourist Complex at Bhalukpung
Tourist Lodge at Tezpur

Tourist facilities at Agnighar, Goneshghat, Ouguri
Hill at Tezpur

Rural Tourism at Bhalukpung

Wayside amenities at Gouhpur

Eco Tourism at Nameri, etc.

Darang District

Tourist Lodge near Orang Wild Sanctuary
Khatra Satra near Mongaldoi, etc.

Cachar District

Silchar Tourist Lodge
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SL.No.  Name of the State Name of tourist places

Sivasagar District Tourist Lodge at Bhuban Hill
Gandhibag Park
Ramnagar Anwa
Tourist Lodge at Khaspur
Wayside amenities at Kalaine
Development of works at Masimpur, Cachar, etc.
Karimganj District
Tourist Lodge at Karimganj
Resting Shed at Suribari
Tourist facilities at Son beel, etc.
Halikandi District
Tourist Lodge at Halikandi
Saddheswar Shiva Temple, etc.
North Cachar
Tourist Spot at Haflong
Haflong Tourist Complex
Jatinga, etc.
Karbi Anglon District
Tourist Lodge at Amrang
Rest House at Garampani
Tourist facilitation centre at Kohora Eco Resort
Tourist facilities at Hawraghat, etc.
Udalguri District
Wayside Amenities centre at Rowta, etc.
3. Manipur Imphal- West
Kangla Fort

Ima Market

Shaheed Minar
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S1.No.

Name of the State

Name of tourist places

Manipur

Nupilal complex

Manipur State Museum
Imphal War Cemetery
Govindajee Temple

Mahabali Temple

Imphal- East

Andro

Komirei Garden, Tinsid Road
Ecological park, Nongmaiching
Kaina

Thoubal

Khongjom War Memorial Complex
Waithoupat

Kakching Garden

Bishnupur

Loktak Lake

Keibul Lamjao National park
INA Museum, Moirang
Maibam Lokpaching (Red Hill)
Phubala

Loukoipat

Ukhrul

Shirui Peak

Jessami

Nungbi Village

Tamenglong

Barak Waterfalls

Tharon Caves
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SL.No.  Name of the State Name of tourist places
Manipur Zeliad Lake
Senapati

Sadu Chiru Waterfalls
Singda Dam
Mao
Dzuko Valley
Churachandpur
Khuga Dam
Adventure Complex, Lamdan
Mata Maultam Hyde Put park
Ngaloimol Waterfalls
Chandel
Moreh
Tengnoupal
Kotsophai, Chakpikarong
4. Meghalaya East Khasi Hills
Ward’s Lake and Botanical Garden
Entomological (Butterfly) Museum
Meghalaya State Museum
Lady Hydari Park
Shilling Peak
Elephant Falls
Spread Eagle Falls
Bishop & Beadon Falls (Viewpoint at Nongkwar)
Shillong Golf Course
Cathedral Church (Mary Help of Christain)
Sweet Falls

Viewpoint at Phalangwanbroi
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SL.No.  Name of the State Name of tourist places

Meghalaya Mawsmai Cave
Mawsmai Falls
Nohkalikai Falls
Mot trop
Kynrem Falls
Mawwjymbuin Cave
Symper Peak
Crinoline Falls
Shillong Viewpoint
Viewpoint at Khyrdop Mawlieh
Laitshyngiar Cave
Thangkharang Park
Mih-Um-Spring Lawbah
Dainthlen Falls, Sohra
Laitknsew Viewpoint
Eco-Park, Sohra
Mattilang Park
Sa-1 Mika Park
Green Rock Ranch
Mawlynnong
Mawphlang Sacred Grove
Don Bosco Museum, Mawlai
Kyrdem Khla, Laityngkot
Wahkaba Falls, Laitryngew
Laitmawsiang
Viewpoint Sohiong Overlooking Sohiong Village
Golf Course at Pongtung

Tourist Spot Kutmadan, Sohra
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SL.No.  Name of the State Name of tourist places

Mawlyngbna Park, Mawsynram
Wei Kyrbei Falls, Lawbah
Viewpoint Mawkhong
Byrdaw Falls

Umngot Viewpoint, Overlooking Bangladesh
Smit

West Khasi Hills

Kyllag Rock

Nongkhnum Island
Mawthadraishan Peak

Krem Tirot Sing, Mairangbah
Kynshi River

Mawphud Ur

South West Khasi Hills
Hotspring at Jakrem

Ranikor River (Angling Spot)
Mawranglang Viewpoint
Ri-Bhoi

Umiam Water Sport Complex
Nehru Park

Orchid Lake Resort
Sohpetbneng, Peak

Batcave Pdehkyndeng
Marngar Lake

Thrill Fun Park, Mawlein
Umtah Lake

Sohliya

West Jaintia Hills
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S1.No.

Name of the State

Name of tourist places

Meghalaya

Monument of U Kiang Nongbah
Syntu Ksiar

Nartiang Monoliths

Syndai Cave

Thadlaskein Lake

Lalong Park

Umngot River

Mynthong Tourist Spot

Tyrshi Falls

Krang Suri Falls, Amlarem
Umiakneh Stone Bridge, Amlarem
Thlumuwi Falls

East Jaintia Hills

Kotsati Cave

East Garo Hills

Patogan Nengminza Memorial at Chisobibra
Tasek Lake

Nangalbibra

North Garo Hills

Resubelpara Hot-Spring
Nakachikong

Jolding Lake

Rasina Falls

West Garo Hills

Tura Peak

Nokrek Biosphere

Dachi Lake Anogre

Chibragre Picnic Spot

Charontolla Temple
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SL.No.  Name of the State Name of tourist places

Meghalaya Rongbagre Fish Sanctuary
Rombang Fall
Silbalgre Holookh Gibon Reserve
Chandigre Rural Tourist Site
Pelga Falls and Picnic Spot
Ganol River Picnic Spot

Bhaitbari Village (Anthropological Interest and

Importance)
South West Garo Hills
Mirjumlla Tomb, Mankachar
Gha Supara Park, Ampati
Kata Beel or Huge Lake
Dargah Tomb, Mahendraganj
South Garo Hills
Siju Cave
Captain W.A. Sangma Memorial
Kanai River
Rongdong Fall near Siju
Rewak View Point
Balpakram National Park
Bong Memorial Park

5. Mizoram Aizawl
Champhai
Lunglei
Serchhip
Mamit
Kolasib
Lawngtlai

Saiha
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S1.No.

Name of the State

Name of tourist places

6.

7.

8.

Nagaland

Sikkim

Tripura

Naga Heritage village, Kisama
Chumukedima

Razaphema Basa

Dzukou Valley

Mon

Nathula

Changu lake

Rumtek

Aritar

Gangtok in the East District.
Namchi

Rabangla

Damthang

Temi Tarku

Phur Chachu in South Sikkim
Pelling

Yuksome

Kaluk

Bermoik

Dentam

Daramdin

Barsey in West District Yumthang,
Gurudongmar,

Lachung

Lachen in North District,

14 Debata Bari (Temple of 14 Gods) Temple,
Khayerpur, West Tripura

Maharaja Bir Bikram College , Agartala, West Tripura

Ujjayanta Palace, Agartala, West Tripura
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SI.No.  Name of the State

Name of tourist places

Tripura

Brahmakunda, Mohanpur, West Tripura

Jagannath Mandir, Agartala, West Tripura

Benuban Bihar, Agartala, West Tripura

Banabithi, Khowai District

Baramura Eco Park, Teliamura, Khowai District
Sipahijala, Bishalgarh, Sipahijala District
Kamalasagar, Bishalgarh, Sipahijala District
Neermahal Palace, Melaghar, Sipahijala District
Tripureswari Mandir, Matabari, Gomati District
Bhubeneswari Mandir, Udaipur, Gomati District
Tepania Eco Park, Udaipur, Gomati District
Chabimura, Amarpur, Gomati District

Pilak, Jolaibari, Santirbazar, South Tripura

Trishna Wild Life Sanctuary, Belonia, South Tripura
Mahamuni Pagoda, Manubankul South Tripura
Kalapania Nature Park, Kalachara, South Tripura
Unokoti, Kailashahar, Unakoti District

Jampui Hill , Kanchanpur, North Tripura

Roa Wild Life Sanctuary, Panisagar, North Tripura

Damboor lake, Gandacharra, Dhalai District

Statement-I11

Details of projects sanctioned to Tripura during the eleventh Five Year Plan.

(X in lakhs)
S1. No. Name of project Amount  Amount
sanctioned released
1 2 3 4
2007-08
1. Destination Development of Udaipur in Tripura. 206.13 164.90
2. Destination Development of Agartala, Tripura. 319.00 255.38

3. Destination Development of Belonia, Tripura. 392.50 314.00
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1 2 3 4
4. Celebration of Neermahal festival, 07-08, Tripura 5.00 5.00
5. Celebration of Pilak Tourism festival, 07-08, Tripura. 5.00 5.00
ToTAL 927.85 744.28
2008-09

1. Destination Development of Dumboor Lake, Tripura 336.17 268.94

2. Celebration of Kharchi Festival, 2007, Tripura. 5.00 5.00

3. Celebration of Neermahal Tourism Festival, 2008 5.00 5.00
in Tripura during 27-29 December, 2008

4, Celebration of Ashokastami Festival, to be held in 5.00 5.00
Tripura during December, 2008 and March, 2009

5. Celebration of Kharchi Festival, 2008 in Tripura 4.77 4.77

6. Celebration of Diwali Festival, 2008 5.00 5.00
ToTAL 360.94 293.71

2009-10

1. Development of Tourist Destination Khowai, Tripura. 430.53 344.42

2. Development of Tourist Circuit Dhalai-North, Tripura 661.18 528.94

3. Development of Tourist Destination Amarpur-Tripura 417.87 334.30

4. Development of Tourist Circuit West- South, Tripura 379.50 303.60
2008-09.

5. Celebration of Neermahal Tourism Festival from 5.00 5.00
27-29 December, 2009 in Tripura

6. Celebration of Jumpui Hill Tourism Festival from 5.00 5.00
18-20 November, 2009 in Tripura.

7. Celebration of Diwali Festival from 17-19 October, 5.00 5.00
2009 in Tripura.
ToTAL 1904.08  1526.26

2010-11

1. Development of “Amarpur—Pilak-Trishna-Melagarh’ 728.92 583.14

Tourist in Tripura

2. Destination Development of Old Agartala Royal 225.27 180.22
Palace Complex, Kheyerpur under West Tripura Distt
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1 2 3 4

3. Destination Development of Chabimura in Tripura 482.24 385.79
4. Tourism Destination Development of Tirthamukh — 451.21 360.97

in Tripura

5. Circuit Development of Ambassa-Gandacherra-  765.63 612.50

Udaipur-Santirbazar-Amarpur in Tripura

6. Celebration of Mahamuni Tourism festival in Tripura 5.00 5.00
7. Celebration of Pilak Tourism Festival 20.00 20.00
8. Celebration of Mahamuni Tourism Festival 10.00 10.00
9. Celebration of Ashokastami Festival 20.00 20.00

ToTAL 2708.27  2177.62

2011-12

1. Destination Development at Malaghar 500.00 400.00
2. Destination Development at Jampui hill 500.00 400.00

3. Destination Development of Brahmakunda in Tripura,  445.07 356.05
4. IT Infrastructure in Tourism sector in Tripura 50.00 45.00

5. Celebration of Kharchi Festival at Khayerpur Old 14.90 14.90
Agartala from 8th to 14th July, 2011

6. Celebration of Neermahal Tourism Festival 16.65 16.65
7 Celebration of Diwali Festival 16.90 16.90
TotAL 1543.52  1249.50

Rural tourism projects in Andhra Pradesh
297. SHRI C.M. RAMESH: Will the Minister of TOURISM be pleased to state:

(a) the details of the Rural Tourism Projects that have been taken up in the
State of Andhra Pradesh;

(b) the details of the funds spent on these projects by Government;
(c¢) whether all the projects are successful; and
(d) if so, the details of the same and revenue earned from these projects?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH

SHARMA): (a) to (d) The development and promotion of various tourism destinations
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and products and implementation of tourism projects including rural tourism projects
is primarily the responsibility of the respective State Government/Union Territory
(UT) Administration. Under the Plan Scheme ‘“Product/Infrastructure Development
for Destination and Circuits” the Ministry of Tourism provides Central Financial
Assistance (CFA) to various State Governments and Union Territory Administrations
for tourism projects including rural tourism prioritised in consultation with them for
each financial year, subject to receipt of Detailed Project Report (DPR), liquidation
of Utilization Certificates, availability of funds, inter-se priority and adherence to

scheme guidelines.

Details of Rural Tourism projects sanctioned for the State Government of Andhra
Pradesh and Telangana during Eleventh Plan are given in the Statement (See below).
No Rural Tourism Project for this State was sanctioned in the Twelfth Plan. The

State Government has found these projects successful.

These Rural Tourism Projects are intended for promotion of Handicrafts, Folk
Arts and Dance Forms in the Rural Areas of the State. These are all small projects
sanctioned for facilitating Promotion, Awareness, Marketing and Employment Generation.

They are designed to help rural artisans to generate income and not earn revenue.
Statement

Details of rural tourism projects sanctioned for the State of Andhra Pradesh

and Telangana during Eleventh Five Year Plan

® in lakhs)

S1. No. Name of the projects Amount Amount
sanctioned released
1 2 3 4

2007-08 and 2008-09 NIL
2009-10
1. Software work plan under CBSP of Ministry of 20.00 16.00

Tourism, Government of India for the site, Village
Kuchipudi, Distt. Krishna, Andhra Pradesh

2. Software Work Plan under CBSP of Ministry of 13.95 11.16
Tourism, Government of India for the site, Village
Etikoppaka, Distt. Vishakhapatnam Andhra Pradesh

3. Software Work Plan CBSP of Ministry of 20.00 16.00
Tourism, Government of India for the Site, Village

Dharmavaram, Distt. Anantapur, Andhra Pradesh
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1 2 3 4

4. Rural Tourism Project at Village Kuchipudi, Distt. 46.42 30.00
Krishna, Andhra Pradesh

5. Rural Tourism Project at Village Dharmavaram, 50.00 40.00
Distt. Anantapur, Andhra Pradesh

6. Rural Tourism Project at Village Etikoppaka, Distt. 45.95 36.76
Vishakhapatnam, Andhra Pradesh

7. Software Work Plan under CBSP of Ministry of 20.00 16.00

Tourism, Government of India for the Site, Nirmal
village in Adilabad Dist., Andhra Pradesh

ToTAL 216.32 165.92
2010-11
1. Software Work Plan under CBSP scheme of 19.90 15.92
Ministry of Tourism, Government of India for
the site Village Cheriyal, Distt. Warangal, Andhra
Pradesh
2. Rural Tourism Project at Village Cheriyal, Distt. 50.00 40.00
Warangal, Andhra Pradesh
3. Rural Tourism Project at Village NIrmal, Distt. 39.90 31.92
Adilabad, Andhra Pradesh
TotaL 109.80 87.84
2011-12
1. Rural Tourism Project at Village Pembarthi, Distt. 14.42 11.54
Warangal, Andhra Pradesh
2. Rural Tourism Project at Village Pembarthi, Distt. 48.12 38.50
Warangal, Andhra Pradesh
TotAaL 62.54 50.04
GranDp TotaL 388.66 303.80

Setting up of special tourism zones in Maharashtra
1298. SHRI RAMDAS ATHAWALE: Will the Minister of TOURISM be pleased to state:

(a) whether Government proposes to set up special tourism zones in the country,
especially in the State of Maharashtra;

FOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(c) the names of places identified for this purpose?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) Sir, at present there is no proposal under consideration with

the Ministry of Tourism for Special Tourism Zones.
Funds to Rajasthan under special package
1299. SHRI ASHK ALI TAK: Will the Minister of TOURISM be pleased to state:

(a) whether it is a fact that there is a considerable scope for development of

tourism in the State of Rajasthan, if so, the names and details of such areas;

(b) the details of amount granted for various tasks for the development of

tourism during the past five years by Government to the State Government; and

(c) whether Government proposes to grant funds under any special package to

the State Government for the development of tourism, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) Development of Tourism is primarily undertaken by State
Governments/UT Administrations. However, Ministry of Tourism provides Central
Financial Assistance (CFA) for projects which are prioritized in consultation with them.
The projects which are complete as per scheme guidelines are sanctioned subject to

availability of funds, inter-se priority and utilization of funds released earlier.

The Ministry of Tourism has sanctioned total CFA of ¥ 10781.01 lakh to the
State Government of Rajasthan for development of tourism infrastructure in the State

in past five years as given below:

® in lakhs)
Year CFA sanctioned
2009-2010 1974.38
2010-2011 3131.92
2011-2012 500.00
2012-2013 Nil
2013-2014 5174.71

(c) This Ministry does not propose to grant funds under any special package

to the State Government for the development of tourism as of date.

FOriginal notice of the question was received in Hindi.
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Tourism policy for promotion of tourism in Rajasthan

+300. SHRI BHUPENDER YADAV: Will the Minister of TOURISM be pleased
to state:

(a) whether Government has made any tourism policy for promotion of tourism

in different States/Union Territories including Rajasthan;
(b) if so, the details thereof; and

(c) the status of implementation of these tourism policies in States/Union

Territories?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) The current National Tourism Policy of the Government was
formulated in 2002 after detailed interactions with the industry associations, concerned
Ministries and Departments of Central Government, State Governments and other
stakeholders. Some of the States/Union Territories have their individual tourism
policies as detailed below:

Andaman and Nicobar Island, Andhra Pradesh, Arunachal Pradesh, Assam, Bihar,
Chhattisgarh, Goa, Gujarat, Haryana, Himachal Pradesh, Karnataka, Kerala, Madhya
Pradesh, Maharashtra, Manipur, Meghalaya, Nagaland, Odisha, Punjab, Rajasthan,
Sikkim, Tamil Nadu, Tripura, Uttar Pradesh, Uttarakhand and West Bengal.

Ministry of Tourism offers comments on the draft tourism policies of States/
UTs, if referred to it.

Tourism in Lakshadweep Islands

301. SHRI BALWINDER SINGH BHUNDER: Will the Minister of TOURISM
be pleased to state:

(a) whether it is a fact that tourism in Lakshadweep Islands has been affected

due to strict implementation of environmental guidelines in the Islands;

(b) if so, the details and the number of tourists visiting Lakshadweep in the
last five years both domestic and foreign tourists;

(c) whether the guidelines need to be modified to increase the inflow of tourists
in Lakshadweep in view of the peculiar topography of the Islands;

(d) if so, the reaction of Government; and

(e) what efforts are being made to increase the inflow of tourism in Lakshadweep
Islands?

FOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) Development, promotion and implementation of tourism
projects are primarily the responsibility of the respective State Government/Union
Territory (UT) Administration including Lakshadweep Islands. The Ministry of
Tourism provides Central Financial Assistance (CFA) for tourism projects, identified
in consultation with them, subject to availability of funds, infer-se priority under its
various schemes as per the guidelines. Since the carrying capacity of these Islands
has to be kept in mind, any activity related to tourism has to be carried out with
utmost care. The Ministry of Tourism has launched a Comprehensive Sustainable
Tourism Criterion for India (STCI) for three major segments of tourism industry
namely Accommodation, Tour Operators and Beaches, Backwaters, Lakes and Rivers
Sectors on 26.08.2014 which is applicable for the entire country including the Union
Territory of Lakshadweep. The Criterion addresses need for environment friendly
measures like Sewage Treatment Plant (STP), rain water harvesting system, waste

management system, pollution control etc.

The details and the number of tourists visiting Lakshadweep in the last five

years both domestic and foreign are as follows:

Year Domestic Foreign
2009 6553 4309
2010 7705 1512
2011 9424 567
2012 4417 580
2013 4784 371

(¢) The Ministry of Tourism promotes India as a holistic destination in the
domestic and international markets which includes various tourism destinations and

products of States/Union Territories.

As a part of the promotional activities, the Ministry of Tourism has released
campaigns in the international and domestic markets as well as produces publicity

material under the Incredible India brand-line.
Budgetary allocation of funds for tourism

302. SHRI K.N. BALAGOPAL: Will the Minister of TOURISM be pleased to

state:

(a) the State-wise budgetary allocation for tourism for the last five years, including
2015;
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(b) whether Government is aware that more funds, attention and Government
intervention is necessary for the State of Kerala to compete with neighbouring Sri

Lanka in tourism sector; and
(c) if so, the actions Government is going to take in this direction?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Details of allocation of funds for various plan schemes being
implemented by Ministry of Tourism for the last five financial years i.e. 2010-11 to
2014-15 are given in the Statement-I (See below). The latest State/UT-wise tentative
allocation for the plan scheme Product/Infrastructure Development for Destination
and Circuit Scheme (PIDDC) for the current financial year is given in Statement-II

(See below). Funds under this scheme were not being allocated State/UT-wise earlier.

(b) and (c) The development and promotion of tourism destinations and products
is primarily the responsibility of the concerned State Government/Union Territory
(UT) Administration. However, the Ministry of Tourism provides Central Financial
Assistance (CFA) to various States/Union Territories for tourism projects prioritized
in consultation with them for each financial year subject to availability of funds,

inter-se priority and adherence to scheme guidelines.

As part of its on going promotional activities the Ministry of Tourism releases
campaigns in the international and domestic markets under Incredible India brand-

line, to promote various tourism destinations and products of India.

The Ministry of Tourism promotes India as a holistic destination in the domestic
and international markets, including the various tourism destinations and products of

every State/Union Territory of the country including Kerala.
Statement-1

Scheme-wise allocation and expenditure (Till 31st March, 2011) during 2010-11

® in crore)

SL. Scheme BE RE Final Expenditure
No. Allocation
1 2 3 4 5 6

A. Centrally Sponsored Schemes (CSS)
1. Product/Infrastructure 522.00 545.13 547.73 546.97

Development for

Destination and Circuits
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1 2 3 4 5 6
B. Central Sector Schemes (CS)
1. Overseas Promotion and 275.00 250.00 249.00 249.02

Publicity including Market

Development Assistance

2. Assistance to IHMs/ FCls/ 95.00 90.00 90.00 90.00
ITTM/ NIWS

3. Domestic Promotion 75.00 79.75 79.15 77.04
and Publicity including
Hospitality

4. Capacity Building for 17.00 17.00 17.00 17.00
Service Providers

5. Computerization and 15.00 2.75 2.75 2.75
Information Technology

6. Assistance for Large 15.00 9.20 9.20 9.20
Revenue Generating
Projects

7. Incentives to 10.00 1.50 0.50 0.50
Accommodation
Infrastructure

8. Externally Aided Projects 10.00 1.65 1.65 1.65

9. Assistance to Central 10.00 0.01 0.01 0

Agencies for Tourism

Infrastructure Development

10. Market Research including 5.00 3.00 3.00 3
20 Years Perspective Plan

11. Creation of Land Bank 1.00 0.01 0.01 0
for Hotels

12. UNDP Endogenous 0.00 0.00 0.00 0
Projects

13. Construction of Building 0.00 0.00 0.00 0
for [ISM at Gulmurg,
Kashmir

14. Equity Contribution to 0.00 0.00 0.00 0
ITDC

ToraL CS and CSS 1050.00 1000.00 1000.00 997.13
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Scheme-wise allocation and expenditure Till 31st March, 2012 (Plan)

® in crore)

S1.No. Scheme BE (2011-12) RE (2011-12) Expenditure

A.  Centrally Sponsored Schemes (CSS)

I. Product/ Infrastructure 562.99 602.64 602.63
Development for Destination
and circuits

B. Central Sector Schemes (CS)

1. Overseas Promotion and 280.00 238.50 221.34
Publicity including Market
Development Assistance

2. Assistance to IHMs/ FClIs/ 102.00 102.00 102.00
HTTM/ NIWS

3. Domestic Promotion and 75.00 60.00 59.03
Publicity including Hospitality

4. Capacity Building for Service 25.00 25.00 25.00
Providers

5. Computerization and 20.00 8.26 8.25
Information Technology

6. Assistance for Large Revenue 20.00 0.17 0.17
Generating Projects

7. Incentives to Accommodation 2.00 0.01 0.01
Infrastructure

8. Externally Aided Projects 3.00 3.00 3.00

9. Assistance to Central Agencies 5.00 4.27 4.27
for Infrastructure Development

10.  Market Research including 4.00 5.14 5.14
20Years Perspective Plan

11.  Creation of Land Bank for 0.01 0.01 0.00
Hotels

12. UNDP Endogenous Projects 0.00 0.00 0.00

13.  Construction of Building for 1.00 1.00 1.00
IISM at Gulmurg, Kashmir

14.  Equity Contribution to ITDC 0.00 0.00 0.00
ToraL CS and CSS 1100.00 1050.00 1031.84
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Scheme-wise allocation and expenditure Till 31st March, 2013 (PLAN)-(Provisional)

® in crore)

S1.No. Scheme BE (2012-13) RE (2012-13) Expenditure

A. Centrally Sponsored Schemes (CSS)

1. Product/ Infrastructure 575.00 480.00 428.85
Development for
Destination and Circuits

B. Central Sector Schemes (CS)

2. Overseas Promotion and 267.00 180.00 182.83
Publicity including Market
Development Assistance

3. Assistance to IHMs/ FClIs/ 110.00 100.00 86.36
IITTM/NIWS

4. Domestic Promotion and 90.00 65.00 63.29
Publicity including Hospitality

5. Capacity Building for Service 50.00 50.00 46.06
Providers

6. Computerization and 15.00 15.00 13.01
Information Technology

7. Assistance for Large Revenue 40.00 1.00 0.00
Generating Projects

8. Incentives to Accommodation 10.00 7.00 4.94
Infrastructure

9. Externally Aided Projects 2.00 2.00 2.00

10. Assistance to Central 30.00 30.00 22.34
Agencies for Infrastructure
Development

I1. Market Research including 20.00 20.00 16.28
20 Years Perspective Plan

12. Creation of Land Bank for 1.00 0.00 0.00
Hotels
ToraL - CS and CSS 1210.00 950.00 865.96




Written Answers to

[25 February, 2015]

Unstarred Questions 271

Scheme-wise Plan Allocation and Expenditure (Till 31st March, 2014)

® in crore)

S1.No. 2013-2014 BE RE Expenditure

A. Centrally Sponsored Schemes (CSS)

1. Product/Infrastructure 400.00 422.27 419.93
Development for
Destination and Circuits

B. Central Sector Schemes (CS)

1. Overseas Promotion and 350.00 197.31 195.75
Publicity including Market
Development Assistance

2. Assistance to IHMs/ FCls/ 150.00 129.78 129.67
ITTM/NIWS

3. Domestic Promotion and 120.00 117.23 114.34
Publicity including Hospitality

4. Capacity Building for Service 100.00 71.57 71.33
Providers

5. Computerization and 45.00 1.73 1.73
Information Technology

6. Assistance for Large Revenue 25.00 0.10 0.00
Generating Projects

7. Incentives to Accommodation 10.00 0.01 0.00
Infrastructure

8. Externally Aided Projects 1.50 2.00 2.00

9. Assistance to Central 50.00 25.00 23.48
Agencies for Infrastructure
Development

10. Market Research including 20 30.00 13.00 13.00
Years Perspective Plan

11. Creation of Land Bank for 0.50 0.00 0.00
Hotels

12. UNDP Endogenous Projects 0.00 0.00 0.00
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S1.No. 2013-2014 BE RE Expenditure

13. Construction of Building for 0.00 0.00 0.00
IISM at Gulmurg, Kashmir

14. Equity Contribution to ITDC 0.00 0.00 0.00
TotaL - PLan (CS & CSS) 1282.00 980.00 971.23

Scheme-wise Provisional Plan Allocation and Expenditure
(Till 13th February, 2015) Financial Year 2014-2015
® in crore)
SI. No. Name of Schemes BE RE Expenditure

A. Centrally Sponsored Schemes (CSS)

L. Infrastructure Development for 375.00 396.00 267.38
Destination and Circuits

B. Central Sector Schemes (CS)

1. Overseas Promotion and Publicity 330.00 164.00 90.34
including Market Development
Assistance

2. Assistance to IHMs/ FCIs/IITTM/ 165.00 137.00 83.12
NIWS

3. Domestic Promotion and Publicity 142.00 135.00 34.45
including Hospitality

4. Capacity Building for Service 117.40 89.00 68.61
Providers

5. Computerization and Information 38.00 3.00 0.60
Technology

6. Assistance for Large Revenue 28.00 1.00 0.00
Generating Projects

7. Incentives to Accommodation 0.10 0.10 0.00
Infrastructure

8. Externally Aided Projects 1.50 2.30 1.50

9. Assistance to Central Agencies 57.00 17.00 10.96

for Infrastructure Development
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SI. No. Name of Schemes BE RE Expenditure
10. Market Research including 20 28.00 10.00 7.16
Years Perspective Plan
11. UNDP Endogenous Projects 0.00 0.00 0.00
12. Construction of Building for 0.00 0.00 0.00
IISM at Gulmurg, Kashmir
13. Equity Contribution to ITDC 0.00 0.00 0.00
14. Tourist Circuits (GIA) 500.00 30.00 0.00
15. National Mission for Beautifying 100.00 15.60 0.00
Pilgrimage Centres
TotaL - Pran (CSS & CS) 1882.00 1000.00 564.12
Statement-I1
Proposed reallocation of funds under PIDDC
® in crore)
S1.No. State Allocation Proposed
(Sept. 2014) Re-allocation
1 2 3 4
1. Andhra Pradesh 15 21
2. Arunachal Pradesh 26 26
3. Andaman and Nicobar Islands 1 0.05
4. Assam 12 2.5
5. Bihar 18 24
6. Chandigarh 0.5 0.05
7. Chhattisgarh 7 7
8. Dadra and Nagar Haveli 1 0.05
9. Daman and Diu 1 0.05
10. Delhi 4 5
I1. Goa 5 0.05
12. Gujarat 5 0.05
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1 2 3 4
13. Haryana 6 8
14. Himachal Pradesh 1 0.05
15. Jammu and Kashmir 35 38
16. Jharkhand 0.5 0.05
17. Kerala 5 0.05
18. Karnataka 15 14
19. Lakshadweep 1 0.05
20. Mabharashtra 35 38
21. Manipur 27 27
22. Meghalaya 2 0.05
23. Mizoram 5 6
24. Madhya Pradesh 35 36
25. Nagaland 12 13.1
26. Odisha 1 1
27. Puducherry 1 0.05
28.  Punjab 10 10.35
29. Rajasthan 15 15
30. Sikkim 5 15.3
31. Tamil Nadu 1 0.05
32. Telangana 12 14
33. Tripura 1 0.05
34. Uttar Pradesh 8 9
35. Uttarakhand 45 44
36. West Bengal 1 0.05

TotaL 375 375

Promotion of tourism in West Bengal

303. SHRI P. BHATTACHARYA: Will the Minister of TOURISM be pleased

to state:

(a) the steps taken by Government in pursuance of its campaign to boost India's

tourism in various States including West Bengal; and
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(b) the expenditure incurred for the purpose during the last one year?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) The promotion of tourist destinations and products is primarily the

responsibility of the concerned State Government/Union Territory Administration.

The Ministry of Tourism promotes India as a holistic destination in the domestic
and international markets, showcasing the various tourism destinations and products

of every State/Union Territory of the country including West Bengal.

(b) The development of tourism in the country is primarily undertaken by State
Governments/Union Territory Administrations. Ministry of Tourism, however, provides
Central Financial Assistance (CFA) for projects which are prioritized in consultation
with the State Governments/Union Territory Administrations. The expenditure incurred
on various schemes by Ministry of Tourism in 2013-14 is given in the Statement
(See below).

Statement

Scheme-wise plan allocation and expenditure (provisional) till 31.03.2014

® in crore)

SI. No. 2013-2014 BE RE Expenditure
A. Centrally Sponsored Schemes (CSS)

1. Product/Infrastructure 400.00 422.27 419.93
Development for Destination

and circuits
B. Central Sector Schemes (CS)

1. Overseas Promotion and 350.00 197.31 195.75
Publicity including Market

Development Assistance

2. Assistance to IHMs/ FCls/ 150.00 129.78 129.67
IITTM/ NIWS

3. Domestic Promotion and 120.00 117.23 114.34
Publicity including Hospitality

4. Capacity Building for Service 100.00 71.57 71.33
Providers
5. Computerization and 45.00 1.73 1.73

Information Technology
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SI. No. 2013-2014 BE RE Expenditure

6. Assistance for Large Revenue 25.00 0.10 0.00
Generating Projects

7. Incentives to Accommodation 10.00 0.01 0.00
Infrastructure

8. Externally Aided Projects 1.50 2.00 2.00

9. Assistance to Central Agencies 50.00 25.00 23.48
for Infrastructure Development

10.  Market Research including 20 30.00 13.00 13.00
Years Perspective Plan

11.  Creation of Land Bank for 0.50 0.00 0.00
Hotels

12. UNDP Endogenous Projects 0.00 0.00 0.00

13.  Construction of Building for 0.00 0.00 0.00
[ISM at Gulmurg, Kashmir

14.  Equity Contribution to ITDC 0.00 0.00 0.00
ToraL Plan (CS and CSS) 1282.00 980.00 971.23

Proposal from States for development of new tourism spots

+304. SHRI LAL SINH VADODIA: Will the Minister of TOURISM be pleased

to state:

(a) the number of proposals received by Government to develop new tourism spots
in the country during 2012-13, 2013-14 and from 1st April, 2014 to December, 2014;

(b) the State-wise number of proposals received from Gujarat, Rajasthan, Madhya
Pradesh and Maharashtra; and

(c) the names of the spots Government proposes to develop in Gujarat?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) The development, promotion and identification of new tourism
destinations is primarily the responsibility of the respective State Government/Union
Territory (UT) Administration. However, the Ministry of Tourism (MoT) provides Central
Financial Assistance (CFA) to various State Governments/Union Territory Administrations

for various tourism projects prioritized every year in consultation with them subject

FOriginal notice of the question was received in Hindi.
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to availability of funds, inter-se priority, liquidation of pending utilization certificates

against the funds released earlier and adherence to the scheme guidelines.

The State/UT-wise number of prioritized project proposals received to develop
tourist spots in the country during 2012-13, 2013-14 and 2014-15 (1.04.2014 to

December, 2014) are given in the Statement-I (See below).

The list of projects prioritized for development of tourism infrastructure for the

State of Gujarat during the year 2014-15 is given in Statement—II (See below).
Statement-1

List of prioritized project proposals received during 2012-13, 2013-14
and from lIst April to December 2014

® in crore)

S1.No. States 2012-13 2013-14  2014-15(01.04.2014
to December, 2014)
1 2 3 4 5
I. Andhra Pradesh 3 15 5
2. Arunachal Pradesh 16 11 13
3. Andaman and Nicobar 0 0 0
4. Assam 0 0 8
5. Bihar 1 10 18
6. Chandigarh 0 0 0
7. Chhattisgarh 0 0 6
8. Dadra and Nagar Haveli 0 2 0
9. Daman and Diu 0 1 1
10.  Delhi 2 2 0
11.  Goa 2 0 0
12.  Gujarat 8 4 1
13.  Haryana 0 2 2
14.  Himachal Pradesh 12 1 0
15.  Jammu and Kashmir 25 20 5
16.  Jharkhand 2 0 0
17.  Kerala 9 6 5
18.  Karnataka 5 9 3
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1 2 3 4 5

19.  Lakshadweep 0 0 7
20.  Mabharashtra 5 5 2
21.  Manipur 7 9 12
22.  Meghalaya 1 1 0
23.  Mizoram 2 9 5
24.  Madhya Pradesh 20 7 7
25.  Nagaland 11 9 10
26.  Odisha 2 12 9
27.  Puducherry 3 0 5
28.  Punjab 2 2 2
29.  Rajasthan 0 5 8
30.  Sikkim 11 12 9
31.  Tamil Nadu 2 1 1
32.  Telangana 0 0 5
33.  Tripura 0 0 1
34.  Uttar Pradesh 12 20 11
35.  Uttarakhand 2 21 4
36.  West Bengal 2 0 4

GRrAND ToOTAL 167 196 169

Statement-I11

List of projects prioritized for development of tourism infrastructure for the State
of Gujarat during the year 2014-15

Gujarat

Large Revenue Generating Project:

1. Convention Centre at Vadodara

Mega Circuit:

1. Dwarka-Bet Dwarka-Gopitalav-Nageshwar-Phase 11

Circuit:

1. Chanod-Karnali Circuit
2. Saputara, Distt. Dang
3. Nagora Circuit
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New tourist spots in Himachal Pradesh

305. SHRIMATI VIPLOVE THAKUR: Will the Minister of TOURISM be

pleased to state:

(a) whether Government has initiated to identify and develop new tourist spots

in the country;

(b) if so, the number and names of new tourist spots identified in Himachal

Pradesh so far; and

(c) by when the new identified tourist spots in Himachal Pradesh are likely to

be developed?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) Identification and development of new tourist spots is primarily
undertaken by State Governments/Union Territory Administrations. However, Ministry
of Tourism provides Central Financial Assistance for projects which are prioritized in
consultation with them. The projects which are complete as per scheme guidelines
are sanctioned subject to availability of funds, inter-se priority and utilization of

funds released earlier.

The State Government of Himachal Pradesh has identified and prioritized following
project proposals for development of tourism infrastructure in the State in the current

financial year, i.e. 2014-15:

Sl. No. Name of the project

1. Integrated Development of Theme Parks in Major Tourist Circuit Shimla-
Kangra-Kullu-Una in HP

2. Integrated Development of Medication Centres at Chail, Manali, Palampur,
Fagu and Chindi in HP

3. Integrated Development of Sirmour-Churdhar-Chopal as a Tourist Destination
in HP

4, Integrated Development of Chamba- Khajjiar-Dalhousie as Tourist Destination
in HP.

Upgradation of Website Phase 11

Fairs and Festivals

Tourism in Eastern and Northern States

306. SHRI BHUPINDER SINGH: Will the Minister of TOURISM be pleased

to state:

(a) whether an increase is expected in tourism, world-wide;
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(b) if so, the schemes being prepared by Government to take the advantage of

this increase; and

(c) whether Government is considering any project to popularize such games/
sports which are related to ancient culture to attract tourists, particularly in Eastern
and Northern States?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) As per the UNWTO Barometer-January, 2015, the International Tourist

Arrivals is expected to grow between 3% and 4% in 2015.

(b) In the Budget for 2014-15, following two new schemes were announced:

(i) Swadesh Darshan-Integrated Infrastructure Development as Theme-Based

Tourist Circuits.

(il) National Mission on Pilgrimage Rejuvenation and Spiritual Augmentation
Drive (PRASAD).

Scheme Guidelines for both the Schemes have been formulated and Mission

Directorate has been set up.

Other steps taken to boost tourism in the country are as follows:

(i) Publicity and Promotion: The Ministry of Tourism promotes India as a
holistic destination in the domestic and international markets, including the
various tourism destinations and products of every State/Union Territory of

the country.

As part of the above promotional activities, Ministry of Tourism undertakes
centralized international media campaigns (prints, electronics and online) under
the Incredible India brand-line in key source markets as well as potential

markets across the world.

The Ministry has taken up creation, development and maintenance of Walking
Tours product which is an online, interactive web product that will help
national and international tourists, plan and take walking tours in all major

cities in India.

Contents for interactive multimedia walking tours of major Indian cities,
monuments and tourist destinations for hosting on Incredible India website

have also been designed, developed and produced.

The Ministry of Tourism has signed an agreement with M/s Worth Your
Holidays as part of which an automated holiday planner (Tripigator.com)
has been linked to the website of the Ministry of Tourism to facilitate the

tourists to make itineraries.
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(i)

The Ministry of Tourism also provides financial assistance to stakeholders
for promotion of tourism in the international and domestic markets under
the Marketing Development Assistance Scheme.

Electronic Travel Authorization: The Tourist Visa on Arrival (TVoA) enabled
with the Electronic Travel Authorization (ETA) Scheme was launched on
27.11.2014 for nationals of 43 countries whose sole objective of visiting India
is recreation, sight-seeing, short duration medical treatment, casual business
visit, casual visit to meet friends or relatives etc. for a short stay of 30
days. Earlier the TVoA facility was available for nationals of 12 countries
only. The TVoA enabled with ETA will enable the prospective visitor to
apply for an Indian Visa from his/her home country online without visiting
the Indian Mission and also pay the visa fee online. Once approved, the
applicant will receive an e-mail authorising him/her to travel to India and
he/she can travel with a print out of this authorization. On arrival, the visitor
has to present the authorisation to the immigration authorities who would
then stamp the entry into the country. The entry into India will be allowed
within 30 days from the date of approval of ETA and will be valid for 30
days stay in India from the date of arrival in India.

(iii) Restriction on gap for re-entry lifted: The restriction of two-month gap

on re-entry of foreign nationals coming to India on Tourist Visa and Tourist
Visa on Arrival has been lifted with effect from 4th December, 2012.

(iv) Safety of Women Tourists: The Ministry of Tourism had advised the State

™)

Governments/Union Territory Administrations to set up Tourist Police at
prominent tourist spots. As a result, the State Governments/UT Administrations
of Andhra Pradesh, Goa, Karnataka, Kerala, Maharashtra, Himachal Pradesh,
Rajasthan, Jammu and Kashmir, Uttar Pradesh, Delhi, Punjab, Madhya Pradesh
and Odisha have deployed Tourist Police, in one form or the other.

An advisory has been posted on the Ministry of Tourism website www.
incredibleindia.org indicating that India remains safe destination for

international Tourists including women tourists.

Cleanliness and Hygiene: To tackle the problem of hygiene and cleanliness
at tourist destinations, the Ministry of Tourism has taken the initiative of
launching the Campaign Clean India with a vision to ensure an acceptable
level of cleanliness and hygiene practices at tourist destinations. This
campaign is to be sustained through adoption and involvement of private and
public sector stakeholders as a part of their Corporate Social Responsibility
(CSR).

(vi) Trained Language Speaking Guides: Selection and Training of Regional

Level Tourist Guides including linguist guides is an ongoing process and
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the Ministry conducts the training programmes, through the Indian Institute
of Tourism and Travel Management (IITTM), periodically.

(c) Development and promotion of tourism, including tourism related aspects
of popularizing games/sports, is primarily the responsibility of the respective State
Governments/Union Territory Administrations. However, the Ministry of Tourism
provides Central Financial Assistance (CFA) to various State Governments which
includes Eastern and Northern States for various tourism projects prioritized every year
in consultation with them subject to availability of funds, inter-se priority, adherence
to the scheme guidelines and liquidation of pending utilization certificates.

Status of implementation of Tribal Sub-Plan

+307. SHRI NARENDRA KUMAR KASHYAP: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) the details of the status of implementation of Tribal Sub-Plan during the
last three years;

(b) the State/Union Territory-wise details of the funds allotted and utilized under
Tribal Sub-Plan during the last three years and the current year;

(¢) whether the funds allotted under the Tribal Sub-Plan have not been utilized
fully; and

(d) if so, the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) to (c) Existing guidelines on
Tribal Sub-Plan (TSP) issued by the then Planning Commission envisage outlay for
the TSP in proportion to the ST population. As per census 2011, percentage of ST
population in the country is 8.6 (approximately). On an average the percentage of
overall expenditure of TSP funds with respect to total State Plan allocation has been
approximately equal to the total ST population in the country or more, during the
last three years. Details showing State wise information regarding total State Plan,
TSP allocation and expenditure are given in Statement (See below).

(d) The then Planning Commission has issued revised Guidelines for implementation
of TSP by the States/UTs on 18th June 2014. The Guidelines, inter-alia, reiterate
the resolve of the Government for allocation of funds under TSP out of total Plan
Outlays not less than the population proportion of STs in State as per 2011 census.
The Guidelines further stipulates for non-diversion of funds meant for tribal areas
and comprehensive monitoring framework with well-defined indicators, covering

provisioning, service delivery standards as well as outcomes.

FOriginal notice of the question was received in Hindi.
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